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RAJYA SABHA
Friday, the 11th March, 2011/20th Phalguna, 1932 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

RE: AGITATION IN HYDERABAD BY EXTREMIST FORCES

SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Deputy Chairman, Sir, 1 rise
with a heavy heart and also sadness to express my anguish and share it
with the other Members of the House what happened yesterday in Hyderabad.
Sir, a march was called. The Government did not give permission. Leaders
were arrested at various places. On the Tank Bund, adjoining the Hussain
Sagar Lake, which joins both, Hyderabad and Secunderabad, late Shri N.T.
Rama Rao had erected statues of great heroes - literary, social,
political leaders of Andhra Pradesh, the people who brought name and fame
to the Telugu community across the world and the history. That has now
become a tourist spot for the people across the country. People come here
to see and remember those great heroes. Unfortunately, Sir, yesterday,
some people destroyed, vandalized and then thrown away 17 of such statues
- including the statue of great Shri Krishna Dev Rai, about whom you are
also aware; recently, we celebrated 500 years of his Samrajaya - into the
Hussain Sagar Lake. Statues of all shades of people were there. But,
unfortunately, for the reasons best known to the people who vandalized
them, they all have been destroyed and thrown into Hussain Sagar lake. It
is a crime against our culture. It is an insult to our heritage. The
media people who were covering there were also attacked. More than 20
media people®s cameras were forcibly taken away and thrown into Hussain
Sagar Lake. Reports suggest that some even live vans were also set on
fire. This was a sad day for democracy and it has brought a bad name to
the people of Andhra Pradesh across the country. 1 do not want to blame
anybody, any party for the same, but we must all combine together to
condemn such acts and see to it that a positive message goes to the
society that these acts are not acceptable in democracy. Some extreme
forces entered into it and they did this heinous act. So, 1 thought 1
should share with the House and express my own concern because,
yesterday, 1| really became emotional because there were statues of some
of those great heroes, of whom we take names whenever we speak and we
take quotations from those great leaders. But all that happened and the
police was a silent spectator. | do not know what happened. As 1 told

you, | do not want to



politicize it and make it a controversial thing. | just want to tell the

countrymen that this iIs sad and nobody can accept such things. Thank you.

SHR1 JAIRAM RAMESH (Andhra Pradesh): Sir, 1 associate myself with the
point made by the hon. Member.

SHRI AHMAD SAEED MALIHABADI (West Bengal): Sir, 1 also associate
myself with the point made by the hon. Member.

SHRI R.C. SINGH (West Bengal): Sir, | associate myself with the point
made by the hon. Member.

SHR1 NANDAMURI HARIKRISHNA (Andhra Pradesh): Sir, 1 associate myself
with the point made by the hon. Member.

SHRI VIJAYKUMAR RUPANI (Gujarat): Sir, 1 associate myself with the
point made by the hon. Member.

SHRI1 PRAKASH JAVADEKAR (Maharashtra): Sir, 1 associate myself with
the point made by the hon. Member.

SHRI NATUJI HALAJI THAKOR (Gujarat): Sir, | associate myself with the
point made by the hon. Member.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, 1 associate myself with the
point made by the hon. Member.

SHRIMATI MAYA SINGH (Madhya Pradesh): Sir, 1 associate myself with
the point made by the hon. Member.

MR. DEPUTY CHAIRMAN: Mr. Mysura Reddy, please associate.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, our Party also
associates with it. It was an unfortunate incident. Statues of great
Telugu heroes were destroyed. We also condemn the act against the media
people. This has been done by unwanted elements. We demand that the

Government should book the culprits and punish them.

SHRI P. RAJEEVE (Kerala):Sir, | associate myself with the point made
by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, 1 associate myself with the
point made by the hon. Member.



SHRI D. RAJA (Tamil Nadu): Sir, with great sadness and agony, | join
our colleague Shri Venkaiah Naidu to express our concern. What happened
in Hyderabad should not have happened. Even the statue of poet, Srisri,
was destroyed and thrown into tank. Sir, it is a kind of assault on the
great culture of Telugu people. Telugu is supposed to be one of the
classical languages of our country. Telugu has a rich culture in the

country. Why should they target such personalities? That is an issue.

Here, Sir, there are only two issues. One is that the Police could
have tackled it in a different way; they could have proper crowd
management. Why did they refuse permission? Why did they arrest leaders?

It is for the Police to explain.

Sir, the other issue is that the Government cannot remain silent on

the report given by the Srikrishna Commission.

MR. DEPUTY CHAIRMAN: We have not permitted you to speak on the other

issue. Please stick only to this issue.

SHRI D. RAJA: Sir, 1 am saying that the State continues to be
---(Interruptions)... in a political turmoil. It should be brought back

to normalcy. That is what | am saying.

MR. DEPUTY CHAIRMAN: Shri Tapan Kumar Sen. ...(Interruptions)... &I,
3mg dfsu)

SHRI TAPAN KUMAR SEN (West Bengal): Sir, 1 fully share the agony and
anguish expressed by my senior colleague, Shri Venkaiah Naidu, on this
very heinous incident of pulling down the statues of persons of eminence

who are of great value to our society, to our polity, to our culture.

So, it is an affront on the entire Indianness of the country and 1|
believe that all political forces must combine together to stop this. The
best way to stop this is not to indulge on any pretext, on any reason in
any kind of extremities, iIn any Kkind of anarchies in the political
activities. Unfortunately, such things are creating all these problems in
our country and those kind of extremist elements are getting legitimacy
in the society. It is the job of the entire political community to
unitedly shun that kind of a heinous act and not to encourage these kinds

of extremist and anarchist elements in the politics.

DR. N. JANARDHANA REDDY (Andhra Pradesh): Sir, yesterday, what
happened in Hyderabad is a matter of shame for us to disrespect our

leaders of Andhra Pradesh. But after going



through the newspapers and talking to friends, | feel, it is not an act
which has been done by some Telangana people. There is something behind
it. Such a large number of people who gathered there also had weapons
with them. Otherwise, to destroy those statues is not so easy. It is not
accidental; it is a planned one. So, it is for the State Government and
also for the Central Government to inquire into it and take firm action

against the people who were involved in this.

MR. DEPUTY CHAIRMAN: 1 think the entire House is iIn agreement. So,
let us not ..._(Interruptions)... The entire House is in agreement.
---(Interruptions)... Please sit down. ...(Interruptions)... Please sit

down. The entire House is in agreement. We condemn this incident, and
now, we take up the Zero Hour. #T HAgFAG 3l @l

MATTER RAISED WITH PERMISSION

Allotment of seats from Central Government Quota to Haj Pilgrims on the

recommendation of Members of Parliament

Mt AgFAg I @S Gy FeU): Bed awAT ard, #H vk IRT vedesTo
e & v el F&IM| S FEAAE TAH Regedlel & Iepioddl § dlecs W &, 9
e A TH SN GRS gl H AT A AP G 3H O B P vHmedd had
BAfaed @38 3Re &, @ARU BT & X Aeafow Ramdr &, 399 dk W &
FATIT A 3aTH B AT F FURA & AT Ied--3edT FR &R @& ¢, v s8d
Sase ol @ Ra-v-fa ARFera &1 @#ar &ar gsdr g1 gl & # S v
Iy fAfee wEe # wifdhaie GRF) & 5§ W wEl w6l A, d9 AFRE-U-
qifedie o 399 T #T §ogR fhaT 3R 3R 3a% aFe gifeal & dwewl d Read
o &1 # audr doseh gw AR & oifae Remer aedr § 5 3@ gEd &1 uh aar
ArR gl oA @A § % eifoEt A foee A )3T & SRC A1 eied & SRe S de @
ATH ST AT §, AFRA-v-uiferamie & 39e e A AwiRer W s ¥ @ a9l A g &
v Aedas R Sar 81 # @ @ @ FHewe S & Wi dr AWl #ar g, o &4
H I FboN WA H g & AA & fo@ar § IR AP a9 31 A &, Al 7qIH
IHET F TY FE FeAl 9T § R A @1 W & ANl A Aed@s A H R fowar g,
dr 3H AT HH AL ATl H HGH EGRT FIholl THR AR doil #Hge & F§ St
agar § T HAeed it aifolamie dr RawiRerster St & Wi @ R, 3@ sfoden dearge
F IR AT Feaeaad gifordt H W@l & gga Heaw 3w wifermde & a4t



qET & S? S, oo THaAl F e S Fler gar § AR F@ Aw e aifcmeie 3us
o RAwiker & §, d9 gASN 3T FHealaladd Sicdell &I Sl &l # 3M9%h @R AhSiT
THR F IR FEIM o ST g7 HIel & 3ie] o HAead 30 arfcrarede 1 v ar ol
Frer §, 3Hb HeX HY VAT AgYH BT § [ Wigde Hwed a1 g@y T, S deswdraar
F ogaT & W g, 37 W AEE 3w vededd AW w A T VRS T AIRU)
c(EEE A E) ... A A oS geh A de aifdeie & #IE d g wAS J
gl & faw S, 3ad sfoqen wecsisiasd Aead e gifdhamie # & Sme) gk
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SHRI AL1 ANWAR ANSARI (Bihar): Sir, 1 associate myself with what the
hon. Member has mentioned.

SHRI MANGALA KISAN (Orissa): Sir, | associate myself with what the
hon. Member has mentioned.

SHRI R.C. SINGH (West Bengal): Sir, 1 associate myself with what the
hon. Member has mentioned.

ot R el ([9ER) : #glew, # @ # 50 QT & @Y dog = gl

SHRI KHEKIHO ZHIMOMI (Nagaland): Sir, 1 associate myself with what
the hon. Member has mentioned.

t[Transliteration in Urdu Script]



SHR1 MOHAMMAD ADEEB (Uttar Pradesh): Sir, 1 associate myself with

what the hon. Member has mentioned.

Hardships being faced by onion growers due to sharp

decline in wholesale prices of onion

DR. BHARATKUMAR RAUT (Maharashtra): Sir, 1 wish to raise here
grievances of onion producers in India, particularly in Maharashtra,

which has become the hub for onions in India.

Sir, onion growers in India are in a deep financial crisis as the
wholesale prices of onion have taken a sharp dip in the Nasik and
Lasalgaon markets. The House may remember that just two months ago onion
prices had skyrocketed. Now they have dropped. The news coming in from
rural areas suggests that onion is sold at one rupee per kg. in the
wholesale markets. Just one rupee per kg! And when it comes to Delhi or

Mumbai or any city, as consumers, we buy it for Rs. 15 or Rs. 20 per kg.-

SHRI TAPAN KUMAR (West Bengal): That 1is why commodity markets

--.-(Interruptions)...

DR. BHARATKUMAR RAUT: So, the price comes up from one rupee to
Ffifteen rupees. This is the act of the middlemen, the dalals. They are
harassing the poor onion producers. Now, it is a perishable commodity.
So, when it comes to the market and it is not sold, the poor farmer has
nothing else but to curse himself and his bad luck. Taking advantage of
this, these middlemen buy the onions at the cheapest price, at one or two
rupees per kilogram, and from there take it to the consumers. Thus, they

earn a profit of, at least, 200-500 per cent.

Sir, the Government cannot remain a silent spectator here. The hon.
Agriculture Minister is here. He should answer this House and through
this House the nation as to what is going wrong. Why did the prices come
down within two months? Though we appreciate that, why are the producers
being harassed? It is our responsibility to take care of the producers
because if the poor farmers do not get the price, next year they will not

be able to produce onion as again the prices would go up.

Sir, there are some ways of checking this. Now, Government have given
the permission to export. The right price for exports must be given so

that onions could be exported. By doing this,



producers could be saved. On the other hand, Government should have
control over the activities of the middlemen, the dalals, so that the

consumer could also be is saved.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, 1 associate myself with what
the hon. Member has mentioned. In the commodity market

---(Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, 1 associate myself with what the hon.

Member has mentioned.

SHRI MANGALA KISAN (Orissa): Sir, 1 associate myself with what the

hon. Member has mentioned.

SHRI VIJAYKUMAR RUPANI (Gujarat): Sir, | associate myself with what

the hon. Member has mentioned.

SHR1 RUDRA NARAYAN PANY (Orissa): Sir, 1 associate myself with what

the hon. Member has mentioned.

SHRI SHIVANAND TIWARI (Bihar): Sir, 1 associate myself with what the

hon. Member has mentioned.

MR. DEPUTY CHAIRMAN: Yes, yes; the entire House associates. Now, Shri

Rudra Narayan Pany.

Need for increasing the interest rate of employees® provident fund

ANt FgaARE@er wiior (32 IugHmfa S, sae T X & IR H el S AWer
mw,mwwéﬂm?ﬁmaﬁaﬁﬁmmmm@ﬁ
ﬂwmwmi,ﬁwtmmmuwmlﬁEPF?interest rate & SN
# ¥g AHAT 331 @ gl Te S sy fAfyr hs ¥, sER st X & aX A # ¥ A@wHA
35T T gl # #3 SR 39 Feol # IUF FHA IER oM YA g FE ISt F %A g1 ;E
R TWHR A R T AT & 3Hadd dier e aren 94T ¢ &, Sfew T@ e F
gt #1 94r § 3R 59 Employees”™ Provident Fund Fgd & I Ry sifdsy @[
S 319 “employee' s FA &, dl TFH FIT 3-4 FS salaried employees A §,
Wfhe ST&T d@ provident fund & TATT &, 5TH U & HUST TSI & & HEFIR T
A § EPF 3 ST oRT 2 o s ¥qC B AR e gw &, o S gs &, e
employees & R &1 Ig #fasy AT &1 o AT &, 3@ Fdy s & sSgre @ 12
gfaera & 9 ufderd am a@m ar, afee



UPA-1 & §AY s8& 8.5 ufded & fgar a@m &R & a7 weifda §, ag feder
ZASes ¥, IE o UT ¥ I WEN Fad BIP & f@enw Iasec §, I WG ASS &
aiE F o ST IR WEARAE F o w2l IR 39 yerfoeler R §, dr e 3w
ST &X & 9.5 ufderd e aiige, Fifd #Afasy Ay & s gX # v AHr CBT &
SaRT 7 far Srar &, fS@d G A\ Central Trade Unions dl § - BMS &, a9« a9
N CITU &1 9gl dual g & 9o o 3mr o1, osh Sae # #Rd @WhR o
categorically &gl o1 f& s weetw AREN #r F$ dqffwr 7@ g1 o 23 vl
® FAR AITUC & AT o oo ueal fohar or 3R #Aq 38 @& 9o qor o1l 388 #q T@r
TER Mg & f& 39 interest rate # 9.5 yfawd & QfSvl oo 15 RAdew, 2010
@ CBT & @ Central Trade Unions & ofAIES 3T &, 37 @ el & R WHR &
AeIRer i § Ig interest rate 9.5 9fad &= AT 39 @FT 57 A ST & 3R
AT A1 & A YU ST WM Soic H W IR A U SAlfd geded hr BT e,
Afhel JUTe ST BT FREATT F HHA gAR HHA FA FR AT .. (FAUWA) . . .

AN sgmsafa: 39 39 BT, U GET AT @ IAT §, 39 Ig R W g
ST ... (S"AYUIA) ... 3T ST Fg W §, 98 NhS W A& Swam|

SHRI TAPAN KUMAR SEN (West Bengal): Sir, 1 associate myself with the

sentiments expressed by the hon. Member.

SHRI M.P. ACHUTHAN (Kerala): Sir, 1 associate myself with the

sentiments expressed by the hon. Member.

DR. BHARATKUMAR RAUT (Maharashtra): Sir, 1| associate myself with the
sentiments expressed by the hon. Member.
ot 3. Rg (Rw somen): # 30 H 57 VT & @Y FEEg R g
aﬁmﬁammm(dm):ﬁmﬁﬁwﬁwa?wwmél
A e FAR FAT (3R F&): F 30 A 50 9T & @y Foag Ao g
aﬁmm«m(ﬂmﬁ):ﬁmaﬁwﬁwa;wmmgl
Problems being faced by cricket lovers in getting
tickets for World Cup Matches

At g TESF (HENISE) 1 3UEHEd Sff, # gar @i f wAr A ghe wA & A
IE HE TET 36T @M § IR AT F A e gaR St o ST Fel 45 §1 WS WX HRAAY
# e & AR 68 9 H WX &1 & 37 3@ W § AN 3AE ¥ FHH IeE o W B
.9 W W g 3



@ ® ¢l ARd IoT YeTd F Y@ &, o el F oo W § fF g AR des &9
S iR wh Fr seoT § F ARA TS FU SN AU T § T ST M A B Aw A @
g, @@l ot Rfzgw # e o, I @I & AT @ TBd §1 T-aa ¥ oler A
a@el ST ¢ §, Afthel 37¢ oA IHd g1 TET §? IR AU Fekele e, o @Wer I S §
- "Sold out" 3R IE 3T VWA W 1w, o e &1 Wsfral W a@ter ggelr U9 ¥ &
The o & fow @3 §| W §9IRI &I §&IT H aAlaed oer 8-10-12 €¢ Uga & feahe
& TWsfral @ Fg o w §, A S & s gerdt 8, dgl 8 Q@ “sold out” @
NS 9T ST &1 TE FAT §2 S e I SR R WleaT AeAT §, IR e AT e
SETE TG B W §l TE FIT W OAAR §? WER Fedl 6 BCCI d WRIed §, 96 AT
FRIGR FEN| 387 &7 q@d A8 &I @A, FAar 1 e ey A& F W L
G SRR A W g 80 BRIEr *ehe passes 3R Foed@ & fov @ | § 3R 20
wEd e @l & fav & @ €1 78 PRed &7 @ 3= & 3R @e W& gar @ sEd
Sgd 3MPRN A §l TGl A R ST 95 §T E, T HAIT G N H & FHA §1 3H HOU H
A ¥ AT ¥ F 80 A feahe ot & T e shr W Uy gt RT3 FHaa
20 ST T & 3T fAadr o aig, 3o & &1 3TH 39 dig & g1 Agl Joldl
St 9T R AT W diEd @f, 3e¢ omed Aol 3R S e @ o Fel| ¥w eIy @
W@ & R WEHR TE FE W & g FALALINE. FOAHGT §, IHA AN s WU A
¢, $ad FAHIF TN §F &, Afh oMSA WHR & HisT W ¢ AY TG AW g B ogwA
T GUR g @Ry, A 3w Ha & g Sl w Rwve e Swl geyEe)

At RS FAR TOf GERIA) - FAeled, # @I 3 50 A9y & @Y Foag T gl
Problems being faced by peasants due to increase in price of fertilizers

Mt AgFwg el (ARG Fee): W, @ H AEE H A I AR B OAE
feeel 3 & 3R ST 3W WE & 9gd I dag FA FEA W AT FAoIgy A U Tl IR
WER 3R AR O AR AT ¢al, a el W@ Fwr gy S|

(_J_._I.qa‘d.'-_-i‘_ss‘_J_,gSY t}u%w}n}&g“dﬂn%@

S e 2ax3 55 G s 2ok ol 71 Ul 68 ST G S S 0l ) s e
o e S 28 0 0w p 0B (S O S m B O S gen s S )
et

t[Transliteration in Urdu Script]
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Several thousands of peasants and agricultural workers have today
assembled near Parliament Street in the national capital to protest
against the faulty policies of the Government leading to continuing price
rise, cut in subsidy on fertilizer and fuel, decline 1in budgetary
allocation for agriculture and allied sectors, decline iIn public
investment, increasing unemployment, and, increased cost of agri-inputs,

etc.

Sir, fifty eight per cent of our population depends on agriculture
for its survival and the whole agricultural sector is in acute distress
owing to above policies, gradually making agriculture non-viable for the
masses, the small and marginal peasants, and, it 1is aggravating

impoverishment and misery among the rural populace.

Continuing price-rise and food inflation reaching a new peak at
regular intervals has now become an integral part of the so-called
“growth project”™ of the present Government under the garb of so-called
theory of “growth-induced inflation®, which is nothing but a cruel joke
on the people suffering from high prices. In fact, price rise is being
promoted by those in governance and it has become a joint venture of the
Government and corporate traders to facilitate windfall profits by the
corporate speculators and traders in the food market. And, 1in this
background, the Government of the day is pleading for unrestricted entry

of FDI and corporate traders in food-retail business in the country.

The proposal for cash transfer to BPL families to replace the present
subsidy regime for fertilizer is a deception, which is being perpetrated
on the country®s peasantry. To get fertilizer subsidy, you need to have a
piece of land, and, if you have a piece of land, you can no more be
considered to be under BPL category, and, hence, cannot get subsidy or
cash transfer, as the case may be, on account of fertilizers. And,
through this deceptive ploy of so-called cash transfer, which need not be
there at all, the Government stands liberated to totally decontrol
fertilizer price, pushing up the prices manifold. In reality, proposal of
cash transfer in lieu of fertilizer subsidy is going to become an
instrument of exclusion on the one hand of millions of peasantry from
protection against high prices, and, complete de-regulation of fertilizer
prices, on the other, thereby benefiting the MNCs and speculating traders
and further pushing up the cost of the food-production manifold affecting

the entire population.

Several thousands of peasants have come today from all over the

11



country  to cry a halt to these policies. ---(Time-bell) ...

---(Interruptions). ..

12



M qud FAR Jq (IR e W, U A QU I vE Fed s gl
.. (FIauTT) . . .

M IgEsmafa @ AT FAT g W 87 ... (STIURA) ...

SHRI  TAPAN KUMAR SEN: Sir, please don"t ring the bell.

--.-(Interruptions)...

SHR1 MOHAMMED AMIN: Sir, they want reversal of policies which exclude
millions of people from the protection of their rights and livelihood by

the governance.
MR. DEPUTY CHAIRMAN: It is over. ...(Interruptions)... Please.

SHR1 MOHAMMED AMIN: Only a fortnight before, on 23rd February, lakhs
of workers demonstrated before Parliament. Therefore, 1 urge upon the

Government to please take the call before it is delayed too much.

SHRI D. RAJA (Tamil Nadu): Sir, 1| associate myself with the matter

raised by the hon. Member.

SHRI MANGALA KISAN (Orissa): Sir, 1 also associate myself with the

matter raised by the hon. Member.

SHRI P. RAJEEVE (Kerala): Sir, 1 also associate myself with this

important issue.

SHRI TAPAN KUMAR SEN : Sir, 1 also associate myself with the issue

raised by the hon. Member.

At TeEfa yag (FER): #gled, # T & 38 vy & FFag N gl

SPECIAL MENTIONS

Need to make the appointment process of Directors and CMDs of

Public Sector undertakings transparent

At FgamEer Wiy (33T): IuEeNfd AT, S # dAfa A w8 &
s G 3N B UF I Fecaqt T 1 AT 3N N Tp U ¥ B adeee &
S sHEAT ATH & §, I WO FRAGA I, A Hl-w uw Agww @ &
FdIHUT & FRUT HRT & 5 A TISAT W FHI dlgel AT [ gl et afahfa &
qadd T O FE @ ¢ ol R afed deeT
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& ITHA THAIRT & ST I OR-UR §g & SC| 7 HIoAA H HeAT-HE-TeY fAeRwH
(Chairman-cum-Managing Director) 3R dA™ e 3cdd #gcaqol gla &1 3rd: 3o
vl W 3cAeE ReHll wafed fyged g, VO WER H SEAT Wev| R Adelids 8
H gl & JAE FeUd dal W Td DwAG. F g W g & gaw wfdw
FArorarelsT "dr.s.ug. . (Public Enterprises Selection Board) 3R 3.3t oy @
(Department of Personnel and Training) # $fA&T 3dd Agcaqul gl 81 =afaa
gl arel ARl T geoHfA w1 Heda AR & e fRar Ser iR 3 gfter @
areRft T o AT JTaeEEd §l 39 AW R H FE AR § 5 gef W fAgEa &
AT URGRIAT & AT @ F HeIdr &1 & # oAledl & W.TAS. F o Sl FAER
3 T &, SEA Tg WG efaefiord & I g1 National Aluminium Company S sfaRcee
HUT & W.UA.S & dg W AgiFd & q67 3R 3ifUe aEuel S SEr g oOr -
foar et A 39 3 @ §, o F degd wefaw g1 39 O tar EHiigued @ T §
T & 39 dedl &1 gga ufhar 3R guaely i & ufa ot aei F Aq & g
ST g W El AT AT WER ¥ IWEE § F Acd I dootae & & aAH o
a D wHE.D. @ F T F gAT J0E R F eww G s v R aRe
IRGRIAT 39S J|

Need for establishment of Aviation University in Hyderabad

SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Sir, after opening up of
Shamshabad Airport, Begumpet Airport has become inoperative. So, the
Government of Andhra Pradesh thought to utilize land available optimally
and proposed to set up an Aviation University with the help of the
Airports Authority of India in 300 acres out of 800 acres of land and the
BCAS also accepted this proposal. The objective is to provide aviation
training, flying, management, safety, security, etc. Apart from Aviation
University, the Airports Authority of India also wanted to set up AATI to
offer technical courses and other related training iIn communication,
navigation systems and ATM. The proposal has also sent to the HRD

Ministry which is also positive on this project.

When the Chief Minister had written a letter to the Prime Minister on
August 27, 2010, it was sent to the Civil Aviation Ministry for
examination and feasibility. Since the Airports Authority of India - main
wing of the Aviation Ministry - has already agreed for setting up of an
Aviation University, the Andhra Pradesh Government thought that the
project would come up soon. But, the Cabinet Secretary in November last
had rejected the proposal and asked the State Government to provide
alternative site of 400 acres for University. 1 understand that the

Cabinet Secretary wants to use this
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airport for VIP movements. It is not fair to stop setting up of the
University for VIP movements or air shows which only happen once in six
months. By keeping airport vacant without any use, | strongly feel we are

Just misusing public property.

In view of the above, 1 request the Government of India to kindly
reconsider its decision and approve setting up of Aviation University at

Begumpet Airport without any further delay.

Need to take remedial measures to improve the functioning of MTNL and
BSNL

SHRI A. ELAVARASAN (Tamil Nadu): Sir, I intend to make a mention in
the House about the recent Mobile Number Portability facility that was
extended throughout the nation. Newspaper reports suggest that the
Government®"s BSNL and MTNL have lost their customers. BSNL has lost
around 2,50,000 subscribers and MTNL has lost about 14,000 subscribers.
The number of customers gained from other operators is very less, hence
showing a net loss. The choice of mobile number portability should be
treated as a report card of performance of the BSNL and the MTNL. My
colleagues would agree with me about the poor signal strength of both the
BSNL and the MTNL. While private companies” signal strength is strong
enough, 1 wonder why the signal strength of the BSNL and the MTNL mobile
connection is weak. Moreover, call drop is a persisting problem with
these connections. Subscribers facing unpleasant situation tend to shift

to other service providers.

1 have no doubt that my colleagues will agree with me on this. The
Government should look into this matter seriously. The BSNL and the MTNL
should improve their performance and responsibility should be fixed for

erring officers.

New and attractive schemes should be announced to make the service
attractive and to gain new customers. Otherwise, we will lose other

customers also.

MR. DEPUTY CHAIRMAN: Dr. Janardhan Waghmare; not here. Shri Ganga

Charan; not here.

Need to take concrete steps to find the remedy for

incurable diseases in the country

A ygar g FATN GeR gewn): Agled, #H 3Us ACIA T Food & T A
mm{%w&ﬁmaﬁﬁmﬁﬁmﬁaﬁmwm}ﬁaﬁﬁwm
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& dracig o el oE
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3T SIHRAT H JRIT Fedl o @I g S sonsr Ry off AfRFar gomelr & 3m9R w®
A THg AL @ar, OuF FRoT g & ar@l e, Advew N dEeh ¥ oeler IR
SR & o o 8 & HROT Hd H 3w F g I §1 v FEw, e gaur
et & fFAR AR &7 St ¢ & fohalt o 3uarer & fFam S &9 SgT 8 9T I@T g
T IR Ifg FeX a1 W & 7T 30 e A § difsd & Sar § dr IheT Jk |
aer B AfSHe TEH AN I TIRLY FAIU 3FH Sl wgT qar uichi| Iefas oRd 7 Ha,
ﬁ%ﬁaﬁﬁa%mwmﬁmammaﬁ@aaﬁrﬁmwﬁww?ﬁ%l

FReT, st & dEl F AW W A F el F S Fo afed @ wr ¥, e
Feell & R AT IR Ter ggd & § FifR gy #F U A 3@l W "eaw g
Edr & 6 fhsell & dART & 3ael & T WeRr @ IR TR 3adrel 7 odf fhar Jmar
g IR o & A1 W AR st Awrar X 3¢ AT F golca #H hdd fdm AT g,
s HROT 37T fhsel & AR 9T Salrol el H 8 R &1 a@l fheelr & SAR 3T
& H Hisg § Red g & A W GOIRT AT 87 39T Sollsl w6 T UTd |

m:ﬁmmwﬁwﬁwmmgﬁ?aarﬁmgéw,ﬁ@aﬁ
IR e f AR AEAST HR F S & AU WER FS 3T TgT W IR S v
e golsl 1 gaer fFar s, arfe g SERE & qfsd or@t el dr Se g S g9l
Hgdig |

MR. DEPUTY CHAIRMAN: Dr. Prabha Thakur; not here.
Concern over the alarming levels of pollution in rivers of Maharashtra

SHRI VIJAY JAWAHARLAL DARDA (Maharashtra): The recent findings of the
Central Pollution Control Board (CPCB) revealing "Maharashtra having
largest number of polluted river water stretches in the country" is
alarming indeed. Through "water quality monitoring" technique, the CPCB
has identified 26 such rivers in Maharashtra with 26 polluted stretches.
Mula and Mutha in Pune, Kalu and Bhatsa in Mumbai, Kundalika flowing
through Sahyadris, Bhima in Solapur and Kanhan in Nagpur are just
illustrations. Industrial pollution is degrading the quality of water;
rapid urbanization across the state 1is another major culprit; and
domestic sewage and industrial waste Tflowing into rivers are further

contributing to this pollution.

We should have a holistic view of this dual menace of "Pollution” and
"Depletion of Water Resources"™ and its vramifications. A study by

Strategic Foresight Group®s publication - THE
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HIMALAYAN CHALLENGE, portrays a frightening profile in countries in the
Himalayan Region. Here, depletion of almost 275 billion cubic meters of
annual renewable water is estimated. Populous rivers like Ganges, Indus,
Brahmaputra etc. will face huge deficits. This problem will be further
compounded through a Jlarge-scale pollution of our rivers as in
Maharashtra and reckless drawing of ground-water. An eminent British
Historian, Benjamin Franklin, wrote, in 1776, " When the Well is dry, we

know the worth of Water™.

IT our past dismal experience with pollution control in rivers like
Ganga and Yamuna is any indication, the Government must tackle this
problem as a mission. The Government should synergize all resources -
financial, technical and manpower , involving all stakeholders,
Governmental, NGOs, SHGs, selfless religious organisations, and embark
upon a “time-bound® project, initially, in Maharashtra. On its successful

implementation, this can be replicated all over India.

THE BUDGET (GENERAL) 2011-12

ft Ao FAR TOOR @ORIA): RN STmesdfd of, g8 ssic & & #Aar § f&
T IR AR A AT gEdied g W AR q@ly IR St Wi dr @t # gt #r
geTa Rl FEas AR ererR, IR AR A o, S AN sweher @ fersar gan
TTeRoT, dect e aefoew @g & v a8 e A% Fecar ik weqet swer @,
U I TS HAA ¥ TR Agei] IR ISl FeT o H FAE A S RAE & 7, 30
AT T § B 2007 # 9w e S FN & F Fw awa €, aeh erReAd deit oS
HACT §, 3l 3MHGT W 2500 Y Ui HY gl SHHT Adeld 500 d0d i =afed gfa
AE SAE HCA FAt g # A § BF S aweic e s & e §, 38 80
g Fr e S Ifd IfFd 3T 14,566 TWT Per Annum § AR 16 s @ Fr ufa
SAFT 3T, TS AHheT I F A T d3-93 AT AMAST g, Ieteh Ui oA I 2
@ 18 ok ¥ ufa a¥ §| ug s aefoes faveaar @ goer arem &, var & Tuse
AT €l

el a1 @ & PN #1 A 3cued g § IR A Icurehar 98 1 qu A R @aw
& greId WS &, P H S FRAET 9T w1 HS §, 3AB SRAFC RIS AH e [Hore &,
FY QR # Sher a Aoar §, o fReA, Bieer sREeE, e & 99 3R
Y OUR W 9¢ 9 AT fhaEl & deo, Bie FaEl & ged gl @ 15 |l #
ST g Aear §, I8 39 & fAdar §, 9% FRUT & a@ d SIer ole fRaer o
Jcrgedr H g1 # AEar § & g 3R S B oS9 aw
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SUCHAT g gell, IRT A 3R R W o9 d% SR A W Swen a9 a&
P # FE GEHE AG gl H IR H ST AT §, FI SAC AT FH Sl H
TR & T g1 &l IERIT H T ST SEZ establish g€ § AR 63 SEZ 30 FERa
gl 9 AN TaeiAe fY SEZ & fav difoed seft f, a9 SEZ & sraede o samm a1 F g
S TFY A oIl ST SRRFC FF s W T g M, a9 d¢ ¥ FiEd 7 a1 T W
R WHR o d¢ W IAT & A §, AW F37 Fehl ORI & SEZ H SoAaeeHe A
arell @l 3cureeRdr JfAe H o §1 SEZ H araeide o S promise fRAT ar, 3@d Al
g 18 T IR fh g dog W 18 WHT He & Sl STRFC Iegiel ... (FAUN) . ..

AN THSH YA (JASRYA) : T, Ted H dolc W discussion g & §, Akt
wEaa AR & wg ot AN suftya a8 %1 ¥ W waEew Fia Al wWOWr e
.. (FEAUET) ... 3 FN HN EI .. (SHAUE). ..

AN sgwsafa: AE, 6T ... (GEaun). ..

M A AT W, F§ a1 b ¢ oo e qfr gl g1 JgT W U A
FEley faeAe 8, &H 39 q@ W gl W aid oA § R g 9 R ¢ w E.
AfreT warer I8 ¢ F 5@ s W discussion @ W &, a = W AT § Red FAeT
FT FIS FHI AST BT AMZT?

N 3ygsmafa: &% & The hon. Member wants to know why there is no
Minister from the Finance Ministry. ...(Interruptions)...

o THE 3T WY, JEl W AN S AEr §, df §F I@ doic W g9 fhE faT &Y
WE? ...(cEEuR) ... I AN S A A AR T 3@ ST A dg T QU
.. (FHaUR) . . .

it symemafa: 2T, 2RWUI ... (FAUE) ... H A § 6 Tg W A A FS A
TgaT dIfgu, oifched ... (FFauUmT). ..
AN IS FIAA: W, IE Teod H AW gl ...(EEaUR) ... W, Folc W

discussion & THY I & ...(STAUA)... 50 dF GHY & o 3R ® HN & @ar
g, ... (cgauR). ..

PROF. P. J. KURIEN (Kerala): Sir, it 1is Cabinet"s collective
responsibility. ...(Interruptions)... A senior Cabinet Minister is here.

...(Interruptions)...

ANt AHSH AT AT SHY ST .. (SYAURT) ... 91d 50 WHR & faw iR &1 &
Thall &7 ... (SHAUW) . ..
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PROF. P. J. KURIEN: Sir, it is Cabinet"s collective responsibility.

--(Interruptions). .. A senior Cabinet Minister is here.
--(Interruptions)... Sir, it is Cabinet"s collective responsibility.
--(Interruptions). .. A senior Cabinet Minister is here.
--(Interruptions)... What is the problem? ...(Interruptions)...

SHRI RAMDAS AGARWAL: No, Sir. ... (S¥au)... Ig AL & Thal gl
. (SHEUTT) . . .

ANt suwamfa: 3o Sfsw, 39 dfswl . (swEwe) ... @@ S, Agarwalji,

please sit down. ...(Interruptions)... Please sit down. 39 sfsw, 39 sfsv
..(c¥ayreT) ... Normally, they should be here. They may come. Let us not
make it a big issue. ...(Interruptions)...
SHRI RAMDAS AGARWAL: No, Sir. ...(Interruptions)... It is not a
political issue. .._(Interruptions)...
MR. DEPUTY CHAIRMAN: 1 agree. ...(Interruptions)... ¢f@u, Jg w fBee

T YE B T ¥ .. (FEUW)... AF @ F weew R & weEw ¥
.. (FEAUE) . ..

SHRI RAM DAS  AGARWAL: | agree. | am not disrupting.

---(Interruptions)... The point is very simple. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, your point is well taken. Please sit down.

---(Interruptions)... Your point is well taken. _.._(Interruptions)...
Please. ...(Interruptions)... Your point is well taken. Let us not waste
time. ...(Interruptions)... We are already pressed for  time.
---(Interruptions)...

At A AT W, ... (AU ... gl SIA§ Hid SIM? ... (FIGUWT) . . .

PROF. P. J. KURIEN: Sir, I would like to submit one point. 1 am
informed that in the Lok Sabha the Question Hour is going on and the

Finance Ministry®s questions are there. ...(Interruptions)...

SHRI RAMDAS AGARWAL: So, what? There are two Ministers of State.

---(Interruptions). ..

PROF. P. J. KURIEN: Here is a senior Cabinet Minister.

---(Interruptions). .. Please understand the position.
---(Interruptions)...

MR. DEPUTY CHAIRMAN: Kurienji, it is all right. ..._(Interruptions)...
Let them come. ...(Interruptions)... 3 SMU, 3T SMU| ... (SgauRT)... 39

continue AAT| ... (TFUA) ... T TA| .. (STIAYUA). ..
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SHRI RAMDAS AGARWAL: Sir, 1 request you to direct the Ministers to

come here. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Rupaniji, please continue. ...(Interruptions)...
A A EE: W WM ¥ § F o g @ simemw S|
..(AU) ... 3=¥AT dolc W discussion @A H  HS HAde§ g gl
A CUEL 10 ) P

MR. DEPUTY CHAIRMAN: Your point is well taken. 1 have asked the Chief
Whip to see to it that the Minister comes. ...(Interruptions)... Let us
not argue on that. ...(Interruptions)... Please. ...(Interruptions)...

Let us not argue on that. There is no point in arguing, please.
-.-(Interruptions)... & St 37 a;v §, 39 Y& Hfow]

it for FAR waof: eRviy B8 AT @ew, #A S dew A amoaw §) A
TEST W@SE AE IA A fF FH I § W §3T A IR F @A G Bl g S
SEZ uifardy aa1s o, 39 §Aa commitment fFIT ar & S SEZ & investment AT,
39 W HS SFF AGT A9l S direct tax @ I I WA, 3GF Y gHES Sdmm oor
& MAT @ 31Fa A9 T, B o 319 MAT & SIRT SEZ # book value WX 80 YIde
profit W T o9 feam §1 $8d SEZ & investment W T I US| SEA ISR
§ST Sfeal o9 g1 SEZ & ORI #FaX ool §| dgi 37T 63 SEZs HH & I &l 38H 3¢
I dHNB ET ¢

cadl 91, AN T@l ship breaking gl &1 [ faeq & @& S3@r ship breaking
Tod # gl 1 smEeeR foe & sl sEw U megy ¥ 3P, RER, My s sk
ek YS¥ ¥ TG 50 OIR ¥ S T gl Won-Uer FA F fav 3 §1 99 e aw
T WS Al B ASH-A A &1 T8t 300 Fie wEIS § 3R 120 IFdeT coied #
I FaE H §A T import Xd g, el # import duty H S variation §, &
FRUT, ship breaking a:%laﬁvqrgumgw gl Environmental hazard & &RUT
developed courtries # ship breaking =g gl &1 &7 &7 RS §, AR ¢ & 389
VNN ey &, safew g7 ship breaking allow 3 & safoT @@ afegsr Aoe
UIfgw| Ffedst & & ST A9 g8 YT of W §1 I eAN fBAS & g W SR 55
gl ofigT, fSEH ship breaking & Soa@ & se@r Ao Tl

FAR ATTHEA, Meg AG SN Hederar F @l 9O A & w FA8 SN g
g, S #GIE W &g Al & fAT gorma & &1 39 FA & usd BAfawy & s Rae &
g1 3T Fed Ygel a1d & IS § fF commodity market ¥ St forward trading & &
g, 38 forward trading W ban
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T@MET| Forward trading & &RUT TIIST & & 50 90 9fad fhell & @ &g Im@m, &
3% whole sale price # T& ¥9AT & IR §| I§ A9 variation 3T HRUT & @I gl
3H% HRUT price control g & 9 W & sHfov galr e § & 38§ forward
trading ® X ban f&ar Sl

AR, # TsT T F FeFT & A GST & SR # 8 $& gl deam g1 gH @
TgT T & represent & &1 TWHR o 3 dF clear =& Far § & S 3m9 GST
el HEN, o T & autonomy 1 FAT RN ST deh T H autonomy SR AT
deer 3R wWe o # levy tax 3 exemption of tax 3a&T right g & &el
fhdell &Fg oeTer § 3R ahr el W e doa oeTer &, I ot ®T & right §1 3
e 3T null and void &R W & 3P IR H 3T clear HfGT F 3T S GST
g R W AR & taxation H JAR® ARl # Sh X W &, dl 38 X H Ve
#r S autonomy &, HF IR H ol TWHR & Td® @ AMRTI TS aX F 33T 9=
qiferdl X asTl

THh 3T a0 I8 & 6 GSM @Rg & S IT infrastructure &P &, 3@% fow oY
UUTT & & promise R §, mmﬁwﬁaﬂédevelopmentﬂﬁg‘;’m gl

I RS IR FHA F SR A TH o Tk dolc H AT FarRr g ST e
et T AT H RAE F a7 77 8, RSH H X ot S @Y gl 3nh o 7 4
IS gar 96K & SHAT & 3TH RE & el @1 g B 309 Aol F anr @ g F IR
& g

UHRA A, o R F ar dfaw,
arr fear g, a R sieme ar dfse,
5o wEt gt & A@g HfST A9,
o § A foig @ eene dfa

mammahﬁﬁaﬂmﬂfraﬁ?aaﬁra;aﬁﬁgmaﬁ%m%aﬁwwmﬁ
o 356 aR F FS T A A &1 3R A9 sEG SR A o Fo qawEr, @ g @
werar § TR 3rcor geml

DR. BHALCHANDRA MUNGEKAR (Nominated): Mr. Deputy Chairman, Sir, |
rise to support the Budget 2011-12.

Sir, 1 congratulate the Finance Minister for presenting an inclusive,
growth-oriented and balanced Budget. Sir, the Budget is not only a

mechanism of allocation of resources, but also an
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instrument of income redistribution. Sir, as we know, in welfare
economics, there is what is called Pareto Optimality, which means that
any set of income redistribution is desirable that makes some people
better-off without making some others worse off. This Budget has
precisely attempted to do that. Sir, | consider the budget "balanced" not
in narrow, technical economic sense where revenue equals expenditure. It
is balanced in the sense that it has tried to address the concerns of

different sections of the society, focusing on aam aadmi.

Sir, the Opposition Parties, have argued that the Budget lacked
vision and inclusiveness. Some others said that the Budget does not
contain a “big-ticket®™ item, and yet others have criticized that the

Budget does not contain reforms agenda.

Sir, in a country, suffering from pervasive poverty, hunger, mal-
nutrition and illiteracy, in the midst of all sorts of inequalities, | do
not think that there could be any greater and better vision than
addressing the concerns of aam aadmi. There cannot be a big-ticket item
than adding to the amount of welfare of the disadvantaged and
marginalized sections of the society, subject to the degrees of freedom

available to the Finance Minister.

Sir, 1 compliment the Finance Minister for his position when he said,
"At times, the biggest reforms are not the ones that make head-line, but
the ones concerned with the details of governance, which affect every day
life of aam aadmi'. He has also rightly mentioned that reforms are not a

one-time story, but an ongoing process.

Sir, let me explain the context of this Budget, 2011-12. It is the
last year of the Eleventh Five Year Plan prepared by the UPA Government.
The Eleventh Plan has been committed to securing faster and more
inclusive growth and, therefore, 1 would like to describe it as a turning
point in the post-Independence economic planning of our country. 1 was
privileged to get involved in its making, and | put on record my

gratitude to the Prime Minister Dr. Manmohan Singh for the same.

Sir, 60 per cent of total resources of the Eleventh Five Year Plan
have been allocated to social sectors, of which 20 per cent were
allocated for education and 10 per cent for health alone, unprecedented
since Independence. The Plan introduced revolutionary National Rural
Employment Guarantee Programme (MGNREGA); it introduced National Rural
Health Mission (NRHM) and
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Bharat Nirman, with a view to changing the face of rural India. The
Jawaharlal Nehru National Urban Rural Mission (JNNURM) was launched to
encourage cities to initiate steps to bring about improvement in existing
civil services over a period of seven years in a mission mode manner. The
Government passed the Right to Information Act, which brought a kind of
revolution in the democratic discourse ushering in the era of
transparency in the matter of national governance. The Right to Education
Act has been passed and came to be implemented from 1st April 2010. And
last, but not the least, the historic National Food Security Bill is
going to be shortly introduced in the Parliament. 1 urge the Government
to introduce the same at the earliest and make financial allocation in
the Revised Budget for 2011-12. For all these, unqualified credit goes to
Shrimati Sonia Gandhi, the UPA Chairperson and President of the Congress

(1) Party, and the Prime Minister, Dr. Manmohan Singh.

Sir, the Budget 2011-12 is reiteration of the goals of the Eleventh
Five Year Plan. The eventful developments that took place in our economy
can successfully refute the charge of the Opposition that the year of
2010-11 was a year of scams. First, when the advanced Western world is
limping towards recovery post - global financial crisis, India is the
only country in the world after China to grow at the rate of 8 per cent
in 2009-10 and 8.6 per cent in 2010-11. Sir, about 4.10 crore households
were given jobs under Mahatma Gandhi NREGA. Out of 145 crore person days
created under this scheme, 23 per cent were accounted for by the
Scheduled Castes, 17 per cent by the Scheduled Tribes and 50 per cent by
women. The achievements under the SSA, till September, 2010, included
3.09 lakh new schools, construction of 2.54 lakh school buildings, 11.66
lakh additional class rooms, 1.90 lakh drinking water facilities and 3.27
lakh toilets. Also, 8.70 crore children were given free text books, and
11.30 lakh teachers were appointed. Around 14.02 lakh teachers received
in service training. Under the NRHM, selection of 8.33 lakh Accredited
Social Health Activists (ASHAS) was made up to September, 2010.1 am not
complacent with this success, but it would be absolutely erroneous and

biased to underestimate these achievements.

Sir, this is growth-oriented and inclusive budget, because out of the
total Outlay of Rs. 4,41,547 crores, an amount of Rs. 2,14,000 crores,
that is, 48.5 per cent has been earmarked
for infrastructural development. This public investment will complement

the private investment and,
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through the famous Keynesian Multiplier Effect, would also help generate
employment. Sir, the Finance Minister has rightly allowed the Foreign
Institutional Investors to invest in unlisted bonds with the minimum

lock-in period of three years.

Sir, an amount of Rs. 1.60 lakh crores, that is, 38.4 per cent has
been earmarked for the social sectors. The growth-facilitating
infrastructure projects and inclusive agenda have together attracted 84.9

per cent of the total Budget Outlay. 1 call this a big-ticket item.

Sir, 1 don"t want to go into details of inclusive agenda of this
Budget, but 1 must mention a few novel features such as: creation of a
Corpus Fund of Rs. 500 crores for women Self-Help Groups, strengthening
Bharat Nirman, linking MGNREGA wages to Consumer Price Index and so on.
But, most importantly, for the first time, | reiterate and emphasise that
the Government has introduced pre-matric scholarships for the needy
Scheduled Castes and Scheduled Tribes students studying in 9th and 10th
standards that would benefit 40 lakh students.

Sir, since we do not have a comprehensive national level social
security scheme as in the Western countries, | compliment the Finance
Minister for creating a new category of very senior citizens of above 80

years and making their income exemption limit up to Rs. 5 lakh per annum.

Sir, I must compliment the Finance Minister for providing in this
Budget - and 1 emphasise this - Rs. 8,000 crores in addition to Rs.
28,000 crores for the Prime Minister®s Jammu and Kashmir Reconstruction
Plan. Sir, this is not the time for me to go into the logistics of Jammu
and Kashmir issue. But, to the best of my understanding, the issue of
Jammu and Kashmir 1is primarily the result of not satisfactorily
fulfilling the developmental aspirations of the region and a feeling of
frustration for not finding sufficient space in the process of socio-

economic development of the country.

Sir, the Finance Minister has shown an exemplary commitment to the
federal spirit of our Constitutional arrangement in this country by not
pushing for Goods and Sales Tax as some States have not shown
willingness. He has even refrained from introducing Central GST, and

assured that he would take the disagreeing States on board.
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Sir, the Finance Minister has brought down fiscal deficit from 5.6
per cent of GDP to 5.1 per cent. Many, including the Opposition, have
consistently expressed concern about the laxity in fiscal consolidation.
Sir, 1 do not buy this criticism. Without even remotely justifying the
profligacy on the part of the Government, I do not consider that fiscal
consolidation by itself is a sacrosanct objective of economic policy,
particularly in a country like ours where the State has yet to play a
major role in the process of economic development. Second, Tfiscal
consolidation cannot be thought independent of other macro-economic
variables, such as, rates of saving and investment, level of desired
autonomous expenditure on the one hand, and revenue collection on the
other. Sir, 1 am happy to know that the Government is considering
amendment to the Fiscal Responsibility and Budget Management Act, so as
to introduce flexibility in the targets of the FRBM depending upon the
economic situation in the country which 1 was demanding since | joined

the Planning Commission.

Sir, my worry is about the Current Account Deficit. Despite 29 per
cent increase in exports during 2010-11, the imports exceeded exports by
US$ 189 billion. As a result, the Current Account Deficit has reached 3.5
per cent of the Gross Domestic Product. It needs to be watched more
carefully, particularly, the means of financing the Current Account

Deficit.

1 fully support, Sir, the cash transfer for kerosene and suggest its
complete elimination and replacement by providing LPG cylinder with one-

time subsidy in a phased manner.

Sir, 1 have now to raise some concerns. Let me first take inflation.
Sir, historically, higher rate of economic growth and price stability
appear to be mutually incompatible objectives. And yet, inflation and
particularly food inflation, has rightly emerged as a major issue as it
cripples the daily lives of Aam Aadmi. In a country with one-third of the
people still living below the poverty line, the issue of food inflation
becomes the life and death and it is obligatory on the part of the
Government to deal with inflation firmly and effectively, notwithstanding

the consequences of some of the anti-inflationary measures.

Sir, the gap between demand for and supply of commodities is the
principle factor causing inflation. Sir, in a growing economy
experiencing rise in the income levels of people, first due to growth

itself and, second, due to several welfare and
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poverty alleviating programmes of the Government in our country, demand
for goods and services is bound to increase. This precisely has happened
in the economy. The consumption expenditure with the sign of the growing

economy since it is desirable.

Sir, the main culprit is the supply side. But | do not see any reason
for the food-grains® inflation iIn the country when government godowns
have stocks of food-grains, mainly rice and wheat, twice the size of
buffer stocks. Sir, 1 emphasise that it is a complete failure of our
public distribution system in our country to contain the food-grains
inflation. I, therefore, urge the Government to give top-most priority to
total restructuring and re-hauling of the PDS, if at all it has to be an
effective instrument of making food-grains available to the needy
sections of the society and also to ensure justice for the food subsidy.
In this context, | suggest, Sir, that all new Fair Price Shops in the
country should be allotted to the Women®"s Self-Help Groups. They would
run better than what they are today. Such restructuring is even more

eminent in view of the prospective National Food Security Scheme.

Sir, now, | say something about agriculture. Sir, In my maiden speech
last year, | had mentioned about the disproportionality crisis that is
facing agriculture for the last two decades. It is one of the glaring
failures that progressively declining share of agriculture in the GDP is
not accompanied by reduction in the share of employment. Even today, it
is supporting more than 52 per cent of the labour force and 60 per cent
of the country®"s population depend on agriculture with barely 14.2 per
cent of the income. Sir, though the country has been talking about the
second Green Revolution for the last more than two decades, there is no
roadmap yet which has been prepared. Sir, according to me, without
quality research and productivity-raising and cost-reducing technology,
it would not be possible to bring agriculture out of the chaos. Sir, in
this context, | suggest the Government to call a special meeting of the
National Development Council to exclusively discuss the issue of Indian

agriculture.

Sir, Micro, Small and Medium Enterprises contributing eight per cent
of the country®s GDP, 45 per cent of the manufacturing output and 40 per
cent of our exports deserve much better deal than what it is in the

Budget.
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Sir, there can be no two opinions in the country about the disastrous
effect of the endemic corruption on the Indian economy and society at
large. ...(Time-bell)... It is eating into all vitals of our democratic
polity and adversely affecting the lives of the common men and women in
the country. Sir, politicisation of the issue of corruption is not going
to help, Because it could be legitimately asked that how much money the
NDA Government brought from the Swiss Bank when it was ruling the country
between 1998 and 2004. But, | don"t want to go into hair-splitting,
because the issue of corruption is more substantial than apportioning the
credit and blame along the party lines. It is a national issue and as the
Finance Minister has said, let us fight it collectively. Sir, one
question about corruption in this country has never been raised during
the last 60 years. The most important question is, who is corrupt in the
country. What are the sources of corruption? Are 90 million slum-dwellers
in the country corrupt? Are millions of marginal and small farmers and
artisans corrupt? Sir, 1 am constrained to say and 1 emphasise that in
this country the elite class that might be comprising 15 to 20 per cent
of population is the main source of corruption. The infinite greed of
this elite class is breeding corruption. Sir, the main constituents of
this elite class, | underline, namely, the political class, the corporate
sector, the bureaucracy, the judiciary and the big trading community must
seriously introspect their contribution to corruption. But, Sir, that is
not all. ..._(Time-bell)... Sir, 1 shall be completing within two minutes.
Corruption takes place because of the failure of rule of law. It takes
place because those who indulge in corruption are mostly left scot-free
either because the law is weak or the law fails to rule. Sir, this is not
surprising when Laski said that the law rules the poor and rich rule the
law. Sir, it was only iIn yesterday®"s news, that one Hasan Ali, a Pune-
based businessman has defaulted Rs.71,845 crores of income-tax. This is
unacceptable. What was the Income-tax Department till now doing? Rule of
law without fear and favour will be an effective step to check
corruption. 1 compliment the UPA Government for initiating certain
measures at the international level. But, Sir, people want basically
results. 1 suggest that the Government should call a National Round-Table
Conference of the representatives of the political parties, judiciary,
corporate sector, media and independent experts who could collectively
contribute to evolving ways and means for dealing with corruption. Sir, 1

shall be completing in two minutes.
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Sir, as we know, the Scheduled Castes and Scheduled Tribes constitute
the most disadvantaged sections of our society. | put on record my sense
of appreciation of the post-independence Congress Governments and now the
UPA-1 and UPA-11 for initiating several economic policies and programmes
aiming towards betterment of these sections and that have vyielded
results. Sir, as is known, there have been two major schemes, namely
Scheduled Castes and Scheduled Tribes Sub-Plans for their better
development. But, Sir, 1 am constrained to mention that my five year
experience in the Planning Commission was not satisfactory with respect
to the implementation of these schemes at the end of the Central

Government.

Recently, the Planning Commission has revised guidelines of these
schemes and exempted 43 ministries from making any allocations to these
schemes, mainly on the ground of indivisibility. The argument of
indivisibility is disputable and, therefore, 1 refrain from going into
the details. After revised guidelines, it was to be ensured that nearly
population-proportionate allocations of the Central Plan outlay could be
made under these schemes. ...(Time-bell)... Sir, 1 am coming to close. 1|
want to bring to the notice of the Finance Minister that this has not
happened in this Budget. As my calculations show, the actual allocations
made are less by about Rs.24,000 to Rs.25,000 crores for each scheme
togehther amounting to around Rs.50,000 crore. 1 wurge the Finance
Minister to look into this matter urgently and seriously. 1 also expect
that the schemes meant for the minorities, other backward communities and
differently disabled people, are strictly implemented, properly monitored

and dispassionately evaluated. Sir, I am coming to close now.

Sir, economic growth requires variety of economic and technological
resources. But that is not all. The process of economic growth also
involves certain moral and cultural values. In this context, | would like

to borrow from this year®"s Economic Survey and | quote:

"For India to develop faster and do better as an economy, it is
important to foster the culture of honesty and trustworthiness. Thanks to
the fact of this social prerequisite of economic development remaining
unrecognized for a very long time, this has not received adequate
attention in the scientifice literature. Fortunately, a large body of
recent economic research has been stressing the importance of these
social and cultural factors. While it is true that it is not in hard

science how to

29



develop these cultural qualities in a population.™ _._._(Time-bell)... Sir,
it is my last sentence. "We know that even the mere understanding will be
important. These good qualities are further important in a society
through mechanism of social stigma. So once we recognize that honesty,
integrity, and trustworthiness are not just good moral qualities in
themselves. But qualities which, when imbibed by a society, lead to
economic progress and human development, people will have a tendency to
acquire these qualities and that should help build a more tolerant and

progressive society." Sir, | thank you very much.

PROF. M.S. SWAMI NATHAN (Nominated): Thank you, Sir. I shall restrict
my comments to a few areas of agriculture and food security. First of
all, 1 think, 1 should thank and compliment the Finance Minister for
several initiatives, including 4 per cent interest rate for farmers,
which we recommended in the National Commission on Farmers a few years
ago, and, similarly, for direct lending to small and marginal farmers and
direct subsidy being given in cash for fertilizer. In fact, this
fertilizer subsidy, being given directly to the farmers, was announced by
the former Finance Minister, Mr. Chidambaram, a few years ago. But it is
yet to be implemented because 1 think the kind of real support, which is
needed, for example, a farmer has to use the subsidy effectively. For the
purpose of balanced fertilization, the farmer will require Soil Health
Passbook, what kind of nutrients are missing and so on. But, now | hope
that the Government is serious to implement this and also | hope all
necessary infrastructure will become available. The other most important
thing about farming is the economics of the farmers that determines
whether the farmers are interested in farming or not. A lot of farmland
is going out of agriculture for real estate and so on. Ultimately, it is
the cost of production, the risk involved and the return-the cost, risk
and return structure of farming that will determine the interests of the
farmers in farming. We had recommended in the National Commission of
Farmers that the minimum support price should be *"C2" that is, all costs
of production, plus 50 percent. 1 think, this should be implemented as a
policy as a Minimum Price Support to the farmers. The second point I want
to make, Mr. Deputy Chairman, is several distinguished colleagues, Dr.
N.K. Singh, Dr. Ganguly, have already pointed out the grim international
scenario on the food front, partly due to climatic factors, partly due to
escalating petroleum prices. | think we are going to have a difficult
year on the food front globally. But, fortunately, the Government of

India, as announced by
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the hon. Finance Minister, 47 million tonnes were in the godowns of the
Government of India on January 1. This year the crop is fairly good. The
wheat crop in Punjab, at the moment, is fairly good and | expect about 25
million tonnes minimum may have to be purchased by the Government in the
next two months, April and May. We have already 47 million tonnes here.
Now, the Government should develop a policy of distribution cum storage
of grains which are purchased from Punjab, Haryana, West UP region to
other parts of the country. A distribution cum storage strategy should be
in place, at least, at the end of this month. I hope, sometime during the
Session, the Government will come forward with information on what the
strategy is, otherwise, the media will be full of reports next month that
the grains are all rotting because we do expect rains during April and
May, and hence, 1| would give the highest urgency to this issue of an
integrated distribution cum storage. 1 have myself, Sir, in this House
itself, several times emphasized the need for a national grain storage
grid, a National CGrid of grain storages starting from the farmer and the
rural godown scheme of the Ministry of Rural Development to National and
State level storage structures, ultra-modern silos. We are investing on
so many ultra modern airports, and so on, and ultra modern storage
structures, at least, at 50 locations in the country of one million
tonnes each, which will be in my view essential to implement effectively
the Food Security Act. 1 now come to my third point. | welcome the
special attention given to Eastern Indian the main heartland of the Green
Revolution, 1i.e. Punjab, Haryana and Western UP which 1is in serious
ecological distress. Even today®s papers carry that both quality and
quantity of ground water is deteriorating fast resulting in a number of
health problems and so on. We had recommended in the National Commission
on Farmers that unless Punjab, Haryana and Western UP, the original
heartland of the first Green Revolution, takes to conservation farming
and climate resilient farming, they will be in difficulty. A special
allocation of Rs. 1000 crores was recommended at that time by the NCF to
these States to start changing the pathway to a more conservation and
climate resilient farming. But attention to untapped production potential
is now needed for Eastern India comprising of Assam, West Bengal, Orissa,
Bihar, Jharkhand, Eastern UP and Chhatisgarh will confer benefits. Last
year also the Finance Minister mentioned a special programme for this
area. This year also, | think, Rs. 400 crores has been provided for this
area. It is very important to develop the potential of this area as

quickly as possible; otherwise, the Public
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Distribution System depending upon only part of the country will be in
difficulty. There are two reasons why we should attend to agriculture in
this region much more seriously. One is, the poverty alleviation
programmes will be successful if the small farm productivity goes up.
Secondly, We will add to the strength of the PDS all over the country.
But, on the other hand, there is a strategy needed for this region. The
whole region depends upon two major water machines, the Ganges Water
Machine and the Brahmaputra Water Machine. In both the cases, there has
to be a strategy for the sustainable management of these two major water
systems in such a way that during rabi and boro we pump out water. This
means more energy will be needed and in the rest of the season, during
the rainy season the aquifer iIs recharged. It requires a very careful
strategy and also several hon. Members have pointed out the very small
amount which has been given to this programme, the large area to be
covered by a small amount. The only way in which we can achieve some
results will be if there is coordination between the Rashtriya Krishi
Vikas Yojana, the National Food Security Mission, the National
Horticulture Mission, the Mahatma Gandhi NREGA. If all of them can be
brought together and deliver as one, if they are able to come together,
then, these Rs. 400 can be used for some gap filling. 1 would request
some serious consideration for not only financial allocation but the
strategy for this region and the governance hased on deliver as one.
Next, | come to nutri-cereals and pulses. | am happy the Finance Minister
has refrained from using the word "coarse cereals®™ and shifted to nutri-
cereals because bajra, jowar, ragi, madua and many of the minor millets
are extremely nutritious. Somehow, the "coarse cereal® has given a wrong
impression. 1 hope this terminology will also be changed by the Ministry
of Agriculture. But, unfortunately, the hon. Minister for Agriculture who
was here has left. But, nevertheless, | think, it is very important they
change it to nutri-cereals so that people will understand. In fact, ragi
plus moringa (drumstick) provides us with all the micro and macro-
nutrients which are necessary. In my view, there is no reason at all, no
scientific rationale for the prevalence of such extensive mal-nutrition
in the country when there are very simple methods for overcoming them.
But, on the other hand, farmers will get enthusiastic only if you
introduce ragi, jowar, bajra and others under the PDS and implement the
MSP. The Prices Commission does recommend the MSP. But, unfortunately,
the MSP is being implemented only for wheat and rice. It is not being

implemented in case of others, including pulses. So, the implementation
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of the MSP is exceedingly important.
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Mr. Deputy Chairman, 1 would like to say a few words about milk
production, because milk and pulses are important components of food
inflation scenario. Controlling the prices of these, would control food
inflation. Now, 1 am very happy that an accelerated Fodder Development
Programme has been introduced in the Budget. This is a welcome step. Sir,
fodder and feed constitute more than 75 per cent of the cost of a liter
of milk and, therefore, the higher the cost of fodder and feed, the more
the cost of milk. But, unfortunately, most of the feed - concentrates of
various cakes and so on - is exported. We have to have a policy as to how
far we are going to use it, because fodder alone would not help. The
concentrates are equally important. Sir, in our country, over 75 million
women largely look after animals. Sir, 75 million women are involved in
producing 116 million tones of milk which is the world®"s largest milk
production today. On the other hand, they do not have enough support at
all. They should be enabled to start fodder and feed banks using the new

schemes.

Sir, 1 had already mentioned about food safety and storage. But,
unless the consumption base - Dr. Ganguly already pointed out - 1is
increased, it 1is difficult. Perishable commodities like fruits and
vegetables spoilages still unacceptably high and the only way to do this
is processing. Unless we can enlarge the consumption base of processed
food, there will be a lot of wastage. Today, the consumption base is
narrow - 15 per cent or so of the population consume jams, jellies and so
on. We have to take steps to increase the consumption base. For this, it
is important that all our home science colleges organize a Siksha Food
Park where the women SHGs can be trained in the science and art of food
processing, storage and so on. Such Siksha Food Park Programme can be

linked with the proposed Women"s SHG Development Fund.

Sir, regarding the oilseeds, there is an announcement of a fairly
large programme on oil palm cultivation. Sir, in the last fifty years, we
have experience of oil palm in this country. We started with Kerala and
other States. It requires a lot of water. We do not have the same kind of
climatic condition as in Malaysia. There is no use in comparing Malaysia
and India with reference to advantages in oil palm cultivation. | would
request the Government to seriously consider, because it will be at the
cost of the depletion of aquifer i.e., more and more groundwater will be
exhausted. 1| would rather prefer that the money be used for sesame or

Til, safflower, sunflower. They will give you much better results.
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My last point, Mr. Deputy Chairman, is how are we going to attract
farmers to remain in farming and how are we going to attract young
people. A lot of statements have been made about unemployment in the
country. Sir, agriculture is the only sector which can promote job-led
growth; other sectors are job-less growth. And if this sector is also
neglected, how are we going to attract youth. This is why the mind set

change is the most important aspect towards farmers.

We had recommended in the Farmers Commission that the Ministry of
Agriculture should be re-designated as the Ministry of Agriculture and
Farmers® Welfare. 1 would request the Government to consider seriously
re-designating the Ministry of Agriculture as the Ministry of Agriculture
and Farmers® Welfare. It is not only just re-designation but it Iis
important to follow it up. We had recommended some of the senior
positions like Extension Commissioner should be held by an outstanding
farm woman or man, because they knew what agriculture is and they will

take it up.
{THE VICE-CHAIRMAN (PROF. P.J. KURIEN) IN THE CHAIR}

Without change in the mindset in all Bhawans towards farming and if
it is going to be only farmers are considered to be beneficiaries of some
small Government programme, | am afraid, there will be no second or third

green revolution.

Thank you Mr. Vice-Chairman.

St @feR sl (RER): suwemeder off, # aoic & @O FW F AT @ g3 g
AfheT T & TY A ST HN YE T T Tgel # Th R Fgall AT gl Tl A H Tg
g7 g 6 HR ¥g wolc T o9 § S FE U cosmetic surgery gl H& e ar
Tgd 3T ©, Al 38A S @a forer T §, 9% 991 RS ¢l .. (caue).

TF AT Wee: Y off ook & @ &2
At wfaT arel: AU Bl ... (FEUR). . .
At TEAREOr I (3PN : FiA W AN § HTRI? IR FIS AT AT B
ot R el 77 9 o e € 3R # o wEeraT §) Ao, TF R B-
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"I T { folene] o WEY 3T
I BTl T &g T 38 Sl A 34,
gAg & aed aifore &4 g
FAT ST TG § AN TR HIY

oHeTeTe S, H UW FE FEA T § 38 Rrdw A FAWA 20 w3
HHAHARGA H AFegcl H @A § AR IER gFE f UG FANT AR GqE@ w5 @ SART
g, foradh amemer & fov 58 WHR A Ah g &z v fou g1 # waEerar § % ¥ 5w
qer @1 HfFeraat & A W TH Sgd S FAN § AR IR T 9w s FC S A R
ST, o SIET 9ga¥ BTl U o H ol FEd § fh MUk FgT UISE GESUAT Bl A
9 # 9gd g@ @ § 6 e wEsE # gder e der sner §, e @ &
38 A% corpus fund & Y sAST 3T §, 3OW AT & daeidm w3 & G Fedr g
39 ggl TS ST, N Fo R wgd A vIele EEsuAT & Hifew H oorr o, @@ H
gred W @ agl Fig rew o fAefe o A 95 whar i 3@ i6E § §gd saq
3T 2

W, Ao uger o U aFdeal H el F §FH 9T FAWm N 99 FWd g o9 F
FAr.U.-1 3R G R.v.-2 & WHER 39 U F IS, @F FRew F 7 9@ w3 w9 Qo
T E AR H AN § T 3H oA H OdoT §I W ATH W I ¥ AqMG® § AW
At o AR & 9 g, o et & U 9 g w8, S weey & o s o,
St fow Al &1 o Fedr gat # AR F FE S §, hor H G @r Ur, AYR A
Rudr s afer WwW o, 3ogia 3T gaded #H 11 IR TA.2.T. F A oar & a8 Aear
g, # UH.2.U. & supporter @ §, Wfhe HY FEAT WRC IR TE Fed H AN B
TR g & & v A v, & R F AU, gHEEAT AT AGT THD, Tg H AL g TohdT,
AfdreT TE U T TAST AT, THH FHIS HAE A6 o] 30T T bR Wiy M| 319 Ferdam &
T T &, H & AT sofh Al HI a1d W g1 3T Bragr & g, o,
IR FuA. & gy & S §| sHA Hdod & fh 70 §IR F3 A 6 Tl § UM HIfST,
TG 5 oG dIE AU 39 A & white 3 F black &) f&am I & o Regg &
9 §, I8 &9 F U FgT oar & & a8 ¥ black g Sar &, 3HA 3T F record
H A o Thd, AT A Al H §¢ Il AT AR 3R g 39 W ASalr oo
AT & TH oM@ ¥ 3¢ o, & o ¥AT $H o & aAlidell Hl dled e, al e |
ST, 370 SR ST 339 3 ot 39 g #, 39 Tged # ol el @,
ol Sadrd HOV| 3HA IR 4T o [Ri@T g 3R dar multiply el # wHEAr §
F 58 W 7R aR &= &7 TR § 3R 570 o & & & 7F g & fov 781, 59
A F ST & AT STIATT FAT AR

36



W, # HOF AETHA § FgAl GEaT § & black money ST hot issue gl Fel T
@ & & black money UH &1 AU, task force ST STUAM, ﬂméﬁ?ﬁﬁr
Wt & black money AT §, & Sdel 3MAT @NT =6 &, 9 9 ol §| I THeeL &l
fA9Ter SMUAT ST 3T Sdelr AT & U AGT off 9Idl| AT TS suggestion §, AY TH
AT § & 3T amnesty scheme W= AU A & FA SdaT dr g fF IR 3 solh
Fo gER e A 9 S ¥, 9% 39 q¥ A Wlle el IR 9F aow Wl el & A
A AW e foat # 389X FT FGEAET gEm, S AET e kG H 9T g3 ¢l sHfaw H
Wgﬁ?amnestyschemeH@Haﬁmﬁﬂwmmﬁmgl AT,
H NP AEIH T TG FEAT ATgdr § f& in 2005, India had signed the UN

Convention against Corruption, 2003, but the Convention is yet to be

ratified by India. We do not know what is holding the Government of India
back to ratify the same? 39 &Rl HT &l HId 8, ofchel 3ol coh 3R oAl] Fkal

# I Fa & Fwa o W R, Te 99 AN FASF F W A 30W Ig Foer awA §
fF 39T ST 400 IR TAT green revolutioné?i%l‘(f}laﬁ'ﬁn‘(r%“,ﬁmm{ﬁ?a‘
sga A g1 F wHEiar § 6 gaa 93 & A g FA 9E & S A@ g FEfIT sEh AR
Hh R IR & GOR & 1 STRT g1 W, H 39 AIHA T Wfichedk FH TH 3T ol
e gl ThheR # 0 Re & dfews & orch &, 376 Jomell & 8F el B ST
gl 3% Tl ST IS W3 W Y, 3P TR B TET ST §, ITDPT TUTSr Fr e
8P A f TR gl H IS AEIA § UF 91d AR FgeAr avear g1 H @fod & 3mar
g, W vy & I g, St wew & @ gas IR e & foca g@ar g1 amr Ren guns
Fr gUc H T A g AR 3 R a1 & 9l B FUc H 3 FIar §, safew # TR
SRT I AT FAT AEAT § R T RER B FIAS gt aH TGl TH F31 Fhol A H HH
| FgA-Iga Yok

A wad T (FET YeRN): IO 3UWHTETET HEled, MU HH ol HT Hler
ﬁm,wﬂ:ﬁvsﬂwa@—a@auﬁmﬁlm,sﬂmmﬁmwm@wm
3 FEA H 6 A9 4 A TH A o W foawr wr, dAsEaE; ey B dis W faar o,
fraer; ey & die W fomr a1, Aegy; @Y & de W fomr a1, Afger v gEe ik
oS &1 e W Fo fo@r a1l F F A9 A W® F IR SR-ER F @ AR ® A FT
AT G5t W N W@ Al Iepie qoOT 6 AT e AT, R OW F FS NN g A §, Aged
F oo g A B, fheq 9 W7 AU ST W A 3 ¥ TR A 4R § 2011-12 & &elC
fAreet fe@mm % of @ §A« 30 9ol §, d9 & &H o1 A I § FH 387 F 8 e
€, FE A aoiC AG, Y ToIC & FHiAC WA AT F gW o A Fo N A 7l 3w
FeT & 39 solc T &
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Al B are Fo 3Ele wET o Wi @ O weER f 9 76, e @R foaen
A, 3T WHR & A FoIc & AT M1 Soh AT &1 VAT Feh AIE §H U a1 &
S AE U, FF 9 WHR AT ARG BT &, O @y &, sl 3@ 3H Seic
@R 3R GTheR gRM| Aifhel STgT arg =gt &, 91 &l &, 3T% Solc & FS gR AGT &
Tl Feled, # 58 & F feqd #AN S A qU A A gl # 3% IU$ @O & @
g Fifh 3l wEwr & fdle fhar 1 S g @ #i0w 3R ghv wWER IR W L,
3TH UH 80, Hs e & W} Bl Uh RE 3% & WY HHA A W} AN oo H §, a
N R Th AEIEAN S A sEAW & A IR TE e S A Al A g @ ardraor
A WA FT AF BT R I kel NG e @ IgT g A Fel Ao Geren g I gl o
A FoH FHE EU 3N P Solc ST, AN I dic KAl gNN? FET, Hol HioH H
gl hE &7 SwAR 3§ oW gefRAar & W &, ROEW e gsiRAr ¢ W og
FifF Fw # FS o T - TR T A’ T @ - T B T F A A W
Feha |

AEIGT, Soic H §H MM A4 Xd gl 39 ¥ & TuUEHA [9F & "Fe, AfsE &
A FAT deid &1 FS T AR TUHHAT giar afhe g # wfafafies #war §, a§ a9 &
ary dear & # A gUEA g1 A AfSA F THAY G A A, IS H
AU 3R U H A, AT AW AT GUAHA SN F A Tl H IR FH Aol
AW A A GUHEAT & faed &0 s yoe H@ell w1 g S dele §, 98 HoQX SolC &,
e A ¢ Hog Joic ¢ g1 39 Foic & 33 U § 3N sEG 197 g & # qoer =@@ar
g faca # S, 3% 3@ soic A 77 B T F AT S o Shd § 3k fow smee
a7 fear g2 St 52 s o9l gog A AH e Heald ad ¢ AR 20-25 JT gred & €,
3ot fAT e Far @A 87 15 o@ sed $Ud gid € 3R e @l A S €, 3 Ay
T J g, 30% foIv 33U 39 dolc # &1 fear §2 44 I3 3AfSd IR g, 30 fov
IS 3H dofc A Fr fear g2 gfaar & 25 A A & Al oRa A wa §, g &
86 gfderd f3eliRar & Al oRd # WA &, 54 B Tt Wh oRT & wA &, 42
A Do & e aRa #F 9w T §, 22 A Reaw § A0S 59 oRd H 9 Sd
g, 55 GEEr HARAT & W 50 6RA # 9 S §, 3T JH 930 o 396 afc &7 g
det & fov Fr g7 AI$ 3N W § AGA? Afgen, Hae, dlsae A & v $o ool
e Bl 3O fRAeT @ o9 g, 7 BT WA SO &3 EaEHeee S FE W Y 4
BHE R FT GG FE TS Bl ALT G K A AT WHER A FH fAed o @ w
BT saeT W fRaE @ 9l dE ded F W™ RKOT & H oawor §F g & g, dfew
EE
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# 38% AU eed &1 W e & & o A, & 7@, dF ek w7 odwon
HRT|I FE F IABC o 39 hAS WA &1 AT "lerell F EAT & far A D F
WA ST §, SeIaT 3R Hi@l & @HA AL g

3T AT ALIE T golel o § & FEam$ 30 HROT @ 9, HEIMS 37 HRoT § |
Iod A X AR FES F IR A H 3R TS S qEar gl AT HOWHER
s & fov sea e @ # W oew &, ofd YW @ Bl RIS HeT FW &
JRET ¥ g o9 Arfed & I &1 gferr Sy anfie weem 2010-11 F e T § R
e e X S gl ¥ /IS Fec g1 dfhed IJRTIT HaT AW & fod 30 avf &
3T & TAQNUT A aT T § F FEIns, e e X F 30 R F RIS TS ALY
gl FEe @ #F 2005 3R 2009 & SR Ao FHE & 11.4 HrEdr O, Fefe 8@ @R
# Fgorehfad & 2.7 gfded O @@ Twse § % 3T fAem @ AR T deehifa &
TI-ATT @ Thar &, TE ORT H 1990 IR 1994 F g At @ X AT 4.7
e o, Fafe sea wreeT geedifa 10,2 gfaed @ w9 @ 9% § & 56 @ ara
# Sl AES & SR TS W@ § 3HH A 3= Ik & AGT, dfod Ig W Tardt HA Hedr
& FROT A gE §l A SO WU oA F, T FO o acfenad Ww, AbT qoar$ Far
g7

ZH Heod H S oM T ATH FGICAT el 9T @M 1 @T A7 ar Ha et frar ar
& o & @1y = e, @A AEeAr W & AW A9 sl o A e a8,
Y W ASC & § 3¢ ST HgT a7 §l 39 Al W I BT SUT g, Hd 8 30e
W H A T g Ak MU RS 931 Ao fRAT FgeAT e F @Y, 3AST A
AT F T F A TI? I FE A T FROT T AgleAT WA I ST ¥ T FROT
gad g =@ifRT A AfFT HH q@ & WY Fgar Us W ¢ F HSCHARN H UH AA 3UHA
3O Tl §1 Y Ao g9k S ¥AT T & aF 59 IR & W5 Tuv #af F7 Fu?
FieA TG AN AAET HT TgF Pl 3T @R Ien off FF W I 5 d@ s F AN A,
RN S feam & 3muer| 3nh o AW fded & P 39 o @wdAle O A & W@ E, FA
Fh HGIcAT el S &l A1 3TH ¥ HARA T Soold & v Ao ST s8@ 39
Fo M W W@ § IO A FEE AR AR FOISTE W A FEcHT AN HT S s
A, 39% AT A A A FA FAT gl

mmwﬁsﬁ,samﬁaﬁagwaﬁ?ﬁ%%maxﬁvaﬂa@mm
%msﬁﬁva@mmamm#mmmmﬁzm
o &1 39 g
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e ¥ gfed AR snfgai@al & e &7 & a &1 39 S99 # 27 S T0AT 39 FA
HH H AT, THH STAId WeoA Wil g1 Y Hihs 3BV, S IS GEdd fRw E1 e
S Nt gderor €, 39 § o T 4 @ Ad R oar @ §, 3T ohed @ U AEr g W
® &1 Special Component Plan 3R Adivasi Sub-Plan & dgd %eg TSR &l gloldm
% o 16.2 HEdr iR nfeaf@al & fov 8.2 Hd @ a1 =ifgwl Ao o § ot
ot @ 34 ¢ar wifRy, 3IWH 14,737 WIS I UL FF U, AT FA fRAr, F@T Ig
el &7

AN &1 & Tareey Qanit A a1d FE S §1 FAR A B FAT gloid 87 Feg WER
TR Jar W NS F Th gfded @d Wt g, S A9 9T § I8 @ N
AT 2R A off A B Tavg §F 1 el § fF 9RT F AT 2.4 W AT TR
W G FA & FROT I F A & S §| HRS H FELT W gU FT HT T 80
S T 9T 3 T ¥ T W & ARG F 9 v o 7 ey W) 90 83§,
Safer feg & 3aad 270 93 & &1 AR F 9fd TH @ ¥ IEEr W AT 7 Sided 3T
g & 3R 130 & ¢ @, Sefh fawd @ aa 140 3R 280 @ g

3YFATETeT Agley, Mo o gl § [ffea S Beisr Wand & 3iadid seic 3eed
F T 14 yfard & wedt 1 78, T THAF a1d 3 FAT & Thar §2 a¥ 2010 FH T®
TR 568.8 g AT Ar, FEfh a¥ 2011-12 & Ig e 437.28 IS FIF T & TS|
v A fRaT I, I Wes OW HaTd AT § 3R FHeT S 39 ST gAN TaRey
Wmﬁﬁlmmmﬁ%wﬁm&wmbwﬁm
golc & Pathological I e 9 Ui HIEE FT JAT N A9MAT, T fhdeT §37 HAh
RaT §, &7 39 g F8I BT Tohd| HEX & olal 3eldh SHMRAT H g o &G & Il
WA &, S9 319 Pathology H S &« & v ader, arf 39% Sa w @l & uiw
gfaera Va1 X ST 9SIm| Sirg 7 g Swedy, o ST W Sig HU IR @er S Sy
PR, A T AL O TWRLT TGl I o AF W HAld ¢ @I HIfAr Hr §, 37 JaT A
H YR AT =T AR

ARG, WHR o A doic H gl ¢ [ yFsdy feg & gaw sfAfRaqant ik
oot & g1 @ uRadel & T IE IR AR w gelfaar de IR §| 56 89§ @ gH
TR FY & FARer IR 3w wfde fawm & gafad 9¥ W oTear @ A Sed gl
...(maﬁrsia)...maﬁqﬁﬁrmﬁsﬁ,ﬁmmm{l
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. There are

four more speakers.

ot gHIT BT W, A P SAT F 3PS HI IO A P Aded g1 gl I FHr
@ AR T M 9T W9F WEST § AG R aren gl fed Fh S oA 3w smwor F e
fhar § & 3ol WHR Tied GR&T Fiefel 2| Fgl AT Ig Golidl arFer? 9= Far
e 3@ soic # I wEue fHRar g2 T FE FE ow §7 39 fRder swe
ST, 1T e dh A B SEEEN? FH AT H UF g 9 AR g qEAr gl HER H
a1 §gd gl & R gl off amRw, @) o w E, AW E, A ge 3T Raw 9% @ daw
A o ur Wl 3yaAremeT off, AY g ue RO g1 9 fager ¥ dwr A or @ W g,
TE TR FAS &1 O GNUT 9 F FHEr AT, G Tseufa & ewor F FEr & &
gA UET AR # S aredr § O AR S & S seleh Al ST §, IR TE AR
B gl SfeEe S 9 IRl UF AT 99 gV §, o W Rl @ rar A R A
ﬁﬁ#mmm*aﬁﬁm%,wm.a.m.#mﬁwwgm
gl IR.E.IE. UiFefare gy ueg TS A 36 Heu F RIS, Y el sren AR
5% Sae H Red dF 3% 3B & garr § & 9 d9 7 1300 W3 F ST Iy
s €1 gg gerar Rerd d i $fEar & R g &Y 9w 39 @l & A g, e @t
#, O daF # I 9 57 € &7 I agd § & 3R 39 Raw d« @ dar o A6
o W R E, A WRA F S T FN G I FA A e @ 2 # Fear aedr §
fF g Aua @e &, safav ue o i g @Xe # 3T @ g Y A SAerdr
A femeh &, 39 A o g ¥, T sOW F W A, IO dear & v, 3w @
g I FAAT F GiF W AT &

# OH T AL, P T I TR § T g gt & B g Soic 3madhr
FHSRY BT Gl AT 8| Tg dofc HH horal &, Fg IUY F ¥ § AR FE AR Foic
g1 ST #RA & Al Folc I AT &, o & AR Tolc H| AT 39 §, 30
uriét AT g A § R Ag WER AR g Gl §, A gANT oRA 3 ASEd ¥
AR AT & W TqAT FHH Ao A Folc =gVl H ST Asal & WY HGA &
AT FAT €l

W Jraw e (o) : JEed, # UPA TR & fed #F gow @Sl gaRr swdd
2011—1za%aata:rwsiﬂaﬂ-cﬁ§|ﬂmaﬁsva%raﬁrmmwmaﬁrmg
goic &1 Solc Shad 3Rl T T AT IS AL gaT &, dfed TR fT Afadt @ g
Ao 7 31f¥e e & fv @&ER g@rT 3810 A0 FEAl H, WHER H @F 3N 386
JATET FT 3T @T & sole 7 & @
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T ST, A, @afsd g IEefsa & & Auy @, < F A &, Iy snfa
g STlfd & ohall &I, & & IJHvr, Al g IY-qEd &7 & e w1 e g R @
g, SEAN AT gl Bl Heled, Moo aR-uiw @ell & 3ARET, U AR gfEar & e
e & St s I Hehe UeT g W@ B, Ik dlacle §AR o A S IR A
efa fear §, 39 49 3R Rl & Sar §, af 98 UPA &R &T sAifadr & Srar gl
TZ AT FAR RO, HASlEY aUT EAR A F ARl T AgAd H ST §, FAR AEANSS T
H AT 1 ST Tog § @ §H U Al 8.6 ufdwd H e I gifow & 81 sd
faw # UPA & gureiel, AW 3. Aeadlga e St 3R fdcd #91, #AENg 9o9 H@el
STl U & T €1 AR T Feen ¢ o O fauer g A1 vey @1, Wee Ag S A
usal & A qur Y 8.6 Ulded e & & @y & FW &9 # 5.4 gfdea A RFew
gifer i ¥l I§ gAY WHR T Afaat &1 & aRona ¢ 3R @d P o 1 A §

FgleT, 3 AW Uge gl GHIT S Fg W@ ¥ fh FE FAGR S § IR 3w
HEICAT el &am 9 UeRreT off SIArT OUT dhel o SHe WY Selel AH A4 Siiser @iRul
AR, H IR AETH ¥ IAY FE FeAT T § o Ieglel ALT Yo H ALY Y Wl
STAIHT T FAT W] AT AT, 3@ ALT WA Wl STAUHC F Sl F1S FA ST A2
FAT 3Th Ig UdT AT & foh Ig Uh UAC o dgd SeIm AT 3R TeFe & dgd o & Aieter
FAA &, 3Tk T Fg M AT A AL A ThaT g1 AT Ig FgNm g B A AR
AHAR BT &, A TOF Iger el & WHR W g arfRe]

#gled, fdcad #A S & g0 sofc &§ AR IQyfaa Sfd g Hqgfad Siefenfd & o
gl, & & gar g, el 9 -l awr AT Few & gl, A Rem & &7 F o
g, 9% ®RUNT &7 g, T FEe & a1 Al e afFd @ @ O 97 A Rfeee
g, % F U Y wWeal N WT WA a AFE g, 39 @ F oeas wr §oqur s
A fadhrE &1 gauE o 36 Soie F TR &1 # @ & Ader B oewe # @ g,
ol ggenslt W TR & e Af F W@ g, AT 3k FegA § FH go e f iR
e I CU IFSC A A 1 FART & Th Y gumed 7 ¢ 3R g@ehr 70 gfderd
IMEE FY W IR & JUN A F EA g1 H AR TR ST IR IAT AR § F 57
el # #$ ar P IR fraEt w gt g g §1 g 50 fawy W aniar & fuR-fawd
o o § AR I R off o ¥l 58 o # oA A @A gu, gAR faed #@ S A
FR W AT AR @ § 3T W A F o F A WA F oam@, e Wk IR A
Fefte ardl w Ay SR fear arar g1 R
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AR fraer sq o &1 qg #T g3 B, I aote @ facd #A SN A UsET HN e deen
FT HEesd Fe 7860 IS FIU & fear g, ot Moo @1a ¥ 1105 &S FUT 3@ &l
& & oo, gRAOM, 3ok geer AR ST & TS A R & HRA & qdi IsA H oS
e g, su% AU 30 a9l & 3 3egia qdt Rwd # gRa #ifa o= & fAv 400 w0z
U 1 graue fear g, ed qdf aRd & frael @ Ay amr ger 3R sae e
gram|

HEled, aell & oo gU Al H AH Heed H FA NN A SR-SR fear g H
g Uod oo 7T @ Q U A gA 2T &% Eofed & aF ded AT | FHHR FAeeoR @
yﬁﬁmaﬁﬁrmﬁmmmﬁaﬁﬁ%ﬁmmﬁqﬁﬁwmsﬁﬁm%m
g 3R suF AT 300 W5 YT F wauET oY fRAT B

dd B FA T I F AT 9A e I fRAr S g1 3 &or F g ue AR
F7 off 3culeA &, 3U% AU 60 §oIR FFeIW ST & U 7 T & v [eg & s
300 IS FIT H YU fFar &, STy 3= oo g7y &§ 3 a@ AR o e g @
3caTeaT g 3R g A da dr ST Fhedd €, 3U §F T A H AU

gRA ifd 1 gofg @ Ig 3R TG 1 ScUlead FeT ¢, dfehed $H W ;@ SR &l H
IoE ¥ AR S URURG Tl &, S SR, IoRT, AFS, W 346 3cued W TH
%qﬂamaﬁgmaﬂaara:aﬁﬁaﬂrﬂ%aﬁﬁﬁm@ﬁﬁﬁmﬁaﬁmr@ﬁg@
Ocad 7 S & 57 IRIRNE TAeadt W AT IR & & v 30¢ 300 TS TAC & #Acq
& g, SEd Ayl Aol # Heg ¥ URURS Wedlew H Ygrar o qor$ S @l

Feled, Al # TGl arel B AT I T g § 3R U 3w AT aa
qua;maaa:ﬁvﬁWWﬁﬁ,u?agHm%lswﬁmaﬁmwﬁgu%
W TS Red TR 3T @, A faed #F S o @Ra e awa & oo
300 F3 TUC H SEAE frar &, Ed sl wifdHer & R gheml H o wew @ e
gl SHH TENId &SI WA H g §9 Feg Fedll sEh v F AT e A S
&1 faQY MR cyFd I g

m,mmaﬁmm%%mﬁmﬁmmﬁmm
N AGT ST §, ofthel 3ol 3cUled HA gl 36 Al & gT Il & AU A faed &6
S o7 doiiedel Foreel T &I @7 3R 5@ foT 300 3 YU &7 graeneT of fohar g1

W,W%ﬁﬁsﬁﬁéﬁﬁ%g@ﬁwaﬁa‘@ﬁ?w%ﬁraﬁ?
yfae CFAdlon & GA=ag & 3w G @1 gerar & B @ ¥ P, 3EH o H Uk
ATETH T T@ETT

43



aﬂ?ﬁ{l%ﬂ?@r%%ﬁr#a{vﬁ%,Sﬁ’q’er@rmm#ﬁvmﬂamm
9 # &1 g §91 FA A §l T e § & A0 A A gAR AT eerquit & prA
= §, s v g7 a9 39% %ot €, 3% amemdr €1 frwet & S & Samer demEwr
e, Sarer oot e, F§ 2War o §ART ey g1 FNW H YR ge & v s awy
W HA S W 4T A, T§ 95 TR §1 39 O F A H @A gC W AT faed
7 S F fFaE A & T gl $fEe R F v aw g i geady & § 3R 3 o
F 4 @ 75 gAR Iz X fear g, e d@wr o @A 3k o et & e
arer g1 e & 61, fREe @ AR Fer & F AT 3w wHT @ aeae A W et
H AT garel JEa AT & uiderd & g7 & I ufdud &= & 75 &, SO 39 et
Fr TR gfaed @ effective ¥ T ol fFoem #Agicw, & 3 ¢@ & &, o1 &g @
R gA 8 lad W ol & W &, A ¥ o) wW & T 19 Fgl wdiv fr wWEn o,
ar fraEr @ 9 gfaed a9 X W A Fear ar 3R e I8 e @WeR g, oae
fRaT T 4 Ifaed & U X W oAld &of Tl HiF fhar &) o for & @ ff e &
AAANT e 7 S A geare & gl

ARG, 3R SES WU-AY oo a¥ & aid &Y, df FaE # dichgd & # AEE
waﬁagaayﬂam%ls@ﬁmaﬁé@ﬁg@m?ﬁwﬁamﬁsﬁﬁmaﬁsﬁ
agricultural credit 3@ & foU 300 &3 FTUT F gE@uT Far g1 T &, o
Short Term FTHIT %fde & AT AWE F 10 §oR IR IAT F Taem=T T rar §1 s
e aTdt & A A v Y ad f IR QP FET FOCA IHFSC FEAT AR § 3R 3=
I & 3 @ off Anffer e aEc gl

HEICY, AUAASSS Sl & ATY-TY HI-ITRET ot &1 3 57 au & a7 [epg &
sga a3 ANE @ §, Afda @ o @ ¢ Rod IO el @ wER & AT g
PRI Fh & fHT HH FhRIcAFR E &1 4@ o FHReT Jl 1 3T FAGN FHAET
G BT §, fh sea daw & Yo 80w F dd 3¢ o W H Ugd fAedr A, WHR
738 auE o form B de A R T & A Ted e 3R @R 399 5@ e &
I o, O% for Tl FTRRT dA F WER J AW A §1 3T T geear @ o sak
fow & @ g § ARy wgaer g § & 39 & o 5@ o9 & fov facq & S
AT arfr AR @ Tl PR St A AFaaT 80N & dgd W H I wed & Tl

# IR & TH AL H IR Heod HOCAG HpST AT AR €l TGRS H AR
ﬁﬁmaﬁzoolﬁﬁﬁwmlmwmmaﬁm?mﬁmﬁﬁw
d& @1 Flald dg W
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feam arl 38 dF # T F 169 dH F AW §, @ I F ALIAR WA §C WX A
30 8% & Ragaa f awor f N, AfFa 3 dF N 35H FS GFRcAs B T6 oW
T & afed 39 o IREMS o 37 @l 169 I F A W TH Afew Iy fRar § 3k
31mﬂ2011ﬁwéﬁﬁ@§umﬁ%qﬁmaﬁwafmmﬁmﬁél
mﬁwaﬁvﬁw%%legéﬁwwagﬁgvmmlmgﬁ;a‘?ﬁﬁ
ﬁamﬁﬁ?ﬁwmamaﬁﬁa?aﬁgaméﬁwaﬁml

Heled, # 3mudh AeTH A facd #A S F AW faAch oer wed € B @ @ @
s & vh FRis & @ Rama & & Qv acwfos Bed #@4 A . Rer
S vk faRy ST 2N Heg Y A, A WE IoRId & AYYU IR b A faRw
aﬂmammmmm|mﬁmmﬁmg%mmmaa
FgAeT &

Heled, Th-al A # 3R ol e wigel| ;AT & F A arer oot Hw oo weRd
IR Mg =g B, I8 =0 gAY A AV WA B g7 S@r € O e of g & g &
T 3 & ST AR L (@HE A Ed) ... W, # I§ g™ e & oFf, Saer q@
ol ... (cFEuE). ..

[N

T AT FETT: T, 37TOT Ol W@l & - .. (SFIUeA). ..
sqgsmeet (. .. FRIA): 30T a9 @ E, sEfAv L. (Faue). ..

9. ee &hw: wW, 99 a-gr fAqc 3R dfSwl g & aEar F I s ¥ s3er
Wﬂ%ﬁ%‘g@%ﬁrsﬂﬁﬁvmwﬁmmﬁmmaﬁm
Fr ofr| za% foT 3T goic #F 488.30 FIZ FTUF H Y@ AT, O §gT & 1432.30 g
T FF Fleled HAGT B S F gae fRar g1 sEd duwr A afor 3R BRege @it @
HIMZA & Fhall AR 3e7sh T govhregerere giaen ofr see|

gl & 7 Uk AT Terd FE ® ¥ 6 Ram & a7 A $o g7 R g, dfe
# TR ST Gt § R AN S @ Rem W faew SR fGEr § 3R cad-fRen st
& fov g9l & 24 HAdr H gRE Fr 79§ 3T sHS AT 21,000 FZ T H cgawdm H;
s gl i Renm weet i A & T o oerter 53,000 #WIs T0F HTOGEAE S
AT faea #&9 St & @

# vk 3R AL T IR Fed F LA JHFSe H&IM| @SR AT F T gHA WER
q FAHR FEA 36T &, H O N A Fod g AKNF fdeq 7 ST F Fo A
wau e g e W@ & A Shad-ave we arel e genstt & fov tgfeew anedr
AT YR I B 3H
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IS 65 § TIET 60 a¥ FX & AS §, WY & 80 W SAQT 37 H Je3 F AU 3@ Gere
Fr TR 200 T FoT FX 500 T FALRAT HA I a1d Acd F7AT ST T FEr gl

JITATE HFEAT F AT [{AY 3o H a9 § F o=arE FEAT F R arelr
TR @ g A Ar g AR ey IR & A 3000 THA i A B OIS B
JTITATE 89T A Ui #AE 1500 T &4 Y a1 Y IS § .. . (AU . .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude it now.

W, e &b W, s-ar fAae d MR o, @BF uw-ar ad ik €
.. (FHau) . . .

sygsTeeT (. N, FREe): BF v fAee afvw)

9. AR &R AT g IR dEH F [FEE T A &7 gt AT TI-TERdT
gl & T 500 I3 T F1 AW Sk af¥d fRar am g1 sEe @ rwefsa &
& FEIRT H AN G & & HAhde § Tols o W “Eaedesd dqoen” & oo
FHFIRT & ReRREAT &I 37 60 F T 50 I I & 75 g AR 1T & WHERT FAgg o
FAT-WAT A dg el T FoT gig Al H feAm ar g, SrEwr omr 3w F 3reerfsd
81T F 20 @ Halgy & fHewEm

W, 39 S §1d IR-IR Fe o I M, J0T & SN &, a & &g ggh § &
FHIART & VST H FC qEAfdF ddT e, $6& AU a6 & dgd & T« arel Agy
H AEIS-2T W SAIgA 1 FHifaw A0 gAY WAR 7 fordm g1 glem 7 gART 2w aRe
gger tEr 3w gem, foEe fHE s s A FeogeR Wisw 9 & Wiy SsT @l
. @EE H Ed) ... H AN g Ed U ded & @l dewdt @ AT fed &R
S A Hegae ST AR

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made all your
points. It was a good speech. 3 3T 3fsT

9. e @i W, AT $o-Uh O 3nh Iyl © 98, dAfhd o @eed 3ol St
# 3R EIA JHFST HYET| 3G HY o1 Fegal 1 Al GT1, s8ES fov H IR vewde
& g1 gl

SHRI S.S. AHLUWALIA (Jharkhand): Sir, the Minister wants to make a

statement.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, it will be made at 1.00
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4.00 P_M.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, at the outset, 1 want
to congratulate the hon. Finance Minister for his skilful window

dressing. This Budget is just a ritual. It is just rhetoric.

Sir, if you look at the actuals of 2007-08, 2008-09 and 2009-10, it
was the global slow down period, the total fiscal deficit during that
time was Rs. 8,82,386 crore. Our borrowings and liabilities for the same
period show the same amounts. It means, high borrowings are not meant for
creation of assets; they are only to meet the revenue deficit. This
naturally increases the inflation. The projected fiscal deficit of this

year, even if you take it relatively, will go up.

As per the Budget figures, our economy is the Ffifth largest with 1.5
trillion dollars and in terms of the GDP growth we occupy third position.
I want to bring it to the notice of the Finance Minister that ours is

also a country with the largest trade deficit of 126 billion dollars.

Had the Government mobilised the revenue for correcting our economy,
our revenue might have been sufficient to meet this Tfiscal deficit. If
you look at the revenue foregone because of tax exemption and incentives
in 2007-08, 2008-09 and 2009-10, the total revenue foregone was
Rs.11,81,583 crore. This year, the revenue foregone, as per the projected
estimates, is approximately Rs. 4,01,000 crore. The additional tax
revenue could have been collected by the Government and it might have

been sufficient enough to meet the fiscal deficit.

Sir, if there"s no 2G scam, as we know, this might have taken care of

part of our fiscal deficit of 2009-10.

IT you look at the categories of exemptions and deductions, point
111, deduction of export profit of STPl, the revenue foregone in 2010-11
was Rs.11,500 crore. This is for software industry. We know about the
Satyam scam. Because of this tax exemption, its turnover increased and

there was a hike in the price of its share.

Regarding deduction of export profits of SEZ, it is Rs.5,126 crore.
One example is of Raheja Mindspace Developer Project in Andhra Pradesh.
This is also for an IT park. They got land from the Andhra Pradesh
Government at cheaper rate. And they also got tax exemptions under SEZ.
Because of this, they sold the property at inflated value. Though these

people deserve...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Reddy, you can continue
your speech after Question Hour.

SHRI M.V. MYSURA REDDY: Sir, you are doing injustice.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can continue your speech
after Question Hour.

SHRI M.V. MYSURA REDDY: Sir, since yesterday, | have been waiting.

Yesterday also, 1 had forgone my turn. Okay, Sir, 1 cannot disobey the
Chair.

STATEMENT BY MINISTER

Conduct of Anti-Piracy operations in the Gulf of Aden and
off the Coast of Somalia

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now statement by the Minister.
Shrimati Preneet Kaur.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI
PRENEET KAUR): The Cabinet Committee on Security met today and considered
proposals with regard to conduct of anti-piracy operations in the Gulf of
Aden and off the Coast of Somalia.

The Committee approved a series of measures which will be taken by
the Government of |India to address the legal, administrative and
operational aspects of combating piracy. A broad policy framework

covering all these aspects was approved. ...(Interruptions)...
W et T (PoRI) 1 W, TWede fgedl & g1 IR § ... (SgEUE) . ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no, please.

-(Interruptions)... Please don"t interrupt.
1. A g (BRIOM): W, Fg e H o el wifgwl .. (cweuw) ...
et wela sk W, zaH Redr Fdr anf 3m @ 2

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It will be Supplied.
.(Interruptions)... Hindi copies are coming.
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M TH.TE. Feqaad (RES): W, FAS Ig ¢ 6 gAR uifchadie & s g
I g & 6 o ol 3N F HIg ReFe & SN &, @ € fed # o @l wifew, Al
g fe=dr & @ B

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, the hon. Minister

has stated that it is coming.

SHRI S.S. AHLUWALIA: This is not the first that that she is saying
so. All other Ministers also say the same thing. The point is, when
latest technology of simultaneous translation from English to Hindi is
there, why is it not done? That is the point. ...(Interruptions)... That

means the Government is not using the modern technology.

SHRI ASHWANI KUMAR: Sir, it is on its way. Please allow the Minister

to make the statement.
ST. UH GHIA: GAR O HT AN 3T el g1 ... (FFaUwT) . ..

sqgsmeer (M. .. FRIA): 9w w@rie SF Bl Your point is well
taken. Ig fgedr # STedr 3 T@IEWl Your point is well taken. You are correct.

---(Interruptions)... It has to come. ...(Interruptions)... Please
continue. ...(Interruptions)... Chair has accepted your point. It will
come. ...(Interruptions)...

SHRIMATI PRENEET KAUR: This would involve actions that would be taken
in the medium and long term by the Ministries of Shipping, External

Affairs and Defence.

The Committee also specifically considered the immediate situation
arising out from holding of Indian hostages by pirates. It noted that as
of now, 53 Indian seafarers remain in captivity on five different ships.
The Committee expressed its sympathy with the families of the hostages
and decided that the Government would take all appropriate action to
safeguard their welfare. It approved the following immediate steps. First
is, to intensify diplomatic efforts through consultations with the
Governments of Egypt and the UAE where the owners of concerned vessels
reside, as well as with the Governments of other nationalities who are
also being held as hostages and intensifying diplomatic efforts both
at the multilateral level and within the framework of the United

Nations.
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Second 1is, stepping up of contacts with the owners of the vessels
concerned. Third is, establishment of Inter-Ministerial Group under the
Chairmanship of the Cabinet Secretary. The Group will act as an apex
forum at the Government of India level to monitor the early release of
Indian ships or cargo or crew. The Group will also consider welfare
measures necessitated after the release of hijacked Indian nationals.
Lastly, formulation of suitable standard operating procedures for the
Indian Navy and the coordination of the Indian Navy®s activities with the

Navies of friendly foreign countries in the Gulf of Aden.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned to meet
at 2.30 p.m.

The House then adjourned for lunch at four minutes past one of the clock.

The House re-assembled after lunch at thirty minutes past two of the

clock
MR. CHAIRMAN in the Chair
ORAL ANSWERS TO QUESTIONS
Delay in implementing rail projects

*221. SHRI S. THANGAVELU: Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the delay in the rollout of 207
raillway projects has pushed up the cost of these projects to the Railways
by over 85 per cent to Rs. 3.12 lakh crores from the original estimate of

Rs. 1.69 lakh crores;

(b) whether it is also a fact that many railway projects are running

far behind schedule; and

(c) if so, the details thereof and the total number of pending

railway projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (c) A Statement is laid on the Table of the Sabha.

Statement

(a) to (¢) Indian Railways have adopted Vision 2020 document wherein,

among other items, thrust has been given on network expansion. As against
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the short term target envisaged in Vision 2020, Railways have already
achieved 449 KMs of new line, 542 KMs of gauge conversion and 500 KMs of
doubling till the end of February, 2011. It is expected that by the end

of current financial year,
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700 KMs of new lines, 800 KMs of gauge conversion and 700 KMs of doubling
would be achieved. This is the highest ever achievement in construction
of new lines by Indian Railways in a year, as the average achievement has
been to the tune of 180 KMs new lines since independence. The outlay of
about Rs. 15000 Crore has been proposed for the new Lline, gauge
conversion and doubling projects in 2011-12, as against the expenditure
of Rs. 3933 Crores in 2005-06 which is almost 4 times.

Presently, Indian Railways have 122 new lines, 45 gauge conversion
and 160 doubling projects in progress as on 01.04.2010. As stated above,
the pace of progress has now improved substantially. Earlier, the slow
progress was mainly due to continuing constraints of huge throwforward of
ongoing projects and limited availability of resources. Besides financial
constraints, the Railway projects get delayed due to delay in
availability of land, forestry and other clearances, law and order

conditions, contractual failure, etc.

To expedite completion of the ongoing projects as also to avoid cost
and time overrun, the railways are making efforts to generate additional
funds through measures which are other than Gross Budgetary Support. The
measures adopted such as Public Private Partnership, participation by
State Governments/beneficiaries, additional funds for National Projects
as also implementation through Rail Vikas Nigam Limited have started

yielding positive results.

In addition, Government is proposing to create a dedicated fund in
the 12th Five Year Plan for taking up already surveyed Socially desirable

projects and other new line projects for providing rail connectivity.

In the budget 2011-12, Central Organization for Project
Implementation (COP1) with offices in Delhi, Kolkata, Mumbai and
Bangalore, each headed by an officer of GM rank, is proposed to be
created. It will monitor and ensure the funds allocated to different
projects are fully utilized and projects completed within a time-frame.
COP1 will also ensure accountability and fix responsibility for non-

performance.

SHRI S. THANGAVELU: Mr. Chairman, Sir, my first supplementary is:
What are the steps taken by the Government to complete the newly
announced projects this year or in future within stipulated time period
to avoid unnecessary increase iIn the Revised Estimates of the yearly

scheduled Railways projects?
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SHR1 BHARATSINH SOLANKI: Sir, as we know, the new railway lines take
lot of time because of so many constraints like inadequate funds,
resources, etc. Because most of these projects are sanctioned on socio-
economic ground, our priority is for doubling projects which are
sanctioned wherever sectional capacity for movement of the passenger-
freight traffic gets saturated. Then, we have gauge conversion and new
lines. But, at the same time, as we answered in the main Question, in
Vision 2020, as the hon. Member must have read, we have 327 ongoing
projects as on 1.4.10. For that, our Ministry is trying for PPP mode,
with Railway Vikas Nigam Limited; a Central Organisation for Project
Implementation, COPI, is also going to be formed which is going to

monitor all these projects for completion in time.

SHRI S. THANGAVELU: Sir, there are a number of pending projects in
Tamil Nadu. Will the hon. Minister of Railways give priority to early
completion of these pending projects? If so, what is the time period

fixed for completion of pending projects in Tamil Nadu?

SHRI BHARATSINH SOLANKI: Mr. Chairman, Sir, these projects are
budgeted on year to year basis. The time-frame is not Tfixed. As
allocation of funds comes from year to year, the projects are completed
phase-wise. But, as the Hon. Minister of Railways has spoken in
Parliament, we are trying to complete the present projects as early as

possible and projects in Tamil Nadu will also be taken up.

At wfaemr 1w @ : womafa S, &R A#f S ¥ pointed question § T Yo@ &
doiee f3ef 8, df 3HE cost Fodl §, ofhed S§ gH incomplete structure WST &
& &, 3@ complete #El FdA, ol SHEI GIT A Il § - Teh o 38 cost of
construction §¢ W, gERT TS« structure q g3 g, a8 ff PRy o1 Srar &
wmmﬁmﬂﬁHWConcern g - AHAIRAT gel| HUA Yol AT F
FeT & 30 W 2 3 AT ST T WM, 3T d8 51 AfSw, gaAx a8 dar st o=,
Afther 300 T W F§ I AF e d & FROT 3eH I3 §l GO A Sgd F I FHAR TN
& §or R §, ofhT ¥&d ¥ & connectivity T §, 98 oA8r g 9T W & A A S @
Wmﬁ%mqﬁconnectivityﬁﬁaﬁﬁ?

SHR1 BHARATSINH SOLANKI: Mr. Chairman, Sir, the hon. Member®s concern

is right and we will try to carry it out as soon as possible.

MR. CHAIRMAN: Thank you. Shri Vijay Darda.
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off Re sERtee e gedae W OH ¥ AN S A Seen dedr § % oaui-
YIAATA-A1CS IRATSTAT I 2008 H HoY fAel o qur 3d @i Yo &A1 canT i qoier off
T T o1l o9 Y @ W@fed 56 IRASET B AN 3T FS AT g6 G g1 puAr A
ST §al f& 58 aRASET H FF T qU HAT 0N qUT SEH IRAS 6T S 697 WS
FqU oY, 319 g fohdel & IS 82 39sr arer fRar ar & A9 a¥ & 3iex 39 g @i
W fRAT ST, FAT HG SHBT G HYaT?

SHRI BHARATSINH SOLANKI: Mr. Chairman, Sir, as | mentioned earlier,
in railway projects, funds are alterated on a year-to-year basis. The
Budget has been allocated looking to the priority and the throwforward of
projects of about Rs.1 lakh crore. Whenever there is a provision in the
Budget, it is allocated according to the priority and how the completion
of the project is to be done. But as for the concern of the hon. Member

raised in the question, we will try to see that it is expedited.

M R ARt &3l sa’iﬁa’ram%mm,wwg&n? ... (cgauE) . ..
geeiot arer fohar o & g8 aRASEr @ i ¥ F QU | Sofe BT Sgd H@r o
eEd § ... (cgaUeT). .

it gomafa: arer AT, o aer g gefl ... (cEaue) . ..

A .o, WA vegde W VoA A Wd golc W T60 & R 3ol @ o Tg
ImearH e or, FheeEEn wg o R SUFR-MAR ¥ S 39 schedule F
AAF HFFAS @ SCM| T XS oS Sgd & IEA §l T UH Audel Poiwe § 3R
Bha & fogrer &, I vdaR @ seclers 3EH g1 58 aFa o HHAR a1 A AR Hoh
# ®5 credible I dependable link & § 9gal df H& 2009 d& U & &M
TRACT AT, then it was extended 2011, then 2015 3R 3@l I Tdhleicgel s o
& 2015 & ¥E FHFhAA & SN, oAfthed ST HA KT AR §, 3T oorar & 6 5@ q
B FA A FA o W IR HN A Gedr § 6 Ay H ORE A gH Tg QTR
fgamar e fh Fg 2015 o G T SMWIN| §H $6 W HA TAGR Har?

MR. CHAIRMAN: Thank you.

SHRI BHARATSINH SOLANKI: Hon. Member®s concern will be taken into

consideration, Sir.

MR. CHAIRMAN: Thank you.
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SHRI P. RAJEEVE: Sir, 1 want to know. ...(Interruptions)...
MR. CHAIRMAN: Only three supplementaries. | am afraid.....
SHRI P. RAJEEVE: This means 1 could get a chance.

MR. CHAIRMAN: No, no, no. ...(Interruptions)... You understand the
system. Thank you. Q.222. ...(Interruptions)...

SHRI P. RAJEEVE: This is a wrong thing. Nothing has been answered
relating to his questions. I want to have several details.

---(Interruptions)...
MR. CHAIRMAN: There can be only three supplementary questions.

SHRI P. RAJEEVE: 1 want to have several details. This is a very
specific question. No answer is given here. Regarding the new lines there

are so many statements. ...(Interruptions)...

MR. CHAIRMAN: The Member who asked the question needs to point out
that. ...(Interruptions)...

SHRI P. RAJEEVE: 1 know this; that is right. But change all the

rules. We will obey them. ...(Interruptions)...
MR. CHAIRMAN: This is not your question; please understand.
MR. CHAIRMAN: Q-No.222. Member is not present.
* 222 [The Questioner (Shri Sanjay Raut) was absent]
Production and demand of milk

*222. SHRI SANJAY RAUT: Will the Minister of AGRICULTURE be

pleased to state

(a) whether Government has made any estimate of production of milk

and its demand in future;
(b) if so, the details thereof;

(c) the details of measures taken by Government to enhance the
production of milk and to ensure adequate availability of milk in the

country; and
(d) the quantum of import-export of milk during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (d) A statement is laid on the Table of the House.

55



Statement

(a) and (d) Production of milk during 2009-10 is estimated at 112.54
million tonnes. Anticipated production during 2010-11 is 116.21 million

tonnes.

As per assessment made by Planning Commission, the domestic demand

for milk by 2021-22 is expected to be 172.20 million tonnes.

(c) In addition to the steps taken by State Governments, the
Department of Animal Husbandry, Dairying and Fisheries, Government of
India is implementing the following schemes to enhance the production of

milk in the country;
i) Intensive Dairy Development Programme.
ii) Dairy Entrepreneurship Development scheme.
iii) National Project for Cattle and Buffalo Breeding.
iv) Livestock Health and Disease Control.
v) Fodder and Feed Development scheme.

Government has also taken the following measures this year to ensure

adequate availability of milk in India:

i) National Dairy Development Board (NDDB) has imported about 30,000 MT
of Skimmed Milk Powder and Whole Milk Powder and 15,000 MT of Butter,
Butter oil and Anhydrous Milk Fat at 0% concessional duty under
Tariff Rate Quota (TRQ) for the financial year 2010-11 to meet the

requirements of Metro Dairies and State Milk Federations.

-
-
o/

NDDB has been permitted to import of 30,000 MT of Skimmed Milk Powder
and Whole Milk Powder and 15,000 MT of Butter, Butter oil and
Anhydrous Milk Fat at 0% concessional duty under Tariff Rate Quota
(TRQ) for the financial year 2011-12.

iii) The Duty Entitlement Pass Book scheme benefit for export of casein
has been withdrawn with effect from 24.1.2011

iv) Export of milk powders (including skimmed milk powder, whole milk
powder, dairy whitener and infant milk foods), Casein and Casein
products has been prohibited with effect from 18.02.2011.

(d) As per the information provided by Directorate General of

Commercial Intelligence and Statistics, Kolkata, the quantum of import &
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export of milk and milk products during last two years is as follows:-
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(Quantity in tonnes)

EXIM Item Description 2008-09 2009-10

Code Import Export Import Export

0401 Milk and cream, not concentrated nor containing 1,003.32 8,354.15 156.15 5,563.84
added sugar or other-sweetening matter

0402 Milk and cream, concentrated or containing added 923.59 39,463.74 4,165.10 20,348.32
sugar or other sweetening matter

0403 Buttermilk, curdled milk and cream, yoghurt, kephir 255.09 212.03 469 .64 134.72

and other fermented or acidified milk and cream,
whether or not concentrated or containing added
sugar or other sweetening matter or flavoured or
containing added fruit, nuts or cocoa
0404 Whey, whether or not concentrated or containing 1,057.27 2,069.90 3,483.38 689.08
added sugar or other sweetening matter; products
consisting of natural milk constituents, whether
or not containing added sugar or other sweetening
matter, not elsewhere specified or included

0405 Butter and other fats and oils derived from 5,067.46 17,208.42 22,042.30 4,971.29
milk; Dairy spreads

0406 Cheese and curd 712.12 2,838.54 1,058.19 2,672.72

3501 Casein, caseinates and other casein derivatives; 136.18 8,387.53 112.82 8,300.71
Casein Glues

170211 & Lactose and lactose syrup 12941.91 2,351.95 21,913.36 2,168.87

170219

350220 Milk Albumin, including concentrates of two or 93.01 3.26 37.48 0.0
more whey proteins
Grand Total of all above products 22,189.95 80,889.52 53,438.42 44,849 .55
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MR. CHAIRMAN: Only supplementaries. Shrimati Maya Singh.
Nt RS SaRad g8l: 50 THY ... (SWIU). ..

ot gamafa: S, 39 FE 87 ... (SHAUR). ..

it fasry SrareRerer g2t Horg U3d A HY FEl AT ... (SFAUW). ..

At wamafa: @€, €, 9g Farel o g SUl FuAr A9 dfSwl 3eh O e Harer
o7 &l - ..(cFaum). . .

sareht Amr RE: @, 3@ @9 § A @ Y@ A0 Unstarred Question No. 492
et 04.03.2011 & Sfa@ & g Idm™r T ¥ BF gy kAT SuAvE q¥ dA@w #@ o9fS
WX 70 7 ST ACeRRT @ 1 TOT 65 YW U ofiex delRreT Hear g H F St &
ST Wigelt § o FaliereT #H Fg 3o} FA 82 dciHe A SATH qY HElehl H S HAIRME
fear o w1 8, 3 & uR W IR @St @eemeRt @ o fear e, d qu e T wfa
WX FA I X W FAdT & [T 39eeT g7 TohaT gl T Ig Ia0 fF FaeeT #§ I 3R
Far § 3R gAR ¥ W FARA & FURer F4t FE R s

SHR1 SHARAD PAWAR: Sir, this question is regarding production of the
milk, basically the estimated production of milk, and its demand; demand
for present and demand for future. About the commission, | will require a

separate notice. This is not part of the question.

ANANt #Amr RWE: W, A Unstarred Question & @ H fGar mm
. (FEAYUT) . . .

SHRI SHARAD PAWAR: That is Unstarred Question, not this question.

& worafa: @8 o g HalT ATl .. _(Interruptions)... Please one minute.
Mr. Rudy.

SHRI RAJIV PRATAP RUDY: Sir, the hon. Minister has come back with a
reply as far as the production of milk is concerned. What he estimates
and has suggested in the answer, Sir, is, the production of milk is
estimated at 112.5 million tonnes now.... and the anticipated demand for
milk by 2021-22 1is expected to be 172.20 million tonnes. There is a
Parliamentary Forum on Global Warming and it met yesterday. All the
Members of Parliament from this House were present at that meeting. A
scientist made a presentation. He is a very renowned scientist of this
country. He made a presentation that was very stunning and the House can
take that information that due to changes in temperature and global
climate warming, which we are talking about, the production of milk in

this
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country 1is going to fall between two million tonnes and five million
tonnes every year. Now, this is a very substantive issue because this is
an issue of change of climate, vegetation and the overall situation in
the country. 1 am sure that the hon. Minister may not be able to respond
to this just now because this is a different issue concerning fall in
production of milk due to climate change. It is a very extraordinary
thing which we are hearing. If the Minister could throw some light on
this, it would be fine; otherwise, he can come back later to this House.
This is something which is related to this question, but possibly can"t
be answered right now. The issue is the effect of climate change and
global warming on the poultry and, for that matter, on milk production in

this country. If the hon. Minister could answer, it would be fine.

SHRI SHARAD PAWAR: It is true. Firstly, | have to make one position
clear that India is the largest producer of milk today in the world. As
regards the Tfigures which 1 have given, in 2009-10, the production of
milk was 112.54 million tonnes and, in 2021-22, our demand will be 172.20
million tonnes. If we have to Tfulfil this demand, a number of actions
need to be taken. There are a number of restrictions also. The first
major problem which we are facing today is the quality of breed. We have
to take up a programme of improving the breed and that programme has been
taken up. Certain information is given in the reply. There are a number
of indigenous varieties. One has to breed them and they have to be

preserved and improved. That work is also taken up.

The second 1issue which we are facing today is insufficient
availability of fodder and cattle feed. This august House is aware that
in this year"s Budget the hon. Finance Minister has announced a special
programme of Rs.300 crores for fodder development. That is also part of
our action programme which will help to resolve this issue. The third
major issue is what the hon. Member has mentioned about the impact of
climate change on the cattle. Certainly, in this year"s Budget also there
is a provision of another Rs.300 crores mainly to take care of this
particular issue. We have seen that when there is more heat, the milk
production drops. In fact, last year in certain parts of our country,
particularly, in Uttar Pradesh and Rajasthan, we have faced this problem.
In such a situation we have to work continuously and find a solution.
That is why our scientific community has been deputed to this job and, 1
am sure, they will find a solution. Simultaneously, we also expedite our

programme of improving the breed and providing better quality of fodder,
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and concentrate on this which would ultimately resolve this problem of

the country.
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A qesicas WEHE T U AQley, H AT FA SN & FE ST T,
3egi oA H I aarr g S e uiEsst &, U A ST BN I HT Segiad
gy fhar & 3R ffee uEst & Ao W ufaey off oemar €1 a8 shortfall & meet
A & AT GE weA &, WO AW A weelr &, FEHA FI$ Il o A &, TR S WA
& AT R, 38A ARG AG A &, sEfaT g @ A AT A dar g3m &l $A9 45,000
T THed UEY 3 fRam o W@ 8, df 8 fIAd 3R gAR IE o fAes dEst dar
glar g, 38h fHa #F Far difference ¥ 3R IRY srwsidic local market & &
procure Fdr &, a 3TH FAT difference g HHdT &, Wﬁa‘lﬂ?ﬂm@:l

Y Mg GR: FEET, TFEAE W S restrictions ol R § 3R s &
regularize fhar §, sa@ gd @ «idt §, Fieh s08 haei 1 b g ¥ HHAT o=
H AEAT THAT §, HHA QAT §, olfhed o1 oW H RUfa 0 § & &6 30 @ A
restrictions ol & Aldd 3 TN IR §H WA o I @ I FS A A AR
o F gy A 9 MR gEEr Y1 @ A Uy 3cues @ o ¥y o Rufa ¥, g Faw
AR I WAT AG §, WS HRA F A oM gy H IUGOUAT W IR gI;T &, gHiAC
s availability & @aEw ¥ @ ¥ uE e @fea oRfEUY ¥, safv
temporary 38 TRE H HGH 3T IT § & TFAUC & faU restrictions 3R s#C
1 3 B R R g1 3R Ig A RfY ae St § o g 3@ difadl @ continue
e AT G| SlgT Ak HIAT T Halel §, Tgi W ST §AA St Al @lar §, 38 Tlead
N A TR & 39 F @ FE0 o g, dfce NDDB T uE @e feam wam g 3R
NDDB I 38 &R # S F& & U1, 38 98 oA H R H, TH Bler @1 el
AT 3R 3/ A & TR Fgolls WRE ST H AT T, g8 § T AT A, W 3AH
Wnegotiatemaﬁmmaﬂ@rmﬁlEETQ?ETWHH?T?,3'5'3%21?[
FT F 180 ¥UT yfa fFellamadm dF &1 ™| The price of the skimmed milk powder
and the whole milk powder for the Dairy Cooperative Federations will be
Rs. 180 per kilogram and Rs. 212 per kilogram, ex-NDDB warehouse. Jg 3ol
Fr ggr H g g1 U H S internal price%,a‘a’%ﬂﬁ&gﬁé’fﬂm%wﬁ?m
U H BN & FA ¢, Fed i &7 ¢, @ & 9B f FAT U@ @ = g, s@faw
TgT FT FIAT SAGT §, ofched dEX & S2AT H JgT & U3 & SN FA FIAT W 33T NDDB
A Tlied H FAIE g A F

MR. CHAIRMAN: Question No. 223. ...(Interruptions)... No further

discussion on a supplementary.
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A EcaA WEHIE TI: T, H Th 9ol Al A6l gl ... (FTIUE) . ..
At gorafa: 3ma &N S @ 3T @ qo AfSwen| g e 223.

Effect of global warming on basmati rice

*223. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of AGRICULTURE

be pleased to state:

(a) the annual production of export quality basmati rice in the

country;

(b) whether Government has taken note of an Indian Agricultural
Research Institute (IARl) study regarding the enormous effect the global

warming could have on the fragrant basmati rice; and

(c) if so, the steps taken by Government to develop a new heat

resistant basmati variety?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (@) to (c) A

Statement is laid on the Table of the House.
Statement

(a) The total production of Basmati Rice (Paddy) in the country
during 2008, 2009 and 2010 was 6.23, 6.72 and 7.22 million tons

respectively.
(b) Yes, Sir.

(c) Export of Basmati rice from India has almost doubled from 1.17
million tons in 2005-06 to 2.02 million tons in 2009-10. A substantial
portion of these exports is made up of Pusa Basmati 1121, Pusa Basmati |
and Taraori Basmati which constitue over 70% of the total exports. Pusa
Basmati 1 and Taraori Basmati are regularly tested as standard checks for
their fragrance and grain length in the All-India Coordinated trials, and

there is no reported decline in quality of these varieties.

SHRI RAMA CHANDRA KHUNTIA: Mr. Chairman, Sir, what was the study
report of the Indian Agricultural Research Institute on the effect of
global warming on Basmati rice? At what stage are the trials of new
varieties of Basmati rice presently? What would be the likely yield per

hectare of new varieties vis-a-vis the existing varieties?

SHRI SHARAD PAWAR: Sir, the question was essentially asked about the
production of Basmati rice and about the impact of the report which was

published in the Times of India on the rice crop. Here the reply itself
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has explained in detail that in the last three years our production and

our
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export are definitely improving. | have mentioned in the reply, "The
total production of Basmati Rice (Paddy) in the country during 2008, 2009
and 2010 was 6.23, 6.72 and 7.22 million tones respectively." This figure
shows that there is no serious impact on the productivity and production.
Export is also on the high side. We are continuously working in the area
of impact of climate change on this particular crop. There was a report
in the Times of India in which some information was given by a junior
scientist, which is a sensitive information and it has sent a bad signal.
But we have studied that Report in detail. Whatever information that has
appeared in the media, that is sensitive information. But there was no
scientific background behind that. The study was a limited period and a
limited area study. The figures, which we collect and which are published
in the media, are, generally, two year figures. But that was only a one
year figure. That is why the ICAR has not accepted that Report. There are
certain varieties which have been developed in our country. In fact, our
observation is that the varieties are quite promising; the research is
progressing well; the aroma 1is good; the texture is good; the
productivity is also good, and it is also fetching a good price from
outside India. That is why there is a continuous observation in all these

varieties, and the results are positive.

SHRI RAMA CHANDRA KHUNTIA: I would Ulike to know whether the
Government intends to release new varieties of basmati rice to farmers
for cultivation, and whether the Government has any specific plan to

develop basmati rice in Orissa.

SHRI SHARAD PAWAR: As 1 said, research is a continuous process. We
have released many varieties. But you cannot release varieties in a day
or two. One has to work on it; one has to observe; one has to take
trials. Then, ultimately, the Expert Committee takes a final decision
whether to approve it or not. After getting the approval from the Expert
Committee, we do release it. As of today, we have not seen any variety
which is convenient for Orissa. There is a selected area where you can
get good quality of basmati, and Orissa does not come in that selected
area.

ot AR Re Fegd: W, & AT FN S § ¥ S G § Koo F
e Teliael ATHT & TSH WSHET W F1 7T 937 § AR TWaR 61 31K & 38% deggs
& fov 1 ®ow fav a1 | 87

aﬁeuzm:s‘}wﬁﬁamﬁ?svmwa@aywmﬁmw%m
HETGITHA il
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WU A g1 S aolc H 350 S H UH WA AUA FeAQURd e
FesHe R/ET
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ek & A\ ¥ I R, ed done, gREwm, dved LA, @8 & 3R S qu &
BEY 7 0@l S AR Hieg €, 379 W FASHS ol T FIT IR 8T & 3R 98 3/R &
A F v Fa1 WA A raegsar &, gree T Fa R ¥ 99T e AT, 39
W FA YE g

DR. T. SUBBARAMI REDDY: Sir, 1 would like to know from the hon.
Minister as to what the export policy is for rice, in general, and
basmati, in particular. Also, | hear that there is agitation from the
rice growers that the Government keeps on changing the export policy for
various qualities of rice. | would like to know what the export policy as

of today is and what it is planning for the future.

SHRI SHARAD PAWAR: About the export policy, particularly, for
basmati, there is no restriction on export of basmati, The Government of
India does encourage export of basmati. But for non-basmati rice, there
is a restrictive policy. In fact, recently, at the request from the
Government of Andhra Pradesh, from some farming communities of Andhra
Pradesh, Tamil Nadu and Kerala, we have allowed certain varieties to be
exported in limited quantity. But, in the case of non-basmati rice, we do
not enter into exports, and the reason is that we have to protect the
interests of our domestic popuation. We have to see that there is
availability and affordability by every people. And, about this
particular policy, the Government"s approach is just to encourage basmati
rice for export purpose, but not to encourage non-basmati. These policies

are finalized under the aegis of the Ministry of Commerce.

SHRIMATI VASANTHI STANLEY: Sir, 1 would like to know from the hon.
Minister whether the Government has taken any steps to patent Basmati
rice internationally; who the other claimants are; what other products

that we are claiming patent for are.

SHRI SHARAD  PAWAR: Sir, there was a famous controversy.
Dr. Swaminathan is also here. In fact, there was a big battle on this
particular issue. Ultimately, we have succeeded to protect the interests

of the Indian farmers.
A FTGIAT 33F: W TS e & @AY & A0| .. (cwaue) ...
off gaafa: A8, A ¥ STEr gedd g @ dedl

* 224 [The Questioner (Shri T.K. Rangarajan) was absent.
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Land acquisition for coach factory at Kanjikode, Kerala

*224. SHRI T.K. RANGARAJAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether the land acquisition for the proposed coach factory at

Kanjikode in Kerala has been completed;

(b) if so, whether the land has since been handed over to the

Railways;

(c) if so, the details thereof along with the total land handed

over;
(d) whether work has commenced on the project;
(e) if so, the details thereof; and

() the details of funds allocated to the project and released so

far?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (f) A Statement is laid on the Table of the Sabha.

Statement

(a) The land for this factory was to be given free of cost as per
the earlier commitment by Government of Kerala (GOK). GOK later requested
to consider the cost of land as State Govt"s equity in a joint venture
and have recently informed the terms and conditions under which the land
required for this project will be made available to the Railways.
Ministry of Railways is committed to setting up of Rail Coach Factory at
Palakkad as brought out in the Railway Budget 2011-12, after sorting out

the pending issues at the earliest.
(b) and (c) Do not arise.
(d) No, Sir.
(e) Does not arise.
() Nil.

MR. CHAIRMAN: Shri Rangarajan is not here. Any supplementaries? Yes,

Mr. Rajeeve.

SHRI P. RAJEEVE: Sir, in the answer the Minister has stated that the
land was to be given free of cost as per the earlier commitment by the

Government of Kerala. At that time, the project was in the public sector.
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Later, the policy was changed to PPP mode. Then, the State Government
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demanded for equity. Sir, in Rai Bareily and Singur, the Railways
purchased the land directly from land owners. There 1iIs a serious
discrimination against Kerala. Now, the Government has given a letter to
give the land on lease to the Railways. 1 would like to know whether the
Ministry of Railways have got the letter and whether a decision has been

taken on that or not.

SHRI BHARATSINH SOLANKI: Mr. Chairman, Sir, the hon. Chief Minister
of Kerala offered the land to the Railways for construction of a coach
factory. In response to that, in 2008, the idea was conceptualised. The
Planning Commission suggested to set up a coach factory there on PPP
mode. The Ministry of Railways had through RITES, Railway India Technical
and Economical Services India Limited, surveyed and worked out the area
of a thousand acres. At that time, the idea of the Kerala Government was
to have a coach factory on public undertaking enterprise. But, as per the
guidelines of the Planning Commission, the project was to go on PPP mode.
So, the Ministry of Railways explained the situation to the Kerala
Government. The Ministry of Railways have received on 3rd March, 2011 a
letter from the Kerala Government stating that is the project be executed
through a joint venture with the Government and PSU. The State Government
shall provide land on lease at a lease rent of 4 per cent of the market
value of Rs.60.63 crores per annum to the State Government, to be revised
every ten years after the commencement of the lease. If the project is
executed through a joint venture of any other party, including private
sector, the State Government shall provide land on a long-term lease of
90 years to the Ministry of Railways at a rent of at least 8 per cent of
the market value. Now, the cost of land is Rs.60.63 crores per annum to
the State Government. The Ministry of Railways would, in turn, be free to

sublease to the joint venture for execution of the project.
SHRI P. RAJEEVE: What is the decision on that?

SHR1 BHARATSINH SOLANKI: The Ministry of Railways is considering the

proposal .
MR. CHAIRMAN: No other supplementary? Then, Q.No. 225.
Tt & R PR qrar e arel
*225. A qeeicad @SS T @ FAT YA HIAT YE Tl B HAT BT b

(F) F WER H 30 a0 H A= § F q@a AR o Ageer afdwnt &
AT F AT I ael T AST F A AT doHeT H Yo FT ST gl AAEGT F FR
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ORar & sefe 5a@
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AR & AW & AU g1 o AR WIfahi3ll & Yod il HaRTsdh TR & HardreT
FT fear &, AfFa 3 a T TATAT FT FHMS AGT & IR £

@) ¥F F faae gty & qu g smeen; 3R
() 3 TS g Y9 EaRT fhdel eI e oA 82

T AT A To &7 (o Ra Rg @) (F) ¥ (@) TH [FaRor 9 9T W
@ far gl

faavor

@) I SeATld T FHEA W R O & GERER F ug T ¥ 9w,
Tole R H9 & aFf8sR #F W FIg FFET 3009 F Afew 7 g 31 T

(@) WA TR o\ F gged el G- 31U Gl H. 445, 447 3R 449 F T
& TWET F M-TIS Fohle TG § Fed F G HAT A1l G FEAT 447 IR 449 &
SEIA & ST H N-FES bl Fld @ d&oldl & H1F ¥o9d @RI gl & §Ia 9R foamar
& T &1 F w7 F qu o Rar amr §) I go dEar 445 W -8RI dhe T @7
U SFIagieh AGl G AT AT, IHA: $E Yd W U-FARRE @Ac dehle e A
TG X H ARy R A ATl g H. 445 W -FABRS WEC seble didd
AT & Yod f IRE # @R R AeE @Rt R S @1 5@ 9o w1 9y
SHAEYT INGYT {9 EaRT gl & Tlhed Y e mr gl

@ 9% g dEAr 447 3R 449 W FE G AR oA A oaed W) Feg edf
W AT T §1 MHA: Y6d SIRT A U IEfed AE # IS g o HEdT 445 W HA
Yold &1 PRET # IR AR A g@RT R S g

Dirty water falling passenger

t*225. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government is aware that dirty water of Railways falls
on passengers in subway passing under the railway line in jurisdiction of
Surat and Rajkot Municipal Corporations and both of these Municipal
Corporations have paid requisite amount fo the Railways for the purpose,

but their problem has not been resolved yet;

(b) the time by when this work will be completed; and

tOriginal notice of the question was received in Hindi.
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3.00 P.M.
(c) the amount allocated by Railways for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI) : (a) to (c) A Statement is laid on the Table of the Sabha.

Statement

(a) The problem as mentioned has been reported in the jurisdiction
of Surat Municipal Corporation. However, no such problem in the
jJurisdiction of Rajkot Municipal Corporation has come to the notice of

Railways.

(b) Surat Municipal Corporation had earlier proposed for replacement
of Steel girders of 3 subways viz., bridge Nos. 445, 447 & 449 by Pre-
stressed Concrete slabs. The work of replacement of steel girders by Pre-
stressed Concrete slabs of bridge Nos. 447 and 449 has already been
completed by railways as deposit work of Surat Municipal Corporation. As
provision of Pre-stressed Concrete slab on bridge No. 445 was not found
feasible, it has been decided to provide Reinforced Cement Concrete box
at this bridge. The work of construction of Reinforced Cement Concrete
box on bridge No. 445 is to be done by Surat Municipal Corporation under
Railway"s supervision. The General Arrangement Drawing of this bridge has

already been approved by the Railways.

(c) As the work at bridge Nos. 447 and 449 has been carried out at
the cost of Surat Municipal Corporation on deposit terms, no amount has
been allocated by railway. The work at bridge No. 445 is to be done by

Surat Municipal Corporation under Railway®"s supervision.

A qElcad GRS T Goaia Sff, # 39k AIHA F AGGE HA ST F qoer
et § 6 A R F T Yod &S §, 36 B0 F IR & & 9w e §, ar 5w
o5 & i oot 9 wied & @3 | S g1 39e 9ar § 6 wror g8 & S S d@edr
¢, oo A5 gH GRrgartddl & AU Sgd Feed 1 OEA §, $H SG O S S €,
Fifer AT ST oY T@T T B 9 YT BT F IW q AT g, @ @er 9 wled & TS [
g, FfF JF der AT § qord §, a IR F a6l AR el 3o I R B

o7 GHTAIIT H o Hs TTol § UT cgdgR @ @l ¢, 3iforar & o | &, &er aar
T ¢ 3R e & Wr &1 Yo & samr § F 3fe Corporation YT SET #Ww, @ I®
FH 8 ST Corporationaﬁwﬂgﬁrﬁmmg@ﬂmﬁm%,ﬁﬁwTrr
IS o Y Fed g1 Feed, # Ok AeAR & A # ST & e @edr § R o9
HH FHF dh TcH g SaN?
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it safle Wedh: Fdfa Feley, AN WEEd o qoT ¢ 6 R q@ wawdw g
 Sfeg qU gl R S g8l W e gl fARAT B, 3@@ HE Wi # gedrr Aewm # g
SgelT Tedr E:: F @a & ot & freisr §, 447 3 449 # prestressed concrete
slabes &, 3Iofhl HH U I @A 74T & SET d% 445 9o @1 Har g, ar
Corporation & Ig f§sr build on demand #ART §| Ugel T&T & ¥ ST &Y, 39+ a1
ggl T Corporation & SFaar & fov 3 foor &7 &, 39 s & BT on deposit
terms W, 3a% construction FT HIA I ATl &9 8 modification &1 & HET &,
ar 3#& faT corporation ® deposit FAT gl ST & ARHIT @ e @ I g, o #
3R ST R & Al get & fAT Corporation @ Yeid # el IS 8 FF 55 AW
o oA R §1 o aE S 445 e R, sHe Bamsd Aer st g1 3Ee fAU sreer @
fBasa #a & fov & & & §1 38+ Construction & @A Corporation EaRT
under the supervision of the Railways dd fRaT =T § dUT prestressed
concrete slabes #I 91§ RCC Box &Xeh, IHHI HIH &l gl I§ HH IPd Al
PRARRYA I AT &TT 137 & & TJg FH IRd aFd ¢fheh HI g 3TeI-Sied arell Y Adhall
US| g HH HATAUS HRURA H X greem, IR g8 supervision F AT S &
FT U] ST ST T USSieeHT @ YT §, 98 UsSehee @ fadr Simwen|

M qElcad WS T W, o9 al &l & 3cal ¥, S FIA FRURASA
AT AT, W & Tolple FT 8T ATl Sogisl Toihle & Sad H e & for@r g1 &Y o
AT AT YO T A ArIE rem G gl 3w o I fow feam & T 3@ 9 e
Riwrad 78 B &, ®R a8 A Feade 78 M| Torhe F wF MR T a1 & ar 3}
38+ faT ISl Corporation = $F AT Ul 39R S FAT T, FHT AT &
I | RS FYC ST FA F G o A AT QT §, A 3R ool qfcer F agd
oAl TS g1 3! AT 9 o § IR e § 6 gE o 9@ S aw R g, Ik s
A EY T &, A TR FH A RARN &, FIA AGAT FH IAS F BT B

oAt safiE W TEUa Fgled, ST F AT @eEd ST dOed €, oifhd TE
IR 3TN SfST EIHT AN ¥, R oY A 3 Aoy & fAw war @ g1 #F a5 ww @ g &
gAY HRARAET & S A 3 o Awn g, 38 Qv 8 o S e aw ) e &
3% T X fAwen &, afhe )o@ 3Ta Sis [UE A8 AT &1 gH 3O fou W
¥ &N A R FE FA Sfeg A Sleg [ el S HIRIT HT|

A qEElcdH WIS T T, AT dhede Udhel & [T TSR T & solohdlel
T &, 5afoT #T I FgaT ¢ fF 390 [@omd a&d seA 33T AT ... (STIUIA) . . .
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At eha ga & @, AN S F T g FAG &l - . (SFAUE) - .

MR. CHAIRMAN: Let the next person ask the question.
---(Interruptions)... This 1is not your question. Why are you

(Interruptions)...
M Teha ya w6 d FF ©W L 6 FHT FIA K BRI & a9 F g fear dar

IO ... (AU ... T FRaReE § forr 3R AR 3w aE T Ao {Rd HNERes
Fr ¢ feam ... (cHauw). .. wmmmﬁgm gl ... (cHauwe). ..

MR. CHAIRMAN: Rudyji, this is not your question.
...(Interruptions)... Shri Dave, Please.

ot Tellg gamg FY: 3l FEr R SRORE @ aad S g e wm &, nfeR U
e 9hR & FHE §? ... (FAUR)... W, HY SAW ARUI ... (FEUR)... FAT Tg

PIS Jhe TET AT| ... (SFIUA) . . .

MR. CHAIRMAN: 1 am afraid, the floor has not been given to you.

...(Interruptions). ..

At Toltle yad wE: T FRORYA A FA RIr Yo A, @S A IEH AU AR
XA HRUNT # & fam .. (Eaum) ..

MR. CHAIRMAN: Just one minute. Rudyji, please listen to me.

---(Interruptions)...

SHRI RAJIV PRATAP RUDY: There are certain very important issues, Sir.

st wamafd: An hon. Member had ...(Interruptions)... 39 Tk e FoT
difSw| ...(cgaue) ... Please, one minute. Mr. Rupala had asked a question,
you did not have a status in this matter. #Hit S, 39 TS FgAT dEd g, A
EoICUE I

st afie Wed: W, PWa AT FRARAUET wRAT A presently  road
traffic Sgd SI@T §1 38 IFa & AU g 7€ cgaedr F0 999l 3R Yed s @
Ul S, o a9 Qe e¥aedm A1 A uiweh| PR ar ot &1 S & fmar omr, s
pre-stressed concrete slabe & &@A fRaT =T, 38 ¥@d o technically & f&Gar
TgT main problem ¢fheh T &1 A &I problem & AT FRURUST & AT T internal
wsﬁmgm,mﬁwﬁemﬁmﬁ:muﬁwwm%ﬁ?aﬁﬁwmjust
Fh EH U HT oIl

ot ofae AT g3 FEfa SN, A S AIA F AN ST A A€ IO TR §, 99
TBd # UEel W AA A AT W g, Fifk ARG ¥ & g f vewA @ W@ R, S
Rahe o ¢t &, ofhd So7 Hr IRE &7 ¢dfl It is something like that & 39
g SigTel T fedhe & of, SO A, Y S8 S, 7 o @ @l
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MR. CHAIRMAN: Does your question relate to this question?

At ofaw AT @ S, A s § FEOT geA I Ao & v 7 9o W@ g, 3nh
gl BRA & T & a1 @ @ ol AR W gEe 6 Sl 48 gU U FA S o el
a7 Y & Bedl # A A N & AU g g Iqsy @Al ... (FAUE) ... ALY
ST g NfAT| 66 e A Yg Fea ¢ fh a4 w0 S A Wl FEy diAr & mearae
& R W & ST # ¥ IAERTE Gel FEl Al PR, @ @ 9 @ 9 ARad @@
AT H YT & 3Heel 3T @2 ... (FAURT) . . .

MR. CHAIRMAN: Just one minute.

N AT ARG @ FW S F ouer & v ot FIwE SImEr ggam?
.. (CHAURT) ... 9 & g T a1d el WY gl

MR. CHAIRMAN: You don"t have to answer a question, which does not
relate to the main question. ...(Interruptions)... 39 &5 BT

.. (FEauE) . ..

st e AT gd: W, T O F UET FI 3TcEY IRAIEA? T basic question
gl ... (cHaUe). ..

SHR1 RUDRA NARAYAN PANY: Sir, please see the sense of the House.
..(Interruptions)...
N wmufa: tEF Wee, 3T SR d6 SMEUl Jieed AFE, #a 9@ T, 38E
S & St Harer foeherd 8, @ supplementary # Y& ST Hehd g1 I general debate
& &1 3R & HaTT W general debate gRft, R a ... (s¥au=). ..

AN afAa ArE g@: W, e R 3R s &1 Oy a1 ... (cgaueT) ...

N gaafa: <f@T &g S, with all due respect to your forensic skills,
this is not the point. ...(Interruptions)...
A FgARIOT Ifor: T, T FITA JIIT P direction ST & editing & &
gl ...(EEuE)... ¥ g & v daR FE § ...(Feww)... @ 99 ¢
..(CHAYR) ... F Tl &k A H § ... (SHAUR)... AT AN AT, 9 §H
ﬁ%ﬂ?-rg'lﬂ?f? Fﬁﬁ?ﬂ?-ﬁedltlng@f&ﬁﬁ%lmﬁ%ﬂﬂ FRT A direct HRUI
3ogle Tothic & IR H el § g1 U1 FId IR Toie, adl Favdad i Rer foar
.. (FgAUE) ... & identify fhar s ar, 3ner ar # g9 Jer wnl

st gaafa: A o Saeare &=

it e SarIere g3l W, AR & 9E g F 9eT wS ant & @ @r &, Sl
¥ w09 & d ¥ HfAF T e §1 88 FIE F intervention F dESE M dF O
3R GE AN YE

76



7€ T §1 3EF T AW der A dg A foam g1 # Y@ AN S F Feen awom FogEd
SR # Yo FA AR E PR

M R A : AT GGHT 3ES aR A o9 ¥ FNRGAT IS Fhd §, H 3HH
ST &am|

A TElld YFA: W, TE FH P FGRAAIA HRIRA a1 T g1 367 Jeld

&% supervision g1 & AT & St ¥ Ig AT A@Edr § & ST delay g, @8 &3
FYAATS FRUNAT T RB @ § A1 30d H RE T 82 ... (FaUR). ..

AN safds Wedh: FHUTT FEEA, bridge no. 445 & reinforced cement
concrete box & &I HH g, 3TH blockade diversion of raod traffic and
shifting of service and utilities involved §l ¥ utilities IWa =AU
FRURRAA 1 §| T T A A 997 RFepcd 31 W@ Ao, sHOC 7RG FOURe 7 T@
d@ far 7 °g ®H 9 & construction of reinforced concrete box # TRRSIC
#@ 3R traffic diversion & #H ff ga AU HARes & zarr & gem
safaw afe FARee @ & I8 FH Seg @ STog qU & Hhdl §, T§ 3ol seol W R
gl

TH AWAT TEET: ITg HH Yd gl W 9T @, AT 3ol T YST §
.. (cTaYUMD). . .

9. IAHT &Y 98 SFAell QU #Re L. (SUEU). ..

MR. CHAIRMAN: Silence please. ...(Interruptions)... Silence, Hon.

Members ....(Interruptions)...
New Rail Line in Haryana

* 226. SHRI SHADI LAL BATRA: Will the Minister of RAILWAYS be pleased
to state:

(a) whether there is any proposal to provide rail connectivity to

Rohtak-Meham-Hansi in Haryana;
(b) if so, the details thereof;

(c) whether any survey has so far been conducted for the proposed

new line;
(d) if so, the details thereof;
(e) if not, the reasons therefor; and

() the amount of funds allocated or proposed to be allocated during
2011-12 for the said line?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) to (F) A Statement is laid on the Table of the Sabha.

Statement

(a) and (b) Rohtak 1is already connected to Hansi via Bhiwani.
However, to provide direct rail connectivity between these two places,
Rohtak-Meham-Hansi new line survey has been sanctioned and the survey
work s in progress. Further decision on the project can be taken once

the survey is completed and survey report examined in the Ministry.

(c) and (d) The following surveys have been conducted in the past for

providing rail link between Rohtak and Hansi via Meham:

Survey Length Completed Cost Rate of Remarks
(in Km) in assessed Return

(Rs in crore)

Rohtak/Jind- 90 1991-92 54 Negative Projects not
Hansi-Hissar taken up due
new line to financial constraints

and lack of operational

Justification.

Rohtak-Hissar 68 2002-03 158 (-) 18.02%
(via Meham
and Hansi)

new line

(e) Does not arise.

() Does not arise as the project iIs not yet sanctioned.

off o) oo w: W, A AN SN @ TE S G R ad & A we gu, w9 dF
U EIM 3N &9 dF TeA g SAwam?

At safie Aedh: ToIfa Ay, Vgdd-gidl-RAR a3 e & ¥d T I’ 1991-
92 # EIH 3N Agis-FaR-AeH-gR &1 & 2002-03 # g3

A gorafa: g Fard giSl

st A AT I T, AY FATT F RS A 3T AW FATAT Ig AT TR QEwr
ﬁmﬁﬁgwaﬁraﬁr@mg’rm?

M aafE Aedhr: T, TFaufFes § & a8 o {aeR 2011 d& @A & Swam|
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ot oY o T W, FRIOT & AT Ag AT 9gA Feed @ {1 AgA-gie-pAR-
FoglaTe-faTEr dd & fau e & w15 @en s @1 &

m,m@%%%ﬁ%%@%m@am%lwmw
dJRlEd 50 o AT W &1 3R Ig Y09 ST §F ST §, 39 gu off FH g Seen
3R glawr s Saer s Seeh, @y € gEd Yord o Grer gem 3R gRAom @ s
Y gram|

A goafa: 3MUHr Fard #4241 §?

ANt Y AT T W, Hol 5T ABA HFT Aged AT gl TE Iad oS foIdelr Sedr
e, HY gRAOT Fr A o grem R Y 1 Weg o s

MR. CHAIRMAN: You can take note of that.

ot saflis @ed: W, T g I F 9§ rate of return IF F& FEF IR H
3fa o o s

ol geften fafar: @, eRawn & dest & # 5g qoan = § 6 Jgas-AgH-g
wﬂéwmémﬁts’rm%...(m)...m,ﬁs@rﬁ%aﬂ%aﬁﬁq@zﬁ@
A & FRUT FF IR FF F B @ Sr g, gAfAw A N N A FE AN AEA g H
ad A & v F=r FE gAT @A A gEar i T 82 & A St ¥ g8 o Feen angdr
g & ad & S, FOlfAa el & SIg FH T R H T qHg @ FuiRa & s
g7

A el ded: FoNa AReT, o F Ad IR F wd e 2011 F @A
8, 38% o 3FA rate of return SINAS fFIT SMUM| doURad W& ATl
FAYT & U in principal approval & AU $ier Swen, @ 39F d€ YEAT H
TRHTT T PA YE T ST §| TE R Ag T FA CH Tl A U Y forr s g

st st wRor: wHOT Felew, # Y@ FHN SN & Sen awdr § B oo g5 # 114
iﬂa‘asﬁwaégamsvwwqﬁmﬁ%%%waﬁ?ﬁwmmﬁﬁ
aq efAe B A §l SEA UH @R As A S g A, AT SEH 3 o emfAe fHar
I B2

it safliE Wedh: Simad AR s6F T qo@ e @ FaeET (@ 6 8
st goafa: gger 39 Hate dfev|

At am wor: W, A T F SR A G A IS W@ g A Tg gael gRIAOT FE
.. (FHau) . ..

A gamafa: R 3T gRIOT & IR Fae g
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st afam =wor: A S o 3nefi-and I weie & @ g1 tvueEE Yo e aeert &
wmﬂgaﬁaﬁam%mw%,a‘gagatﬁamm%...(mﬂm)...
37efT-378fT MU Sole T fRAT & .. (Suaue) . ..

A wamafa: s+ AU 39 HeEr § o ST, IUH STA Aol S0 56 HaTS
& WY HY Ig Farol 781 IS Fehol|

SHRI A. A. JINNAH: Sir, 1 would like to know whether the Minister is
aware that all the emergency quotas, letters given by the MPs, are not at

all honoured. What principle or priority is the Department having?

MR. CHAIRMAN: I am afraid this does not relate to the question. It is

a separate matter altogether.
Full utilization of Anand Vihar Terminal

*227. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Anand Vihar Terminal is still not

being fully utilized;
(b) if so, the reasons therefor; and
(c) the steps being taken to make its full use at an early date?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) to (c) A Statement is laid on the Table of the Sabha.

Statement

(a) to (¢) Anand Vihar Railway terminal is presently provided with 3
platforms, 2 washing lines and 3 stabling lines. 13 pairs of trains are
originating from this station and five pairs of trains are given primary
maintenance, one pair of train is given secondary maintenance and 7 pair
of trains are provided terminal examinations. The existing facilities of
the terminal, therefore, are being utilized satisfactorily. The
optimization of the terminal facility, however, is a continuous process
subject to technological and operational innovations and augmentation of

infrastructural facilities.

Nt AgFAC 3ET: A T & oA FH U Fgl & 39 e & 13 =g Teidf]
T gaeT I8 § & 3@ <A A 3 gom & v Fn e+ AR &R §, 3 g,
A I SR I dFh To B 27 /F 39 13 79 F v 3@ AT F g F RS
WISl Er g1 AT 3T U AR T, FAT AT HS THCHAG HIN?
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_—

SIS S lga S Jlgu o e : (Shri Mohd. Adeeb) sl daaa kia 1
S8 S Jie 0l S o e e oS Ly i 5 13 s e el
S5 oS S ey g Bl el gl S S lLs 3l S S
F5S e S 58 e i el S Gy 13 Ol e T S s
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MR. CHAIRMAN: Question No. 228
* 228 [The questioner(s) Sh. Rajeev Chandrasekhar was absent.]
Violation of rollout obligations by UASL licensees

*228. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that there was a delay in issuance of Show
Cause Notices with regard to violation of rollout obligations by UASL

licensees since 2008;

(b) if so, the date by which Show Cause Notices should have been
issued vis-a-vis the date on which they were issued, licensee-wise along

with the reasons therefor;

(c) whether this has delayed collection of penalties and caused a

loss to the exchequer; and

(d) if so, the action proposed to be taken by Government against

those who have caused such delay within the Department of telecom?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL
SIBAL): (a) to (d) A Statement is laid on the Table of the House.

Statement

(@) and (b) No, Sir. As per amended Unified Access Service (UAS)
license conditions, licensee shall ensure that metro service areas are
covered within one year of date of allocation of start up spectrum. In
non-metro service areas, the licensee shall ensure that in first phase of
roll out obligation at least 10% of District Head Quarters (DHQs)/towns
where startup spectrum has been allocated are covered within one year of

such spectrum allocation. Further, in second phase of roll-
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out obligation for non-metro service areas, the licensee shall ensure
that at least 50% of DHQs/towns, where start up spectrum has been
allocated are covered within three years of date of allocation of such
spectrum. While computing the period of one year from date of allocation
of start up spectrum, the average delay in SACFA clearance is to be
excluded. These amended conditions were referred to Ministry of Finance

for their views and their final views were received in December 2010.

For violation of the rollout obligations, license provides that
Liquidated Damages (LD) charges @ Rs. 5 Lakh (Rupees Five Lakhs) per week
for first 13 weeks; @ Rs 10 lakhs for the next 13 weeks and thereafter @
Rs. 20 lakhs for 26 weeks subject to a maximum of Rs. 7.00 crores shall
be imposed. For delay of more than 52 weeks the Licence may be terminated

under the terms and conditions of the Licence agreement.

Accordingly the LD 1is imposed through demand notices for delayed
rollout and action for termination is initiated by issuing the show cause
notices wherever delay in rollout is more than 52 weeks from due date for

meeting the rollout obligations as per UAS license conditions.

Startup spectrum to the UAS licensees who got UAS license in the year
2008 was allocated between April 2008 and May 2009. Accordingly, the
rollout obligations compliance of these licensees has been examined after
collecting the data from licensees, Telecom Enforcement, Resource and
Monitoring (TERM) cells and WPC. Two Show Cause Notices for termination
of the license due to rollout obligation violations have been issued and

action for the same has been initiated for other cases.
(c) and (d) Do not arise in view of (a) and (b) above.

SHRI RAJIV PRATAP RUDY: Sir, my colleague-friend, Mr. Rajeev

Chandrasekhar is not here. But, he has raised a very important question.

Sir, 1 have gone through the reply given by the hon. Minister. The
whole reply comprises of 225 words, 22 sentences and 4 paragraphs. 1 am
sure, while he was drafting reply to this question, he must have read the
question, at least. Please pardon me, Sir. 1| request the House to look
what the reply is. The first paragraph relates to license, conditions of
license. The second paragraph relates to violation of the Tfirms. The
process and time has been given in the third paragraph. And, the fourth

paragraph is relating to action taken on some companies.
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The question is very specific, Mr. Minister. The question which has
been asked by my hon. colleague is, "Was there a delay in issue of Show
Cause Notices to the firms?® Can you please find out whether this
question has been answered in this reply? Whether there has been a delay
in issue of Show Cause Notices. In the entire reply, this aspect has not
been given, everything else has been given. That is the most important
thing. I would still ask the hon. Minister to please answer the question

which has been asked.
MR. CHAIRMAN: One question at a time, please.

SHRI RAJIV PRATAP RUDY: 1 would also like to know whether it is a
fact that there was a delay - | repeat again - in issue of Show Cause
Notices with regard to violation of rollout obligations by UASL licenses.
This has not been answered. | am sure, the hon. Minister will answer to
this.

SHRI1 KAPIL SIBAL: Sir, the four paragraphs my distinguished colleague
talked about and the number of words that are in the answer starts with

two words, “No, Sir" and that is the answer.
MR. CHAIRMAN: Question No. 229.
* 229 [The questioner Shrimati Jayanthi Natarajan was absent.]
Private sector universities

*229. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the total number of private sector universities recognized by
the UGC and presently functioning in the country along with the details

thereof, State-wise; and

(b) how their teaching standards are determined by the UGC and

Government?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) A Statement is laid on the Table of the House.

Statement

(a) and (b) State Legislatures are competent to establish
universities, with or without public funding, under Entry 32 of the State
List in VIl Schedule of the Constitution of India. According to available

information, as on date, there are 77 universities established by State
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Legislatures without
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public funding (i.e. private universities). State-wise information is
given in the Statement (See below). Standards of education in private
universities, including those relating to teaching, are regulated through
the University Grants Commission (Establishment of and Maintenance of

Standards in Private Universities Regulations, 2003).
Statement

Details of Private Universities State-wise

S-No. Name of Private University
1 2
Assam

1 Assam Don Bosco University, Azara, Guwahati

Bihar

2 Aryabhatta Knowledge University 8, Off Polo Road Patna-800001 (Bihar)
Chhattisgarsh

3 MATS University, Arang Kharora Highway. Gram Panchayat: Cullu,
Village: Gullu, Teshil: Arang, District Raipur. Chhattisgarh

4 Dr. C.V. Raman University, Kargi Road, Kota Bilaspur

5 Maharishi University of Management and Technology, post: Mangla,
Bilaspur- 495001

Gujarat

6 Ahmedabad University, AES Banglow # 2, Navrangpura, Ahmedabad-380009

Gujarat

7 Charotar University of Science & Technology, Changa-388421 Distt.

Anand

8 Dhirubhai Ambani Institute of Information & Communication Technology
Post Box No. 4, Gandhinagar -382 007

9 Nirma University of Science & Technology, Sarkhej, Gandhinagar

Highway, Village- Chharodi, Ahamedabad

10 Ganpat University, Ganpat Vidyanagar, Mehsna, Goazaria Highway, Distt
Meshna-382711
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2

11 Kadi Sarva Vishwavidyalaya, Sarva Vidyalaya Campus, Sector 15/23
Gandhinagar

12 Pandit Deendayal Petroleum University, Raisen, Distt. Gandhinagar-
382009

13 Calrox Teacher®s University, Ahmedabad, Gujarat

Haryana

14 O.P. Jindal Global University, Sonepat

15 ITM University Gurgaon, Haryana

16 AMITY University Haryana, Amity Education Valley Panchgaon, Manesar
Distt. Gurgaon, Haryana-122413

17 Apeejay Stya University, Palwal Raod Sohna, Gurgaon-122103, Haryana

Himachal Pradesh

18 Chitkara University, HIMUDA Education Hub, Kallujhanda (Borotiwala)
Distt. Solan-174103

19 Jaypee University of Information Technology, Distt. Solan-173215

20 Eternal University, Baru Sahib Himachal.

21  Shoolini University of Biotechnology and Management Sciences, Solan

22 Indus International University, V.P.O. Bathu, Tehsil Haroli, Distt.
Una, Himachal Pradesh-174301

23 Arni University, Kathgarh, Tehsil Indore Distt Kangra (HP.)

24  Manav Bharti University, Solan Himachal Pradesh

25 Baddi University of Energing Science & Technology, Makhnumajra, BADDI
Distt. Solan, Himachal Pradesh

26 Maharishi Markandeshwar University, Kumarhatti, Sultanpur Road Solan-
173229 Himachal Pradesh

Jharkhand

27 The Institute of Chartered Financial Analysts of India University,

Ranchi Jharkhand
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Karnataka
28 Alliance University, Bangalore, Karnataka
Madhya Pradesh

29 Jaypee University of Engineering & Technology AB Road, Raghogarh,
Distt, Guna-473226 Madhya Pradesh

Meghalaya
30 CMJ University Shillong, Meghalaya

31 Martin Luther Christian University, KIPA Conference Centre, Central
Ward, Shillong-793 001

32 Techno Global University, Anita Mension, Bishnupur, Lawsohtun Road
Shillong, Shillong-793 004

33 The Institute of Chartered Financial Analysts of India University 4th

Floor Sundri Hotel Circular Road, Tura Bazar, Tura-794 001
34 University of Science & Technology, Meghalaya
Mizoram

35 The Institute of Chartered Financial Analysts of India University
Salem Veng, Chaltlang, Aizawal-798012

Nagaland
36 The Global Open University, Wokha-797 111

37 The Institute of Chartered Financial Analysts of India University,
Behind Super Market Complex Near CGM, BSNL Office, Dimapur, -797112,
Nagaland

Orissa

38 Centurion University of Technology and Management, Village Alluri

Nagar,Via-Uppalada Paralakhemundi - 761 211 Gajapati, Orissa
Punjab

39 Chitkara University, Chandigarh-Patiala National Highway (NH-64)
Village Jhansala Tehsil Rajpura, Distt. Patiala Panjab-140 401
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2

40 Lovely Professional University, Jalandhar, Ludhiana, G T. Road Nar
Chehru Railway Bridge, Phagwara, Distt. Kappurthala, Punjab-144002

Rajasthan

41  Amity University, Rajasthan NH-11C, Kant Kalwar, Jairpur-303 002

42 Bhagvant University, Post Box No. 87, Sikar Road, Ajmer-305 001

43 Dr. KN. Modi University, Plot-1 RIICO Industrial Area Ph.-11 Newai,
Distt. Tonk Rajastian-304021 (Private University)

44  Jagannath University, Vill Rampura Teshil-Chaksu. Jaipur

45  Jaipur National University, Jagatpura, Jaipur

46  Jodhpur National University Narnadi, Jhanwar Road Jodhpur-342 001

47 Jyoti Vidyapeeth Women®s University, Vedant Gyan Valley Village,
Jharna Matpala Jabner, Link Road NH-8, Jaipur.

48 Mahatama Jyoti Rao Phoole University, SP-2. & 3, Kant Kalwar, RIICO
Industrial Area, Tala Mod NH-1, Achrol, Jaipur

49 Mewar University, Chittorgarh, Rajasthan

50 NIMS University, Shobha Nagar, Jaipur-303 001

51 Pacific Academy of Higher Education & Research University (PAHER)
Pacific Hills, Airport Road Partap Nagar Extension, Udaipur-313003

52 Shri Jagdish Prasad Jhabarmal Tibrewala University, Chudela. Distt.
Jhunjhunu.

53 Sir Padmapat Singhania University, Bhatewar. Udiapur-313 601

54  Singhania University, Pacheribari, Jhunjhunu, Rajasthan.

55 Suresh Gyan Vihar University; Mahal Jagatpura, Jaipur, Rajasthan

56 Shridhar University, Pilani Chirawa Road, Pilani Rajasthan-333031

Sikkim

57 Eastern Institute for Integrated Learning in Management University,
Jorethang

58 The Institute of Chartered Financial Analysts of India University,

(ICFAI), Sikkim
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1 2

59 Sikkim Manipal University of Health Medical & Technological Sciences,
Gangtok-737 101

60 Vinayaka Missions Sikkim University, Plot No. 438, N-312, Sang
Phatak, Middle Tadong, PO Daragaom Tadong, East Sikkim-737 102

Tripura

61 The Institute of Chartered Financial Analysts of India University,
Agartala Tripura-799001

Uttar Pradesh
62 Amity University Uttar Pradesh at Gautam Budh Nagar
63 G.L.A. University, Mathura, Uttar Pradesh.

64 Jagadguru Rambhadracharya Handicapped University Chitrakoot Dham-210
204

65 Integral University Kursi Road, Lucknow-226 026

66 Invertis University Invertis Village Bareily-Lucknow National Highway
-24 Bareily 243 123 (UP)

67 Mangalayatan University, Aligarh UP.

68 Mohammad Ali Jauhar University, Rampur UP.

69 Teerthanker Mahaveer University, Delhi Road, Moradabad
70 Sharda University Gautam Budh Nagar (UP)

71 Swami Vivekanand Subharti University Delhi-Haridwar Bye Pass Road

Meerut

72 Institute of Foreign Trade Management University Lodhipur Rajput
Delhi Road, Moradabad-244 102 Uttar Pradesh

Uttrakhand
73 Dev Sanskrit Vishwavidyalya, Gayatrikunj, Shantikunj Haridwar-249 411
74 Himgiri Nabh Vishwavidyalaya, (University in the Sky) Dehradun

75 Institute of Chartered Financial Analysts of India (ICFAl) (Praivate
University), C-1/103, Indira Nagar Dehradun-248 006 Uttaranchal

90



1 2

76 University of Petroleum and Energy Studies, Building No. 7, Street
No. 1 Vasant Vihar Enclave, Dehradun-284006 (Uttranchal)

77 University of Patanjali, Patanjali Yogpeeth Haridwar

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, part (b) of the question says,
"how their teaching standards are determined by the UGC and the
Government.® The reply says, “Standards of education in private
universities, including those relating to teaching, are regulated through
the University Grants Commission (Establishment of and Maintenance of
Standards in Private Universities Regulations, 2003)". Sir, here the
question is how the teaching standards are fixed. But the Act talks only
about the qualification of the staff and other requirement. How is the

standard of education maintained by the UGC?

SHRIMATI D. PURANDESWARI: Sir, as far as the minimum qualification
for appointment of teachers and other academic staff iIn the universities
and colleges and measures for maintenance of standards in higher
education institutions are concerned, the NET, the National Eligibility
Test, and also the SET, which is the State Eligibility Test, remain the
minimum qualification for teachers. | am sure, my hon. colleague will
agree with me that unless we have well and good qualified teachers in
place we cannot provide quality education to our children. When it comes
to the maintenance of standards, it is the responsibility of the UGC to
look into the minimum standards regarding the physical infrastructure,
which are well laid down. However, it is also the responsibility of the
universities to look into the standards whether the institutions are
living up to these standards that are required to ensure that quality

education is being imparted to our children.
Delhi-Chennai Rajdhani Express

*230. SHRIMATI VASANTHI STANLEY: Will the Minister of RAILWAYS be

pleased to state:

(a) the steps being taken to reduce the running time between Delhi

and Chennai to 24 hours;

(b) whether Railways proposes to increase the frequency of Rajdhani
Express between Delhi and Chennai to at least five days a week to cope

with the passenger rush;
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(c) if so, by when; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) to (d) A Statement is laid on the Table of the Sabha.

Statement

(a) to (d) The fastest train between Chennai and Nizamuddin is 12269
Chennai-Hazrat Nizamuddin Duronto express which takes 27 hours 55 minutes
in transit. 12433712434 Nizamuddin-Chennai Rajdhani Express is presently
taking 28 hours 10 minutes in transit from Chennai to Nizamuddin and 28
hours 15 minutes from Nizamuddin to Chennai. 12433/12434 Nizamuddin-
Chennai Rajdhani Express has seven commercial stoppages enroute while
12269 Chennai-Hazrat Nizamuddin Duronto express has no commercial
stoppage enroute. Speeding up of trains including reduction of running
time of Nizamuddin-Chennai Rajdhani Express to below 24 hours 1is a
continuous process on Indian Railways and is dependent on optimization of
the investments made by Railways in modernization of technology, high

powered locos, modern coaches and better tracks.

Increase in frequency of existing trains including 12433/12434
Nizamuddin-Chennai Rajdhani Express is subject to operational
feasibility, availability of resources, traffic and commercial
jJustification. Presently, there is no proposal to increase the frequency
of 12433712434 Nizamuddin (Delhi)-Chennai Rajdhani Express from bi-weekly

to 5 days in a week.

SHRIMATI VASANTHI STANLEY: Sir, 1 would like to know from the hon.
Minister regarding the cleanliness iIn the trains and at the railway
stations. The task of cleanliness is given to private contractors. But
the cleanliness is not maintained properly because the contractors
further appoint sub-contractors for this purpose. Can the maintenance of
cleanliness be given to the women self-help groups? It will facilitate

their livelihood also.

SHR1 BHARATSINH SOLANKI: Hon. Member may put a separate question in

this regard.
MR. CHAIRMAN: Do you wish to put any other supplementary?

SHRIMATI VASANTHI STANLEY: Yes, Sir. Will the Department of Railways

think about creating more booking counters, at least, in the metropolitan
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cities, considering the increase in the ...(Interruptions)...
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MR. CHAIRMAN: Please read your question. Read your own question.

SHRIMATI VASANTHI STANLEY: |1 have been asked to put some other
question. 1 am asking particularly for the Southern Railway. However, 1

have included other metropolitan cities also.

MR. CHAIRMAN: It does not arise out of the question. But anyway, Mr.

Minister, do you wish to say anything in this regard?

SHR1 BHARATSINH SOLANKI: Sir, the supplementary does not arise out of

the present question. But the hon. Member has made a good suggestion.
MR. CHAIRMAN: Question No. 231
* 231 [The questioner Shri Mahendra Mohan was absent]
Use of pesticides banned in other countries

*231. SHRI MAHENDRA MOHAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware that the pesticides which are banned

in several foreign countries are indiscriminately used in the country;
(b) if so, the facts and the details thereof;

(c) whether Government proposes to take concrete steps to limit/ban

the use of such pesticides in the country; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) Use of pesticides in the country is regulated under the
Insecticides Act, 1968. A pesticide is registered only after scrutiny of
bio-efficacy and bio-safety as per the provisions of the Insecticides
Act, 1968. Further, to ensure continued safety of such products, the
Government appoints expert groups from time to time to review any
registered pesticide which may be reported to cause any adverse effect or

are banned/severely restricted in other countries and action is taken on
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the basis of the recommendation of such expert groups. As such, if any
negative feed-back is received, the registered pesticides are reviewed
and if required, restriction or ban is imposed. As a result, some
pesticides/formulations have been banned for import, manufacture and use
and some have been put under restricted use in the country, which are
given in the Statement-1 (See below). However, there are 67 pesticides
allowed for use in India which have been either banned or severely

restricted by some countries.

In respect of pesticides not banned under the Act, there have been
instances where in some areas stipulations on dosage, crops and method of
application were not adhered to mainly due to lack of awareness. However,
analysis of samples of agricultural commodities, including vegetables,
collected for detection of pesticide residues under the Central Sector
Scheme of "Monitoring of Pesticide Residues at National Level"™ has so far
not indicated use of any pesticide banned under the Insecticides Act,
1968.

The Central and State Governments organize training programmes on
safe and judicious use of pesticides to educate the farmers and to create
awareness about ill-effects of misuse of pesticides. The Government 1is
popularizing the strategy of Integrated Pest Management (IPM) through a
Central Sector Scheme "Strengthening and Modernization of Pest Management
Approach in India" which includes cultural, mechanical, biological and
other methods of pest control and emphasizes safe and judicious use of

pesticides.
Statement-1|

(a) List of pesticided/pesticides formulations banned in India
A Pesticides Banned for manufacture, import and use
1. Aldrin
2. Benzene Hexachloride
3. Calcium Cyanide
4. Chlordane
5. Copper Acetoarsenite
6. Clbromochloropropane

7. Endrin
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8.

9.

Ethyl Mercury Chloride

Ethyl Parathion
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26

27.

28.

29.

Heptachlor

Menazone

Nitrofen

Paraquat Dimethyl Sulphate
Pentachloro Nitrobenzene
Pentachlorophenol

Phenyl Mercury Acetate
Sodium Methane Arsonate
Tetradifon

Toxafen

Aldicarb

Chlorobenzilate

Dieldrine

Maleic Hydrazide

Ethylene Dibromide

TCA (Trichloro acetic acid)
Metoxuron

Chlorofenvinphos

Pesticide/Pesticide formulations banned for use but their manufacture

is allowed for export (2 Nos.)

Nicotin Sulfate

Captafol 80% Powder

Pesticide formulations banned for import, manufacture and use (4 Nos)

Methomyl 24% L
Methomyl 12.5% L
Phosphamidon 85% SL

Carbofuron 50% SP
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D. Pesticide Withdrawn (7Nos)
1. Dalapon

2. Ferbam

3. Formothion

4. Nickel Chloride

5. Paradichlorobenzene (PDCB)
6. Simazine

7. Warfarin

(b) Pesticides restricted for use in India

S.No. Name of Pesticides

1. Aluminium Phosphide
2. DDT

3. Lindane

4. Methyl Bromide

5. Methyl Parathion

6. Sodium Cyanide

7. Methoxy Ethyl Mercuric Chloride (MEMC)
8. Monocrotophos

9. Endosulfan

10. Fenitrothion

11. Diazinon

12. Fenthion

13. Dazomet

SHRI N.K. SINGH: Sir, 1 wish to draw the attention of the hon.
Minister to the last sentence of the first paragraph of the reply, which
he has furnished to part "a®" to "d". And, | draw his attention, 'However,
there are 67 pesticides allowed for use in India which have been either
banned or severely restricted by some countries”. |Is it that our

standards for use of pesticides have been lowered,
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which has, of course, very serious implications on our health and on
long-term environmental balance? Why have we relaxed our standards? Why
have these 67 pesticides, which are banned in other countries, been

permitted in India?

SHRI SHARAD PAWAR: Sir, there are many pesticides, which are banned
in different countries and also used in different countries. So far as
these 67 pesticides are concerned, it is not only India where we have
allowed, but there are many other countries, like, Brazil, Australia,
etc. where these are allowed. As | said, the use of pesticides in the
country is regulated under the Insecticides Act. Prior to registration,
there is a careful study and scrutiny of bio-efficacy, bio-safety and
what the position which has been given in the Pesticides Act is. So, we
take all precautions and, then, we take a final view. Certain countries
have, definitely, banned, but certain countries, as | said, have allowed.
We have taken the opinion of the scientific community. After taking the
opinion of the scientific community and requirement of the farming

community into account, certain things have been allowed in this country.

SHRI TARUN VIJAY: Sir, is the Government aware that in most of the
metropolitan cities, and not only in the metros, but also in the muffasil
towns, the vegetables that are being sold in the sabzi market and,
especially, the red apples, are highly contaminated with the banned
pesticides? What is the Government doing about it? Because, the people
are forced to eat contaminated vegetables everyday, including Delhi. In
Azad market area, there have been media reports that, specially, the
redness in the apples is because of a severely damaging pesticide. So, is

the Government aware about it and what is the Government doing about it?

SHRI SHARAD PAWAR: Certainly, the Government is aware. There are
certain reports in the media also. In fact, 1 saw in today®"s media that
the judiciary has also taken cognizance of certain vegetables and
entrusted that job to certain sections of the legal community. We have a
scheme and as per that scheme, we try to collect the samples of the
vegetables from different agricultural produce market communities. We
study and analyse these samples and if we find that certain wrong thing
has been done or wrong pesticide has been used, definitely, we take
appropriate action about that. We have taken many samples. For instance,
sometimes, the pesticide companies give certain information about their
products, but, actually, the product is not up to the mark. So, there

also, we have taken samples. 1 will just give the figures. In the year
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2007-08, we had taken 41,000 samples
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and out of that, we found 3.70 per cent to be substandard. In the year
2008-09, 43,488 samples were analysed and we found 2.99 per cent to be
substandard. In the year 2009-10, 54,661 samples were taken and we found
3.10 per cent to be substandard. So, this is a continuous process. When
we Ffind substandard samples, we take severe action. Actions are: (a) We
ban. (b) We suspend, (c) We prosecute. And (d) Fine or imprisonment. So,

all types of action are taken against them.

SHRI D. RAJA: Sir, the use of endosulfan, a pesticide, has caused
devastating impact on the lives of the people of Kerala. Already, there
is a big demand to ban that pesticide. Kerala Government, in fact, has
banned that pesticide. MPs staged a dharna here inside Parliament
premises. The Minister of Environment and Forests promised that he would
send a three-member Expert Committee to study the impact. What is the
stand of the Union Government? Is the Union Government prepared to ban
this devastating endosulfan pesticide? What is the stand of the Union

Government? Why are you delaying your decision?

SHRI SHARAD PAWAR: Sir, endosulfan has become a sort of controversial
item, particularly, in Kerala, because in the Kasaragod district, on a

particular plantation, there was an aerial survey.

And, there is some bad impact of it. In such situations, committees
were appointed; 4 different committees of scientists were appointed and
each and every Committee recommended that it can be continued but there
is a need to take precaution. Now, because there was a request from
Kerala Government, the Government of India took a decision to keep it on
hold. Today, Endosulfan is not used in Kerala. We have recently got a

request from Government of Karnataka. There also, we are In process.

Sir, another decision which was recently taken is that under Indian
Council of Medical Research (ICMR), a Committee has been appointed to go

in its detail. We will accept their report.
MR. CHAIRMAN: Thank you. Question Hour is over.

Now, Statement by Minister correcting Answer to Question. Shri Arun

Yadav. ...(Interruptions)...

101



DR. E.M. SUDARSANA NATCHIAPPAN: Sir, it is a ...

MR. CHAIRMAN: Yes, I know. There is a procedure for doing it. We will
do it. We are aware of it. There 1is a procedure for doing it.

---(Interruptions). ..

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, since the Minister is here, |
would like to say that the situation existing currently in Tsunami-
affected Japan is very much relevant to India also. 1 would like to know
whether any precautionary measures are being taken by the Government and
whether it has issued any advisories for all the coastal areas. That is

the point that I want to raise.

MR. CHAIRMAN: Thank you. Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Aquatic life in running fresh water

1232. MISS ANUSUIYA UIKEY: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that the funds have been sanctioned to
Government of Madhya Pradesh by the Ministry for implementation of the
programmes of aquatic life development in perennial fresh water by the

Fish Farmers Development Agency;
(b) if so, the details thereof;
(c) whether the proposal has been approved under the plan;

(d) if so, whether the entire fund has been released to Government

of Madhya Pradesh; and

(e) if not, the reasons therefor and by when, the said fund would be

released?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (@) to (e) A
proposal for release of the Centre®s share of Rs. 293.49 lakh has been
received from the Government of Madhya Pradesh for construction of ponds
etc, under the Centrally Sponsored Plan Scheme-"Development of Inland
Fisheries & Aquaculture"™ during 2010-11. A sum of Rs. 110.00 lakh has

been released to

toriginal notice of the question was received in Hindi.
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the State Government till date. The balance amount will be released after
receiving the satisfactory progress report and Utilization Certificate in
respect of the amount so far released to the State Government under the

said scheme.
Direct overnight train from Coimbatore to Bengaluru

*233. SHRI B.S. GNANADESIKAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has received any representation seeking a
direct over-night train from Coimbatore to Bengaluru, besides operation

of the new trains announced;

(b) if so, whether Government will initiate action for direct over-

night trains;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) to (d) There
are presently seven pairs of Mail/Express between Coimbatore and
Bangalore. Representations have been received for introduction of an
overnight train service from Coimbatore to Bangalore. These were examined
but not found feasible for implementation due to operational constraints.
There is no proposal to introduce an overnight train from Coimbatore to

Bangalore for the present.
Special package to farmers of Vidarbha

*234. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government proposes to give another special package to
the farmers to Vidarbha in Maharashtra in view of their continuing

suicides;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (@) to (¢c) A
rehabilitation package amounting to Rs. 3873.26 crore to mitigate the
distress of farmers in six identified farmer suicide prone districts of
Vidarbha region of Maharashtra namely Akola, Wardha, Amravati, Buldana,

Wasim and Yavatmal is under implementation. The period for implementation
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of the non-
credit components of the package has been extended up to September 30,
2011. In addition, the
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Government has initiated several other measures for mitigation of
agrarian distress in the country including Vidarbha region of
Maharashtra. These measures, inter-alia, include expansion of
institutional credit to farmers, bringing down the rate of interest on
farm loans to make it more affordable, implementation of Agricultural
Debt Waiver & Debt Relief (ADWDR) Scheme, 2008 etc. Besides, number of
Plan Schemes/Programmes viz. Rashtriya Krishi Vikas Yojana, National Food
Security Mission, Accelerated Irrigation Benefit Programme, National
Horticulture Mission, Micro Irrigation, Watershed Development Programme,
Integrated Nutrient Management, Integrated Pest Management etc. are being
implemented for improving the agriculture sector and for addressing

problems of farmers.

The Government of Maharashtra has reported decline in number of
suicides by farmers due to agrarian reasons in the last three years (i.e.

2008-2010) in the Vidarbha region of Maharashtra.
Research work in business schools and I1IMs

*235. SHRI Y.S. CHOWDARY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is fact that Indian Business Schools, including IIMs,

are lagging behind in research;

(b) whether it is also a fact that the quality of research work has

not been very encouraging;

(c) the details of research works published in nationally and

internationally acclaimed journals;

(d) whether Government has assessed the reasons for the low quality

research work; and

(e) the steps proposed to be taken for improving the standards of

research?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): (@)
and (b) In the absence of centralized data regarding research in the
discipline of management in universities and institutions in India, it is
not possible to say whether our institutions Jlag behind their

counterparts abroad in terms of numbers or quality.

(c) According to available information Indian Institutes of

Management, which are the leading institutions of business management in
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the country, have published 327 papers in national
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and international journals, contributed to 55 book chapters and authored

39 books/monographs.

(d) and (e) Yes sir, Government has appointed a committee on Faculty
& Research of the I1IMs under Shri Ajit Balakrishnan, Chairman, 11IM,

Calcutta. The report has since been received aid is under examination.
Delay in completion of rail line

*236. MS. SUSHILA TIRIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether any survey has been conducted to connect Rupsa-

Bangriposi rail line to Badampohad via Talbandh;
(b) if so, the details thereof;

(c) whether any survey had been initiated for connecting the rail
line from Bangriposi to Badampohad during 8th to 10th Five Year Plan

period;

(d) whether steps have been taken to connect Badampohad to Keonjhar;

and
(e) if so, the details thereof?
THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) No, Sir.
(b) Does not arise.

(c) A survey for new line from Bangriposi - Gorumahisani (42 km) was
completed. The proposed new line was not taken up and alternate proposal
connecting Buramara (On Rupsa-Bangriposi line) with Chakulia (50 km) (On
Tatanagar-Kharagpur line) has already been taken up which provides a link

between Tatanagar-Kharagpur line and Rupsa-Bangriposi line.

(d) and (e) Yes, Sir. Survey for a new line from Badampahar to
Keonjhar (70 km) 1is under progress. Further course of action would be

decided once the survey report is available and examined in the Ministry.
Impact on fertilizer units due to strife in Egypt and Tunisia

*237. SHRI RAJEEV SHUKLA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:
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(a) whether the strife in two African nations - Egypt and Tunisia -
has affected the Tfertilizer production 1in the country because many
companies depend on import of nitrogen (Urea) and Phosphate rock and

other fertilizer inputs from both Egypt and Tunisia.

(b) whether there is any chance of rise in fertilizers prices in the
country due to the decrease in the availability of raw materials from

Egypt and Tunisia;

(c) whether Government has taken adequate precautionary measures to

tackle such a situation; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) and (b): Yes Madam. The strife in two African
nations, Egypt and Tunisia, has the potential of adverse impact on
fertilizer production in the country. Egypt is a source of import of rock
phosphate and Urea and also minor quantity of sulphur and ammonia.
Tunisia 1is a source of import of phosphoric acid and phosphatic
fertilizers. It is apprehended that there may be minor effects in the
form of strikes, hurdles in operation or availability of raw materials
and dispatch of finished product and raw materials due to disturbances in
mines and production units and the ocean route from Suez on a temporary
basis. Our country 1is about 90% import dependent for meeting the
requirements of phosphatic fertilizers either in the form of finished
fertilizers or raw material inputs. Less and delayed supply of these
items in the country may result in reduced production of Phosphatic
Fertilizers by some fertilizer entities. Further, reduction in supply of
these materials from Tunisia and Egypt may lead to increased pressure on
the sources in other parts of the world for supply of these materials and
may, In turn, result in hike in the prices of fertilizers and raw

materials.

(c) and (d) Import of fertilizer raw materials and Tfinished
fertilizers (except Urea) 1is on Open General List (OGL). Domestic
manufacturers and importers are sourcing fertilizer inputs and finished
fertilizers from other alternative sources to minimize the iImpact of the
situation in Egypt and Tunisia. So far, domestic production has not
suffered adversely and requirement of fertilizers in the country is being
met both through domestic production and import. The details of

production, import and availability in February 2011 are as follows:
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(Fig: in lakh MT)

FertilizersProduction Imports Assessed Availability as Sales

Requirements on 28.02.2011 (prov)

Urea 17.77 1.14 19.03 25.69 23.18
Dap 2.27 1.46 3.49 5.11 4.21
Mop NIL 3.82 3.33 4.49 3.11
Complexes 7.46 NIL 5.08 9.56 6.81

USBRL project at Katra-Qazigund section

*238. SHRI TARUN VIJAY: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Railways had started constructing Udhampur-Srinagar-
Baramulla Railway Link (USBRL) Project at Katra-Qazigund section with
August, 2007 as the target;

(b) whether on the basis of a Chief Engineer report which examined
shortcomings and proposed alternative alignment, the Railway Board had

ordered a review in November, 2007;

(c) whether on the recommendations of an Expert Committee appointed
to examine the alignment change proposal, the Railways had abandoned 96
out of 126 kms. retaining only 30 kms. of the approved alignment, between

Katra and Banihal; and

(d) whether it is a fact that the cost of the project will now
increase to Rs. 25,000 crores from 2002 estimate of Rs. 4,000 crores if

Committee"s recommendations are implemented?

THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (a) Udhampur-
Srinagar-Baramulla new line project in Jammu & Kashmir State has been
declared as National project. Qazigund-Baramulla (119 km) section has
already been completed and commissioned. Qazigund-Banihal (19 km) section
and Udhampur-Katra (25 Km) section are targeted for completion in 2012-

13. The work in the remaining portion is also in progress.

(b) No Sir, due to difficulties encountered during construction,
work was suspended on Katia-Banihal section in July 2008 and an Expert
Committee was appointed to examine various issues involved including

alternative alignment.
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(c) No, Sir. Railway had not abandoned 96 km of the existing
alignment. Alignment has been modified at a few locations due to

geological considerations on account of safety. At locations,

110



where no work was done, the alignment has been optimized to take

advantage of steeper grade of 1 in 80.

(d) No, Sir. The cost has not increased due to Expert Committee's
recommendations. The cost of the Udhampur-Srinagar-Baramulla new line
project was assessed as Rs. 4550 crore in 2002. The estimated cost of the
project has gone upto Rs. 19565 crore due to various factors like general
escalation, increase in the prices of cement and steel, enhancement in
security provisions due to adverse law & order situation and introduction
of new items like electrification, access roads for reaching the site of
work, approach roads for stations etc for which there were no provisions

in the initial estimate.
Production of milk

t*239. SHRI SATYAVRAT CHATURVEDI: Will the Minister of AGRICULTURE be

pleased to state:

(a) the number of times and the extent to which price of milk has
been increased in Delhi during the last two years and the justification

thereof;

(b) the decrease in number of milch cattle during the last five

years and the reasons therefor;

(c) whether Government is aware of the fact that only 40 per cent
green and qualitative fodder 1is available for milch cattle thereby

affecting the production of milk; and

(d) the steps being taken by Government to check production of

Synthetic milk and to produce milk according to the needs?

THE MINISTER OF AGRICULTURE (SHRI SHARAD PAWAR): (a) During the
period from March 2009 to February 2011, the price of milk has increased

as given below by Delhi Milk Scheme and Mother Dairy in Delhi.

Variant Number of Price increased
Net Increase

times (Rs./Litre)
(in Rs.)
increased From To
Double Toned Milk 4 18 22 4
Toned Milk 4 21 25 4
Toned Milk 4 19 24 5
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(Bulk Vended/loose)

Full Cream Milk 4 26

33

tOriginal notice of the question was received in Hindi.
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The price of milk has increased mainly due to increase in cost of

milk production.

(b) As per the census figures available for milch cattle the number
of milch cattle has increased from 58.1 million in 2003 to 62.4 million

in 2007.

(c) As per a study conducted by NABARD Consultancy Services in 2007,
availability of fodder has been estimated as 64% of its demand.
Production of milk in the country has increased from 104.86 million
tonnes in 2007-08 to 112.54 million tonnes in 2009-10.

(d) Prevention of Food Adulteration (PFA) Act is administered by
Ministry of Health & Family Welfare (MOHF&W). The MOHF&W has informed
that there is no such food item as Synthetic milk under the PFA Rules,
1955. The sale of spurious/adulterated food items attract penalty
prescribed under Section 16 of the PFA Act, 1954. In general enforcement
of the Act is done by the State Government. Having noticed the reports in
media about production and sale of spurious milk & milk products by some
unscrupulous traders, the Ministry of Health and Family Welfare have also
requested Health Secretaries of all States/U.Ts to undertake a thorough
review of the implementation of the PFA Rules, especially with regard to
prevalence of the problem of “synthetic milk® etc. and advise the
enforcement staff to be more vigilant, identify the elements indulging in
this unwanted practice and to take strict action against such
unscrupulous elements under the provisions of the PFA Act, 1954 and Rules
framed thereunder. The States have also been advised to work out a
strategy to curb the problem, which may include random collection of
samples at regular intervals at various points of production and

distribution and conducting raids at suspected places.

The Department of Animal Husbandry, Dairying & Fisheries Iis
implementing the following schemes for enhancement of milk production and

its availability in the country:
1. National Project for Cattle and Buffalo Breeding.
2. Intensive Dairy Development Programme
3. Fodder and Feed Development scheme
4. Livestock Health and Disease Control Programme

5. Dairy Entrepreneurship Development scheme
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Rail projects in Gujarat

*240. SHRI NATUJI HALAJI THAKOR: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the present Government in its earlier
term had announced to set up a rail engine factory at Hazira (Surat) and
Rail Coach Factory at Rajkot in Gujarat, for which tenders have been

invited;
(b) if so, the details thereof;
(c) the progress made so far in this regard;

(d) the names of projects in Gujarat lagging behind the schedule;

and
(e) the details thereof, project-wise?
THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERJEE): (@) No, Sir.
(b) and (c¢) Do not arise.
(d) Nil.

(e) Does not arise.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Suicide by farmers
t1706. SHRI RAVI SHANKAR PRASAD:
SHRI RAM JETHMALANI :
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that continuously increasing of incidents

of committing of suilcide by farmers are coming into light;

(b) if so, the year-wise number of incidents of suicides by farmers
that came to light from 2004-05 to 2010-11; and

(c) the main reasons for suicides by farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Number of suicides by farmers due to agrarian reasons

from 2006 to 2010-11, as reported by
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respective State Governments, 1is given in the Statement (See below).
Information in respect of period 2004-05 and 2005-06 is being updated in
consultation with State Governments and will be laid on the table of the

House.

(c) Reasons for suicides by farmers, as reported by State
Governments and as revealed in various studies, are manifold which,
inter-alia, include crop failure, indebtedness, drought, socio-economic

and personal reasons.
Statement

Suicide by farmers due to agrarian reasons during 2006

to 2010 as reported by State Governments

SI. Name of State Period (Date of report) No. of suicides by
No. farmers due to
agrarian

reasons as reported

by
State Government

1 2 3 4
1. Andhra Pradesh 2006 530

2007 507

2008 439

2009 248

2010 (19-11.2010) 18 (31.10.2010)
2. Karnataka 2006-07 176

2007-08 182

2008-09 156

2009-10 128

2010-11 (13.01.2011) 22 (30.10.2010)
3. Maharashtra 2006 1028

2007 590

2008 627
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2009 503

2010 (10.11. 2010) 234 (31.08.2010)
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1 2 3 4
4. Kerala 2006 112
2007 68
2008 22
2009 03
2010 (25.11. 2010) Nil
5 Tamil Nadu 2006 01
2007 01
2008 Nil
2009 Nil
2010 (10-11.2010) Nil
6. Punjab 2006 19
2007 24
2008 12
2009 15
2010 (20.09. 2010) 04 (31.07.2010)
7. Gujarat 22.02.2011 Nil
8. Assam 15.12.2010 Nil
9. Arunachal Pradesh 28.09.2010 Nil
10. Bihar 03.12.2010 Nil
11. Chhattisgarh 06.01.2011 Nil
12. Goa 06.12.2010 Nil
13. Haryana 01.03.2011 Nil
14. Himachal Pradesh 25.11.2010 Nil
15. J &K 24.12.2010 Nil
16. Jharkhand 18.06.2010 Nil
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1 2 3

17. Manipur 02.12.2010 Nil
18. Meghalaya 05.08.2010 Nil
19. Madhya Pradesh 19.08.2010 Nil
20. Mizoram 2009 (07.10.2010) Nil

2010 NA
21. Nagaland 18.08.2010 Nil
22. Orissa 26.11.2010 Nil
23. Rajasthan 23.11.2010 Nil
24. Sikkim 16.10.2010 Nil
25. Tripura 01.03.2011 Nil
26. Uttar Pradesh 03.05.2010 Nil
27. Uttarakhand 03.12.2010 Nil
28. West Bengal 13.12.2010 Nil
29. Andaman & Nicobar 10.02.2011 Nil
30. Govt. of NCT of Delhi 25.11 2010 Nil
31. Daman & Diu 19.11.2010 Nil
32. Dadra & Nagar Haveli 15.12.2010 Nil
33. Lakshadweep 04.12.2010 Nil
34. Puducherry 2009 (24.03.2010) Nil

2010 NA
35. Chandigarh 14.02.2011 Nil

Target to increase agriculture productivity

t1707. SHR1 RAVI SHANKAR PRASAD:
SHRI RAMCHANDRA PRASAD SINGH:
Will the Minister of AGRICULTURE be pleased to state:

toriginal notice of the question was received in Hindi.
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(a) whether it is a fact that in order to make agricultural sector
profitable in the country, there is a need to enhance production of

agricultural products;
(b) 1if so, the reaction of Government thereto;

(c) whether Government has set any targets to enhance productivity

of agricultural products; and

(d) if so, the targets set for enhancing productivity of wheat,

rice, coarse grains, pulses, oilseeds, sugarcane and cotton?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) The production of foodgrain crops needs to be
enhanced to meet the requirement of growing population. For increasing
productivity and production of foodgrain crops in the country, various
Crop Development schemes and Programmes like National Food Security
Mission (NFSM), Integrated Scheme of Oilseed, Pulses, Maize and Oilpalm
(ISOPOM), Integrated Cereals Development Programme for Rice/Wheat/Coarse
Cereals under Macro Management of Agriculture and Rashtriya Krishi Vikas
Yojana (RKVY) are being implemented by the Department of Agriculture &

Cooperation through State Governments.

In 2010-11, 1in addition to above mentioned schemes, two new
programmes relating to bringing Green Revolution to Eastern India and
integrated development of 60000 Pulses and Oilseeds Villages in rainfed
areas have been initiated under RKVY. National Food Security Mission has
been strengthened with the merger of pulses component of ISOPOM and
inclusion of two new potential States of Assam and Jharkhand or Pulses
production. A new programme Accelerated Pulses Production programme (A3P)
in the form of block demonstrations has been started to cover 1000 unit
of 1000 hectare each of five pulses crops in 16 pulses growing States of

the country.

(c) and (d) Government of India has approved Tfollowing crop

production targets (Kharif/Rabi) for the year 2010-11.

(Million Tones)

Crop Season Production

Target 2010-11

1 2 3
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Rice

Kharif

Rabi

Total

87.00

15.00

102.00
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1 2 3

Wheat Rabi 82.0
Total Coarse Kharif 32.60
Cereals Rabi 11.40
Total 44._.00
Pulses Kharif 5.71
Rabi 10.79
Total 16.50
Total Kharif125.31
Foodgrains Rabi 119.19
Total 244 .50
Cotton 260.00
Sugarcane 3150.00
oilseeds Kharif 207.00
Rabi 125.00
Total 332.00

Balance between requirement and production of foodgrains

t1708. SHRI RAMCHANDRA PRASAD SINGH:
SHRI RAVI SHANKAR PRASAD:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that production of foodgrains has increased
in the country over the past years;

(b) if so, whether it is also a fact that despite the increase, the
availability of foodgrains in the country is less than requirement;

(c) if so, the assessment of the requirement of foodgrains of the
country; and

(d) by when there would be a balance between the production of
foodgrains and the quantum of requirement of foodgrains?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) to (c) The details of estimated production of foodgrains in
the country vis-a-vis their demand

toriginal notice of the question was received in Hindi.
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projected by the Working Group of Planning Commission constituted for
11th Five Year Plan and net availability during 2007-08 onwards are as
under: -

(million tonnes)

Year Estimated Projected Net
Production Demand Availability
2007-08 230.78 214.02 183.53
2008-09 234.47 219.01 189.52#
2009-10 218.11 224 .04 -
2010-11 232.07* 229.12 -

* As per 2nd Advance Estimates released on 09.02.2011
# As on 20.07.2010

The availability of foodgrains in the country keeps changing due to

fluctuations in the production levels, imports, exports etc.

(d) The overall production of foodgrains during 2007-08 onwards
(except in 2009-10) has been in excess of their demand. During 2009-10,
the production of foodgrains suffered due to drought in various parts of

the country.
Scheme to promote fodder crops

t1709. SHRI RAM JETHMALANI:
SHR1 RAMCHANDRA PRASAD SINGH:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government is working on a scheme to

promote fodder-crop in the country;
(b) if so, the outline of the scheme;

(c) whether as per the scheme any assessment has been made regarding

increase in the number of cattle in the country; and
(d) if so, the details of the assessment?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV) : (a) and (b) Yes Sir. A Centrally Sponsored Fodder Development

Scheme has been under
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implementation since 2005 and it has been modified recently in 2010. Now
the scheme has nine components including Fodder Seed Procurement and
Distribution, Grassland Development including Grass Reserves, which aim
at promoting fodder crops 1in the country. Also the department is
implementing a Central Sector Scheme, Central Minikit Testing Progarmme
under which high yielding new varieties of fodder crops are distributed

free of cost among farmers through the state Government.

(c) and (d) No Sir. It is too early to assess the gains of this new

initiative.
Average production rate of foodgrains

t1710. SHRI RAMCHANDRA PRASAD SINGH:
SHR1 RAM JETHMALANI :
Will the Minister of AGRICULTURE be pleased to state:

(a) whether it is a fact that Government has taken many measures to
increase productivity rate of agricultural productions in the country

over the years;

(b) if so, the measures and when they were effected during 2004-05
to 2010-11; and

(c) the average production rate of wheat, rice, oilseeds, pulses,

cotton and sugarcane in 2004-05 and 2010-117?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) Government of India has been implementing a number of
schemes for enhancing the production and productivity of various
foodgrain crops in the country. The status of major schemes that are

being implemented since 2004-05 are as follows:

Scheme Year of initiation
National Food Security Mission for rice, wheat, pulses 2007-08
Integrated Schemes for Oilseeds, Pulses, Oil palm and 2004

Maize (1SOPOM)
Rashtriya Krishi Vikas Yojana (RKVY) 2007-08

Integrated Cereals Development Programme (1CDP) under Macro 2001-02

Management mode of Agriculture

Accelerated Pulses Production Programme; Green Revolution in 2010-11

Eastern India and 60,000 pulses and Oil seed villages
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National Project on Management of soil health and productivity 2008-09
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(c) The average productivity of Rice, Wheat, Pulses, Oilseeds,

Sugarcane and Cotton is as under:

(Unit-kg/ha)

S1. No.Crop 2004-05 2005-06 2006-07 2007-08 2008-09 2009-10 2010-11*
1. Rice 1984 2102 2131 2202 2178 2125 2227
2 Wheat 2602 2619 2708 2802 2907 2839 2884
3 Pulses 577 598 612 625 659 630 647
4 Oilseeds 885 1004 916 1115 1006 958 1036
5 Sugarcane 64752 66919 69022 68877 64553 70020 67855
6 Cotton# 318 362 421 467 403 403 522

*2nd Advance Estimates released by Directorate of Economics & Statistics.
# 000" Bales of 170 kg each
Steps to provide GMO free food

1711. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether it is a fact that Genetically Modified Organisms (GMOs)
are a cause of hunger, debt and suicides as reported by the scientific

community;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps Government has taken to provide GMO-free food and

agriculture for creating food security and defending food democracy?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (d) No, Sir. There is no conclusive scientific proof to
suggest that Genetically Modified Crops (GM), approved for commercial
cultivation, are a cause of hunger, debt and suicides. AlIl GMO are
regulated under the Environment (Protection) Act, 1986. In view of
various concerns related to the safety, efficacy and agronomic
performance of genetically modified seeds, extensive evaluation and
regulatory approval process takes place before any GMO is approved for

commercialization. In case,
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the transgenic crop is not found suitable for release in the environment
or human consumption, the product is rejected during the trial stage
itself. A final view on the commercialization of GM plants is taken only
when there is a clear economic and technical justification for release of

the product.

So far, Bt. cotton is the only crop, approved for commercial
cultivation in the country. The introduction of GM cotton in India has
resulted in doubling of yields and reduction in pesticide usage by at
least 50%.

Price-rise of milk

t1712. SHRIMATI MAYA SINGH:
SHR1 BRIJLAL KHABRI:
Will the Minister of AGRICULTURE be pleased to state:

(a) the time when prices of milk of DMS revised during the last

three years along with the extent to which prices had been revised;

(b) whether there is any plan to maintain the present revised rate
for a certain time limit or there is always a possibility of increasing

the current prices of milk any time;

(c) the financial losses incurred by the organizations linked to

milk during the last five years; and

(d) the names of Government organizations, that incurred losses and

the quantum of losses suffered thereby?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) The details of DMS milk price revision during the last three

years is given in the Statement (See below).

(b) The need to increase consumer prices is linked largely to the

prices paid for procurement of fresh milk and dairy commodities.

(c) and (d) The deficit incurred by DMS during the last five years is
Rs.76.01 crore. The aggregate loss of Mother Dairy Fruit & Vegetable (P)

Ltd. during the last 5 years was around Rs.70 crore.

toriginal notice of the question was received in Hindi.
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Statement
Details of the sale price of DMS milk during the last three years

(Figures in Rupees per litre)

Year. Sale price Tone Milk Toned Milk Double Full Cream
increased with (in pouches) (Loose) Toned Milk Milk

effect from

2007 24.10.07 20.00 19.00 18.00 24.00
2008 6.6.08 - - - 25.00
25.9.2008 21.00 - - 26.00
2009 16.08.2009 - 20.00 19.00 -
1.11.2009 22.00 - - 28.00
2010 20.3.2010 23.00 22.00 20.00 30.00
17.6.2010 - - 21.00 -
07.07.2010 24.00 23.00 - 32.00
24.12.2010 25.00 24.00 22.00 33.00

Functioning of APMCs

1713. SHRI SABIR ALI: Will the Minister of AGRICULTURE be pleased

to state:

(a) whether Government 1is aware that the Agriculture Produce
Marketing Committee (APMC) which 1is supposed to contain Tfarm-produce
price volatility has degenerated into a cartel system insisting farmers
to sell their agricultural produce to a Tfew licensed wholesalers of
Mandis at dictated prices resulting in their sale at much higher prices

in retail;

(b) whether Government is also aware that manipulation at the APMC

level causes wide gap between wholesale price and retail price; and

(c) if so, the corrective measures proposed to be taken in the

matter?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (c) The price of the agricultural commodities depends on

many factors viz. total production, demand and supply, purchase capacity
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of consumers, quality of the produce, distance from the production areas,

international price and marketing infrastructure etc.

As agriculture marketing is a State subject, most of the State

Governments have enacted State
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legislation in the form of State Agricultural Produce Marketing Committee
(APMC) Act to provide for regulation of the agricultural produce markets
with a view to protect interest of the farmers. In order to provide the
farmers with the choice of competitive marketing channels for sale of
their produce at remunerative price, Ministry of Agriculture has
circulated a Model Agricultural Produce Marketing (Development and
Regulation) Act (APMC Act), 2003 to all the States and Union Territories
for its adoption. The Model Act provides for alternative marketing
channels such as contract farming, direct marketing, open auction in the
regulated markets, consumers/farmers markets, setting up of markets in

private and cooperative sectors and e-trading.
The present status of reform is given in the Statement (See below).

In order to promote investment in development of market
infrastructure and supply chains, Ministry has been implementing the
schemes for Development/strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization, Construction/Renovation of
Rural Godowns, National Horticulture Mission, Horticulture Mission for
North East and Himalayan States and Rashtriya Krishi Vikas Yojana. The
Ministry of Agriculture has been implementing the scheme of Marketing
Research and Information Network, under which, web based computerized
systems are provided to APMCs for collection and dissemination of market
information relating to arrivals and prices to Tfarmers and other

stakeholders.

These steps help in prevention of cartel formation and manipulation

of prices in APMCs.
Statement

Status of Market Reforms (APMC) as on 28.02.2011

SI. No. Stage of Reforms Name of States/ Union
Territories
1 2 3
1. States/ U.T.s where reforms Andhra Pradesh, Arunachal
Pradesh,

to APMC Act has been done Assam, Chattisgarh, Goa,
Gujarat,

for Direct Marketing, Contract Himachal Pradesh, Jharkhand,
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Farming and Markets in Private Karnataka, Maharashtra, Mizoram,
and Cooperative Sectors Nagaland, Orissa, Rajasthan,
Sikkim

and Tripura.
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2

3

uttar

States/ U.T.s where reforms to

APMC Act has been done partially

States/U.T.s where there is
no APMC Act and hence not

requiring reforms

States/ U.T.s where APMC Act

already provides for the reforms

States/ U.T.s where administrative

action is

initiated for the reforms

a) Direct Marketins: Madhya
Pradesh, NCT of Delhi.

b) Contract Farming: Madhya
Pradesh, Haryana, Punjab and

Chandigarh.

c) Private Market Punjab and

Chandigarh

Bihar*, Kerala, Manipur, Andaman
& Nicobar Islands, Dadra &
Nagar Haveli, Daman & Diu, and

Lakshadweep.

Tamil Nadu

Meghalaya, Haryana, J&K,
Uttarakhand, West Bengal,
Puducherry, NCT of Delhi and

Pradesh.

* APMC Act is repealed w.e.f. 1.9.2006.

t1714. SHRI

Damage of crops due to frost

to state:

(a) whether Government

damage to crops

is aware

in Madhya Pradesh

farmers of the State; and

(b)

Government to

if so,

provide assistance

Government?

THE MINISTER OF STATE
YADAV) :

that frost has caused

for

IN THE MINISTRY OF AGRICULTURE (SHRI

PRABHAT JHA: Will the Minister of AGRICULTURE be pleased

large scale

leading to economic crisis before

the details of decisions taken so far by the Union

this purpose to the State

ARUN

(a) and (b) The Government of Madhya Pradesh has submitted a

Memorandum seeking assistance for

tOriginal notice of the question was received in Hindi.
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damages to crops due to cold wave & frost. Cold wave & frost are not
included iIn the list of notified calamities as recommended by the XI11
Finance Commission for providing relief under the State Disaster Response
Fund (SDRF) and the National Disaster Response Fund (NDRF). However,
keeping iIn view the severity of the impact of the frost in Madhya
Pradesh, an amount of Rs.200 crores has been released under the Rashtriya
Krishi Vikas Yojana (RKVY) during 2010-11 for crop development programmes

in the regions affected by cold wave/frost in the State.
Contract farming

1715. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of

Agriculture be pleased to state:

(a) whether Government is encouraging contract farming to attract

FDI and corporates for investing in Agriculture; and

(b) if so, whether Government is working on a law for contract
farming after studying the experience of different States that already

have such law?

MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN YADAV):
(@) and (b) The Ministry of Agriculture had circulated a Model
Agricultural Produce Marketing (Development and Regulation) Act, 2003 to
all the States and Union Territories for its adoption. The Model Act has
detailed enabling provisions on contract farming. The contract farming is
aimed at ensuring remunerative price, modern technology and agriculture
inputs to the farms and availability of agriculture produce of required

quality to the consumers.

Ministry of Agriculture has set up a Committee of State Ministers in
charge of Agricultural Marketing, to further promote the market reforms.
The Committee is deliberating on the market reform issues including that

of contract farming.
Price-Rise of milk

1716. SHRIMATI  JAYANTHI  NATARAJAN: Will the Minister of
AGRICULTURE be pleased to State:

(a) whether it is a fact that consistently rising prices of milk has
made milk out of the reach of children of poor families who are already

malnourished;

(b) if so, the details thereof; and
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(c) the remedial measures Government proposes to take in this

regard?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) Price of milk has increased mainly due to increase in the
costs of production, transportation and labour. This Department does not
have any information on milk being out of reach of children of poor
families who are already malnourished due to increase in price. However,
Government is regularly monitoring and taking necessary steps to maintain
the availability of milk and milk products at reasonable price in the

country.
(b) and (c) Does not arise.
Promotion of dairy-based industries

1717. SHRI BHUBANESWAR KALITA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has considered promotion of dairy based

industries in the North-East on the lines of Amul;

(b) whether dairy based industries have been given grants in the

last three years; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (c) Yes, Sir.

The Department 1is implementing following four Schemes Tfor dairy
sector, wherein financial assistance is given for approved projects under

the Schemes:
1. Centrally Sponsored Scheme-Intensive Dairy Development Programme

2. Centrally Sponsored Scheme-Strengthening Infrastructure for Quality

and Clean Milk Production
3. Central Sector Scheme-Assistance to Cooperatives

4. Central Sector Scheme-Dairy Venture Capital Fund/Dairy

Entrepreneurship Development Scheme

A statement indicating scheme-wise total fund released and fund
released for States of North Eastern Region during last three years i.e,
from the year 2007-08 to 2009-10 is given in the Statement.
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Statement

Details of scheme-wise total fund and released and fund released for

States of North Eastern Region during last three years

(Rs in Crore)

Name of Dairy Fund released during
Development Scheme 2007-08 2008-09 2009-10

Total NER* Total NER* Total NER*

Centrally Sponsored Scheme- 34.56 5.40 31.48 4.70 31.64 6.00
Intensive Dairy Development

Programme

Centrally Sponsored Scheme- 20.89 0.40 21.29 0.16 21.76 0.24
Strengthening Infrastructure for

Quality and Clean Milk Production

Central Sector Scheme- 5.05 0.00 9.00 0.45 11.20 3.20

Assistance to Cooperatives

Central Sector Scheme- 33.36 8.55 39.71 3.87 48.16 5.47
Dairy Venture Capital Fund

(DVCF) /Dairy Entrepreneurship

Development Scheme(DEDS)

ToTAL 93.86 14.35 101.48 9.18 112.76 14.91

*NER-States of North Eastern Region
Crop insurance scheme in Bihar

1718. SHRI RAM KRIPAL YADAV: Will the Minister of AGRICULTURE be

pleased to state:

(a) the amount distributed and sanctioned under Farmer Crops

Insurance Scheme in last three years including current year in Bihar; and

(b) the number of farmers benefited under this scheme in the above

period and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) No State-wise allocation/release is made under the
National Agricultural Insurance Scheme (NAIS) and Pilot Weather Based

Crop Insurance Scheme (WBCIS). Details of claims settled and farmers
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benefited during last three years and current year under these schemes in

Bihar is given as under:
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(Rs. in Lacs)

Year NAIS WBCIS
Claims Farmers Claims Farmers
Settled Benefitted Settled Benefited
2007-08 46000.19 379334 170.16 10510
2008-09 25057.77 225064 2650.81 134575
2009-10* 11971.62 379864 10735.91 557318
2010-11 Under Progress Claims of Rs.6810.80 Lacs of

194649 farmers have been
approved for kharif 2010
however, these are lying
pending for want of State

share iIn premium subsidy.

*In case of NAIS, Year 2009-10 consists only Kharif 2009 as claims for Rabi 2009-10

season are under process.
Coconut-based industries in Maharashtra

1719. SHR1 RAJKUMAR DHOOT: Will the Minister of Agriculture be

pleased to state:

(a) the performance of Coconut Development Board of India in the

State of Maharashtra during the last three years, year-wise;

(b) the number of new coconut based industrial units set up in the

State during the said period; and

(c) the efforts the Board has made so far to promote coconut based

industries in Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) As per details given iIn the Statement-1 (See below).

(b) No new coconut based industrial units has been set up in the

state during the said period.

(c) As per details given in the Statement-11.
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Statement-1

Performance of CDB during last three years in Maharashtra

Rs. in Lakhs
2007-08 2008-09 2009-10
Amount released by CDB for
establishment of Regional Coconut
Nursery, Coconut Seed Gardens, 23.5 56.98 22.511

Nurseries, laying out of
demonstration plots, Organic

manure unit, etc..

Statement-11
Efforts made by CDB to promote coconut based industries in Maharashtra

Coconut Development Board is implementing various programmes in the
country under the following schemes for product diversification, value
addition and enhancing the productivity of coconut so as to make the

coconut industry more competitive:

(i) Integrated Development of Coconut

(a) Production and Distribution of quality planting material

- Demonstration-cum-Seed Production Farm (DSP) for coconut.

- Financial assistance for establishment of Coconut Seed Gardens

- Financial aid to Coconut nurseries

- Production and distribution of hybrid/other recommended varieties
- Regional Coconut Nursery

(b) Integrated Farming in Coconut holdings for productivity improvement
- Laying out Demonstration Plots

- Scheme for providing assistance for organic manure units

(c) Expansion of area under coconut

(d) Technology Demonstration-cum-Training Centre
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(e) Information and Information Technology
() Market Promotion and Statistics
(ii) Technology Mission on Coconut

(a) Development adoption of technologies for Management of insect pests

and disease affected coconut gardens.

(b) Development & adoption of technologies processing and product

diversification.
(c) Market research and promotion.
(d) Technical support, external evaluation and emergent requirements - on

2. In the State of Maharashtra, CDB has taken following steps/provided

assistance for the promotion of coconut/coconut industry:

(i) To give a new Fillip to the coconut industry in the state, in 2009,
CDB has opened a new State Centre in Maharashtra at Thane, to
facilitate effective implementation and monitoring of CDB schemes and

to impart technical guidance and advise to coconut growers.

(ii) CDB has undertaken publicity and extension activities to highlight
the goodness and also to create awareness about coconut in

Maharashtra.

(iii) Released money for setting up of demonstration and training
centre, development of technology and other activities related to

coconut industry.
Arable land in the country

1720. SHRI NARESH GUJRAL: Will the Minister of AGRICULTURE be

pleased to state:

(a) the total arable land in the country in the last three years,

year-wise; and

(b) how much fertile land was lost due to urbanisation including

SEZs in the last five years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) As per the latest available estimates the total
arable land, loss of arable land, area under non-agricultural uses and
increase in area under non-agricultural uses for the last five years is

as given in the table below.
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(in Thousand Hectares)

Year Arable Loss of arable Area under Increase in area
Land land during non-agricultural under non-
the year uses agricultural uses
2004-05 183007 179 24890 239
2005-06 182742 265 25122 231
2006-07 182565 177 25568 447
2007-08 182505 60 26017 448
2008-09 182385 120 26308 291

Source: DES, Ministry of Agriculture

The area under non-agricultural uses includes all land occupied by
buildings, roads and railways or under water, e.g. rivers and canals, and
other land put to wuses other than agriculture. Further, as per
information made available by the developers to the Ministry of Commerce
and Industry, in respect of 381 SEZs, 82.3% of land is
waste/barren/dry/industrial, 15% of land is single crop and 2.7% of land

is double crop.

Land for Special Economic Zones (SEZs) is procured as per the policy
and procedures of the respective State Governments. State Governments
have been advised that in case of land acquisition for SEZs, first
priority should be for acquisition of waste and barren land and if
necessary single crop agricultural land could be acquired for the SEZs.
If perforce a portion of double cropped agricultural land has to be
acquired to meet the minimum area requirements, especially for multi-
product SEZs, the same should not exceed 10% of the total land required
for the SEZ.

Production and procurement of wheat and rice

1721. DR. T.N. SEEMA: Will me Minister of AGRICULTURE be pleased

to state:

(a) the total production of wheat and rice during the last two

years, year-wise; and

(b) the total procurement of wheat and rice during 2008-09 and 2009-
107
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) The details of estimated production and procurement
of wheat and rice in the country during the last two years, i.e. 2008-09

and 2009-10 are as under:
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(Million Tonnes)

Crop Estimated Production Procurement

(According to Marketing Season)

2008-09 2009-10 2008-09 2009-10
Wheat 80.68 80.80 22.69 25.38
Rice 99.18 89.09 34.10 32.03

Setting up of NCSC

1722. SHRI A. ELAVARASAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether a Committee, appointed by Government, has recommended
setting up of National Crop Statistics Centre (NCSC) for meticulous data
collection on diverse crops iIn collaboration with the Departments of

Agriculture and Space;
(b) if so, the details thereof;

(c) whether the proposed NCSC will provide reliable and timely

estimates at State and national levels of area under major crops; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (d) Yes, Sir. With a view to plan, manage and supervise
all operations involved in providing reliable and timely data needed for
monitoring agricultural trends and for policy making at the states and
national level, the Committee set-up by the Government under the
Chairmanship of Prof. A. Vaidyanathan, has recommended setting up of a
National Crop Statistics Centre (NCSC) as an autonomous organization in
the Ministry of Agriculture of the Government of India. The proposed NCSC
will be the nodal agency to undertake the above activities in

collaboration with Departments of Agriculture and Space.
Naip for deep sea fisheries

1723. SHRI SYED AZEEZ PASHA: Will the Minister of AGRICULTURE be

pleased to state:
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(a) whether Government has made any plan to utilize International
Development Association credits for the National Agricultural Innovation

Project (NAIP) for helping the deep sea fisheries sector;

(b) if so, what will come under the focus of Government in the deep

sea FTisheries sector under NAIP;

(c) the Tfunds and targets earmarked under NAIP for deep sea

fisheries in our EEZ;
(d) whether focus will be there on the East-Coast EEZ; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI HARISH
RAWAT): (@) Yes, Sir. NAIP includes subprojects for deep sea Tisheries

sector.

(b) The NAIP has Tfocused attention on the following deep sea

resources of India:
- Oceanic tuna in the Lakshadweep Sea
- Oceanic squids from the Central Arabian Sea
(c) The funds and targets under deep sea fisheries are as follows:

Oceanic Tuna: Rs.663.22 lakhs (01-04-2008 to 30-06-2012) to meet

following objectives:

1. To evolve effective fishing methods for Lakshadweep Sea to increase
and sustain production of oceanic tunas, and related resources by

assessing the status and health of the stocks and ecosystems.

2. To develop technologies on hygienic and improved handling, processing

and packaging and high value products.

3. To transfer the new fishing and processing technologies and marketing
strategies to the stakeholders and empower their efficiency and

socio-economic status.
4. To ensure sea food safety and health assurance to the consumers.

Oceanic Squids: Rs.541.3 lakhs (24-02-2009 to 30-06-2012) to meet

following objectives:
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1. To establish a new commercial jigging fishery for oceanic squids in
the Central Arabian Sea and to determine the resilience of the

species to exploitation.

2. Develop protocols for onboard prevention and processing of oceanic

squids and to enhance organoleptic characteristics of oceanic squids.
3. Develop value-added products from oceanic squids.

4. Determine the techno-economic feasibility of commercial distant water

squid jigging operations.

5. Develop market intelligence on global oceanic squid markets and
products and develop export and domestic marketing channels through

private partnership.

(d) and (e) The NAIP subprojects do not address to East Coast EEZ.
However, the results generated from these could be used for the East

Coast also, to the extent applicable.
Policy for development in Agriculture sector

t1724. SHRI KAPTAN SINGH SOLANKI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that interest in adopting agriculture as a
means of better livelihood 1is decreasing in the country which is

adversely affecting agriculture sector;
(b) if so, the details thereof;

(c) whether Government has formulated any policy for development of
agriculture sector and to make agriculture a better means of livelihood;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) to (d) The National Policy for Farmers, 2007 addresses
various problems being faced by Tfarmers 1in a comprehensive manner
including 1improving economic viability of farming to substantially
increase the net income of farmers. Provisions of National Policy for
Farmers are being implemented through various ongoing programmes and
schemes of Government which, inter alia, include significant increase in
investment in agricultural and allied sector through various schemes such

as Rashtriya
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tOriginal notice of the question was received in Hindi.
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Krishi Vikas Yojna, National Food Security Mission, National Horticulture
Mission, National Mission on Micro lIrrigation, extending Green Revolution
to Eastern India, Macro Management on Agriculture, National Agriculture
Insurance Scheme, Weather Based Crop Insurance Scheme, Strengthening of
States®™ Extension Services, Technology Mission on Oilseeds & Pulses,
increasing credit availability to farmers etc. and strengthening

Marketing infrastructure.

The Minimum Support Prices of major crops have also been increased in
the range of 42% to 84% in case of cereals, upto 114% in case of pulses
and 104% in case of oilseeds during 2005-06 to 2010-11 for the benefit of
farmers.

Health centres for domestic animals in rural areas

t1725. SHRI  ISHWARLAL SHANKARLAL JAIN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Central Government proposes to establish health centres
in each village for the healthcare of domestic animals like cow, ox,
buffaloes, sheep, goat etc. belonging to farmers, especially those of

rural areas;
(b) if so, the details thereof;

(c) the distance, in kilometers, at which health centres and doctors
are available for healthcare of such animals, particularly in rural

areas, as on date;

(d) whether all Kkinds of medicines and doctors are available at such

health centres; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (e) The Central Government has no proposal to establish
health centres in each village for the healthcare of domestic animals.
Setting up of Veterinary Health Centres in the states is the prerogative
of the State Governments as per their need and policies. The Central
Government has, however, launched a programme from the current financial
year called "Establishment/Strengthening of Veterinary
Hospitals/Dispensaries™ by providing financial assistance to improve the
infrastructural facilities in the states by way of construction of new

buildings, strengthening the existing buildings and for provision of
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furniture, machinery, equipment etc. Accordingly, financial assistance is
being provided to the states as per the proposals received in the

department under the scheme.

tOriginal notice of the question was received in Hindi.
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Production of wheat and rice

1726. SHRIMATI VASANTHI STANLEY: Will the Minister of AGRICULTURE

be pleased to state:

(a) the total production of wheat and rice during last year, State-
wise;

(b) the percentage of increase/decrease as compared to last three
years;

(c) the steps being taken to improve the production level;

(d) the main reasons for the slide taking place, whether it is due

to the land availability or irrigation system; and
(e) if so, the steps taken to rectify the problems?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) State-wise details of production of wheat and rice during the
last year i.e. 2009-10 are given in the Statement (See below).

(b) Estimated production of rice and wheat in the country during
2010-11 along with percentage increase (+)/decrease(-) over the last

three years i.e. 2007-08 to 2009-10 are given below:-

Crop Production during Percentage increase (+)/ decrease(-)
2010-11* (Million in production during 2010-11 over
tonnes)
2007-08 2008-09 2009-10
Rice 94.01 -2.77 -5.22 5.52
Wheat 81.47 3.69 0.98 0.82

*As per 2nd Advance Estimates released on 09.02.2011.

(c) to (e) Production of wheat has been continuously increasing since
2007-08. However, due to drought in most parts of the country during
2009-10 and drought/drought like situation in the States of Bihar, West
Bengal, Jharkhand and East U.P. during 2010-11, the production of kharif
rice was adversely affected, as a result of which the overall production
of rice in the country has been lower as compared to the record level of

rice production achieved during 2008-09.

While the net sown area in the country has been around 141 million

hectares, net irrigated area has been increasing.
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In order to increase production of rice and wheat in the country, the
Government is implementing a number of Crop Development
Schemes/programmes such as National Food Security Mission (NFSM),
Integrated Cereals Development Programme in Rice/Wheat Based Cropping
System Areas (ICDP- Rice/Wheat) subsumed under Macro-Management mode of
Agriculture (MMA) and Rashtriya Krishi Vikas Yojana (RKVY). To create
additional irrigation potential in the country, the Ministry of Water
Resources, Government of |India provides assistance through its
schemes/programmes such as Accelerated Irrigation Benefits Programmes
(AIBP), Command Area Development and Water Management Programme, etc. In
order to increase production and productivity of various crops on
sustainable basis, the Indian Council of Agricultural Research (ICAR) has
also undertaken a number of research programmes for development of high

yielding, pest resistant and eco-friendly varieties etc.
Statement

State-wise Estimates of Production of Rice and Wheat during 2009-10

State/UT Production ("000 Tonnes)
Rice Wheat

1 2 3
Andhra Pradesh 10538.0 10.0
Arunachal Pradesh 215.8 4.8
Assam 4335.8 63.5
Bihar 3599.3 4570.8
Chhattisgarh 4110.4 121.9
Goa 100 6

Gujarat 1292.0 2352.0
Haryana 3625.0 10500.0
Himachal Pradesh 105.9 327.1
Jammu & Kashmir 497.4 289.9
Jharkhand 1538.4 173.2
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Karnataka 3691.0 251.0
Kerala 598.3
Madhya Pradesh 1260.6 8410.0
Maharashtra 2183.0 1740.0
Manipur 319.9
Meghalaya 206.7 0.7
Mizoram 44 _4
Nagaland 240.3 2.4
Orissa 6917.5 5.8
Punjab 11236.0 15169.0
Rajasthan 228.3 7500.9
Sikkim 24.3 5.9
Tamil Nadu 5665.2
Tripura 640.0 1.3
Uttar Pradesh 10807 1 27518.0
Uttarakhand 608.0 845.0
West Bengal 14340.7 846.7
A & N Islands 24.9
D & N Havelli 13.5 1.0
Delhi 29.0 92.7
Daman & Diu 3.3
Pondicherry 52.4
All India : 89093.0 80803.6

Performance of agricultural schemes

1727. SHRI NAND KUMAR SAl: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether despite various ongoing schemes for promotion of
agriculture in the country, more than 30 per cent farmers are living

below poverty line;
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(b) if so, whether Government has made any study to assess the

performance of each of these schemes during 2009-10 and 2010-11;
(c) if so, the outcome of such study;
(d) whether Government proposes to reform such schemes; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY  OF  AGRICULTURE
(SHR1 ARUN YADAV): (a) At present about 21.8 per cent population in the

country are living below the poverty line (mixed reference period).

(b) to (e) As per the Mid-Term Appraisal of the agricultural schemes
of the 11th Plan by the Planning Commission, agricultural growth rate has
accelerated compared to the earlier period. For increasing the production
and productivity in the agriculture sector, the Department of Agriculture
and Cooperation has launched a National Mission on Micro Irrigation in
2010-11. Further, allocation of the Department of Agriculture &
Cooperation has increased considerably from Rs.5560.00 crore in 2007-08
to Rs.17254.00 crore in 2010-11 facilitating more investment in
agriculture covering a Jlarge number of crops and wider range of
activities to supplement the efforts of the farmers to increase

agricultural production and thereby income of the farmers.
Strategies for better production of pulses

1728. SHRI Y. S. CHOWDARY: Will the Minister of Agriculture be

pleased to state:

(a) whether it is a fact that a bumper crop of pulses is expected

this year in the country;

(b) if so, the estimates thereof and the measures taken by

Government for ensuring better price to the farmers;

(c) whether Government is aware that for increasing the production
of pulses, massive seed production, identification of niche areas and

better water management are required; and

(d) if so, whether Government proposes to initiate steps to ensure

that these strategies are implemented for better production of pulses?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) As per the 2nd advance estimates released by the
E&S, the total pulses production in the
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country during 2010-11 is about 16.51 million tons as which is an all
times record in the country. For ensuring better price to the farmers,
the minimum support price of pulses is increased during 2010-11. The
increase in MSP compared to last year is Rs.700/- per qtl for Arhar
(tur), Rs.410/- for Moong, Rs.380/- for Urd, Rs.340/- for gram and
Rs.380/- for Masur (Lentil) per qtl.

(c) and (d) Government of India is implementing National Food
Security Mission-pulses in 16 major pulses producing states in country to
increase the production and productivity of pulses. Under this programme,
massive seed production is being encouraged by providing assistance for
production of breeder, foundation and certified seeds, purchase of
breeder seeds, distribution of certified seeds. Better water management
and water use efficiency is being ensured through provision of assistance
to the farmers for purchasing pump sets, sprinkler sets and pipes for
carrying water from water sources to the crop fields for increasing the
irrigated area of pulses. Under the programme, assistance is also
provided to the TfTarmers for Integrated Nutrient Management (INM),
Integrated Pest Management (1PVM), Farm Implements, technology
demonstration, extension support etc under this programme for increased

production of pulses.

Under new initiatives of Integrated Development of 60,000 Pulses
Village in Rainfed Areas programme and Bringing Green Revolution in
Eastern India, asset creation through construction of water ponds, dug
wells, shallow tube wells, vrepair of irrigation channels, micro
irrigation for providing life saving irrigation to pulses is being
provided highest priority. Besides, Accelerated Pulses Production
Programme (A3P) was also launched from Kharif, 2010 as a part of NFSM-
Pulses for demonstration of Production and Protection Technologies as
Village Level Compact Blocks for enhanced production and productivity of
pulses as well as motivating farmers for increased investment in
promoting pulses production. Other crop development schemes of Rashtriya
Krishi Vikas Yojana (RKVY). Macro Management of Agriculture (MMA) are
also being implemented for enhancing agricultural production including

that of pulses.
Productivity of pulses

1729. SHRI Y.S. CHOWDARY: Will the Minister of AGRICULTURE be

pleased to state:
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(a) whether productivity of pulses in the country is at par with

that in advanced countries including China;
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(b) if not, the productivity compared to that of major countries and

the average world productivity; and

(c) the steps proposed to be taken to improve the productivity of

pulses in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) As per the FAO Statistics 2009, the productivity of
pulses in India is lesser than the advanced countries including China.
The productivity of pulses in the country vis-a-vis major pulses growing

countries during 2007 was as under:

SI. No. Country Productivity (Kg/ha)
1. Australia 877
2. Brazil 833
3. Canada 1782
4. China 1310
5. Ethiopia 1146
6. India 610
7. Myanmar 981
8. USA 1902
World 775

Source: FAO Statistics, 2009

(c) Government of India has been implementing National Food Security
Mission-pulses in 16 major pulses producing States in the country to

enhance the production and productivity of pulses in the country.

Besides, Accelerated Pulses Production Programme (A3P) was also
launched from Kharif, 2010 as a part of NFSM-Pulses for demonstration of
Production and Protection Technologies as Village Level Compact Blocks
for enhanced production and productivity of pulses as well as motivating
farmers for iIncreased investment in promoting pulses production.
Assistance is also being provided to the Tfarmers under other crop
development programmes such as Integrated development of 60,000 villages
of Pulses, Rashtriya Krishi Vikas Yojana (RKVY), Macro Management of
Agriculture (MMA) & "Bringing Green Revolution to Eastern India" (BGEI)

for enhancing agricultural production including that of pulses.
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Shortage of milk powder

t1730. SHR1 JAl PRAKASH: Will the Minister of AGRICULTURE be pleased
to State:

(a) whether Government is aware of the fact that there has been a
sudden shortage of milk powder/milk food of infants in the domestic

market of the country;
(b) 1if so, the reasons for this shortage; and

(c) the steps Government 1is taking to meet the gap of these

products?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (c) The Government has not received any report of shortage
of milk food of infants in the domestic market of the country. It has
been reported by the State Milk Federations that they are holding lesser

stocks of milk powder compared to corresponding period last year.

The lower stock is due to increase in sales of milk than last year

and lesser conversion of milk to milk powder by State Milk Federations.

The following steps were taken by Government to ensure availability

of milk powder in the country:

(i) On permission of Government, National Dairy Development Board (NDDB)
had imported 30,000 MT of milk powder during 2010-11 under Tariff
Rate Quota (TRQ) at concessional duty of 0% to meet the requirements

of Metro Dairies and State milk Federations.

(ii) Government has permitted NDDB to import 30,000 MT of milk powder
during 2011-12 under Tariff Rate Quota at concessional duty of 0% to

meet the requirements of Metro Dairies and State milk Federations.

(iin) Ministry of Commerce & Industry vide its notification dated
24.01.2011 has withdrawn Duty Entitlement Pass Book scheme benefit on

export of Skimmed milk product, Casein and any other Milk Product.

(iv) Ministry of Commerce & Industry vide its notification dated
18.02.2011 has prohibited export of milk powders (including skimmed
milk powder, whole milk powder, dairy whitener and infant milk food),

Casein and Casein products.

toriginal notice of the question was received in Hindi.
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Training to piscicultrurists

t1731. SHRI RAGHUNANDAN SHARMA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that a proposal of Rs. 2.20 lakh as the
Central Government®s share has been received, under training scheme to
provide modern technique available outside the State of Madhya Pradesh to
progressive pisciculturists of the State in order to provide

piscicultural training and its expansion; and

(b) if so, the time by which the amount will be released after

approval as per the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) A proposal for release of Central share of Rs. 2.20
lakh for study tour of 114 progressive fish farmers for demonstration of
improved techniques outside the State has been received from the State
Government of Madhya Pradesh under the Training & Extension® component of
Centrally sponsored “National Scheme of Welfare of Fishermen® during
current financial year. The proposal could not be considered as it was

not as per the guidelines of the said scheme.
Availability of cultivable land

1732. SHRI PRAVEEN RASHTRAPAL: Will the Minister of AGRICULTURE

be pleased to state:
(a) the reasons for reduction in cultivable land in the country;

(b) the State-wise details regarding availability of land for

agriculture and also waste-land as on 31st March, 2010; and

(c) the State-wise details of agricultural land transferred or
converted for non-agricultural purpose during financial years 2005-06 to
2009-10?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) On account of shift in area for non-agricultural purposes,

the cultivable land in the country has marginally declined.

(b) and (c) As per latest available estimates, the State-wise details
regarding availability of land for agriculture (cultivable Iland),
increase/decrease in cultivable land, area under non-agricultural uses
and area under culturable waste-land for the last five years is given in
the Statement.
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Statement

The details of cultivable land, increase/decrease in cultivable land,
area
under non-agricultural uses and culturable waste land in the country

during the last five years, State-wise

(in Thousand Hectares)

State/UTs Cultivable Increase/ Area under Culturable -
Year land decrease* in non- waste
cultivable land agricultural land
during the uses
year
1 2 3 4 5

Andhra Pradesh

2004-05 15769 2712 694
2005-06 15772 3 2709 692
2006-07 15911 139 2683 695
2007-08 15939 28 2725 659
2008-09 15928 -11 2742 650

Arunachal Pradesh

2004-05 414 23 67
2005-06 418 4 23 67
2006-07 422 4 23 67
2007-08 423 1 25 67
2008-09 422 -1 25 65
Assam

2004-05 3224 1065 7
2005-06 3224 0 1065 77
2006-07 3224 0 1065 77
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2007-08 3211 -13 1218 77
2008-09 3211 0 1218 77
Bihar

2004-05 6639 1646 46
2005-06 6638 -1 1647 46
2006-07 6638 0 1647 46
2007-08 6637 -1 1653 46
2008-09 6637 0 1653 46
Chhattisgarh

2004-05 5595 698 337
2005-06 5590 -6 678 339
2006-07 5581 -8 683 350
2007-08 5585 3 687 344
2008-09 5581 -4 696 347
Goa

2004-05 197 37 55
2005-06 197 0 37 53
2006-07 197 0 37 53
2007-08 197 0 37 53
2008-09 197 0 37 53
Gujarat

2004-05 12410 1147 1977
2005-06 12409 -1 1148 1973
2006-07 12422 13 1163 1976
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2007-08 12422 0 1163 1976
2008-09 12422 0 1163 1976
Haryana

2004-05 3780 429 35
2005-06 3784 4 423 31
2006-07 3782 -3 421 65
2007-08 3746 -36 457 28
2008-09 3728 -18 470 29

Himachal Pradesh

2004-05 813 458 127
2005-06 819 6 473 138
2006-07 821 3 473 137
2007-08 822 1 473 138
2008-09 822 0 473 138

Jammu & Kashmir

2004-05 1050 293 141
2005-06 1048 -2 293 145
2006-07 1048 0 293 146
2007-08 1040 -8 302 147
2008-09 1044 4 297 150
Jharkhand

2004-05 4305 751 333
2005-06 4299 -6 757 333
2006-07 4299 0 757 334
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1 2 3 4 5
2007-08 4302 3 754 333
2008-09 4289 -14 764 336
Karnataka

2004-05 12906 1340 420
2005-06 12905 -1 1349 419
2006-07 12894 -11 1363 416
2007-08 12891 -3 1369 415
2008-09 12892 1 1375 413
Kerala

2004-05 2345 430 70
2005-06 2323 -21 455 66
2006-07 2329 6 449 90
2007-08 2316 -13 463 93
2008-09 2305 -11 475 96
Madhya Pradesh

2004-05 17362 1924 1175
2005-06 17337 -25 1946 1161
2006-07 17312 -25 1992 1177
2007-08 17310 -2 2012 1170
2008-09 17322 13 2050 1160
Maharashtra

2004-05 21176 1393 918
2005-06 21167 -9 1407 914
2006-07 21162 -5 1412 914
2007-08 21151 -11 1428 916
2008-09 21148 -4 1433 917
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1 2 3 4 5
Manipur

2004-05 245 26 1
2005-06 232 -13 26 1
2006-07 232 0 26 1
2007-08 242 10 26 1
2008-09 243 1 26 1
Meghalaya

2004-05 1057 90 452
2005-06 1058 0 90 453
2006-07 1057 -1 91 450
2007-08 1056 -1 91 434
2008-09 1053 -3 91 393
Mizoram

2004-05 343 126 5
2005-06 219 -124 125 5
2006-07 373 154 125 5
2007-08 379 6 125 5
2008-09 377 -2 124 5
Nagaland

2004-05 645 76 57
2005-06 644 -1 75 56
2006-07 657 14 75 57
2007-08 677 20 74 64
2008-09 659 -18 95 60
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1 2 3 4 5
Orissa

2004-05 7473 999 392
2005-06 7473 0 999 392
2006-07 7126 -347 1298 375
2007-08 7126 0 1298 375
2008-09 7126 0 1298 375
Punjab

2004-05 4245 458 9
2005-06 4248 3 455 9
2006-07 4229 -19 477 4
2007-08 4236 7 483 3
2008-09 4215 -21 492 3
Rajasthan

2004-05 25630 1776 4603
2005-06 25621 -9 1823 4590
2006-07 25600 -22 1835 4611
2007-08 25576 -24 1847 4573
2008-09 25578 2 1970 4336
Sikkim

2004-05 155 143 2
2005-06 155 0 143 2
2006-07 155 0 143 2
2007-08 150 -5 143 2
2008-09 150 0 143 2
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1 2 3 4 5
Tamil Nadu

2004-05 8157 2125 374
2005-06 8164 7 2139 369
2006-07 8148 -16 2160 354
2007-08 8149 1 2169 347
2008-09 8146 -3 2173 333
Tripura

2004-05 310 131 1
.2005-06 310 0 131 1
2006-07 310 0 131 1
2007-08 310 0 131 1
2008-09 310 0 131 1
Uttarakhand

2004-05 1512 152 386
2005-06 1504 -8 154 384
2006-07 1509 5 161 367
2007-08 1549 40 217 302
2008-09 1547 -2 217 303
Uttar Pradesh

2004-05 19272 2649 454
2005-06 19268 -4 2700 439
2006-07 19213 -55 2729 440
2007-08 19179 -34 2761 440
2008-09 19179 0 2761 440
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1 2 3 4 5

West Bengal

2004-05 5808 1674 36
2005-06 5749 -59 1728 43
2006-07 5751 2 1733 34
2007-08 5721 -30 1762 33
2008-09 5689 -31 1793 32
Andaman & Nicobar Islands

2004-05 47 22 12
2005-06 47 0 22 12
2006-07 47 0 22 12
2007-08 47 0 22 12
2008-09 47 0 22 12
Chandigarh

2004-05 2 5

2005-06 2 0 5

2006-07 2 0 5

2007-08 2 0 5

2008-09 2 0 5

Dadra & Nagar Haveli

2004-05 24 4 0

2005-06 24 0 4 0

2006-07 24 0 4 0

2007-08 24 0 4 0

2008-09 24 0 4 0
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1 2 3 4 5

Daman & Diu

2004-05 3 0 0

2005-06 3 0 0 0

2006-07 3 0 0 0

2007-08 3 0 0 0

2008-09 5 3 0 0

Delhi

2004-05 58 74 10
2005-06 58 0 74 10
2006-07 54 -4 76 10
2007-08 54 0 76 10
2008-09 54 0 76 10
Lakshadweep

2004-05 3

2005-06 3 0

2006-07 3 0

2007-08 3 0

2008-09 3 0 0

Pondicherry

2004-05 31 17 4

2005-06 31 -1 18 4

2006-07 31 0 18 4

2007-08 30 0 18 4

2008-09 30 0 18 4
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All India

2004-05 183007 24890 13271
2005-06 182742 -265 25122 13224
2006-07 182565 =177 25568 13270
2007-08 182505 -60 26017 13066
2008-09 182385 -120 26308 12762

* Positive values Indicate Increase and negative values indicate decrease
Source: DES, Ministry of Agriculture.
Assistance to drought affected states

1733. SHRI MAHENDRA MOHAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether several States in the country continue to reel under

drought;
(b) if so, the details thereof, State-wise;

(c) whether Government has taken any action to provide assistance to
the affected States and to tackle the situation; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) During 2010-11 Bihar declared drought in all 38
districts, Jharkhand declared in all 24 districts, West Bengal declared
drought in 11 out of 19 districts viz., Bankura, Birbhum, Burdwan,
Hooghly, Murshidabad, Nadia, Malda, Paschim Medinpur, Purulia, North 24-
Parganas and South 24 Parganas and Orissa declared drought in 17 out of
30 districts viz., Angul, Badrak, Balasore, Bargarh, Bolangir, Boudh,
Deogarh, Dhenkanal, Jajpur, Jharsuguda, Kendrapada, Keonjhar, Mayurbhanj,

Puri, Sambalpur, Subarnapur and Sundergarh.

(c) and (d) Yes, Sir. The Government has provided Tfinancial
assistance to the drought affected States from the State Disaster
Response Fund (SDRF) and the National Disaster Response Fund (NDRF)

during 2010-11. Detail of assistance given is as under:
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(Rs. in crores)

S.No. State SDRF Release Assistance
(Central Share) approved by the
Government (*)
from NDRF
1. Bihar 250.87 1459.54
2. Jharkhand 194.59 855.30
3. Orissa 293.69 376.55
4. West Bengal 228.62 724 .99

*Subject to adjustment of 75% of balance available in the SDRF account.
Shrinking agricultrual land

1734. SHRI MAHENDRA MOHAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government is aware that agricultural land 1in the

country is shrinking abruptly;
(b) if so, the reasons therefor;

(c) whether the said situation is likely to have an impact on the

availability of agricultural produce and price stability in the country;
(d) if so, the details thereof; and
(e) the remedial measures taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) to (e) On account of shift in area for non-agricultural
purposes, the agricultural/cultivable land in the country has marginally
declined during the last five years. As compared to 183.19 million
hectares during 2003-04, the agricultural land in the country has come
down to 182.39 million hectares during 2008-09 i.e. a decline of 0.80
million hectares. However, as a result of various initiatives taken by
the Government to enhance production and productivity in the agriculture
sector, the production of food grains has increased considerably and
marginal decline in the agricultural/cultivable land is not likely to
have any adverse impact on the availability of agricultural produce and

price stability in the country.
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For increasing productivity and production of food grains in the
country, various Crop Development Schemes and Programmes, namely;
National Food Security Mission (NFSM), Integrated Scheme of Oilseeds,
Pulses, Oil Palm and Maize (ISOPOM), Integrated Cereals Development
Programme for Rice/Wheat/Coarse Cereals under Macro Management of
Agriculture and Rashtriya Krishi Vikas Yojana (RKVY) are being
implemented by the Ministry of Agriculture through State Governments. In
addition to the above schemes, during the current year, i.e. 2010-11, two
new programmes for bringing Green Revolution to Eastern India and
Integrated Development of 60000 Pulses and Oilseeds Villages in rainfed
areas have been initiated under RKVY. National Food Security Mission has
been strengthened from 1.4.2010 with the merger of pulses component of
ISOPOM and inclusion of two new potential States namely; Assam and
Jharkhand for pulses production. A new programme "Accelerated Pulses
Production Programme (A3P)" in the form of block demonstrations has also
been started to cover 1000 units of 1000 hectares each of five pulses
crops in 16 pulse growing States of the country. Further, Iland
development and soil health/soil fertility have also been ensured through
implementation of centrally sponsored schemes such as Reclamation and
Development of Alkali & Acid Soil and the National Project on Management
of Soil Health & Fertility etc.

Review of functioning of APMC

1735. SHRI RAMDAS AGARWAL: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether at the annual meeting of Chief Secretaries of States
held on 4th February, 2011 Prime Minister stated that "corruption and
inflation hurt growth momentum'™ in the country and suggested "waiving of
mandi taxes, octroi and local taxes, etc." to control inflation in the

country;

(b) if so, the action Government proposes to take in this regard;

and

(c) whether Government also proposes to review the functioning of
the "Agriculture Produce Market Committee Act" so as to bring down the

prices of essential commodities; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
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YADAV): (a) to (d) In the second annual conference of Chief Secretaries

organized on 4th February 2011 by

172



Department of Administrative Reforms and Public Grievances, Prime
Minister had inter-alia stated that inflation poses serious threat to the
growth momentum. He had also stated that corruption strikes at the roots
of good governance and it is an impediment to faster growth. He had
further stated that there seems to be a strong case for waiving mandi
taxes, octroi and local taxes, which impede the smooth movement of

essential commodities.

The Government has taken various measures to control inflation, which
include adopting proper fiscal, monetary and trade policies and steps to

enhance agriculture production.

In order to provide the farmers with the choice of competitive
marketing channels for sale of their produce at remunerative price,
Ministry of Agriculture has circulated a Model Agricultural Produce
Marketing (Development and Regulation) Act, 2003 to all the States and
Union Territories for its adoption. The Model Act provides for
alternative marketing channels such as contract farming, direct
marketing, consumers/farmers markets, setting up of markets in private

and cooperative sectors, e-trading etc.

Ministry of Agriculture has conveyed to all States and Union
Territories (U.T.s), that assistance for creation of market
infrastructure under the scheme of National Horticulture Mission as well
as the scheme of Development/Strengthening of Agricultural Marketing
Infrastructure, Grading and Standardization for projects promoted by the
state agencies, would be released only to those States/U.T.s, which have
waived market fee in respect of perishable horticultural commodities and
permitted direct marketing by farmers to consumers, processing units,

bulk buyers and providers of cold chain facilities.
Bumper production of potato

1736. SHRI PRAKASH JAVADEKAR: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that a large quantity of potatoes has been

harvested this year;

(b) if so, whether this has adversely impacted farmer remuneration

and can lead to potato wastage; and
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(c) if so, Government"s plan to protect farmers®" interests and

ensure that potatoes are not get wasted?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV) : (@) Yes, Sir. The Production of potato has increased during the

current year as evident from table below:

Year 2008-09 2009-10 2010-11 (Estimated)
Production 34390.9 36409.5 40239.6
(in 000 MT)

Source: National Horticulture Board, DAC

(b) There has been increase in average modal prices of potato in
most of the markets in country during February, 2011, as compared to

February, 2010, year to year basis, which 1is evident from the table

below:

(Rs./qtl.)
Market/Period February, 2010 February, 2011
Bihar 385 408
Delhi 438 391
Gujarat 532 547
Karnataka 752 900
Maharashtra 701 745
Orissa 357 426
Rajasthan 447 378
Tamil Nadu 881 1152
Uttar Pradesh 339 324
West Bengal 334 391

Source: National Horticultural Research and Development Foundation

(c) The Department of Agriculture & Cooperation is implementing two
Centrally Sponsored Schemes, viz., (i) Horticulture Mission for North-
East and Himalayan States (HMNEH) and (ii) National Horticulture Mission
(NHM) for the holistic development of horticulture crops. Under the
Mission for post harvest component, credit linked back ended subsidy @

40% of the project cost in general areas and 55% in case of hilly and
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scheduled areas for individual entrepreneurs is available. Under this
scheme assistance of Rs. 17796.97 1lakh has been provided for
establishment of 367 cold storages in various States with total capacity
of 2619223 MT.
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National Horticulture Board under the scheme "Capital Investment
Subsidy for Construction/Expansion/Modernization of Cold Storages and
Storages for Horticulture Produce'" provides credit linked back-ended
capital investment subsidy to the eligible organizations for
creation/modernization/expansion of cold storage/CA storage @ 40% of the
capital project cost in general areas and 55% in case of Hilly &
scheduled areas for a maximum storage capacity of 5000 MT per project.
The board has provided subsidy of Rs.64307.58 lakh for establishment of
2316 no. of cold storages in various states with capacity of 9721791 MT.
since 1999-2000.

Department of Agriculture & Cooperation also implements Market
Intervention Scheme (MIS) for procurement of agricultural and
horticultural commodities which are not covered under Price Support
Scheme and are generally perishable in nature. The purpose of
implementation of MIS is to protect the growers of these commodities from
making distress sales iIn the event of a bumper crop when there is glut in
the market, causing prices to Tall below economic Ilevels/cost of
production. Losses, if any, incurred by the procuring agencies are shared
between the Central Government and the State Government concerned on
50:50.

Use of Endosulfan

1737. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether Government has felt the need for an urgent ban on highly

dangerous pesticide viz. Endosulfan;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps taken by Government to ban Endosulfan immediately
keeping in view death of more than 500 people so far and more than 4000
people still suffering from health ailments due to exposure to it in

various parts of the country?

THE  MINISTER OF  STATE IN  THE  MINISTRY OF  AGRICULTURE
(SHRI ARUN YADAV): (a) to (d) Use of Endosulfan in the country has been
reviewed by various Committees viz. Dr. S.N. Banerjee Committee in 1991,
Dr. R.B. Singh Committee in 1999, Dr. O.P. Dubey Committee in 2003 and

Dr. CD. Mayee Committee 1in 2004. These committees recommended its
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continued use iIn the country. Based on these reviews, use of Endosulfan
is continued in the country except in Kerala where its use has been kept
on hold vide Gazette Notification No. S.0. 1874 (E) dated 31.10.2006.
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The Indian Council of Medical Research (ICMR) under Ministry of
Health and Family Welfare has constituted a committee under the
chairmanship of Director General, ICMR to examine the report by National
Institute of Occupational Health, Ahmedabad on ™"Health Effects of
Endosulfan in Kasargod district” submitted to National Human Rights
Commission in 2002. A fresh view on Endosulfan is possible based on

inputs from the Committee constituted by ICMR.
Rise in agricultural input cost

1738. SHRI ISHWAR SINGH: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether there is a huge difference between the increase in the
cost of inputs used in farming and increase in the price of agricultural

produce over the years;
(b) if so, the details thereof;

(c) whether Government proposes to make changes in the criteria and

consider farmer®s representation while fixing MSP; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Crop-wise details of per cent increase in Cost and
Minimum Support Price during the years 2005-06 to 2008-09 are given in
the Statements I, Il and I1l1. (See below).

(c) and (d) The minimum support prices (MSP) are announced by the
Government of India with a view to ensuring remunerative prices to the
farmers for their produce on the basis of the recommendations of
Commission for Agricultural Costs and Prices (CACP). The Commission in
undertaking the task of recommending Minimum Support Price for several
crops is guided by the terms of reference given to it by the Government
of India. From time to time the terms of reference of the Commission have
been modified and further expanded to keep pace with the change in

agricultural scenario in the country.

The Commission in 1its composition comprises representation from
farming community. The non-official members representing the farming
community contributes to the process of determining MSP, for several
crops in interaction with the farmers in the meetings the commission

holds with different stakeholders including the farmers.
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Statement-1

Co Cost and rate of increase (%) in Cost (Cy) of various crops during 2005-06 to 2008-09

Crops

previous year

C, Cost ( Rs. per quintal)

% changed over

2005-06 2006-07 2007-08 2008-09 2006-07 2007-08 2008-09
Kharif Crops
Paddy (Common) 557.60 569.45 594 .63 618.76 2.13 4.42 4.06
Jowar (Hybrid) 677.27 702.33 72427 764 .63 3.70 3.12 5.57
Bajra 604.01 620.25 598.27 642.93 2.69 -3.54 7.46
Ragi 722 .57 807.63 805.10 832.17 11.77 -0.31 3.36
Maize 575.47 590.25 601.33 679.64 2.57 1.88 13.02
Tur (Arhar) 1341.50 1436.02 1513.82 1609.08 7.05 5.42 6.29
Moong 1824 .82 1913.79 1981.03 2293.13 4.88 3.51 15.75
Urad 1695.81 1701.25 1740.68 1994 .33 0.32 2.32 14 .57
Groundnut 1508.65 1459.85 1483.62 1659.10 -3.23 1.63 11.83
Sunflower Seed 1753.53 1906.39 2004 .32 2010.93 8.72 5.14 0.33
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Soyabean (Yellow)
Sesamum
Cotton(F414&H777)
Rabi Crops

Wheat

Barley

Gram

Lentil (Masur)
Rapeseed & Mustard
Safflower

Others

Sugarcane

Jute

961.53

2055.48

2076.84

515.56

494.80

1221.46

1234 .87

1164.52

1449.06

72.24

906.61

1003.20

2131.81

2124.54

541.52

520.94

1258.95

1278.95

1186.14

1474.76

73.76

986.95

1058.39

2176.13

2110.53

573.58

524.75

1281.70

1270.80

1200.98

1486.13

75.59

1052.08

1180.88

2497.78

2087.72

624 .46

554.51

1386.69

1333.51

1197.54

1605.21

75.86

1090.82

3.07

3.57

2.10

8.86

2.08

-0.66

5.92

1.81

-0.64

0.77

2.48

6.60

11.57

14.78

-1.08

8.87

8.19

4.94

-0.29

8.01

0.36

3.68

Cost Cy includes Cost A2, imputed value of family labour, interest on value of owned fixed capital assets, rental value of owned land
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Statement-11

Cost A2 + FL and rate of increase in input cost including family labour (A2 + FL) during 2005-06 to 2008-09

Crops A2+F1 ( Rs. per quintal) % change over previous year
2005-06 2006-07 2007-08 2008-09 2006-07 2007-08 2008-09
Kharif Crops
Paddy(Common) 406.95 420.32 438.64 455_.92 3.29 4.36 3.94
Jowar (Hybrid) 510.33 520.97 546.37 586.03 2.08 4.88 7.26
Bajra 479.22 485.09 443.96 473.51 1.23 -8.48 6.66
Ragi 583.99 669.09 672.81 719.73 14 .57 0.56 6.97
Maize 436.25 451.92 448.73 513.37 3.59 -0.70 14.41
Tur (Arhar) 898.93 952 .58 1039.98 1074.02 5.97 9.17 3.27
Moong 1367.92 1437.74 1463.67 1730.94 5.10 1.80 18.26
Urad 1201.62 1234.89 1268.85 1437.81 2.77 2.75 13.32
Groundnut 1178.19 1104.55 1119.58 1251.93 -6.25 1.36 11.82
Sunflower Seed 1343.40 1433.99 1440.05 1555.39 6.74 0.42 8.01
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Soyabean (Yellow) 709.34 725.85 760.74 863.83 2.33 4.81 13.55

Nigerseed 990.21 1131.85 1188.19 1775.89 14.30 4.98 49_46
Cotton(F414&H777) 1549.01 1538.93 1528.11 1541.35 -0.65 -0.70 0.87
Rabi Crops

Wheat 342.93 362.51 386.99 403.87 5.71 6.75 4.36
Barley 350.25 366.68 362.75 364.82 4.69 -1.07 0.57
Gram 759.98 809.17 827.08 876.52 6.47 2.21 5.98
Lentil (Masur) 706 .65 767.68 756.84 780.15 8.64 -1.41 3.08
Rapeseed & Mustard 782.43 772.01 755.70 748 .34 -1.33 -2.11 -0.97
Safflower 930.57 944 .17 1079.17 1206.11 1.46 14.30 11.76
Others

Sugarcane 49.82 50.60 48.81 49.79 1.55 -3.53 2.01
Jute 683.99 766.11 833.41 850.45 12.01 8.78 2.04

Cost A2+FL includes cost incurred on human labour (including family labour), bullock labour, machinery labour, seed, fertilizers & manure,

irrigation charges, interest on working capital and rent paid for leased in land.
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Statement-111

The rate of increase in Minimum Support Price during the last three years

Crops MSP (Rs. per quintal) % changed over previous year in MSP

2005-06 2006-07 2007-08 2008-09 2006-07 2007-08 2008-09

Kharif Crops

Paddy (Common) 570.00 620.00 745.00 900.00 8.77 20.16 20.81
Jowar (Hybrid) 525.00 540.00 600.00 840.00 2.86 11.11 40.00
Bajra 525.00 540.00 600.00 840.00 2.86 11.11 40.00
Ragi 525.00 540.00 600.00 915.00 2.86 11.11 52.50
Maize 540.00 540.00 620.00 840.00 0.00 14.81 35.48
Tur (Arhar) 1400.00 1410.00 1590.00 2000.00 0.71 12.77 25.79
Moong 1520.00 1520.00 1740.00 2520.00 0.00 14.47 44.83
Urad 1520.00 1520.00 1740.00 2520.00 0.00 14.47 44 .83
Groundnut 1520.00 1520.00 1550.00 2100.00 0.00 1.97 35.48
Sunflower Seed 1500.00 1500.00 1510.00 2215.00 0.00 0.67 46.69
Soyabean (Yellow) 1010.00 1020.00 1050.00 1390.00 0.99 2.94 32.38
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Sesamum

Nigerseed
Cotton(F414&H777)
Rabi Crops

Wheat

Barley

Gram

Lentil (Masur)
Rapeseed & Mustard
Safflower

Others

Sugarcane

Jute

1550.00

1200.00

1760.00

640.00

540.00

1425.00

1525.00

1700.00

1550.00

79.50

910.00

1560.00

1220.00

1770.00

700.00

550.00

1435.00

1535.00

1715.00

1565.00

80.25

1000.00

1580.00

1240.00

1800.00

850.00

565.00

1445.00

1545.00

1715.00

1565.00

81.18

1055.00

2750.00

2405.00

2500.00

1000.00

650.00

1600.00

1700.00

1800.00

1650.00

81.18

1250

.65

.67

.57

.38

.85

.70

.66

.88

.97

.94

-89

21.43

0.65

74.

93.

38.

17.

15.

10.

10.

05

95

89

65

04

73

03

5.43

0.00

18.

48
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Development on fishery harbours in Maharashtra

1739. SHR1 GOVINDRAO ADIK:
SHRI SANJAY RAUT:
Will the Minister of AGRICULTURE be pleased to state:

(a) the national growth rate iIn fish production in the country,

particularly in Maharashtra during the last three years;

(b) whether Government of Maharashtra has submitted proposals for

development of fishery harbours;

(c) if so, the details thereof along with the status of the

proposals;
(d) the time by which these proposals are likely to be cleared; and

(e) the details of steps taken or proposed to be taken for
improvement of facilities for marketing, processing of fish and cold

storages particularly in the Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) Details of fish production and its growth in the Country

including Maharashtra during the last three years are as below:

(Quantity in Thousand Metric Tonne)

Year Fish production from the
Country Maharashtra

Quantity Growth rate (%) Quantity Growth rate (%)

2006-07 6869.05 4.52 595.94 2.6

2007-08 7126-96 3.75 556.45 (-)6.7
2008-09 7616.09 6.86 523.10 (-)6.0
2009-10 (Provisional)7851.62 3.09 538.36 2.92

(b) to (d) Yes, Sir. The Government of Maharashtra has submitted
three proposals during last three years for construction of new fishing
harbours in the State. The Ministry of Agriculture had in February, 2008
accorded approval to the proposal for construction of a fishing harbour
in Deogad (Anandwadi) in Sindhudurg District at a cost of Rs 3589 lakh
with 50% Central assistance under the Centrally Sponsored Scheme (CSS).

Besides, the Project Sanctioning Committee in its meeting held
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on 25th February, 2011 has approved other proposals for construction of
two new fishing harbours with 75% Central assistance under the CSS and

the details are as below:

SI. No. Name of the Fishing District Total project cost
Harbour location (Rs in lakh)

1 Karanja Raigad 6802.00

2 Arnala Thane 6156.00
ToOTAL : 12,958.00

(e) The Ministry of Agriculture under the CSS provides financial
assistance for creation of post harvest including marketing
infrastructure facilities. Besides, National Fisheries Development Board
(NFDB) also provides financial assistance for creation of post harvest

and marketing infrastructure facilities.

Under the CSS, a total of five projects for development of post
harvest infrastructure in Maharashtra at a total cost of Rs 499.46 lakh
have been approved with release of an amount of Rs 157.21 lakh so far.
Besides, NFDB has also accorded approval to a proposal for development of
fish processing facilities in Maharashtra at cost of Rs155.20 lakh and

released the entire project cost.
Drip and Sprinkler irrigation

1740. SHR1 SHADI LAL BATRA: Will the Minister of Agriculture be

pleased to state:

(a) whether Government is aware of the benefits of drip and

sprinkler irrigation;
(b) if so, the details thereof;

(c) the number of States which are using this alternative method of

irrigating crops, particularly in Haryana;

(d) whether Government 1is providing any subsidy or grant for
installation of drip irrigation facilities to prevent water runoff, deep

percolation or evaporation;

(e) if so, the details thereof, State-wise particularly in Haryana;

and
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() whether irrigation scheduling be managed with this system to

meet crops demand and increased yield and quality?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) Yes, Sir. The details of benefits of drip and

sprinkler irrigation are as under:

Better water use efficiency (60-20%)

- Increase in yield (30-100%)

- Better quality of produce

- Saving in Fertilizer usage (40%)

- Saving in weeding cost

- Easy intercultural operations

- Cultivation in saline and undulating land possible
- Better return/income for farm produce (20-40%)

(c) All States including Haryana are using this alternative method

of irrigating crops.

(d) and (e) Yes, Sir. The Government is implementing a Centrally
Sponsored Scheme of “National Mission on Micro Irrigation® (NMMI) in the
country. Under this, subsidy is provided @ 60% of total system cost for
small & marginal farmers and @ 50% for general farmers including 10%
State Government share. The details of subsidy provided to different
states including Haryana is given in the Statement (See below). The State
of Haryana is providing additional 30% subsidy i.e. total 90% subsidy for

drip system implementation.
() Yes, Sir.
Statement

Details of subsidy provided since 2005-06 for Micro Irrigation

State Subsidy provided
1 2

Andhra Pradesh 79434.68
Bihar 2482.10
Chhattisgarh 6541.70
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Delhi 15.71
Goa 48.83
Gujarat 34233.39
Haryana 3367.05
Jharkhand 229.92
Karnataka 35859.32
Kerala 3836.30
Madhya Pradesh 17766.95
Maharashtra 68957.12
Orissa 2039.00
Punjab 3420.10
Rajasthan 24647 .96
Tamil Nadu 13191.60
Uttar Pradesh 2204.04
West Bengal 195.67
GRAND TOTAL : 298471.44

Rejuvenation of agriculture sector

1741. DR. GYAN PRAKASH PILANIA: Will the Minister of AGRICULTURE

be pleased to state:

(a) the allocation, release and utilization of funds under Rashtriya

Krishi Vikas Yojana (RKVY) till date, State-wise;

(b) whether RKVY aims at achievement of 4 per cent annual growth in

the agriculture sector during the Eleventh Five Year Plan period;
(c) if so, the achievements thereof, year-wise and State-wise;

(d) allocation to agriculture and allied sector as percentage of

total State/Central Plan Expenditure till date, year-wise and State-wise;
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(e) whether Central and State Governments have been able to

rejuvenate the agricultural sector as envisaged by RKVY; and
() if so, the outcome thereof, Statewise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) Status of allocation and release of funds to the States and
expenditure reported by the States under Rashtriya Krishi Vikas Yojana
(RKVY) for the years 2007-08 to 2010-11 as on 10.3.2011, State-wise and

year wise is given in the Statement-1 (See below).

(b) 11th Plan envisaged 4% growth in agriculture and allied sector,
which is to be achieved by implementing a number of developmental schemes
including RKVY. RKVY aims at contributing to achievement of 4% growth in

agriculture and allied sector.

(c) States have reported approval of a total of 3998 projects of an
amount of Rs.17938.15 crore under RKVY as on 10.3.2011. State-wise, year-
wise number of total projects approved are given in the Statement-I11 (See
below).

(d) State-wise allocation to agriculture and allied sector by the
States and its percentage to the total State Plan Expenditure year/wise

since 2006-07 is given in the Statement-111 (See below).

(e) and (f) States have stepped up allocation to agriculture, and
allied sector which has gone up from 5.11 % of total State Plan
Expenditure in 2006-07 to 6.29% in 2009-10 (RE/Approved). States have
taken up projects under RKVY in crops, horticulture, organic farming,
agriculture/farm mechanization, micro/minor irrigation, watershed
development, agriculture marketing and storage, seed farms and
soil/fertilizer testing laboratories, animal husbandry, dairy
development, fisheries, extension and research, etc. Projects have also
been taken up for investments in critical infrastructure such as seed
farms, soil and fertilizer testing laboratories across the States. With
these investments agriculture and allied sector is indeed getting

rejuvenated.
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Details of allocation and

Statement-1

release of funds to states under RKVY for 2007-08 to 2010-11

SI. Name of the 2007-08 2008-09 2009-10 2010-11

No. State/UT Alloca- Release Expen- Alloca- Release Expen- Alloca- Release Expen- Alloca- Release* Expen-
tion diture tion diture tion diture tion diture*

1 2 3 4 5 6 7 8 9 10 11 12 13 14

1 Andhra Pradesh 93.13 61.08 61.08 316.57 297.17 297.17 410.00 410.00 410.00 393.45" 432.29 256.83

2 Arunachal Pradesh 2.85 1.90 1.90 6.88 0.00 0.00 16.10 15.98 15.98 39.08" 24.43

3 Assam 23.77 0.00 142.62 144.12 142.62 79.86 79.86 79.86 256.87 156.17

4 Bihar 64.02 57.77 56.16 148.54 148.54 148.54 110.79 110.79 108.29 380.94 415.10 177.63

5 Chhattisgarh 60.54 52.96 52.96 116.48 117.45 117.45 131.78 136.64 136.14 461.00 503.44 147.30

6 Goa 2.29 1.70 0.74 6.91 0.00 0.00 11.87 0.00 11.31 7.07

7 Gujarat 53.71 49.81 47.61 243.39 243.39 243.39 386.19 386.19 386.19 353.45 388.63 291.00

8 Haryana 23.12 21.52 21.52 74.00 39.50 39.49 112.77 112.77 107.43 204.74 226.80 68.04

9 Himachal Pradesh 17.39 16.17 16.08 15.11 15.11 14.86 33.02 33.03 32.82 94.85 94 .85 39.31

10 Jammu & Kashmir 6.85 0.00 16.17 1.20 1.18 42.05 42.85 33.60 162.16 96.42 12.30

11 Jharkhand 61.66 55.68 50.07 58.62 29.31 25.56 70.13 70.13 60.98 160.96 96.90 22.41

12 Karnataka 171.97 154.30 154.30 316.57 314.14 314.14 410.00 410.00 410.00 284.03 284.03 79.00

13 Kerala 61.41 55.40 54.32 60.11 30.06 29.60 110.92 110.92 90.04 192.35 120.22 63.12
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

14 Madhya Pradesh 110.01 101.62 71.43 146.05 146.05 138.84 247.44 247.44 166.89 589.09 559.18 164.57

15 Maharashtra 142.20 128.20 127.10 269.63 261.77 236.07 407.24 404.39 214.46 653.00 653.00 306.01
16  Manipur 1.35 0.00 4.14 0.90 0.90 5.86 5.86 2.86 24.81 15.50 6.20

17  Meghalaya 7.00 6.37 6.37 13.53 6.77 6.77 24.68 24.68 24.68 46.12 46.12

18 Mizoram 1.05 0.00 4.29 0.80 0.00 4.15 0.00 7.49 0.94

19 Nagaland 9.45 3.19 3.19 13.89 6.95 6.95 20.38 20.38 15.28 13.24 8.28

20 Orissa 46.59 39.30 38.05 115.44 115.44 114.85 121.49 121.49 110.19 274.40 274.40 131.20
21  Punjab 39.85 36.05 36.05 87.52 87.52 87.24 43.23 43.23 36.33 179.12 179.12 28.04
22 Rajasthan 71.68 55.76 55.76 233.75 233.76 233.76 186.12 186.12 186.12 572.47 572.47 337.81
23  Sikkim 2.77 2.77 2.77 11.37 5.68 5.68 15.29 15.29 9.13 6.56 6.56 1.64

24  Tamil Nadu 188.21 153.60 153.60 140.38 140.38 140.38 127.90 127.90 114.63 225.71 250.03 84.61
25 Tripura 4.69 4.16 4.16 34.02 16.08 16.08 31.28 31.28 29.19 116.86 175.92 21.91

26 Uttar Pradesh 116.15 103.90 103.90 316.57 316.57 316.57 390.97 390.97 390.97 635.92 635.92 220.75

27 Uttarakhand 30.54 28.25 24.54 20.60 10.30 10.29 71.36 71.46 26.16 2.61 0.33
28 West Bengal 60.87 54.93 54.93 147.38 147.38 147.38 147.38 147.38 135.69 476.15 335.98
Total States 1475.12 1246.39 1198.59 3080.53 2876.34 2835.76 3770.25 3757.03 3333.91 6662.00- 6560.10 2459.68

* This includes 3 new sub-Schemes of RKVY viz. (i) Extending Green Revolution to Eastern India (ii) Special Initiative for Pulses &
Oilseeds in Dryland Areas & (iii) Saffron Mission in Jammu & Kashmir.

* Allocation of Rs. 35.00 crore Green Revaludation in Eastern India for Assam, Rs. 39.44 crore for saffron Mission for J & K & increased

allocation of Rs. 82.26 crore in respect of Andhra Pradesh is to be met from savings from overall allocation of Rs. 6755.00 crore.
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Statement-11
State wise Number of Projects under RKVY for 2007-08 to 2010-11

Unit in numbers

SI. No State Name 2007-08 2008-09 2009-10 2010-11 Total
1 2 3 4 5 6 7

1. Andhra Pradesh 9 49 56 63 177
2. Arunachal Pradesh 0 0 37 37 74

3. Assam 0 38 26 28 92

4. Bihar 31 52 46 55 184
5. Chhattisgarh 48 64 56 77 245
6. Goa 12 0 2 7 21

7. Gujarat 12 65 88 124 289
8. Haryana 6 22 28 47 103
9. Himachal Pradesh 15 20 35 70 140
10. Jammu & Kashmir 0 0 52 101 153
11. Jharkhand 14 38 12 36 100
12. Karnataka 9 25 38 51 123
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1 2 3 4 5 6 7
13. Kerala 104 96 278 74 552
14. Madhya Pradesh 38 71 32 55 196
15. Maharashtra 5 15 13 42 75
16. Manipur 0 0 5 7 12
17. Meghalaya 10 7 4 15 36
18. Mizoram 0 0 0 0 0
19. Nagaland 0 13 0 20 33
20. Orissa 12 55 29 103 199
21. Punjab 19 27 15 48 109
22. Rajasthan 22 55 44 163 284
23. Sikkim 1 7 12 9 29
24. Tamil Nadu 31 30 45 49 155
25. Tripura 4 23 28 44 99
26. Uttar Pradesh 9 17 46 63 135
27. Uttarakhand 1 10 11 4 26
28. West Bengal 46 130 80 101 357
Total 458 929 1118 1493 3998
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Statement-111

Statewise allocation to agriculture and allied sector and its percentage to the total State Plan Expenditure

SI. No. States/ UTs Actual Expenditure Actual Expenditure Actual Expenditure
Revised/ Approved
2006-07 2007-08 2008-09 Outlay 2009-10
Agri & Total % alloc. Agri & Total % alloc. Agri & Total % alloc. Agri & Total % alloc.
Allied Plan to Allied Plan to Allied Plan to Allied Plan to
Sector agri & Sector agri & Sector agri & Sector agri &
allied allied allied allied
sector sector sector sector
1 2 3 4 5 6 7 8 9 10 11 12 13 14
1 Andhra Pradesh 840.72 12677.04 6.63 994.04 27170.80 3.66 1003.40 28687.29 3.50 854.86 33211.60 2.57
2 Arunachal Pradesh 80.30 892.13 9.00 89.26 1082.80 8.24 9649 1729.50 5.58 13421 2083.01 6.44
3 Assam 158.06 2757.97 5.73 222.71 3800.00 5.86 381.62 3947.94 9.67 517.54 5920.36 8.74
4 Bihar 273.06 8549.70 3.19 283.74 9592.59 2.96 657.69 11851.46 5.55 765.30 15889.21 432
5 Chhattisgarh 31680 5106.95 6.20 876.24 6414.00 13.66 65544 813737 8.05 2230.02 12277.83 18.16
6 Goa 44.33 1069.96 4.14 54.49 1430.00 3.81 65.34 1570.82 4.16 77.75 2240.00 3.47
7 Gujarat 715.05 14384.45 4.97 925.91 15381.88 6.02 114485 21520.29 532 1359.67 23275.00 5.84
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1 2 3 4 5 6 7 8 9 10 11 12 13 14
8 Haryana 165.57 4232.64 3.91 204.36 5751.18 3.55 309.10 7048.05 439 409.68 10286.44 3.38
9 Himachal Pradesh 199.00 1963.60 10.13 213.75 203589 10.50 248.98 2310.47 10.78 327.72 2700.00 12.14
10 Jammu & Kahsmir 21877 3555.61 6.15 104.12 4850.00 2.15 142.68 4067 .31 331 246.61 5500.00 4.48
11 Jharkhaad 119.70 3808.87 3.14 336.29 5706.35 5.89 283.47 6866.17 4.13 357.00 8200.00 435
12 Karnataka 863.44 18308.68 4.72 141505 17226.91 8.21 1638.43 21990.23 7.45 1805.56 29183.43 6.19
13 Kerala 531.42 5772.34 9.21 53682 8071.35 6.65 575.92 6303.18 9.14 697.30 8860.00 7.87
14 Madhya Pradesh 41952 9531.82 4.40 619.08 12047.44 5.14 807.56 13063.98 6.18 125629 16174.17 7.77
15 Maharashtra 732.27 15681.38 4.67 964.80 19422.00 4.97 1324.84 23632.60 5.61 2589.87 26000.00 9.96
16  Manipur 3562 1129.06 3.15 22.59 1336.50 1.69 3848 1521.50 2.53 5201 1653.36 3.15
17 Meghalaya 63.72 75862 8.40 9807 984.06 9.97 12629 1386.96 9.11 20835 1860.00 1130
18 Mizoram 72.94 727.32 10.03 71.42 767.33 931 79.98 83539 937 74.90 1245.85 6.01
19 Nagaland 78.45 693.29 11.32 88.86 846.95 10.49 101.82 1029.08 939 130.77 1495.08 8.75
20 Orissa 145.33 3630.50 4.00 269.39 6032.81 4.47 415.14 7358.66 5.64 459.11 8378.51 5.48
21  Punjab 142.99 5751.83 2.49 142.64 4986.14 2.86 165.25 6837.58 2.42 243.77 8535.00 2.86
22 Rajasthan 31740 8969.31 3.54 449.96 13794.69 3.26 60471 14755.56 4.10 760.45 1838045 4.14
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23  Sikkim 25.06 460.03 5.45 50.77 695.42 7.30 71.00 901.23 7.88 72.00 1045.00 6.89
24 Tamil Nadu 840.72 12677.04 6.63 1307.65 1613035 8.11 1307.65 1613035 8.11 1335.41 17372..10 7.69
25 Tripura 57.51 891.61 6.45 96.69 1061.65 9.11 12971 1415.59 9.16 243.67 1680,00 14.50
26 Uttar Pradesh 1151.20 20096.90 5.73 1805.89 25001.66 7.22 213075 33578.44 635 2280.75 38609.03 5.91
27  Uttarakhand 333.22 3250.09 10.25 444.60 3944.88 11.27 458.52 3653.56 12.55 324.13 5742..25 5.64
28 West Bengal 160.90 6935.49 23.2 257.50 901971 2.85 364.45 10396.90 3.51 459.66 14069.57 3.27
Total (States) 9103.06 174264.23 5.22 12946.69 224585.34 5.76 15329.56 262527.46 5.84 20274.36 321867.25 630
1 A.&.N Islands 29.48 53009 5.56 3226 1142.30 2.82 40.00 830.92 4.81 54.96 87683  6.27
2 Chandigarh 5.91 249.23 237 828 317.16 2.61 16.48 472.05 3.49 6.52 44270  1.47
3 Dadra & Nagar.Haveli7.62 70.42 10.82 765 99.98 7.65 802 110.99 7.23 8.54 153.68 5.56
4 Daman & Diu 3.02 64.11 4.71 1.83 87.74 2.09 2.87 104.95 2.73 533 165.12 3.23
5 Delhi 20.00 5083.70 039 14.97 9000.00 0.17 0.00 0.00
6 Lakshadweep 12.82 206.77 6.20 3288 222.11 14.80 17.69 253.54 6.98 20.34 28557 7.12
7 Puducherry 88.05 1036.52 8.49 69.84 1455.00 4.80 78.96 1060.76 7.44 107.64 1745.64 6.17
Total (UTs.) 166.90 7240.84 2J0 167.71 12324.29 136 164.02 2833.21 5.79 203.33 3669.54 5.54
Distt. Agri. Plans+NIRD
Grand Total 9269.96 181505.07 5.11 13114.40 236909.63 534 15493.58 265360.67 5.84 20477.69 325536.79 6.29
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Fishing facilities in Andaman and Nicobar Islands

1742. SHRI AVINASH RAl KHANNA: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether fishing is done in deep waters in the Andaman and
Nicobar Islands and that the fishing facilities like sophisticated boats,

cold storage, processing and export have been provided;
(b) if so, the details thereof;

(c) whether it is a fact that the fish die due to old age and not by
fishing by the fisherman; and

(d) the steps Government is taking to promote dairy farming in this
Island?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) and (b) Yes, Sir. Presently 63 mechanized fishing boats are
deployed for fishing in Andaman and Nicobar Islands waters. In addition,
13 ice plants of 188 tonnes capacity per day and 8 cold storages of 290
tonnes capacity are available in the Andaman & Nicobar Islands. A
provision of Rs. 479 lakh has been kept for the creation of fisheries
infrastructure facilities under Union Territory Plan schemes during the
11th Five Year Plan. Fish catch are also transported to mainland either

for domestic consumption or for export.

(c) Death of fish due to natural mortality 1is a biological

phenomenon.

(d) Existing non-descript cattle and buffaloes are being improved
through Frozen Semen Technology using superior quality frozen semen of
Jersey and Holstein-Friesian breeds of cows and Murrah buffaloes in
Andaman and Nicobar Islands. Programmes for production of improved
variety of fodder crops and grasses are also being implemented. The
artificial insemination services and health coverage to cattle are being
provided free of cost. In addition, training programmes on Dairy farming,
clean milk production etc. are being undertaken. The Government of India
has also provided assistance to the tune of Rs. 221.91 lakh under the

Centrally Sponsored Scheme, Intensive Dairy Development Programme.
Development of agricultural machineries by ICAR

1743. SHRI MOINUL HASSAN: Will the Minister of AGRICULTURE be

pleased to state:
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(a) whether there is a shortage of agricultural machineries like
sugar-cane harvesters, cotton pickers and paddy transplanters which are

currently imported in the open market;
(b) if so, the details thereof; and

(c) whether |Indian Council of Agricultural Research (ICAR) has
succeeded in developing and customizing new products in the field of farm

implements?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) Ministry of Agriculture is not aware of any empirical
evidences or reports that indicate a general shortage of agricultural
machineries and equipment in Indian market. Many variants of farm
equipments including Paddy Transplanters are now being manufactured in

India and they are widely available in the market.

However, a few sophisticated, high value and special purpose
agricultural machineries like sugarcane harvesters, cotton pickers etc.

are currently imported on demand for deployment in specific areas.

(c) Indian Council of Agricultural Research (ICAR) through its All
India Coordinated Project on Farm Implements and Machinery (AICPFIM) have
already developed and customized various agricultural equipments and farm
implements that are suitable to the needs of various agro-climatic
regions of the country. Most notable among them are precision pneumatic
seeder, raised bed planter, multi-crop thresher, self-propelled

harvester, straw reaper, straw bailer, tree climber etc.
Modified National Agricultrual Insurance Scheme

1744. SHRI MOINUL HASSAN: Will the Minister of AGRICULTURE be

pleased to state:
(a) the details of the National Agricultural Insurance Scheme;

(b) the recommendations of the Joint Group constituted by the
Department of Agriculture and Cooperation to review and bring

improvements in the Existing Crop Insurance Scheme;

(c) the details of the Modified National Agricultural Insurance

Scheme; and
(d) the time-frame by when this scheme will be operational?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
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YADAV): (@) With a view to provide financial support to the farmers in

the event of crop failure due to natural

199



calamities, National Agricultural Insurance Scheme (NAIS), is operational
in the country since Rabi 1999-2000. NAIS is area yield based scheme and
covers all food crops (cereals, millets & pulses), oilseeds and annual
commercial/horticultural crops, in respect of which past yield data is
available for adequate number of years. The scheme provides comprehensive

risk insurance to cover yield losses due to non-preventable risks.

(b) The Jdoint Group constituted by Department of Agriculture &
Cooperation to review and bring improvements in the existing Crop
Insurance Schemes, made important recommendations regarding reduction in
unit area of insurance, more precise calculation of threshold yield,
higher indemnity levels, coverage of pre-sowing/planting risks, post-
harvest losses, on account payment of claims, individual assessment of
claims for specified localized calamities, upfront premium subsidy by the

Government and settlement of all the claims by insurance companies etc.

(c) and (d) The Modified NAIS has been approved by Government of
India for implementation on pilot basis in 50 districts from Rabi 2010-
11. Salient features of Modified NAIS are - (i) actuarial premium with
subsidy in premium ranging 40% to 75% to farmers (ii) Unit area of
insurance reduced to village panchayat level for major crops (iii)
coverage of prevented sowing/planting risk (iv) coverage of post harvest
losses due to cyclone in coastal areas (v) on account payment up to 25%
of likely claims as immediate relief (vi) more proficient basis for
calculation of threshold yield (vii) minimum indemnity level of 70%
instead of 60% etc.

Employment opportunity in agriculture sector

t1745. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether it is a fact that the opportunities of employment have
decreased in agriculture sector across the country especially in Himachal

Pradesh during the last three years;
(b) 1if so, the reasons therefor; and

(c) the details of the funds allocated by the Central Government
under Swarn Jayanti Gram Swarojgar Yojana, Jawahar Rojgar Smridhi Yojana
and Employment Assurance Scheme for increasing employment opportunities
in rural areas of Himachal Pradesh during the last three years and the

expenditure incurred?
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tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) The data on total employment come from the results of
the quinguennial surveys conducted by the NSSO of which the last survey
was for 2004-05. The latest quinquennial survey (NSSO) conducted in 2009-

10, the results of which are not yet finalised.

However, the data from Mahatma Gandhi National Rural Employment
Guarantee Programme (MNREGA) which is major employment generation scheme
in Rural area shows increased employment during the last three years.
Details for major states are given in the Statement (See below). Details
of employment generated under MNREGA for Himachal Pradesh are given

below:

Employment generated under Mahatma Gandhi National Rural Employment

Guarantee Programme (MNREGA) in Himachal Pradesh

2007-08 2008-09 2009-10

Employment 97.53 205.00 284 .95
Person days
(in lakhs)

Source: Ministry of Rural Development

(c) Jawahar Rojgar Samaridhi Yojana and Employment Assurance Scheme

have been merged into MNREGA with effect from February, 2006.

The allocation by Central Government and expenditure incurred under
Swarn Jayanti Gram Swarozgar Yojana, (SGSY), and MNREGA Scheme for

Himachal Pradesh are given below:
Central Allocation and Expenditure of MNREGA and SGSY in Himachal Pradesh

(Rs. in lakh)

Scheme 2007-08 2008-09
2009-10

Central Expenditure Central Expenditure Central

Expenditure

allocation allocation allocation
MNREGA 12754 10292 40940 33228 37512 55656
SGSY 8.38 8.55 9.89 13.25 10.70 14.67

Source: Ministry of Rural Development
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Statement

Employment generated under Mahatma Gandhi National Rural
Employment Guarantee Act(MNREGA)

State 2007-08 2008-09 2009-10
Employment Employment Employment
Generated in Generated in Generated in
Lakh person days Lakh person days Lakh person days

1 2 3 4
Andhra Pradesh 2191.34 2735.00 4044.30
Arunachal Pradesh 2.79 26.00 22.34
Assam 487.61 751.00 735.19
Bihar 654.26 992.00 1136.89
Chhattisgarh 1316.1 1243.00 1041.55
Goa 0 0.00 2.71
Gujarat 90.06 213.00 585.11
Haryana 35.76 69.00 59.02
Himachal Pradesh 97.53 205.00 284.95
Jammu & Kashmir 36.81 79.00 127.75
Jharkhand 747 .57 750.00 842 _47
Karnataka 197.78 288.00 2001.63
Kerala 60.74 154.00 318.69
Madhya Pradesh 2753.03 2947 .00 2623.15
Maharashtra 184.86 420.00 274.33
Manipur 48.31 286.00 306.18
Meghalaya 40.84 86.00 147.99
Mizoram 33.55 126.00 170.35
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1 2 3 4

Nagaland 24.31 203.00 272.07
Orissa 405.22 404.00 551.61
Panjab 19.15 40.00 76.54
Rajasthan 1678.38 4830.00 4460.98
Sikkim 8.6 26.00 43.28
Tamil Nadu 645.23 1204.00 2390.75
Tripura 181.05 351.00 458.25
Uttar Pradesh 1354.9 2278.00 3562.98
Uttarakhand 80.34 104.00 182.38
West Bengal 968.8 787 .00 1542 .60
A&N Islands 0 1.00 5.82
D & N Haveli 0 0.00 0.70
Daman & Diu 0 0.00 0.00
Lakshadweep 0 2.00 1.41
Puducherry 0 0.00 0.00
GRAND TOTAL 14344 .92 21600 28273.97

Source: Ministry of Rural Development
Ban on Endosulfan

1746. SHRI T.K. RANGARAJAN: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether pesticide Endosulfan probed to be causing health hazards

to humans and animals;
(b) whether State Governments imposed ban on use of this pesticide;
(c) if so, the names of the States that have banned Endosulfan;

(d) whether it is a fact that the pesticide comes under a world-wide

ban under the Stockholm Convention;

(e) if so, whether the use of Endosulfan be banned nation-wide in

the country; and
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() if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) to (c) Several committees have reviewed effect of Endosulfan
on human health and environment in Kasargod district of Kerala against
the backdrop of its aerial spraying on cashew plantations. Endosulfan was
last reviewed by Dr. C.D. Mayee Committee in 2004 which concluded that
its use was not clearly linked to the alleged health problems in Kasargod
district of Kerala. Based on these reviews, use of Endosulfan is
continued in the country except in Kerala where its use has been kept on
hold vide notification dated 31.10.2006. State Government of Karnataka
has informed that it has decided to ban the use of Endosulfan initially
for a period of 60 days as per the provisions of the section
27 (1) of Insecticides Act, 1968.

(d) Persistent Organic Pollutant Review Committee (POPRC) of the
Stockholm Convention has recommended listing of Endosulfan in Annex A of

the Convention for prohibiting its production and use.

(e) and (f) The Indian Council of Medical Research (ICMR) under
Ministry of Health and Family Welfare has constituted a committee under
the Chairmanship of Director General, ICMR to examine the report by
National Institute of Occupational Health, Ahmedabad on "Health Effects
of Endosulfan in Kasargod district"” submitted to National Human Rights
Commission in 2002. A fresh view on Endosulfan is possible based on
inputs from the Committee constituted by ICMR.

Providing of facilities to farmers

t1747. SHR1 PARSHOTTAM KHODABHAI RUPALA: Will the Minister of

Agriculture be pleased to state:

(a) whether Government is aware that huge shortage of agriculture
labourers has been felt iIn many States including Gujarat as a result of

which farmers are facing lot of problems;

(b) whether Government 1is considering to provide the Tfacility of
modern equipments in addition to tractors so that the above said problem

can be resolved; and

(c) the concrete steps taken by the Government for machanisation of

agriculture with modern equipments in addition to tractors?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
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YADAV): (@) There are instances in some states including Gujarat, when
farmers have faced difficulties in carrying out farm operations on time

due to inadequate availability of agricultural labour.

toriginal notice of the question was received in Hindi.
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In an effort to reduce dependency on farm labour,

(b) and (c):
Ministry of Agriculture is promoting; farm mechanization through various

central sector schemes. In these schemes, financial assistance is

provided to the farmers in the form of subsidy for procurement of various

agriculture machinery and equipments including tractors.

A list of these equipments alongwith the names of the respective
scheme is given in the Statement (See below). The assistance is currently

being provided through State Governments.

Further, under a separate central sector scheme 'Promotion &

Strengthening of Agriculture Mechanization through Training, Testing &

Demonstration™, the Ministry is also organizing training and

demonstrations of newly developed, improved and modern agricultural

equipments among the farmers for creating awareness, for popularisation
induction of new technology

and for subsequent in the agricultural

and demonstrations are currently

Vigyan Kendras (KVK),

production system. These training

organized by various ICAR Institutions, Krishi

State Governments and State Agricultural Universities (SAUs).

Statement

List of Agriculture Machinery and Equipment eligible for

financial assistance under different Schemes:

Name of the Scheme

Macro Management of
Agriculture (MMA)

National Food Security National Horticulture

Mission (NFSM)

Mission (NHM)

2

3

Tractor up to 40 HP

rotavator/

Power tillers

with

Combine harvesters

Rotavator

Power weeder

Seed drill (animal/

tractoro perated)
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Power machine( up to
20 BHP) with

equipment

Power machine 20 BHP

& above including

accessories/equipment

Power operated
machine /tools

including Power saw



and Plant protection

equipments
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1

2

Self-propelled reaper, Multi crop planter

paddy transplanter and
similar self-propelled
machines

Special Power driven Small farm implements
implements like Potato (Hand Weeders, Wheel

planter, potato digger,
Tiller,

groundnut digger, strip
Furrow

till drill, cleaner-cum-
grader, dryer, mobile
fruit harvester, power
weeder, mini rice mill,
dal mill, zero till seed
drill, raised bed planter,
sugarcane cutter planter,
post hole digger,
rotavator, straw reaper,
reaper-cum-binder,

happy seeder, vegetable
transplanter etc.

Manual operated Irrigation pump

implements

Animal driven implements

Animal driven tool Cono weeder

carrier like Multi tool
carrier and paddy seeder

Power driven equipments
(Tractor / Power tiller
operated) like MB /
Disc plough, harrow,
cultivator, seed cum
fertilizer drill

Power thresher Knapsack sprayers

(all types)

Diesel/Electric pump- pump sets

sets

Cono weeder Sprinkler Sets

Plant protection -
equipments like Manual,
power operated, tractor
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Hoe, Rake, Rotary

Ridger, Marker,

opener etc)

Zero Till Drill



mounted, Aero-blast sprayer
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Seeds Village Scheme

1748. SHRI NATUJI HALAJI THAKOR: Will the Minister of AGRICULTURE

be pleased to state:

(a) whether district-wise proposals for seeds village scheme for the
development of agro-infrastructure under central agro-area scheme has

been received from Government of Gujarat;

(b) if so, whether these proposals have been approved by the

Ministry;

(c) if so, the amount released so far to Government of Gujarat and

other States in this regard; and
(d) if not, by when sanction would be accorded?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) to (d) Yes, Sir. Government of India has received proposals
for Seed village scheme and development of infrastructure under the
Scheme "Development and Strengthening of Infrastructure Facilities for
Production and Distribution of Quality Seeds'”. An amount of Rs. 15062.802
lakhs for seed village programme and Rs.1234 lakhs for creation of seed
infrastructure facilities has been approved and released during 2010-11

and the state-wise details are given in the Statement.
Statement

Details of funds released under Development and Strengthening of
Infrastructure Facilities for Production and Distribution of Quality
Seeds during 2010-11*

Grants-in-aid released (Rs. in lakhs)

S.No. Name of Implementing Agency Seed Village Creation of
Programme Seed Infrastructure

Facilities

1 2 3 4

1 Govt. of Arunachal Pradesh 3.251 -
2 Govt. of Bihar 1171.865 150.000
3 Bihar Rajya Beej Nigam, Bihar 208.400 -
4 Govt. of Himachal Pradesh 449.025 -
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1 2 3 4

5 Govt. of Orissa 517.920 205.000
6 Orissa State Seeds Corpn. Ltd. 232.389 -
7 Govt. of Madhya Pradesh 2973.473 -
8 Rajmata Vijya Raje Scindia, K.V.V. 3.000 -

Gwalior
9 Maharashtra State Seed Corpn. 761.240 -
10 Punjab State Seeds Corpn. Ltd. 546.540 -
11 Govt. of Jammu & Kashmir 180.890 -
12 Govt. of Tamil Nadu 2639.000 -
13 Govt. of Chhattisgarh 708.377 301.500
14 Govt. of Gujarat 210.000 -
15 Sardarkrushinagar Dantiwada Agri. Uni.13.135 -
16 Junagadh Agri. Uni., Junagadh (GUJ) 22.050 -
17 Navsari Agricultural University, Gujarat9.267 -
18 Anand Agricultural University, Gujarat - 100.000
19 Gujarat State Speds Corpn. 1809.760 -
20 Govt. of U.P. 179.700 -
21 Banaras Hindu University 127.325 -
22 Govt. of Uttrakhand 994.014 -
23 Govt. of Rajasthan - 47.500
(Deptt. of Animal Husbandry)

24 Govt. of Meghalaya 36.990 50.000
25 Haryana Seeds Development Corpn. - 125.000
26 Govt. of Manipur 506.730 -
27 Govt. of Nagaland 43.167 30.000
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1 2 3 4

28 Karnataka State Seeds Corporation 283.500 -
29 University of Agri. Science, Bangalore277.428 75.000

30 University of Agri. Science, Raichurl21.170 -

31 Birds, KVK, Tukkanati 32.191 -
32 Indian Agriculture Res. Institute, Karnal0.701 -
33 Govt. of Pondicherry 0.300 -
34 State Farm Corporation of India - 150.000

TOTAL 15062 .802 1234.000

* As on 7-3-2011
Revival of Ramagundam fertilizer corporation

1749. SHRIMATI GUNDU SUDHARANI: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the reasons that inspite of Special Committee submitting its
report Tfor revival of Ramagundam Fertilizer Corporation in 2010,

Government has not taken any step for its revival;

(b) whether it is a fact that Government of Andhra Pradesh has also

agreed to waive off loans; and
(c) if so, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) The Government has decided to explore the
feasibility of revival of the closed public sector units of Fertilizer
Corporation India Ltd. (FCIL) including the Ramagundam unit. An Empowered
Committee of Secretaries (ECOS) has been constituted with the mandate to
evaluate all investment options for revival of the closed units of FCIL
and to make suitable recommendations for consideration of the Government.
ECOS has considered various possible investment options for revival of
each of the closed units and have finalized its recommendations. Based on
the recommendations of the ECOS, a Draft Cabinet note has been finalized

and circulated for inter-ministerial comments.
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(b) and (c) No loans have been taken from the Government of Andhra
Pradesh. However, the Government of Andhra Pradesh has given a Letter of

Comfort for their support for the revival of Ramagundam Unit of FCIL.
FDI in pharmaceutical sector

1750. DR. T. SUBBARAMI REDDY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government intends to take a call on slashing the
Foreign Direct Investment (FDI) limit in the pharmaceutical sector in

order to bring down the prices of drugs, particularly essential drugs;
(b) if so, the details thereof;

(c) whether foreign drug firms are pressurising Government to resist
this move as it would Jlower their prospects for mergers and

acquisitions(M&A); and

(d) if so, the response of Government in this regard to bring down

the prices of essential drugs?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI1 SRIKANT JENA): (@) to (d) The recent takeovers of Indian companies
by MNCs could increase the possibility of other takeovers of Indian
companies which would have impact on the Indian health care scenario as
well as on pricing and availability of medicines in India. As such an
appropriate assessment requires to be made. The Department of
Pharmaceuticals have requested the Department of Commerce to conduct a
study on the recent takeovers of Indian companies by the MNCs.
Thereafter, the recommendation could be placed before the Economic

Advisory Council to the Prime Minister and/or the Competent Authority.
Release of subsidy to FACT

1751. SHRI P. RAJEEVE: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Fertilizers and Chemicals Travancore
(FACT) Ltd. is facing serious financial problems due to the non-release

of subsidies;
(b) if so, the reasons therefor; and
(c) whether Government has any plan to release the subsidy?

THE MINISTER OF STATE IN MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
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SRIKANT JENA): (a) No Sir, Fertilizers and Chemicals Travancore (FACT) is

not facing serious financial problems due to non release of subsidies.
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(b) and (c) In view of (a) above, the question does not arise.
Subsidy to Fertilizer Trade Association etc.

1752. DR. JANARDHAN WAGHMARE: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the details of assistance, subsidies or grants, etc., given to
fertilizer trade associations, consultants etc. for seminars, workshops,
exhibitions, year-wise during the last three years along with the

purposes of giving it;

(b) whether Government has conducted any post audit on such expenses

to justify that the tax payers money has been used judiciously;
(c) if so, the details thereof; and
(d) 1if not, the reasons therefore?

THE MINISTER OF STATE IN MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) An amount of Rs.5,00,000/- (Rupees five lakh only) has
been released to Government of Nagaland during the year 2010-11 towards
financial support for organizing the Second North East Agri Expo held on

15-19th Dec 2010.
() No.

(c) and (d) Office of the Comptroller and Auditor General of India

will conduct audit.
New investment policy for fertilizer sector

1753. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the new investment policy for the fertilizer sector has

been implemented in the country particularly in the State of Gujarat;

(b) if so, whether fertilizer sector has responded positively

towards the new policy;

(c) if so, the names of the fertilizer units which have revamp their

units including GNFC, Bharuch and GSFC, Vadodara, so far;

(d) whether some of the units have asked Government for assured
availability of gas for their plants of GNFC, KRIBHCO, IFFCO; and
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(e) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (a) to (e) The Government has notified on 4th September
2008 a New Investment policy for urea sector. The policy has been
finalised in consultation with fertilizer industry. The policy is aims at
revamp, expansion, revival of existing urea units and setting up of
Greenfield/Brownfield projects. The fertilizer Industry has responded
positively towards the New Investment Policy by initiating investment;

decision for revamp of existing capacities. The Tfertilizer units like

IFFCO-Aonla - I & 11, IFFCO-Phulpur - I & 11, Chambal Fertilizers and
Chemicals Limited (CFCL) -Gadepan - 1&11, Nagarjuna Fertilizers and
Chemicals Limited (NFCL) - Kakinada -1 & Il and the unit of Tata
Chemicals Limited - Babrala have informed regarding availability of

additional production of urea after revamp. Further, RCF, Thal; KRIBHCO-
Hazira and NFL, Vijaipur have undertaken revamp of their units. The
companies have been regularly requesting the Government for either firm
allocation of gas at predetermined fixed prices from domestic gas sources
or insulate industry from any additional liability arising due to
increase in delivered price of gas by correspondingly increasing the
floor prices in the absence of any commitment on allocation of natural
gas at fixed prices. The constraints indicated are under examination in
the Department of Fertilizers. As regards availability of gas for the
various plants, the Empowered Group of Ministers(EGoM) on gas price and
commercial utilization of gas had decided that the fertilizer sector
would be given the highest priority for allocation of gas. The units
would be supplied natural gas as and when they are ready to utilize the

gas.
Hike in fertilizer subsidy

1754. SHRI T.M. SELVAGANAPATHI: Will the minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether it is a fact that Government had decided to hike the

quantum of subsidy payable to fertilizer companies;

(b) whether it is also a fact that Government desires that the
domestic price of NPK nutrients - Urea, Di-Ammonium Phosphate (DAP) and

MOP are maintained at reasonable levels;

(c) whether it is also a fact that input costs of fertilizer

manufacturing units have gone up due to globalisation; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI
SRIKANT JENA): (@) Department of Fertilizers is presently administering

New Pricing Scheme for Urea, as well
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as Nutrient Based Subsidy Policy in continuation of the erstwhile
concession scheme for decontrolled Phosphatic & Potassic fertilizers with
effect from 1.4.2010 (w.e.f. 1.5.2010 for SSP) 1in order to provide
subsidized fertilizers to the farmers. Subsidy outgo is a function of
international prices/prices of inputs and the MRP. Presently, farmers pay
about 25-40% of the total cost of fertilizers and the balance is provided
as subsidy. Subsidy for urea is as per New Pricing Scheme (NPS-111) and
for P&K as per NBS announced by the Government for 2010-11 and 2011-12.
However, due to increase iIn prices in P& fertilizers, Government 1is
examining the possibility of adjustment in NBS for 2011-12 over the

already announced rates.

(b) Maximum Retail Prices (MRPs) of Urea and P&K fertilizers under
the subsidy schemes have been unchanged since February 2002 to 31st March
2010. Meanwhile, the MRPs of various grades of complex fertilizers were
reduced w.e.f.18th June 2008. While the cost of Tfertilizers and
fertilizer inputs have been increasing every year, due to constant MRP,
the increase in cost has been absorbed by the Government as subsidy.
Generally, the MRPs paid by the farmers for different fertilizers are
only 25% to 40% of the total cost of the fertilizers; the balance being
paid as subsidy to the fertilizer companies. In view of these, with
effect from 1st April 2010, Government has increased the MRP of Urea
marginally by 10% from Rs.4830 per MT to Rs. 5310 per MT. The MRPs of P&K
fertilizers under the NBS Policy have been left open and the same are
announced by the importers/manufacturers. However, the Government fixes
the subsidy on these fertilizers by taking into account the international
prices and the prevailing MRPs in such a manner that it does not affect
the MRPs of the fertilizers adversely. After the introduction of NBS
policy, MRPs of P&K fertilizers announced by the companies increased by
an average of Rs. 30 to Rs.40 per bag (Rs.600 to Rs.800 per MT) only over
MRPs that prevailed as on 31.3.2010. MRP of SSP decreased by Rs. 70 per
bag. However, due to the rising international prices of the fertilizers
and their inputs, the cost of indigenously produced fertilizers has
increased. This has resulted in marginal 1increase in the MRPs of

indigenously produced fertilizers during Rabi 2011-12.

(c) and (d) 90% of the requirement of fertilizers and inputs in India
is met through imports. The price of the fertilizers/intermediates/inputs
of the Phosphatic & Potassic fertilizers in the International market has

increased over a period of time. The rise in the prices of the
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fertilizers /intermediates/inputs of the Phosphatic & Potassic
fertilizers has exercised an impact leading to increase in the cost of
the fertilizers in the country. A statement showing the trend of the
prices of fertilizers/intermediates/inputs of fertilizers is given in the
Statement.

220



Statement

Details of FMB prices of Fertilizers/intermediates/raw materials

Price as per FMB** uUs PMT

Month DAP MOP Urea Phos Acid Ammonias Sulphur Rock Phos Acid Slphuric Acid

C&F US FOB FOB India C&F C&F C&F C&F Europe C&FC&F Brazil
1 2 3 4 5 6 7 8 9 10
2006-07 342.14 171.29 270.29 481.25 304.29 76.37 79.14 450 NA

2007-08

April 505.50 175.00 317.13 566.25 351.88 112.88 79.50 450.50 73.00
May 507.90 185.00 313.50 566.25 317.00 137.80 111.10 530.30 74.00
June 514 .88 185.00 311.25 56625 305.63 152.50 121.50 558.00 76.00
July 528.63 200.00 290.88 566.25 302.13 178.50 121.50 590.00 88.00
August 514.20 209.50 276.30 566.25 272.30 220.60 121.50 590.00 95.00
September 534.62 236.25 311.50 566.25 263.13 236.75 121.50 590.00 100.00
October 564.12 247.50 331.25 566.25 266.75 245.50 121.50 590.00 100.00
November 639.70 255.00 360.00 566.25 287.70 324.60 121.50 590.00 159.00
December 703.66 310.83 405.00 566.25 338.00 415.00 245.00 818.33 200.00
January, 2008 802.00 328.00 401.50 566.25 389.30 561.80 245.00 1437.50 209.00
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February, 2008 922.50 393.13 383.75 566.25 484.75 613.75 245.00 1437.50 215.00

March, 2008 1153.00 434 .37 392.00 566.25-1985 528.00 688.00 245.00 1823.13 215.00
Avg. 2007-08 658.00 263.00 341.00 566.25 342.00 324.00 158.00 833.00 134.00
2008-09
Apr-08 1319.62 515.00 452 .50 1985.00 529.00 697.00 425.00 2102.50 215.00
May-08 1331.87 666.87 628.75 1985.00 533.37 744 .25 433.75 2102.50 235.00
Jun-08 1286.75 812.17 677.50 1985.00 489.75 831.25 460.00 2102.50 295.00
Jul-08 1291.90 725.00 783.00 2200-2310 571.10 846.00 384.00 2448.50 360.00
Aug-08 1268.88 857.50 815.00 2200-2310 720.38 768.75 362.50 2535.00 360.00
Sep-08 1162.75 93375 777.13 2200-2310 834.25 566.25 347.50 2535.00 360.00
Oct-08 985.10 945.50 436.60 1920.00 675.50 202.50 347.50 2125.00 300.00
Nov-08 654.00 917.50 254 38 1700-1920 289.50 64.63 352.50 2125.00 210.00
Dec-08 441.00 917.50 246 38 1200-1920 181.25 58.50 352.50 2125.00 120.00
Jan 2009 372.88 917.50 268.38 760-1200 168.00 57.25 301 00 NM>* 50.00
Feb. 09 405.25 917.50 302.13 760.00 195.50 53.50 NM>* NM>* 50.00
March, 09 414.00 767.50 305.63 650-760 261.00 57.00 NM* NM* 0.00-50.00
Avg. 2008-09 911.17 824 .44 492.62 650-2310 454 .05 412.24 376.63 232.27
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1 2 3 4 5 6 7 8 9 10
2009-10
Apr. 09 374.00 766.43 278.00 630.00 295.50 64.00 133.50* NM>* 10.00-50.01
May-09 347.33 717.50 264.63 630.00 292.25 61.75 154.38 NM* 10.00
Jun-09 332.63 705.63 260.88 490.63 250.88 61.50 183.75 NM>* 8.13
Jul-09 347.90 594 .00 266.10 490.508 227.30 57.00 182.50** NM>* 5.00
Aug.-09 368.25 480.00 272.25 501-506 244 .25 57.00 182.50** NM* FHRH_2-5
Sep. -09 370.88 480.00 257.88 508-530 280.25 65.00 139.38** NM>* FHH-2-5
Oct -09 351.70 471.50 261.50 525-532.50 313.10 65.40 141.00** NM>* FHH-2-5
Nov.-09 347.75 451.25 270.00 525-532.50 335.88 71.63 136.88** NM* 12.50
Dec.-09 407.50 415.00 288.13 525-532.50 330.75 88.38 112%* NM>* 20.00
Jan-10 499.13 381.25 306.88 610-627.50 327.88 139.50 142.50 NM>* 35.38
Feb-10 556.25 360.00 310.00 627.5690 354.13 199.00 142.50 NM* 70-90
Mar-10 546.00 353.75 307.50 690-775 385.38 208.50 142.50 NM>* 70-90
Avg 09-10 404.26 514.69 278.64 480-775 303.13 94.89 149.45
Apr-10 536.60 347.50 285.00 775 398.80 192.10 145.80 140-150
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May-10 528.00 338.75 256.25 775 365.63 159.88 159.00 140-150
Jun-10 510.13 330.00 239.00 775 349.13 116.00 159.00 132.38
Jul-10 508.60 330.00 261.90 780 336.10 93.40 160.40 94.50
Aug-10 547.38 330.00 285.00 780 346.38 141.13 162.50 94.50
Sep-10 581.90 336.00 316.50 780 375.30 177.30 162.50 121.88
Oct-10 617.38 361.25 343.75 780 411.88 186.88 162.50 134.38
Nov-10 628.75 380.00 380.63 780 431.25 192.75 163.63

Dec-10 637.38 380.63 384.50 780 434.00 189.50 164.88

Jan-11 640.00 382.50 391.00 830 434.13 179.75 167.50

NM No Market ***(-)2 to (+) 5

MP Multiple Prices **Rock70%-72% BPL

* Rock of low grade, 65-66% BPL

DAP- Price as US Gulf with freight as per Thampa - Mundra
MOP-FOB bulk (Std) from Former Soviet Union (FSU) - Spot

NM No market.

* Rock of low grade, 65-66% BPL
Urea - FOB from Arabian Gulf
Ammonia * C&F India

Sulphur - C&F Gran (Spot)

Rock - CSF Contract

P205 - CFR Europe

**EMB - Fertilizer Market Bulletin
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National pharmaceutical policy

t1755. SHRI BALAVANT alias BAL APTE: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the Group of Ministers constituted to consider the draft

national pharmaceutical policy has finalized it;
(b) if so, the details thereof;

(c) whether the control on prices of essential medicines has been

adversely affected due to delay in finalisation of the policy; and
(d) 1if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (a) No, Sir.

(b) In view of reply to (a) above, does not arise.

(c) and (d) Under the provisions of the Drugs (Prices Control) Order,
1995 (DPCO 1995), the prices of 74 bulk drugs included in its First
Schedule and the formulations containing any of these drugs are
controlled. NPPA/Government fixes or revises prices of the Scheduled
drugs/formulations as per the provisions of the DPCO, 1995. No one can
sell any Scheduled drug/formulation at a price higher than the price
fixed by NPPA/Government.

In respect of drugs not covered under the DPCO, 1995 i.e. non-
Scheduled drugs/the manufacturers are at liberty to fix the prices by
themselves without seeking the approval of Government/NPPA. Such prices
are normally fixed depending on the various factors like the cost of bulk
drugs used in the formulation, cost of excipients, cost of Research and
Development, cost of utilities/ packing material, sales promotion costs,
trade margins, quality assurance cost, landed cost of imports etc.
Wherever a price increase beyond 10% per annum (20% before 01.04.2007) is
noticed, the manufacturer is asked to bring down the price voluntarily
failing which, subject to prescribed conditions action is initiated under
paragraph 10(b) of the DPCO, 1995 for fixing the price of the formulation

in public interest. This is an ongoing process.

The National Pharmaceutical Pricing Authority (NPPA) has informed
that as per the Wholesale Price Indices released by the Economic

Adviser®s office of the Ministry of Commerce & Industry,

t Original notice of the question was received in Hindi.
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Government of India, it has been observed that the increase in prices of

medicines has been generally lower than that for all commodities.
Bhopal gas tragedy memorial

t1756. MISS ANUSUIYA CUKEY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Goverment has received a proposal of Rs. 50 crore for
raising a world class Bhopal Gas Tragedy memorial at Union Carbide

premises, Bhopal;
(b) if so, the decision taken thereon by Government; and

(c) if not, by when is proposal would be approved and the likely
time-frame?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): (@) to (c) A proposal for construction of a memorial
at a cost of Rs. 70 crore was received from the State Government of
Madhya Pradesh in December, 2005. The Government of Madhya Pradesh was
advised to approach the Planning Commission directly for funds. The
Planning Commission approved one time Additional Central Assistance of
Rs.10.00 crore to the Government of Madhya Pradesh for this purpose in
the year 2006-07. A proposal for construction of Bhopal memorial with an
estimated expenditure of Rs.116.18 crore was received again from the
Government of Madhya Pradesh in November, 2009. The State Government of
Madhya Pradesh has again been advised to take up the matter directly with

Planning Commission for required funds.
Imposition of fine on companies

t1757. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

pleased to state:

(a) the number of companies which have concealed information to get

licence or did not start service on time;

(b) the names of the companies among them which have been served

notice by the Department of Telecommunications;

t Original notice of the question was received in Hindi.
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(c) the companies which have been Tfined by the Department of
Telecommunications and the companies which have paid amount of fine so

far; and
(d) the reasons for not imposing fine on all the guilty companies?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) to (d) As per the Report
of Comptroller & Auditor General of India (CAG) on "lIssue of Licenses and
Allocation of 2G Spectrum by the Department of Telecommunications",
tabled in the Parliament on 16.11.2010, 85 Licenses out of the 122 new
Unified Access Services (UAS) licenses issued in 2008 were issued to 13
Companies which suppressed facts, disclosed incomplete information and
submitted fictitious document to the DoT and thus used fraudulent means
for getting UAS licenses and thereby access to spectrum. Accordingly, all
the Tfollowing 13 companies have been issued show cause notices for

termination of the 85 UAS licences.

1. M/s Etisalad DB Telecom Private Limited (formerly Swan Telecom
Private Limited)

2. M/s Loop Telecom Limited

3. M/s S. Tel Private Limited

4. M/s Unitech Wireless (Delhi) Private Limited
5. M/s Unitech Wireless (Mumbai) Private Limited
6. M/s Unitech Wireless (Kolkata) Private Limited
7. M/s Unitech Wireless (Tamilnadu) Private Limited
8. M/s Unitech Wireless (North) Private Limited
9. M/s Unitech Wireless (East) Private Limited
10. M/s Unitech Wireless (South) Private Limited
11. M/s Unitech Wireless (West) Private Limited
12. M/s Videocon Telecommunications Limited

13. M/s Allianz Inftatech Private Limited

Further, the Tfollowing 16 companies, who have been granted UAS
Licence in the year 2008, have not met the first year roll out
obligations within stipulated time frame as prescribed in UAS Licence

agreement for many services areas:
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1. M/s Etisalad DB Telcom Private Limited (formerly Swan Telecom Private
Limited)

2. M/s ldea Cellular Limited

3. M/s Loop Telecom Limited

4. M/s S.Tel Private Limited

5. M/s Sistema Shyam Teleservices Limited

6. M/s Spice Communications Limited

7. M/s Unitech Wireless (Delhi) Private Limited
8. M/s Unitech Wireless (Mumbai) Private Limited
9. M/s Unitech Wireless (Kolkata) Private Limited
10. M/s Unitech Wireless (Tamilnadu) Private Limited
11. M/s Unitech Wireless (North) Private Limited
12. M/s Unitech Wireless (East) Private Limited
13. M/s Unitech Wireless (South) Private Limited
14. M/s Unitech Wireless (West) Private Limited
15. M/s Videocon Telecommunications Limited

16. M/s Allianz Infratech Private Limited

Demand notices for imposition of liquidated damages (LD) have been
issued to these licensee companies for license service area where they
have not fulfilled roll out within time limit except to M/s Spice
Communications Limited and to M/s Ildea Cellular Limited in 5 services
areas and the same is also proposed for issue of demand notice for
imposition of LD. Most of the above companies have paid the amount of LD
either in full or the 60% of the LD imposed as per the order of Hon"ble
TDSAT.

Action taken on Sam Pitroda Committee recommendations for BSNL

1758. SHRI D. RAJA:
SHRI M_.P. ACHUTHAN:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

pleased to state:
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(a) whether it is a fact that State-owned Bharat Sanchar Nigam Ltd.

(BSNL) is running at loss at present;
(b) if so, the details thereof;

(c) whether it is a fact that Government had set up a Committee

under Sam Pitroda to fix things and offer solutions; and

(d) if so, the details of the recommendations made by the said
Committee and to what extent they have been accepted and action taken, if

any, thereon?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (&) and (b) As per audited
books of account, BSNL has earned profit since its inception in October
2000 (i.e. 2000-01) up to the financial year 2008-09. However, it has
incurred a loss of 1822.65 crore for the first time during the last

financial year 2009-10.

The amount of net profit/(loss) for the current financial year 2010-

11 would be known only after closure of the annual accounts.

(c) and (d) Yes, Sir. The Government had set up a Committee under Sam
Pitroda to review the functioning of BSNL. The important recommendations

of the Sam Pitroda Committee are as follows:

- Focus on selection of the best professionals from the market at

market rates.
- Appoint an eminent person from the private sector as the Chairman.
- Separate the post of the Managing Director/CEO (from CMD).

- Change the Board composition to seven directors [one internal
(MD/CEO), one non executive chairman, two government nominee and

three external directors].

- Provide three year contracts with specific targets for all key

management team members.

- Establish four independent business units for Fixed access, Mobility,

Enterprise and New businesses.

- Complete ITS absorption process.
- Induct significant young talent in Technology, IT, marketing, sales,
etc.
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Retire or transfer around 100K employees through processes like VRS.
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- Change procurement processes and procedures substantially using tools
such as e-Procurement, vendor vrating, rate running contracts,

schedules, etc.

- Disinvest 30% through Indian strategic investor and at Initial Public
Offering (IPO) to return 10% to the government and use 20% for

employee VRS, expansion and operation.

- Provide 30 million new high speed broadband connections in the next

three years.
- Unbundle local loop for public and private companies.

- Proactively offer sharing of active and passive infrastructure to

other operators.

- Enhance rural communication facilities by connecting 250,000
panchayats.

- Create a separate subsidiary company for tower related
infrastructure.

- Create a separate subsidiary to hold land bank and other real estate
assets.

- Establish a BSNL venture fund to invest and/or acquire small

appropriate technology companies.

The Full Telecom Commission (FTC) deliberated on the recommendations
of the Sam Pitroda Committee on improving the performance of the BSNL in
its meeting held on 7.7.2010. The Telecom Commission decided to
constitute "Internal Committee® under Chairmanship of Member (Services),
Department of Telecom to give 1its recommendations on the report.
Accordingly on 19.08.2010, a Committee under the Chairmanship of Member

(Services) was constituted.

The internal committee submitted its report on 29.10.2010, which was
discussed again in the Full Telecom Commission in its meeting, held on
30.11.2010. FTC has decided the following in the matter:

(i) Taking 30-50 professional from market at market rates changing Board
Constitution or separating Chairman and MD posts may not be feasible
in only one Public Sector Undertaking (PSU) as it may trigger protest

from BSNL and demand for similar treatment by other PSUs.

(ii) This is not the opportune time for listing & disinvestment of BSNL,
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as company is on downward performance path & disinvestment may not
realize true value of the company. In absence of listing, option of
giving stocks as incentive, to key management is not available for

the present.
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(iii) Voluntary Retirement Scheme (VRS) across the board may not be
required; BSNL could examine option of VRS for select categories,

examining financial burden and cost/benefit of the company.

(iv) On adopting Managed capacity or managed services model - Internal

Committee view that the Board of BSNL may take a view is endorsed.

(v) Unbundling of the local loop is a commercial decision, which shall be

decided by BSNL Board after critically examining the issue.

(vi) All other issues are operational and commercial issues of BSNL for

which the Board is competent to take decisions.

The Commission also observed that some of the aboye issues including
items (ii), (iii) and (v) could be revisited if the need arose in the
context of any major policy decisions involving restructuring and

repositioning of BSNL.
Reduction in cultivable land

t1759. SHRI SHIVANAND TIWARI: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether it is a fact that the cultivable land is decreasing due
to expansion in urban limit resulting in increasing inflation due to non-
production of not only foodgrains but also vegetables and fruits upto the

required quantity; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (a) and (b) As per the available estimates, cultivable land has
marginally decreased from 182.74 million hectare in 2005-06 to 182.38
million hectare in 2008-09 across the country, which is mainly due to
diversion of agricultural land for non-agricultural purposes such as
urbanization, roads, industries, housing etc. During the same period,
area under foodgrains has increased from 124.12 million hectare to 124.22
million hectare and fruits and vegetables from 9.94 million hectare to
10.11 million hectare. The production of foodgrains has also increased
from 208.60 million tonnes to 234.47 million tonnes in the corresponding

years.
New Telecom Policy

1760. SHRI RAJEEV CHANDRASEKHAR:
SHRI SABIR ALI:
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Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

pleased to state:

t Original notice of the question was received in Hindi.
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(a) whether it is a fact that Government has decided to replace the

existing Telecom Policy with a new Telecom Policy; and

(b) if so, the details thereof and the present status of the New

Telecom Policy?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) The Department of
Telecommunications has constituted a Committee for making recommendations
on formulation of National Telecom Policy-2011. The Committee will seek
inputs from all concerned while making 1its recommendations. Hon"ble
Minister of Communications & Information Technology is having

consultation with key stake holders in this regard.
Telecom services conforming to global norms

1761. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the cell phone/telecom service providers are conforming
to global norms as per recommendations of the International Commission on

Non-lonizing Radiation Protection (ICNIRP);

(b) if so, whether any defaulting service providers including

BSNL/MTNL have come to the notice of Government; and

(c) the outcome of the studies having been conducted by ICMR and

other medical bodies to examine its linkage?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) Sir, with regard
to radiation from mobile towers and mobile phones, DoT has already
adopted the Electro Magnetic Radiation norms prescribed by International
Commission on Non-lonizing Radiation Protection (ICNIRP). Further, DoT,
vide letter No. 800-15/2010-VAS dated 8th April 2010 has directed all
Cellular Mobile Telephone Service (CMTS) Unified Access Service (UAS)
licensees for compliance of the reference limits/levels prescribed by
ICNIRP by way of self certification of their Base Transmitting Station
(BTS) for meeting the Electro magnetic Field (EMF) radiations norms.

Accordingly, Self certification is to be submitted to respective
Telecom Enforcement Resource & Monitoring (TERM) Cells of DoT. AIl new
BTS sites shall start radiating only after self certificate has been
submitted to relevant TERM Cells.

235



The TERM Cell will test up to 10% of new BTS sites randomly at its
discretion. Additionally, the BTS sites against which there are public
complaints shall also be tested by TERM Cell. The testing shall be done
as per procedures prescribed by Telecom Engineering Centre (TEC) from

time to time.

If a site fails to meet the EMR criterion, a penalty of Rs.5 lakh
shall be levied per BTS per service provider. Service providers must meet
the criterion within one month of the report of TERM cell in such cases,

after which the site will be shut down.

Accordingly, the TERM Cells have carried out the testing of radiation
levels for 1770 BTSs of various mobile operators including BSNL/MTNL and
found that the radiations levels are in compliance of ICNIRP prescribed

levels in all the tested BTSs.

(c) To examine the effect of EMF Radiation from base stations and
mobile phones, DoT has constituted an Inter-ministerial committee
consisting of officers from DoT, Indian Council of Medical Research,
Ministry of Health, Department of Biotechnology and Ministry of

Environment and Forest.

Inter-Ministerial Committee (IMC) in its report has indicated that
most of the laboratory studies were unable to find a direct line between
exposure to radio frequency radiation and health; and the scientific as
yet have not been able to confirm a cause-and -effect relationship
between radio frequency radiation and health. The effect of emission from
cell phone towers is not known yet with certainty. Further, the committee
has also suggested certain safeguards. The IMC report has been placed on

the DoT website for feedback from stakeholders.
Price of spectrum

1762. SHRIMATI KUSUM RAI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether TRAI has submitted its report on 2G spectrum allocation

to the Ministry recently;
(b) if so, the details thereof;

(c) whether TRAI has recommended the Ministry to increase the price

of 2G spectrum at least six-fold of the allocated price;

(d) if so, the reaction of Government thereto;
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(e) whether it has also contradicted the "zero loss theory®™ in 2G

spectrum allocation;
(f) if so, the details thereof; and
(g) the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) to (g) Telecom Regulatory
Authority of India (TRAI) in their letter dated 8th February, 2011 to the
Secretary, DoT has recommended the following estimated price as per the
2010 value of spectrum in 1800MHz band on per MHz basis for a period of

20 years.
(i) Rs. 1769.75 Crores per MHz all India upto 6.2 MHz

(ii) Rs. 4571.87 Crores per MHz all India beyond 6.2 MHz (incremental

spectrum)

Further, TRAl has recommended that the above values given by the
experts be adopted as the best available figure. TRAI also recommended
that the charging of spectrum in the 1800 MHz band beyond 6.2 MHz, on the
basis of these estimated figures, should be unambiguously subject to the
condition that the final price could be suitably modified to reflect the

market price based on the following:

(a) Auction of surplus 2G spectrum in 1800 MHz band if auctioned
within 12 months of the decision by the Government in a given

Licensesd Service Area (LSA).

(b) Otherwise, price in the LSAs where auction was conducted can be
appropriately modified for the LSA where auction 1is not

feasible.

TRAl also recommended that these prices may be made applicable from
1.4.2010, prorated for the remaining validity of the respective licences
while charging for excess spectrum.These recommendations are under

consideration of the Government.
Settlement charges for calls to Middle East countries

1763. SHRI JAl PRAKASH NARAYAN SINGH: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether there is a disparity in settlement charges for calls to

Middle East countries, amongst operators in the country;
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(b) if so, the details thereof;

(c) whether Government is considering a proposal for level playing
field amongst operators, so that, customers are benefited by offering

cheaper call rates to Middle East markets;
(d) if so, the details thereof; and

(e) if not, whether DoT and TRAl have been assigned the task of
intervening in the matter so that there is level playing field amongst
operators, which would bring down the call rates benefiting the

customers?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION  TECHNOLOGY (SHRI  SACHIN PILOT): (@) and (b) Telecom
Regulatory Authority of |India (TRAI) has reported that it has been
brought to its notice that operators in Middle East have unilaterally
raised the settlement rate paid by Indian International Long Distance
Operators (ILDOs) for the traffic from India to those countries. However,
the settlement rates paid by the foreign operators to Indian operators is

low due to intense competition amongst Indian service providers.

(c) and (d) Regulation of tariff for telecom services has been
mandated to TRAIl vide TRAI Act of 1997.

(e) TRAI, in exercise of its powers, has put carriage charges for
International Long Distance calls including International termination
charges (i.e. International settlement) under forbearance. However, in
view of (a) & (b) above, TRAI has sought views of the stakeholders on the

issue.
Telephone circles

1764. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the number of telephone circles functioning in the country and

the area of their jurisdictions;

(b) whether Government is proposing to change the policy as regards

telephone circles; and

(c) the details of the new policy and whether it is a fact that
Government proposes to establish circles both for communications and for

Postal Department, zone-wise to be created under the new policy?
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THE MINISTER OF STATE
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (a) There are 28 territorial

telephone circles

in the country.

IN THE MINISTRY OF COMMUNICATIONS AND

BSNL is providing its services in

following 26 (twenty six) territorial Telephone Circles:

SI. No. Name of the Telecom Area of jurisdiction of Telephone
Circle Circles

1 2 3

1 A & N Circle Andaman & Nicobar islands

2 Andhra Pradesh Andhra Pradesh

3 Assam Assam

4 Bihar Bihar

5 Chhattisgarh Chhattisgarh

6 Gujarat Gujarat, Daman & Diu and Dadra

and Nagar Havelli

7 Haryana Haryana

8 Himachal Pradesh Himachal Pradesh

9 Jharkhand Jharkhand

10 J&K J&K

11 Karnataka Karnataka

12 Kerala Kerala & Lakshadeep

13 Maharashtra Maharashtra & Goa

14 Madhya Pradesh Madhya Pradesh

15 NE-1 Circle, Shillong Meghalaya, Mizoram and Tripura

16 NE-I1 Circle, Dimapur Nagaland, Arunachal Pradesh and

Manipur
17 Orissa Orissa
18 Punjab Punjab & Chandigarh




1 2 3

19 Rajasthan Rajasthan

20 Tamil Nadu Tamil Nadu & Puduchery
21 West Bengal West Bengal & Sikkim

22 UP (East) Eastern districts of UP
23 UP (West) Western districts of UP
24 Uttarakhand Uttrakhand

25 Kolkata Telephones Distt Kolkata

26 Chennai Telephones Distt Chennai

MTNL is providing 1its services 1In remaining Tfollowing two

territorial Telephone Circles:

SI.No. Name of the Telecom Area of jurisdiction of Telephone
Circle Circles
1 Delhi Delhi + Jlocal areass (as per UASC
licence)
2 Mumbai Mumbai
(b) No, Sir.

(c) There is no proposal under consideration for creation of either

new communication circles or postal circles zone wise.
Problems of network in Chhattisgarh

1t1765. SHRI SHREEGOPAL VYAS: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it 1is a fact that telephone and mobile users in
Chhattisgarh face the problems of poor network, poor voice quality, etc.
attributable to common staff in mobile and landline services in the State

and far too less mobile towers against the prescribed number;
(b) if so, the efforts made so far to tackle this problem; and

(c) if not, the future plan thereof?

t Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (c) Telephone and
mobile users of BSNL in Chhattisgarh are, in general, not facing problems
of poor network and poor voice quality. The following steps have been
taken by BSNL to improve the Quality of Services for both landline and

mobile subscribers.

1. The mobile staff and land line staff has been restructured and

separate staff is available for both the services.

2. There are total 1488 Global System for Mobile Communication (GSM)
BASED Base Transceiver Stations (BTSs) working in Chhattisgarh State
as on 31.01.11 and 110 more BTSs are likely to be commissioned by
31st March, 2011.

3. Ensuring close co-ordination with Jlaw enforcement agencies for

minimizing the cases of telephone cable theft.

4. Coordination with agencies like Municipal bodies, PWD, National
Highway Authorities to avoid incidences of cable damages etc. and for

restoration of the same at the earliest.

5. Coordination with State Electricity board to minimize the effect of

the power problem.

6. Coordination with State Government departments for commissioning of
new BTSs and Optical Fibre Cable (OFC) media.

Sharing of messenger services by Blackberry

1766. SHRI R.C. SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government had given January 31 as
deadline to Blackberry to share its messenger services with intelligence

and security services;
(b) if so, the details thereof;

(c) whether Blackberry has finally agreed to share all its services;

and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) VYes, Sir.

Government had given 31st January 2011 as deadline to Blackberry as per
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their own commitment to provide a solution for Lawful Interception of
messenger services 1iIn readable format to Intelligence and Security

Agencies.
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(c) and (d) Research in Motion (RIM), the providers of Blackberry
services, have not yet given the solution for interception of their
Blackberry Enterprise Service (BES). According to RIM they do not possess
any key for this service because communication offered through this
service is dynamically encrypted. However, message in clear text can be
obtained from the Enterprise Email Server, where it is in readable

format.
Complaints received by TRAI against mobile service providers

1767. SHR1 ANIL MADHAV DAVE: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(@) how many complaints have been received by TRAI about private

mobile/cellular service providers in the last three years;
(b) the details thereof, service provider-wise; and
(c) the action taken by TRAI for redressal of such complaints?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) TRAI has received
12826 complaints against Private mobile/cellular service providers as per

details given below:

Sl.No. Service Provider 2007-08 2008-09 2009-10 2010-11 Total

(upto to
31/12/10)
1. M/s Bharti Airtel 725 773 1736 1062 4296
2. M/s Tata Tele. 343 232 678 329 1582
3. M/s Reliance 500 466 1000 685 2651
4. M/s Vodafone 378 477 881 538 2274
5. M/s ldea Cellular 186 129 425 371 1111
6. Others 133 109 370 300 912
TOTAL 2265 2186 5090 3285 12826
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(c) The complaints received in TRAl are forwarded to the concerned

service providers for appropriate action/resolution/redressal.

TRAI calls for the comments of the service providers on certain
complaints. They are also asked to Iinvestigate the complaints under
Regulation 19 of "Telecom Consumer Protection and Redressal of Grievances
Regulations, 2007" in order to find out the root cause of the complaints

and take appropriate action to avoid recurrence of such complaints.
Spectrum policy

1768. SHRI MOHD. ALI KHAN: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether the country needs a better spectrum policy to ensure a

competitive telecom sector;
(b) if so, the steps taken in this direction so far; and
(c) if not, by when steps will be taken to ensure this in future?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) to (c) National Frequency
Allocation Plan (NFAP-2008), a policy document, developed in consultation
with all stake holders i.e Govt. Departments/PSUs/Equipment
manufacturers/Private Operators keeping in view their spectrum
requirement within frame work of Radio Regulation of International
Telecommunication Union (ITU) is in force and catering the needs of all

wireless users. The existing NFAP is under Review/Revision.

It may be mentioned that in pursuance of National Telecom Policy,
1999, the National Frequency Allocation Plan 2000 (NFAP-2000) was evolved
which became a public document. It is reviewed and revised generally in
every two vyears in line with the decisions taken in the World
Radiocommunications Conferences (WRCs) of International Telecommunication
Union (ITU) and also taking in to consideration the requirements of

various stakeholders.
Competitiveness of speed post service

1769. DR. MANOHAR JOSHI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware that private courier services are
providing more prompt services than Speed Post service resulting in

losses to the Department of Posts;
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(b) whether Government has reviewed functioning of Speed Post

service in the country;
(c) if so, the details thereof; and

(d) the steps taken to tone up the functioning of Speed Post

service?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) India Post provides a
number of services to the people of India in the areas of transmission of
mail, small savings, insurance and retail etc. Presence of other private
service providers in these areas including that of mail transmission is a
source of competition to the Department of Posts. This competition
provides the Department of Posts an opportunity as well as impetus to
improve its quality of service in its various areas of operations so as
to meet the expectations of the customer®s and increase its volume of

business.

In the area of mail transmission, Department of Posts has introduced
Speed Post Service to meet the customers need for a faster and time bound

express mail service.

There is no authoritative data available regarding quality of service
of private courier services viz-a-viz Speed Post service. However, Speed
Post service has been able to face the competition and gain the trust and
the confidence of the customers which is reflected in the steady growth
of traffic of Speed Post articles booked as well as revenue generated in
the country over the years. The revenue of Speed Post grew at an annual

rate of 19% in the year 2009-10 over that of last year.

(b) to (d) Yes, Sir. The Department has reviewed the functioning of
Speed Post service in the country and prepared an action plan to tone up
the functioning of Speed Post and has taken a number of steps in this

regard. The details are as under.

- A project for Mail Network Optimization has been initiated in March
2010 in order to tone up the functioning of Speed Post and other mail
services. The objective of this project is to optimize the existing
mail network and effectively monitor the same through Key Performance

Indicators. The Project, inter-alia, involves:
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- Development and deployment of date-based Key Performance
Indicators to measure the service delivery performance of Speeed

Post and other mail services.

- Suitable upgradation of Speed Net, which is the web-based Track
and Trace Software for Speed Post, to measure the Key

Performance Indicators.

- Monitoring and review of quality of Speed Post operations in
twenty eight major cities, that handle majority of the total
speed post traffic in the country, with the help of the Key

Performance Indicators through fortnightly video conferences.

- Technological upgtradation of 74 Speed Post Centres during the

current plan period for improving the efficiency of the operations.

- Establishment of 39 premium Speed Post delivery centres during the

current plan period for improving the quality of delivery.

- Establishment of 25 new Speed Post Centres during the current plan

period.
Coverage of villages with public telephones

1770. DR. MANOHAR JOSHI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that a number of villages in the country

are still without a telephone;
(b) if so, the details of such villages, State-wise;

(c) whether Government has chalked out plans to cover all the

villages in the country with public telephones;

(d) if so, whether any time-frame has been chalked out to complete

this work within a specific period of time; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) and (b) There are some
villages left to be covered with Village Public Telephones (VPTs). As on
31.01.2011, 5,74,673 (96.81% of the 5,93,601 Census 2001 inhabited
revenue villages) VPTs have been provided. The State-wise status of VPTs
as on 31.01.2011 is given in the Statement (See below).
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(c) to (e) Remaining uncovered inhabited villages are to be provided
with VPTs by BSNL up to February 2012 under Tfollowing ongoing USOF

supported schemes:
(i) VPTs under Bharat Nirman

Agreements were signed with M/s BSNL in November 2004 to provide
subsidy support for provision of VPTs in 62302 no. of uncovered villages
in the country excluding those villages having population less than 100,
those lying in deep forests and those affected with insurgency. The
provision of VPTs in these villages has been included as one of
activities under Bharat Nirman Programme. As on 31.01.2011, 61988 i.e.

99.5% VPTs have been provided under this scheme.
(ii) Newly ldentified VPTs

Reconciliation of the VPTs working in the inhabited villages as per
Census 2001 was carried out taking into account the existing VPT and
those provided under Bharat Nirman. All the remaining 62443 inhabited
villages as on 01.10.2007 as per Census 2001 irrespective of criteria of
population, remoteness, accessibility and law and order situations have
been included for provision of VPTs with subsidy support from USO Fund
under this scheme. Agreements in this regard were signed with BSNL on
27.02.2009. As per the terms and conditions of the agreement the VPTs
installed between the periods 01.10.2007 to 26.02.2009 are also eligible
for subsidy support. As on 31.01.2011, 46834 VPTs out of the 62443 i.e.

75% VPTs have been provided under this scheme.
Statement

State-wise details of VPTs provisioned as on 31.01.2011

Name of the State No. of inhabited revenue No. of VPTs

villages as per Census 2001 provided till Jan. 2011

1 2 3
Andaman & Nicobar 501 341
Andhra Pradesh 26613 24608
Assam 25124 24060
Bihar 39032 38900
Jharkhand 29354 28774
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1 2 3
Gujarat 18159 18059
Haryana 6764 6678
Himachal Pradesh 17495 17368
Jammu & Kashmir 6417 6297
Karnataka 27481 27441
Kerala 1372 1372
Madhya Pradesh 52117 51986
Chhattisgarh 19744 18138
Maharashtra 41442 40585
Meghalaya (NE-1) 5782 3782
Mizoram (NE-1) 707 704
Tripura (NE-I1) 858 858
Arunachal Pradesh (NE-11) 3863 1863
Manipur (NE-11) 2315 1263
Nagaland (NE-11) 1278 2083
Orissa 47529 44010
Punjab 12301 12064
Rajasthan 39753 39410
Tamil Nadu (TN Circle) 13837 13834
Chennai Metro 1655 1655
Uttar Pradesh (UP East Circle) 76993 74121
Uttar Pradesh (UP West Circle) 20949 23629
Uttarakhand 15761 15226
West Bengal (WB Circle) 37062 34568
Calcutta Metro 893 567
Sikkim (WB Circle) 450 429
GRAND TOTAL 593601 574673
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Non-compliance of TRAI guidelines regarding new connections

t1771. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) the names of the service provider companies that were fined for

non-compliance of TRAI guidelines regarding new connections;

(b) the percentage of consumers of North-Eastern States that were
affected in the absence of following guidelines consequent upon lapse of

revalidation date;

(c) whether number portability scheme would impact the BSNL most;

and

(d) the time by when video call facility would be available on

mobiles?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (@) Sir, the guidelines
regarding new connections have been issued by DoT. The names of the
service provider companies that have been fined for non-compliance to the

guidelines is as below:

SI.No. Name of the service provider company
1 2

1 Aditya Birla Telecom Ltd.

2 Aircel Cellular Limited

3 Aircel Ltd.

4 Allianz Infratech (P) Ltd.

5 Bharat Sanchar Nigam Ltd.

6 Bharti Airtel Limited

7 Bharti Hexacom Ltd.

8 Dishnet Wireless Ltd.

9 Etisalat DB Telecom Pvt. Ltd.
10 HFCLInfotellLtd.

11 Idea Cellular Ltd.
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12

Loop Mobile (India) Ltd.
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13 Loop Telecom Ltd.

14 Mahanagar Telephone Nigam Ltd.

15 Reliance Communications Ltd.

16 Reliance Telecom Ltd.

17 S Tel Pvt. Ltd.

18 Sistema Shyam TeleServices Ltd.

19 Spice Communications Ltd.

20 Tata Teleservices (Maharashtra) Ltd.
21 Tata Teleservices Ltd.

22* Unitech Wireless (East) Pvt. Ltd.
23* Unitech Wireless (Mumbai) Pvt. Ltd.
24* Unitech Wireless (North) Pvt. Ltd.
25* Unitech Wireless (South) Pvt. Ltd.
26> Unitech Wireless (Tamil Nadu) Pvt. Ltd.
27* Unitech Wireless (West) Pvt. Ltd.
28 Videocon Telecommunications Ltd.

29 Vodafone Essar Cellular Ltd.

30 Vodafone Essar Digilink Ltd.

31 Vodafone Essar East Ltd.

32 Vodafone Essar Gujarat Ltd.

33 Vodafone Essar Ltd.

34 Vodafone Essar Mobile Services Ltd.
35 Vodafone Essar South Ltd.

36 Vodafone Essar Spacetel Ltd.

Note: *As per High court orders these companies have been merged into a single
company namely Unitech Wireless (Tamil Nadu) Pvt. Ltd.. The case is under process in

DoT and the name change is yet to be taken on record.
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(b) The information is being collected.

(c) No, Sir. BSNL is fully geared up and is taking all required
actions for retaining its customers and also for attracting new customers

from the competing networks.

(d) The video call facility is available in 3G services. 3G services
have been launched by BSNL and MTNL about two years back. 3G services

have also been started by various other service providers as detailed

below:
SI1.No. Name of Company Name of Licence Service Areas where 3G
services
has been started
1. Reliance Delhi, J&K, Kolkata, Mumbai, Punjab,
Rajasthan
2. Bharti Airtel Delhi, Karnataka Mumbai , Tamil Nadu
(including
Chennai)
3. Aircel Andhra Pradesh, Assam, Bihar, J&K, Kolkata,
Kerala, Karnataka, North East, Orissa, Tamil
Nadu
(including Chennai), UP (East)
4. Tata Teleservices Gujarat, Haryana, Kerala, Karnataka, Madhya
Pradesh, Maharashtra, Punjab, Rajasthan, UP
(West)
Revision of radiation norms for mobile phone towers
1772. SHRI RAMDAS AGARWAL: Will the Minister of COMMUNICATIONS

AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether out of 4,532 mobile phone towers installed in the
capital 2,517 are illegal and have been set up without requisite

sanction;

(b) whether the Indian Council of Medical Research has reportedly
expressed serious concern over high-level of electro magnetic radiation
emanating from such mobile towers including handsets and has called for
imposing strict restriction on installation of such mobile towers

particularly near high density residential areas, schools, playgrounds
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and hospitals; and

(c) if so, what action Government proposes to take including
consideration for revision of radiation norms so as to suit Indian

conditions and environment?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) Sir, Wireless Planning

and Coordination Wing of
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Department of Telecommunications (DoT) issues siting clearance for
installation of mobile towers for each and every site from the point of
view of interference with other wireless users, aviation hazards and
obstruction to any other existing microwave links. As per siting
clearance issued by DoT, there are no illegal mobile towers in the

capital.

The siting clearance 1is issued without prejudice to applicable
bylaws, rules and regulation of Jlocal bodies such as Municipal
Corporation/Gram Panchayat etc. Accordingly, before installation of
towers, Service Providers are required to obtain necessary clearances
from concerned Municipal Authorities/local bodies wherever required.
Municipal Corporation of Delhi (MCD) has formulated its own policy for
grant of permission for installation of mobile towers stipulating
structural safety norms and levy/fee etc. MCD has reported that out of
5459 mobile phone towers installed under the jurisdiction of MCD, 2717
towers have been erected without permission. New Delhi Municipal Council

(NDMC) has reported that there are no illegal towers in NDMC area.

(b) The studies carried out by Indian Council of Medical Research
(ICMR) could not establish conclusive evidence on the safety or risk of
radio frequency radiation emitted from mobile phones and mobile phone
towers. Further, ICMR has not called for imposing strict restriction on
installation of such mobile towers particularly near high density

residential areas, schools, playgrounds and hospitals.

(c) With regard to radiation from mobile towers and mobile phones,
DoT has already adopted the Electro Magnetic Radiation norms prescribed
by International Commission on Non-lonizing Radiation Protection
(ICNIRP). Further, DoT, vide letter No. 800-15/2010-VAS dated 8th April
2010 has directed all Cellular Mobile Telephone Service (CMTS)/Unified
Access Service (UAS) licensees for compliance of the reference
limits/levels prescribed by ICNIRP by way of self certification of their
Base Transmitting Station (BTS) for meeting the Electro Magnetic Field

(EMF) radiations norms.

Accordingly, Self certification is to be submitted to respective
Telecom Enforcement Resource & Monitoring (TERM) Cells of DOT All new BTS
sites shall start radiating only after self certificate has been
submitted to relevant TERM Cells.

The TERM Cell will test up to 10% of new BTS sites randomly at its
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discretion. Additionally, the BTS sites against which there are public
complaints shall also be tested by TERM Cell. The testing shall be done

as per procedures prescribed by Telecom Engineering Centre (TEC) from
time to time.
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If a site fails to meet the EMR criterion, a penalty of Rs. 5 lakh
shall be levied per BTS per service provider. Service providers must meet
the criterion within one month of the report of TERM cell in such cases,

after which the site will be shut down.

Accordingly, the TERM Cells have carried out the testing of radiation
levels for 1770 BTSs and found that the radiations levels are in

compliance of ICNIRP prescribed levels in all the tested BTSs.

Further, to examine the effect of EMF Radiation from base stations
and mobile phones, DoT has constituted an Inter-ministerial committee
consisting of officers from DoT, Indian Council of Medical Research,
Ministry of Health, Department of Biotechnology and Ministry of

Environment and Forest.

Inter-Ministerial Committee (IMC) in its report has indicated that
most of the laboratory studies were unable to find a direct link between
exposure to radio frequency radiation and health; and the scientific
studies as yet have not been able to confirm a cause-and-effect
relationship between radio frequency radiation and health. The effect of
emission from cell phone towers is not known yet with certainty. Further,
the committee has also suggested certain safeguards. The IMC report has

been placed on the DoT website for feedback from stakeholders.
Selection of WiMax franchisees

1773. SHRI PRAKASH JAVADEKAR: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it 1is a fact that Government is investigating
allegations against BSNL with regard to appointment of franchisees for

WiMax services;
(b) if so, the details thereof; and
(c) the action Government is taking in this regard?

THE MINISTER OF STATE |IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (c) A direct enquiry
is being conducted by Central Vigilance Commission (CvS) on
"irregularities in allotting BSNL"s Worldwide Interoperability for
Microwave Access (WiMAX) franchisee'™. Department of Telecommunications
has also constituted a committee under the chairmanship of Member

(Finance), Telecom Commission for detailed examination of the course of
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actions taken by BSNL while floating tender/Expression of Interest for

short listing of bidders for WiMAX franchisee.
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Protection of sensitive installation from bug "free virus*

1774. SHRI AVTAR SINGH KARIMPURI: Will the Minister of COMMUNI-
CATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that a sophisticated bug "free virus® has

infected some highly sensitive installations in the country;
(b) if so, the details thereof; and

(c) the steps taken by Government to tackle the problem of bug "free

virus® and protection of sensitive installations in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (&) and (b) A sophisticated
virus called as "Stuxnet" was reported to be spreading worldwide since
July 2010. The virus targets Industrial Control Systems. Some computer
systems in India were also infected by the Stuxnet, but none of the

infections have so far been reported in sensitive Industrial systems.

(c) The Government has taken several steps to tackle the problem of
virus and protection of sensitive installations in the country. These

are:

(i) Alerts and advisories about the virus threats including such
sophisticated virus are being issued regularly by the Indian Computer
Emergency Response Team (CERT-In). Measures to be taken to detect
infected systems, dis-infect the same and prevent further propagation
are also and being advised regularly to all critical sector

organizations in the country.

(ii) Government in association with Internet Service Providers (ISPs) and
security vendors is continuously tracking the infected systems and

advising the owners of the systems to dis-infect the same.

(iii) Workshops have been and are being conducted by CERT-In and other
government agencies jointly for critical sector organizations to
create awareness and suggest steps to be taken to counter the threats

due to such sophisticated virus.

(iv) All the Ministries/Departments of Central Government and State
Governments are implementing the Crisis Management Plan to counter
cyber attacks and cyber terrorism which includes measures for
prevention and response of incidents such as malicious code/virus

attacks. As part of this, the critical sector organizations are
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mandated to conduct comprehensive security audit of heir Information

Technology infrastructure periodically.
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National Optical Fibre Agency

1775. SHRI RAMA  CHANDRA  KHUNTIA: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government proposes to set up a National Optical Fibre

Agency (NOFA) to establish broad band network;
(b) if so, the details thereof;

(c) the present number of broadband connections in the country vis-

a-vis target fixed for the coming three years; and

(d) the steps taken by Government to provide for an open access
optical fibre network connecting all habitations with population of 500

and above across the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (&) and (b) Department of
Telecommunications has received the recommendations made by Telecom
Regulatory Authority of India (TRAI) dated 8th December 2010 on “National
Broadband Plan® which inter-alia included setting up of National Optical
Fibre Agency (NOFA). Government is actively working on formulation of a
“National Broadband Plan®. However, no final decision has been taken in

the matter so far.

(c) As on 31st January, 2011 number of Broadband subscribers in the
country are 11.21 million. As per National Broadband Policy 2004 target

fixed for broadband subscribers are:

Year Ending Broadband Subscribers
2005 3 million
2007 9 million
2010 20 million

Under the *“Rural Wireline Broadband® scheme of USOF, a total of
2,61,413 broadband connections and 2506 kiosks have been provided till
31.1.2011 in the rural and remote areas of the country against a target

of 8,88,832 connections and 28,762 kiosks to be provided by 2014.

(d) TRAI has recommended in its "National Broadband Plan™ that a
National Broadband Network will be established, which will be an open

access optical fibre network connecting all
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habitations with population of 500 and above. Government is working on a
formulation of a National Broadband Plan. However, no final decision has

been taken in this matter so far.
Financial assistance for establishment of call centres

t1776. SHRI BALAVANT alias BAL APTE:
SHRI SHREEGOPAL VYAS:
Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be

pleased to state:

(a) whether Government has received any demand for financial
assistance from States, including Maharashtra to establish call centres

in the country;
(b) if so, the details thereof, State-wise; and
(c) by when they are likely to be established?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (c) Department of
Information Technology (DIT) had received requests in the form of concept
notes on establishment of Contact Centres from the States including that
of Maharashtra to assist them Tfor preparation of a detailed
implementation plan, guidelines and financial assistance for establishing
the same. DIT is not setting up any Call Centre, however, DIT has
initiated a Proof of Concept (PoC) for Citizen Contact Centre, which
envisages creation of a call centre with a single contact number for non-
emergency Governmental information services to the citizens. The PoC is
being carried out in six States i.e. Maharashtra, Tamil Nadu, Rajasthan,

Chhattisgarh, Jharkhand and Jammu & Kashmir.
Village public telephone and landline telephone facility in rural areas

1777. MS. MABEL REBELLO: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to refer to answer to Unstarred
Question 322 given in the Rajya Sabha on 11 November, 2010 and state:

(a) whether Village Public Telephones (VPT) have been provided to
awaiting 25856 villages, including 5039 villages of Left Wing Extremism
Affected districts, in the country and landline telephones to awaiting

nine blocks of Jharkhand and four blocks of Bihar;
(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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t Original notice of the question was received in Hindi.

262



THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (&) and (b) (i) Out of total
5,93,601 Inhabited villages in the country as per Census 2001, Village
Public Telephone(VPT) facility has been provided in 5,74,673 villages as
on 31.01.2011. The State-wise detail of VPTs is given in the Statement-I.
[Refer to the statement appended to answer to USQ No. 1770 part (a) and
(b)] 18,928 number of Census 2001 inhabited revenue villages are left to
be provided with the VPT facility.

(ii) Out of 39,748 villages of 33 Left Wing Extremist (LWE) Affected
Disticts, 35,326 villages are covered with VPT facility upto 31.12.2010.
Now, as on 31.12.2010, only 4,422 villages of LWE affected Districts are
left to be provided with the VPT facility. State-wise and District-wise
detail of VPT status in 33 LWE districts is given in Statement-11 (See
below).

(iin) All nine Blocks of Jharkhand State (Tonto, Tantnagar,
Manjhari, Dhurki, Kharaundhi, Dandai, Ramkanda, Chiniya and Manatu) and
four blocks of Bihar (Thakaraha, Bhitaha, Madhubani, Piprasi) are covered
with (Code Division Multiplex Access (CDMA)/Global System for Mobile
Communication (GSM) coverage. The landline facility in these blocks could

not be provided as they are techno-commercially non feasible.

(c) The delay in providing VPTs is mainly due to villages being
located in inaccessible and extreme remote areas, tough terrain, thick

forested, Naxalite/insurgency affected areas, etc.
Statement-11

VPT status in ldentified Left Wing Extremist affected 33 Districts: as on
31.12.2010

(Based on Report received from BSNL)

SI.No. State Districts Total number Cummulative
Balance
of Inhabited Villages Total
Villages as per covered Uncovered
Census 2001 with VPT Villages
facility
1 2 3 4 6 7
1 Andhra Khammam 1101 1101 0
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3

Bihar

Bihar

Arwal

Aurangabad

403

1618

403

1618
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1 2 3 4 6 7
4 Bihar Gaya 2680 2680 0
5 Bihar Jamui 1314 1305 9
6 Bihar Jehanabad 453 453 0
7 Bihar Rohtas 1712 1683 29
8 Chhattisgarh Bastar 1122 1021 101
9 Chhattisgarh Naryanpur 339 103 236
10 Chhattisgarh Bijapur 605 184 421
11 Chhattisgarh Dantewada 615 313 302
12 Chhattisgarh Kanker 1068 717 351
13 Chhattisgarh Rajnandgaon 1605 1593 12
14 Chhattisgarh Surguja 1769 1711 58
15 Jharkhand Bokaro 621 617 4
16 Jharkhand Chatra 1343 1343 0
17 Jharkhand Garhwa 858 809 49
18 Jharkhand Gumla 944 902 42
19 Jharkhand Hazaribagh 1543 1532 11
20 Jharkhand Latehar 745 622 123
21 Jharkhand Lohargada 352 352 0
22 Jharkhand East Singhbhum 1610 1610 0
23 Jharkhand Palamu 1720 1475 245
24 Jharkhand West Singhbhum 1639 1639 0
25 Madhya Pradesh Balaghat 1285 1273 12
26 Maharashtra Gadchiroli 1521 935 586
27 Maharashtra Gondia 893 891 2
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1 2 3 4 6 7

28 Orissa Deogarh 711 699 12
29 Orissa Gajapati 1512 1060 452
30 Orissa Malkangiri 979 502 477
31 Orissa Rayagada 2467 1592 875
32 Orissa Sambalpur 1238 1225 13
33 Uttar Pradesh Sonebhadra 1363 1363 0
TOTAL 39748 35326 4422

Increasing cases of cyber crimes

1778. SHRI  NARENDRA KUMAR KASHYAP: Will the Minister of
COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether there has been a rise in the cyber crimes or frauds in

the country;

(b) if so, the details thereof during the last three years and the

current year, State-wise; and

(c) the steps taken by Government to curb the increasing trend of

cyber crimes in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) According to
National Crime Records Bureau (NCRB)/M/o Home Affairs (MHA) which
compiles national crime data, a total of 217, 288 and 420 cases were
registered under Information Technology Act during 2007-2009 thereby
showing 1increasing trend. A total of 339, 176 and 276 cases were
registered under cyber crime related sections of Indian Penal Code during

2007-2009 thereby showing mixed trend.

State/Union Territories-wise details of cases registered under
Information Technology Act and cyber crime related sections of Indian
Penal Code during 2007 - 2009 are given in the Statement-1 and 11,

respectively (See below).

(c) 1. Government is following an integrated approach with a series
of legal, technical and administrative steps to ensure that necessary
systems are in place to address the growing threat of Cyber Crimes in the

country. Salient details are given below:
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(i) The Information Technology Act, 2000 amended by the Information
Technology (Amendment) Act, 2008 is a comprehensive Act and addresses

all prevailing forms of cyber crimes.

(ii) Cyber crime cells have been set up by the State Police and Central
Bureau of Investigations (CBl). These cells investigate cyber crime
cases and help respective police organisations in implementation of

Laws addressing cyber crime.

(iii) Cyber Forensic Training Labs have been set up at CBl - Academy,
Kerala Police Head quarters, Guwahati and Agartala for investigation
of cyber crimes as well as training of police officials in the area
of Seizure, analysis and presenting digital evidence in a court of
Law. Such centers are also being set up at other North-Eastern

states, Kolkata, Bangalore, Mumbai and Pune.

2. The Indian Computer Emergency Response Team (CERT-In) develops
appropriate Security Guidelines and other best practices for securing the
Information Technology infrastructure. CERT-In publishes security alerts
and advisories to prevent occurrence of cyber incidents and also conducts
security workshops and training programs on regular basis to enhance user

awareness for safeguarding computer systems.
Statement-1|

Details of cases registered and persons arrested under IT Act during

2007-2009
SI.No. State/UTs Total
Cases Registered Persons
Arrested
2007 2008 2009 2007 2008 2009

1 2 3 4 5 6 7 8
1 Andhra Pradesh 16 25 30 13 5 8
2 Arunachal Pradesh 0 0 1 0 0 1
3 Assam 0 1 2 0 0 0
4 Bihar 0 0 0 0 0 0
5 Chhattisgarh 5 1 4 4 1 7
6 Goa 3 6 8 0 2 3
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1 2 3 4 5 6 7 8
7 Gujarat 1 17 20 1 19 11
8 Haryana 0 0 0 0 0 0
9 Himachal Pradesh 0 6 6 0 3 5
10 Jammu & Kashmir 0 0 0 0 0 0
11 Jharkhand 0 0 0 0 0 0
12 Karnataka 40 57 97 16 6 21
13 Kerala 38 65 64 15 32 47
14 Madhya Pradesh 6 9 16 16 8 24
15 Maharashtra 49 37 53 46 58 78
16 Manipur 0 0 1 0 0 0
17 Meghalaya 0 0 0 0 0 0
18 Mizoram 0 0 0 0 0 0
19 Nagaland 0 0] 0 (0] 0 0
20 Orissa 0 3 2 0 3 1
21 Punjab 14 11 28 14 11 17
22 Rajasthan 16 4 27 13 1 20
23 Sikkim 0 0 0 0 0 0
24 Tamil Nadu 10 21 18 8 6 11
25 Tripura 0 0 0 0 0 0
26 Uttar Pradesh 5 2 14 1 4 24
27 Uttarakhand 1 2 7 5 2 4
28 West Bengal 2 0 13 0 0 2

Total (States) 206 267 411 152 161 284
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1 2 3 4 5 6 7 8
Union Territories:
29 A & N Islands 0 0 0 0 0 0
30 Chandigarh 1 8 4 1 9 2
31 D & N Haveli 0 0 0 0 0 0
32 Daman & Diu 0 0 0 0 0 0
33 Delhi 10 12 5 1 7 2
34 Lakshadweep 0 0 0 0 0 0
35 Puducherry 0 1 0 0 1 0

TotAaL (UTS) 11 21 9 2 17 4

ToTAL (ALL INDIA) 211 288 420 154 178 288
Source: Crime in India

Statement-11
Details of Cases Registered and Persons Arrested under Cyber
Crime related sections of IPC during 2007-2009
SI.No. State/UTs Total
Cases Registered Persons
Arrested
2007 2008 2009 2007 2008 2009

1 2 3 4 5 6 7 8
1 Andhra Pradesh 53 78 8 83 105 4
2 Arunachal Pradesh 0 0 0 0 0 0
3 Assam 0 1 2 0 0 0
4 Bihar 0 0 0 0 0 0
5 Chhattisgarh 52 19 46 82 24 44
6 Goa 1 0 4 0 0 1
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1 2 3 4 5 6 7 8
7 Gujarat 2 16 16 7 2 25
8 Haryana 1 0 0 1 0 0
9 Himachal Pradesh 0 0 0 0 0 0
10 Jammu & Kashmir 0 0 0 0 0 0
11 Jharkhand 0 0 0 0 0 0
12 Karnataka 1 0 0 0 0 0
13 Kerala 0 2 7 0 0 0
14 Madhya Pradesh 158 2 1 166 0 2
15 Maharashtra 1 2 108 1 2 89
16 Manipur 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0
18 Mizoram 0 0 0 0 0 0
19 Nagaland 0 0 0 0 0 0
20 Orissa 2 12 11 0 15 12
21 Punjab 35 36 28 69 45 48
22 Rajasthan 0 0 1 0 0 2
23 Sikkim 0 0 0 6 0 0
24 Tamil Nadu 5 4 19 0 0 5
25 Tripura 0 0 0 0 0 0
26 Uttar Pradesh 0 0 3 0 0 7
27 Uttarakhand 0 0 0 0 0 0
28 West Bengal 2 2 10 0 1 21

TOTAL (STATES) 313 174 264 409 194 260
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Union Territories:

29 A & N Islands 11 1 0 16 0 0
30 Chandigarh 0 1 0 0 1 0
31 D & N Haveli 0 0 0 0 0 0
32 Daman & Diu 0 0 0 0 0 0
33 Delhi 15 0 12 4 0 3
34 Lakshadweep 0 0 0 0 0 0
35 Puducherry 0 0 0 0 0 0

TotAaL (UTS) 26 2 12 20 1 3

ToTAL (ALL INDIA) 339 176 276 429 195 263

Source: Crime in India
Cyber attacks from other countries

1779. SHR1 KUMAR DEEPAK DAS: Will the Minister of COMMUNICATIONS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that India is facing increasing cyber

espionage cases from countries including China;

(b) if so, the details of number of such cases registered by the

relevant agencies in the country;

(c) whether initiatives have been taken to combat the menace of
cyber attacks and to build cyber defence shield around the Ministries and

security establishments;
(d) if so, the details thereof; and
(e) if not, the reasons therefore?

THE MINISTER OF STATE |IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) There have been
attempts from time to time to penetrate cyber networks operating in

Government. A large number of these attacks have been
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observed to be coming from the computers installed in a number of foreign
countries. However, some of the attacks have been traced to be

originating from systems located in China.

Specific information on such cases 1Is not maintained by National
Crime Records Bureau (NCRB), which is the nodal agency maintaining the
records of crime cases. However, the cases reported under Section 72 of
Information Technology Act (Breach of confidentiality/privacy) and
Sections 405, 406, 408 & 409 of Indian Penal Code (IPC) related to Cyber
Criminal Breach of trust/Fraud during 2007-2009 are given 1in the
Statement (See below).

(c) and (d) Government is following an integrated approach with a
series of legal, technical and administrative steps to ensure that
necessary systems are in place to address the growing threat of cyber

attacks in the country. Salient details are given below:

(i) Computers Security Policies, Standard Operating Procedures and
guidelines were formulated and circulated to all

Ministries/Departments for implementation.

(ii) All  Central Government Ministries/Departments and State/Union
Territory Governments have been advised to conduct security auditing
of entire Information Technology infrastructure including websites
periodically to discover gaps with respect to security practices and

take appropriate corrective actions.

(iii) National Informatics Centre (NIC) has been directed not to host

web sites, which are not audited with respect to cyber security.

(iv) The "Crisis Management Plan for countering cyber attacks and cyber
terrorism™ was prepared and circulated for implementation by all
Ministries/Departments of Central Government, State Governments and

their organizations and critical sectors.

(v) The Information Technology Act, 2000 as amended by the Information
Technology (Amendment) Act, 2008 has been enforced on 27.10.2009. The
Act provides legal framework to address the issues connected with

security breaches of information technology infrastructure.

(vi) The Indian Computer Emergency Response Team (CERT-In) issues alerts
and advisories regarding latest cyber threats and countermeasures on
regular basis.
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(e) Does not arise.
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Statement

Details of cases registered under Cyber Crime related Sections of IPC
and IT Act during 2007-2009

S.No. State/UTs Criminal Breach of Breach of
trust/Fraud Confidentially/
(1PC) Privacy (IT Act)
Cases Registered Cases
Registered

2007 2008 2009 2007 2008 2009

1 2 3 4 5 6 7 8
1. Andhra Pradesh 15 21 3 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0
3. Assam 0 0 0 0 0 0
4. Bihar 0 0 0] 0 0 0
5. Chhattisgarh 12 11 11 0 0 0
6. Goa 0 0 3 0 0 0
7. Gujarat 0 16 2 0 2 1
8. Haryana 0 0 0 0 0 0
9. Himachal Pradesh 0 0 0 0 0 0
10. Jammu & Kashmir 0 0 0 0 0 0
11. Jharkhand 0 0 0 0 0 0
12. Karnataka 0 0 0 0 0 0
13. Kerala 0 0 1 5 2 1
14. Madhya Pradesh 20 1 0 0 0 0
15. Maharashtra 0 0 30 1 0] 0]
16. Manipur 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0
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18. Mizoram 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0
20. Orissa 0 11 9 0 1 0
21. Punjab 17 19 19 2 0 3
22. Rajasthan 0 0 1 1 1 0
23.  Sikkim 0 0 0 0 0 0
24 . Tamil Nadu 0 0 11 0 1 0
25. Tripura 0 0 0 0 0 0
26. Uttar Pradesh 0 0 0 0 0 0
27. Uttarakhand 0 0 0 0 1 1
28. West Bengal 1 0 0 0 0 1

ToTAL (States) 65 79 90 9 8 10

Union Territories:

29. AN Islands 7 0 0 0 0 0
30. Chandigarh 0 0 0 0 0 0
31. D&N Haveli 0 0 0 0 0 0
32. Daman & Diu 0 0 0 0 0 0
33. Delhi 1 0 0 0 0 0
34. Lakshdweep 0 0 0 0 0 0
35. Puducherry 0 0 0 0 0 0

TotAaL (UTs) 8 0 0 0 0 0

ToTtAL (ALL INDIA) 73 79 90 9 8 10

Il1legal mail order through post office

1t1780. SHR1 UPENDRA KUSHWAHA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

t Original notice of the question was received in Hindi.
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(a) whether it is a fact that Katari Sarai post office in Nalanda
district of Bihar is helping the people who run illegal business in the

name of medicines through illegal mail order;

(b) whether it is also a fact that the order dated 4th December,
2009 by the Superintendent of Post Offices, Nawada (Bihar) to Sub Post
Master, Katari Sarai to stop the parcel booking by the people running

such business has not yet been complied with; and

(c) if so, the action to be taken against guilty staff and officers
of the post office, Katari Sarai, Nalanda for helping the people who run

the business illegally in aforesaid manner?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (a) No, Sir.

(b) and (c) The order dated 4 December, 2009 issued by the
Superintendent of Post Offices Nawada Division to the Sub Post Master
Katari Sarai Post Office has been complied with. As a result, the mail
order of one Vaidya Shekhar Suman was promptly cancelled when it was
detected that he has cheated the customer through Value Payable Parcel.
Regular monitoring by Divisional Superintendent of Postal Division,

Nawada is being done.
Complaints from subscribers regarding mobile number portability

1781. SHRI S. THANGAVELU: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether there are growing complaints from subscribers that they
are finding it difficult to switch operators under the new Mobile Number
Portability (MNP) scheme;

(b) whether it 1is also estimated that 1,25,000 to 1,50,000
subscribers have already made such a request since MNP was launched

across the country; and

(c) if so, the details thereof and the action taken by Government in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND
INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): (@) to (c) Sir, Some
complaints have been reported in porting the numbers by the subscribers.

In general the reported problems in porting are:
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(i) Port-out request are rejected by donor stating reason as less than 90
days of activation even though numbers have worked for more than 90

days.

(ii) Non-disconnection of ported out number and non-updation of number
portability database by Donor in case of successfully ported out

numbers.

(i) Rejection of port-out request by donor under contractual

obligations.

(iv) Delayed generation/non-generation of Unique Porting Code (UPC) due to

failure of UPC generating system.

A close watch on the matter is being kept by Telecom Enforcement
Resource and Monitoring (TERM) Cells and based on the feedbacks received
from Telecom Service Providers (TSPs)/subscribers, the TSPs have been
called for meetings to resolve the issues. In addition, Telecom
Regulatory Authority of India (TRAl) has also sought compliance of
various provisions of "The Telecommunications Mobile Number Portability

Regulations 2009 as amended' from the TSPs.
Financial assistance for development of cold chain

1782. SHRI RAJNITI PRASAD: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether there is any special scheme to provide special financial

incentive for development of cold chain in rural areas;
(b) if so, the details thereof;

(c) whether Government considers of providing special thrust to

those areas where there is abundant production of vegetables; and

(d) the details of financial assistance being provided by Government

to the States under this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHR1 HARISH RAWAT): (a) and (b) Yes, Sir. For development of cold chain
facilities in the country, Government is operating several Plan Schemes
under which financial assistance is provided for setting up of cold
storages / cold chain facilities. Ministry of Food Processing Industries
(MFP1) has also a Plan Scheme for Cold Chain, Value Addition and

Preservation Infrastructure during the 11th
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Plan to provide financial assistance to project proposals received from
public/ private organizations for cold chain infrastructure development.
The scheme envisages financial assistance in the form of grant-in-aid @
50% of the total cost of plant and machinery and technical civil works in
general areas and 75% for North Eastern Region and difficult areas
subject to a maximum of Rs. 10.00 crore. The initiatives are aimed at
filling the gaps in the supply chain, strengthening of cold chain
infrastructure, establishing value addition with infrastructural
facilities like sorting, (grading, packaging and processing for

horticulture including organic produce, marine, dairy, poultry, etc.

Ministry of Agriculture and Cooperation as well as Ministry of
Commerce and State Governments also provide financial assistance for cold
storages under their respective schemes through their agencies like
National Horticulture Board (NHB), Agricultural and Processing Food
Products Development Authority (APEDA), National Cooperative Development
Corporation (NCDC).

(c) and (d) The scheme of MFPI is project oriented and not
state/location specific. However, while selecting the cold chain
projects, due consideration is given on volume of raw material available
in that area. Under the scheme for Cold Chain, Value Addition and
Preservation Infrastructure, MFPI has assisted 10 cold chain projects
during last three years in the States viz. Maharashtra, Bihar, Tamil
Nadu, Rajasthan, Karnataka, Uttarakhand, West Bengal, Andhra Pradesh,
Gujarat and Haryana. State-wise and project-wise details of these

projects are given in the Statement.
Statement

Details of financial assistance for development of Cold chain

project wise/State wise

(Rs. 1n crores)

SI. State Implementing Project Approved Amount
No. Agency cost Amount of grant-
of grant-in- in-aid

aid released

so far

I 1 i v \

1. Andhra Pradesh M/s Creamline Dairy
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Products Ltd. 23.86 9.75 7.32
2. Bihar M/s Ganga Dairy Ltd. 22.60 10.00 7.50

3. Gujarat M/s Hi-Tech Frozen 16.83 7.19 7.19
Facilities Pvt Ltd.
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1 11 111 v \

4. Haryana M/s Suri Agro Fresh 23.52 9.84 9.84

Pvt. Ltd.

5. Karnataka M/s Atharvass Traders 28.61 10.00 2.50
Pvt Ltd.

6. Maharashtra M/s Freshtrop Fruits Ltd.32.75 10.00 7.50

7. Rajasthan M/s Jhunsons Chemicals 17.73 7.33 5.49
Pvt. Ltd.

8. Tamilnadu M/s Farm Fresh Banana 15.54 6.057 6.057

9. Uttarakhand M/s Bio Life Foods 17.71 9.81 7.39
Pvt. Ltd.

10. West Bengal M/s Ascon Agro 21.27 6.96 5.22

Products Exporters &

Builders Pvt. Ltd.

ToTAL 220.42 86.937 66.007

Lack of processing/storage facilities for apples in Himachal Pradesh

1783. SHRIMATI  VIPLOVE THAKUR: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) the percentage of apples being processed in the country;

(b) whether apples worth lakhs of rupees get spoiled every year in
Himachal Pradesh due to lack of processing and storage facilities in the

State; and

(c) if so, the details thereof and the remedial steps taken/being

taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI HARISH RAWAT): (a) and (b) The level of processing of fruits &
vegetables in the country is estimated at 2.20% including apples
processing. However, The data on processing of apples is not centrally
maintained by the MFP1. The low level of fruit and vegetable processing
is due to non-availability of processable varieties of raw materials at

right quantity and quality, seasonable nature of
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industry, lack of adequate post-harvest infrastructure such as lack of
cold chain facilities, transportation, proper storage Tacilities etc.
However, over the last few years, there has been a positive growth in
fruit and vegetable processed products such as ready-to-serve beverages,
fruit juices and pulps, dehydrated and frozen fruits and vegetable
products, tomato products, pickle, convenience veg-spice pastes,

processed mushrooms and curried vegetables.

(c) To promote processing and setting up of cold chain facilities in
the country, Government is operating several Plan Schemes under which
financial assistance is provided for setting up of cold storages/cold
chain facilities. Ministry of Food Processing Industries (MFPI) has also
a Plan Scheme for Cold Chain, Value Addition and Preservation
Infrastructure during the 11th Plan to provide financial assistance to
project proposals received from public/private organizations for cold
chain infrastructure development. The scheme envisages Tfinancial
assistance in the form of grant-in-aid @ 50% of the total cost of plant
and machinery and technical civil works in general areas and 75% for
North Eastern Region and difficult areas subject to a maximum of Rs.
10.00 crore including J&K. The initiatives are aimed at filling the gaps
in the supply chain, strengthening of cold chain infrastructure,
establishing value addition with infrastructural facilities like sorting,
grading, packaging and processing for horticulture including organic

produce, marine, dairy, poultry, etc.

Under the Scheme for Technology
Upgradation/Modernization/Establishment of Food Processing Industries,
MFPI extends financial assistance to food processing industries including
fruit and vegetable processing units in the form of grant-in-aid @ 25% of
the cost of plant and machinery and technical civil works subject to a
maximum of Rs. 50.00 lakh in general area or 33.33% subject to maximum of
Rs. 75.00 lakh in difficult areas such as Jammu & Kashmir, Himachal
Pradesh, Uttarakhand, Sikkim and North Eastern States, A&\ Islands,

Lakshadweep and ITDP areas.
National Fish Processing Development Board

1784. DR. K.P. RAMALINGAM: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government is planning to set up an autonomous agency,

the National Fish Processing Development Board, to promote fish/processed
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fish products in the country;
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(b) if so, whether the proposed board will collaborate with the
Marine Products Export Development Authority and National Fisheries

Development Board; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI HARISH RAWAT): (@) The Government has not approved setting up of an

autonomous agency namely the National Fish Processing Development Board.
(b) and (c) Question does not arise.
Food processing capacity

1785. DR. K. V. P. RAMACHANDRA RAO: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether Government is aware that a large quantity of food

products is wasted in the country;
(b) if so, the estimated quantity wasted;
(c) the reasons therefor;
(d) the food processing capacity in the country, State-wise; and
(e) the steps being taken to increase this capacity in the country?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI1 HARISH RAWAT): (a) to (c) Yes, Sir. Due to fragmented supply chain
and lack of adequate processing infrastructure along the value chain, the
processing levels in the country are quite low resulting in considerable

amount of wastage of agri and horticulture produce.

As per a study conducted by the Central Institute for Post Harvest
Engineering and Technology, Ludhiana, post harvest losses in 2009 were

estimated to be Rs. 44,530 crores.

(d) As per the competitiveness report of National Manufacturing
Competitiveness Council there are 25,367 registered food processing units
in the country whose total invested capital is Rs. 84,094 crores and
Annual turnover is Rs. 204,267 crores. Details are given in the Statement
(See below).
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(e) The Ministry of Food Processing Industries (MFP1) has been
implementing various plan schemes for promotion and development of food
processing sector by providing assistance to entrepreneurs so as to
encourage private investment in the sector. These schemes are 1) Scheme
for Infrastructure Development with major components i.e. Mega Food Park,
Cold Chain, Value addition & Preservation Infrastructure & Modernization
of Abattoirs, i1) Technology Upgradation/Establishment/ Modernization of
FPIs, 1i1i1) Scheme for Quality Assurance, Codex Standards and R&D 1iv)
Scheme for Human Resource Development, v) Scheme for Strengthening of

Institution and vi) Scheme for Upgradation of Quality of Street Food.
Statement

State-wise details of the Statistic data on number of registered

food processing industries

Amount in Rs. Crore

State Factories Invested Total Net Value Profit
in Operation Capital Output Added
Number
1 2 3 4 5 6
Andhra Pradesh 6,402 9,676 27,275 2,583 1,198
Tamil Nadu 3,736 6,319 14,181 1,503 455
Maharashtra 2,238 16,055 28,679 2,692 -201
Uttar Pradesh 1,719 14,023 24,549 2,552 676
Punjab 1,628 4,186 11,604 1,298 594
Karnataka 1,390 6,275 11,270 1,658 584
Gujarat 1,307 6,625 26,018 1,228 363
West Bengal 1,147 2,910 7,563 532 105
Kerala 1,059 2,018 6,787 613 69
Assam 897 - 1626 4,183 477 177
Haryana 564 3,202 6,160 669 182
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1 2 3 4 5 6
Chattisgarh 561 1,086 3,206 5 -82
Orissa 535 1,046 2,190 75 -31
Madhya Pradesh 517 2,965 13,289 446 105
Rajasthan 506 1,674 6,246 513 283
Uttrakhand 274 1,272 2,315 194 14
Bihar 191 915 1,209 124 -8
Jharkhand 108 117 302 40 15
Delhi 103 586 3,442 208 100
Himachal Pradesh 97 394 716 71 29
Jammu & Kashmir 93 270 519 11 -22
Goa 80 410 806 185 129
Puducherry 55 198 972 219 183
Tripura 50 46 89 19 13
Daman & Diu 28 79 176 47 22
Chandigarh (U.T.) 27 39 156 15 4
Nagaland 16 8 31 2 (0]
Meghalaya 13 44 61 -21 -25
Manipur 12 7 24 1 0
Dadra & Nagar 10 18 241 100 95
Haveli

Andaman & 4 4 5 2 1
Nicobar Islands

Total 25,367 84,094 204,267 18,061 5,027
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Vision Document for FPIs

1786. DR. K.V_.P. RAMACHANDRA RAO: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) whether there 1is a vision document for the food processing

industries in the country;
(b) if so, the details thereof;
(c) the targets fixed for the Eleventh Five Year Plan; and
(d) the achievements made during the Eleventh Five Year Plan so far?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI HARISH RAWAT): (@) and (b) In order to increase level of processing
and to promote Food Processing Industries to exploit both the domestic
and international market potential for processed food products, Vision
2015 document has been finalized by the Ministry of Food Processing
Industries (MFP1), which envisages tripling the size of the processed
food sector by increasing the level of processing of perishables from 6%
to 20% value addition from 20% to 35% and share in global food trade from
1.5% to 3% by 2015. An integrated strategy for promotion of agribusiness
Vision, Strategy an Action Plan for the Food Processing Sector has also

been approved by the Government.

(c) and (d) The average annual growth rate of Food Processing Sector
was 7% in 2004 which has gone up to over 14% in 2010. The over-all
processing level was 6%, value addition was 20% in 2004 which has gone up

to 11% and 26% respectively.
Upgradation of FPI

1787. SHRI B.S. GNANDESIKAN: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government had undertaken specific scheme for technology

upgradation and modernization of food processing industries;
(b) if so, the details thereof;

(c) the fund allocation made by Government for modernization of food
processing industries and total number of units benefited under this

scheme during the current year ending 31 March, 2011; and
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(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI HARISH RAWAT): (@) and (b) Yes, Sir. Ministry of Food Processing
Industries extends financial assistance in the form of grant-in-aid to
entrepreneurs @ 25% of the cost of Plant & machinery and Technical Civil
Works subject to a maximum of Rs. 50 lakhs in general areas or 33.33%
subject to a maximum of Rs. 75 lakhs in difficult areas under the Scheme
of Technology Upgradation/Establishment/Modernization of food processing

industries in the country.

(c) and (d) During the current year the Ministry has extended
financial assistance to 545 units under the Scheme for Technology
Upgradation/ Establish-ment/Modernization of food processing industries
in the country for which an amount of Rs.92.87 crore has been released as

on 04.03.2011 against budgetary allocation of Rs. 106.01 crore.
Irregularities in Mid-Day-Meal Scheme

1788. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Union Government has received reports regarding

mismanagement of Mid-Day-Meal Scheme in several States;
(b) if so, the facts and the details thereof;

(c) whether the share of eligible children getting mid-day meals in
various States is quite high, but the percentage of children getting mid-

day-meals is poor; and

(d) if so, the steps Government proposes to take to remove various

irregularities in the distribution of mid-day-meals?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Mid Day Meal Scheme (MDMS)
evaluation reports have assessed the percentage of children covered under
the scheme, offtake of foodgrains against norms, availability of (kitchen
sheds and utensils for cooking as well as eating, drinking water
availability) and the kind of fuel used for cooking. They have also
evaluated the utilisation of funds released for MDMS, timeliness of

release of funds to schools and promptness of payment to cooks
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and self help groups involved in the programme. In addition the surveys
have evaluated the overall quality of food, and whether there is any
discrimination on grounds of caste in the appointment of cooks as well as
serving of food to the children. The overall supervision of the programme
has also been assessed along with the grievance redressal mechanisms in

place.

(c) No, Madam. Out of 11.36 crore beneficiaries approved for the
year 2010-11, 10.59 crore (93%) are getting cooked and nutritious mid-day

meals.

(d) In order to ensure effective implementation of the scheme, there
is a detailed monitoring mechanism at the school, block, district, State
and the National levels. The scheme is constantly reviewed through
Quarterly Progress Reports; in the National level Steering cum Monitoring
Committee meetings and during Programme Approval Board meetings as well
as through the Central Review Missions. In addition independent

monitoring institutes evaluate the Scheme at regular intervals.
Charges against Director of NCPUL

1789. SHRI RAASHID ALVI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government 1is aware that CBlI has filed a case of
disproportionate assets against the Director of National Council for

Promotion of Urdu Language (NCPUL);
(b) whether it is a fact that he was arrested;

(c) whether it is also a fact that he has been given the charge of

NCPUL again; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) A disproportionate assets case No.RC-
50(A)/2005 was registered by the Central Bureau of Investigation on
29.9.2005 against Dr.Hamidullah Bhat, Director, National Council for
Promotion of Urdu Language (NCPUL).

(b) Yes, Sir.

(c) and (d) In pursuance of the powers conferred vide Rule 3.7 and
Rule 4.4 of the Memorandum of Association(MOA) of the NCPUL, the Central
Govt. vide Order No.1-49/2005-D-
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I11(L) dated 28.4.2009 reverted Dr.Hamidullah Bhat to the post of
Director, NCPUL, with immediate effect subject to the outcome of the

Regular Disciplinary Action (RDA) for major penalty against him.
Private rankings of educational institutions by publications

1790. SHRI RAJIV PRATAP RUDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be please to state:

(a) whether it is a fact that several publications in the country do

their own private rankings of educational institutions every year;

(b) whether it 1is 1in Government®"s knowledge that Ilot of these
publications charge money in terms of advertisements to let the

institutions figure in their ranking list;

(c) the regulations in place to stop these publications from

misguiding the students in the country; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) No, Sir.

(c) and (d) A legislative proposal for prohibiting unfair practices
in higher education has been introduced in Parliament which provides for
punishment in respect of misleading advertisement pertaining to

educational institutions.
Progress of implementation of RTE Act

1791. DR. ASHOK S. GANGULY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the status of the progress of the Right to Education Act in
different States;

(b) what are some of the key challenges and how they are being

overcome;

(c) the reasons for the autonomy of IITs and IIMs being delayed and

the remaining obstacles thereof;

(d) the status of the Independent Regulatory Authority, as

recommended by the National Knowledge Commission (NKC); and
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(e) the steps being taken to prevent elected politicians from

capturing the education space as a revenue generation source?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (&) The States/UTs have taken steps to
implement the provisions of the Right of Children to Free and Compulsory
Education (RTE) Act, 2009. Several States have issued
instructions/Notifications for (i) banning (a) private tuition by school
teachers; (b) capitation fees; (c) corporal punishment, no detention, no
Board examination till completion of elementary education (ii) working
days/instructional hours for a teacher and (iii) State Council for
Educational Research and Training (SCERT) as the academic authority under
section 29 of the RTE Act. Some States have also notified the State RTE
Rules under RTE Act.

The Central Government has taken several steps for implementation of
the RTE Act. An outlay of Rs. 2,31,233 crore has been approved for
implementation of the combined RTE-Sarva Shiksha Abhiyan (SSA) programme
for 2010-11 to 2014-15 and the fund sharing pattern between the Centre
and States has been revised in the ratio of 65:35 (90:10 for North
Eastern States). The Right of Children to Free and Compulsory Education
Rules, 2010 has been notified. The National Council for Teacher Education
(NCTE) has been notified as the academic authority under section 23(1) of
the RTE Act and the National Council of Educational Research and Training
(NCERT) has been notified as the academic authority under section 29(1)
of the Act. The National Advisory Council (NAC) has been constituted
under section 33(1) of the Act. The NCTE has laid down the minimum
qualifications for a person to be eligible for appointment as a teacher

in schools.

(b) The main challenges under the RTE Act include bringing out-of-
school children in the schools, filling up large vacancy of teacher
posts, training of untrained teachers, and adherence by schools to the
norms and standards specified in the Schedule of the RTE Act. The Central
Government, along with the State Governments is taking several steps for
addressing these issues, including resource allocation for meeting the
infrastructural and manpower gaps, initiating process for filling up
teacher vacancies, development of strategies for training of untrained

teachers, etc.

(c) 11Ts are already autonomous institutions governed by the

Institution of Technology Act and the statutes there under. However, a
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Committee under the chairmanship of Dr. Anil Kakodkar, Chairman, IIT,
Bombay has been constituted on 3.2.2010 to suggest a road-map for the

autonomy
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and future of the 11Ts as world class institutions for research and
higher learning. Indian Institutes of Management (I1IMs) are autonomous
bodies, with independent Board of Governors to manage their affairs. They

enjoy substantive autonomy, including procedural autonomy.

(d) After considering the recommendations of the National Knowledge
Commission and the report of the Committee on rejuvenation and renovation
of higher education, President in her address to Parliament has already
announced that an over arching body shall be created for higher education

along with another for human resources and health.

(e) There 1is no law prohibiting participation of elected public

representatives in private institutions of Higher Education.
Filling up of 1IT posts with foreign faculty

1792. SARDAR SUKHDEV SINGH DHINDSA:
DR. K.V.P. RAMACHANDRA RAO:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government proposes to allow the 1ITs
to fill upto 10 per cent of the permanent teaching posts with foreign

faculty;
(b) if so, the details of the proposal; and
(c) the present status of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) to (¢) The Indian Institutes of
Technology (I1ITs) are free to recruit permanent Tfaculty. However, to
enable eminent academicians from foreign nations to serve in the IITs as
faculty upto 10% of their faculty strength, the Council of I11Ts has
recently resolved to take up the matter with Ministry of Home Affairs for
streamlining/liberalising the procedure for allowing foreign faculty in

I11Ts on a permanent basis.
Occupying of Agricultural land for SEZ

1793. SHRI KALRAJ MISHRA: Will the Minister of AGRICULTURE be

pleased to state:

(a) whether Government has been occupying agricultural land for
developing SEZ and mufti project SEZs in different States as evident from
increased migration of rural poor to adjoining cities and decreased

agriculture production;
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(b) whether there is any detailed record/data-base of different land
occupied for SEZ and whether it was barren, waste, single crop or multi

crop agriculture land;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE (SHRI ARUN
YADAV): (@) As per the Seventh Schedule of the Constitution of India,
land comes under the purview of State Governments and land for Special
Economic Zones (SEZs) is acquired as per the policy and procedures of the
respective State Governments. Agricultural production has, however,
increased from 208.60 million tonnes in 2005-06 to 234.47 million tonnes
in 2008-09. Data regarding migration of rural poor to adjoining cities
due to conversion of agriculture land for non-agricultural purposes are

not maintained by Government of India.

(b) to (d) As per information provided by Ministry of Commerce &
Industry, in respect of 381 SEZs, about 82.3% of land is

Waste/Barren/Dryland, 15% of land is single crop and 2.7% is double crop.
Grants to NGOs in North Eastern States

1794. KHEKIHO ZHIMOMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the details of funds/financial assistance released to the NGOs
from North Eastern States during the last three years under different

schemes of the Ministry;

(b) whether Government makes sure that these grants are spent for

the purposes they are meant for;

(c) the details of NGO"s blacklisted by the Ministry from North

Eastern States during the last three years;

(d) whether Government has made certain improvements in guidelines

for Grants-in-Aid to the NGOs for different schemes; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) The deails of funds/financial assistance
released to the NGOs from North Eastern States during the last three

years under different schemes of the Ministry are as under:
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(Rs in Lakh)

S.No. Name of State  2008-09 2009-10 2010-11

Grant to JSSs FAAS SRCs JSSs FAAS SRCs JSSs FAAS

SRCs*  **  EHV*** EHV EHV

1 Arunachal - 25.00 - - 29.48 - 55.00 30.00 -
Pradesh

2 Assam 55.76 99.35 4.25 69.76 96.16 0.95 98.35 149.85 -
3 Manipur - 67.48 .9.21 - 66.61 3.41 - 90.00 3.66
4 Meghalaya 47.72 - 69.59 - - 63.84 - -
5 Mizoram - 23.71 1.50 - 25.65 - - 15.00 -
6 Nagaland - 21.12 - - 28.95 - - 30.00 -
7 Tripura 10.00 21.43 - 49.17 22.03 - 22.58 27.23 -

* State Resouce Centre.
** Jan Shikshan Sansthan.

*** Financial assistance to Agencies for Strengthening Education in Human Values.
(b) Yes, Sir.
(c) None, Sir.

(d) and (e) Yes, Sir. The Ministry has decided to merge the two
schemes, namely (i) Assistance to Voluntary Agencies (VA) in the field of
Adult Education and (ii) Jan Shikshan Sansthans (JSS) and rename the
modified scheme as "Scheme of Support to Voluntary Agencies for Adult
Education and Skill Development™ and continue to support the Voluntary
Agencies on project to project basis. It includes establishment of State
Resource Centres (SRC) for technical and academic support to adult
education. Jan Shikshan Sansthans, on the other hand, provide vocational
education/skill development training to those having no or rudimentary
levels of education. As per revised Scheme, an amount of Rs. 5.00 lakh
has been increased exclusively for programmes only, in addition to
Rs.35.00 lakh in categary "A’, Rs.30.00 lakh in category "B" and Rs.
25.00 lakh in category "C with effect from 1.4.2009. The Scheme namely
"Financial Assistance to Agencies for Strengthening Education in Human
Values™ (FAASEHV) has been transferred to NCERT.

Universities in the country
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1795. SHRI K_N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) the number of universities functioning in the country and the

details thereof, State-wise;

(b) the details of private universities and whether there are any

foreign universities; and
(c) the number of students per university?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) As per records available with University
Grants Commission (UGC), the number of universities and institutions
deemed to be universities functioning in the country is 515. The State-

wise details are given in the Statement-1 (See below).

(b) The details of Private Universities are given in the Statement-
Il [Refer to the statement appended to answer to SQ No.229 part (a) &
(b)]- As per study conducted by the Association of Indian Universities
(Al1U), a total of 631 Foreign Education Providers were operating in the
country in 2010. However, no information relating to Foreign Educational
Institutions (FEIs) is Centrally maintained as there is no regulatory
regime at present. A legislative proposal for regulating the entry and

operations of FEls has been introduced in Parliament.

(c) As per information available with UGC, students enrolments for
2007-08 in respect of publically funded universities are given in the

Annexure. [See Appendix 222 Annexure No.4]
Statement-1|

Details of universities in the country

SI. Name of the No. of No. of No. of No. of
No. State/UT Public Central Instt. Public Private
Universities Deemed to State State

be Universities Universities

Universities.
1 2 3 4 5 6
1 Andhra Pradesh 3 7 30 -
2 Arunachal Pradesh 1 1 - -
3 Assam 2 - 4 1
4  Bihar 1 2 13 1
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1 2 4 5 6
5 Chhattisgarh - 10 3
6 Goa - 1 -
7 Gujarat 2 17 8
8 Haryana 5 8 4
9 Himachal Pradesh - 3 9
10 Jammu & Kashmir - 6 -
11 Jharkhand 2 6 1
12 Karnataka 14 18 1
13 Kerala 2 8 -
14 Madhya Pradesh 3 15 1
15 Maharashtra 21 19 -
16 Manipur - - -
17 Meghalaya - - 5
18 Mizoram - - 1
19 Nagaland - - 2
20 Orissa 2 12 1
21 Punjab 2 7 2
22 Rajasthan 8 13 16
23 Sikkim - - 4
24 Tamilnadu 29 23 -
25 Tripura - - 1
26 Uttar Pradesh 10 21 11
27 Uttrakhand 4 5 5
28 West Bengal 1 19 -
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29 NCT of Delhi 5 12 5 -
30 UT of Chandigarh - 1 1 -
31 Pondicherry 1 1 - -

Total 40 129 264 7

Differently-abled friendly education and facilities in schools

1796. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of schools funded by the Central Government,

State-wise;

(b) the total number of differently-abled students in these schools;

and

(c) whether all such schools have barrier free access and
educational aids to augment learning process Tfor differently abled

students and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The Ministry of Human Resource
Development provides capital and recurring costs for establishment and
running of Kendriya Vidyalayas (KVs), Jawahar Navodaya Vidyalayas (JNV)
and Central Tibetan Schools (CTS). The State-wise details are given in
the Statement (See below). Assistance is also given for specific
components to the State Governments for Government and/or Government
aided schools under the centrally sponsored schemes 'Sarva Shiksha
Abhiyan (SSA)", Rashtriya Madhyamik Shiksha Abhiyan (RMSA), *Model
Schools"™ and "Inclusive Education for the Disabled at the Secondary Stage
(IEDSS)".

(b) There are approximately 25.95 lakh differently abled children
enrolled in Govt. & Govt.-aided elementary schools. The enrolment figures

of such children in KVs and JNVs are 2335 and 2309 respectively.

(c) The Ministry of Human Resource Development has issued guidelines
for making all schools disabled friendly. Financial assistance is also
provided under SSA and IEDSS for inclusive education of the differently
abled children in an enabling environment, which includes inter alia,

making the schools barrier free, engaging special teachers, using
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appropriate teaching learning material as well as maintenance of resource
rooms. Under SSA, out of a total of 11.19 lakh schools,
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7.27 lakh Government and Government aided elementary schools have been

provided with barrier free access and educational aids.
Statement

State-wise details of number of Central Government funded Kendriya

Vidyalayas, Jawahar Navodaya Vidyalayas and Central Tibetan schools

S.No. State/UT Kendriya Jawahar Central

Vidyalaya Navodaya Tibetan

Vidyalaya Schools
1 2 3 4 5
1 A & N Islands 02 02 -
2 Andhra Pradesh 47 24 -
3 Arunachal Pradesh 13 16 09
4 Assam 39 27 -
5 Bihar 41 39 -
6 Chandigarh 05 01 -
7 Chhattisgarh 18 17 02
8 D & N Haveli 01 01 -
9 Daman & Diu 01 02 -
10 Delhi 40 02 -
11 Goa 05 02 -
12 Gujarat 34 22 -
13 Haryana 26 20 -
14 Himachal Pradesh 19 12 12
1:5 Jammu & Kashmir 35 17 -
16 Jharkhand 27 24 -
17 Karnataka 33 28 24
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18 Kerala 32 14 -
19 Lakshadweep 01 01 -
20 Madhya Pradesh 80 50 -
21 Maharashtra 53 33 02
22 Manipur 06 09 -
23 Meghalaya 07 08 -
24 Mizoram 04 07 -
25 Nagaland 05 11 -
26 Orissa 49 30 05
27 Puducherry 04 04 -
28 Punjab 46 21 -
29 Rajasthan 57 33 -
30 Sikkim 01 04 03
31 Tamil Nadu 37 - -
32 Tripura 08 04 -
33 Uttar Pradesh 92 68 -
34 Uttarakhand 38 13 05
35 West Bengal 53 18 05

All States 960* 584 67

* The remaining KVs out of a total of 1073 in the country and abroad are project

schools.
Talking/Braille books for the blind

1797. SHRI N.K. SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether talking/Braille books are available for all available

courses in all Kendriya Vidyalayas and universities in the country;
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(b) if not, the steps taken by Government to ensure that all such

books are available for the benefit of the blind people;

(c) whether Government 1is considering making audio versions
available of all books published in the country by making it compulsory

for publishers to come out with audio versions of their books; and

(d) if not, the alternate policy that is being pursued to make all

books available for blind people?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) National Council of Educational
Research and Training (NCERT) has entered into an agreement with National
Institute for the Visually Handicapped (NIVH) for preparation of Braille
versions of textbooks prepared by NCERT. These cater to the educational
needs of the visually impaired users in schools affiliated to Central
Board of Secondary Education (CBSE), including students of Kendriya
Vidyalayas.

University Grants Commission (UGC) has introduced a scheme to help
visually challenged permanent teachers iIn universities and colleges, to
pursue teaching and research with the help of a reader and by using
teaching and learning aids by providing readers® allowance and funds for

purchase of Braille books, recorded materials, etc.

(c) and (d) No Sir. However the National Talking Book Library of NIVH
has audio/talking books in popular disciplines opted by the visually

impaired students studying in the following universities:
(i) HNB Garhwal University
(ii) Punjab University
(iin) Himachal Pradesh University
(iv) Delhi University
(v) Jawaharlal Nehru University
(vi) Annamalai University
(vii) Uttarakhand Technical University

(viii) Loyala College, University of Madras
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(ix) Bhoj University
(xX) Indira Gandhi National Open University (1GNOU)

NIVH has established 21 extension library counters in 12 States for
provision of Braille and talking books. Audio text books are also
available for Central Board of Secondary Education (CBSE), Uttarakhand

State Board and Open School from class IX onwards.
Setting up of international technical institution in Singapore

1798. DR. BHARATKUMAR RAUT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry 1is in the process of setting up an

international technical institution in Singapore;

(b) whether some committee/core group has been set up to prepare the

project report to interact with Indo-Singapore Project Agency;
(c) the probable names of the members of the committee/group;
(d) the reaction of Singapore Government to this ambitious proposal;

(e) the details of the courses to be provided by the proposed

institution in Singapore; and
(f) the criteria for admission in the proposed institution?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) to (d) The Singapore Government had
suggested formation of a Joint Working Group (JWG) at the Government-to-
Government level for setting up of an International Institute of
Technology at Singapore. However, this Ministry is of the view that a
working group at institutional level would be more appropriate especially
since the proposed institute is to be set up by the IITs and not by the
Government of India. This Ministry has recommended the names of the
members for JWG from India side. The Government of Singapore has not yet

suggested their representative for the JWG.
(e) and (F) Does not arise at present.
Jan Shikshan Sansthan

t1799. SHRI NARESH CHANDRA AGRAWAL: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

t Original notice of the question was received in Hindi.
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(a) whether Jan Shikshan Sansthan scheme of the Union Government is
being run through Non-Governmental Organizations (NGOs) in all districts

of Uttar Pradesh;

(b) whether it is a fact that Rs.50 lakh are being given to every
NGO per annum for providing special education to the poor under this
scheme but these NGOs are utilizing the amount for their personal benefit

by misusing this amount;

(c) if so, whether action would be taken after conducting special

inspection of Hardoi, Lakhimpur, Unnao, Basti districts etc.;
(d) if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) The Jan Shikshan Sansthan Scheme of the
Union Government, which is run through Non-Governmental Organisations
(NGOs), 1is currently under implementation in 51 districts in Uttar

Pradesh.
(b) No, Sir.
(c) and (d) Does not arise.
Making secondary education accessible through RMSA and NIOS

1800. SHRIMATI KANIMOZHI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the current enrolment rate for secondary education, State-wise;

(b) the steps taken by Government to activate Rashtriya Madhyamik

Siksha Abhiyan (RMSA) to achieve universal secondary education; and

(c) whether the National Institute of Open Schooling (NIOS) can be
leveraged to make secondary education accessible for disadvantaged

students?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) As per Abstract of Statistics of School
Education 2008-09 (provisional) compiled by the Ministry of Human
Resource Development, the Gross Enrollment Ratio(GER) at secondary level
(classes IX - X) as on 30.09.2008 was 59.82 % State-wise details are

given in the Statement (See below).
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(b) The centrally sponsored scheme '"Rashtriya Madhyamik Shiksha
Abhiyan (RMSA)" was launched 1in March, 2009 to enhance access to
secondary education and to improve its quality, while ensuring equity.
Annual Plan proposals received from 31 States/UTs for 2009-10 and from 34
States/UTs for 2010-11 have been appraised and cleared, and these include
opening of about 5700 new schools and strengthening of about 19500
existing schools. An amount of Rs. 1788 crore have been released so far
to various States/UTs for implementations of activities approved under
the annual plan for 2009-10 and 2010-11.

(c) National Institute of Open Schooling (NIOS) has been catering to
the needs of all sections of the society and has prioritized client
groups including marginalized groups like differently abled children,
urban poor girls, and women, scheduled castes, scheduled tribes, backward
class etc. NIOS serves its students through a network of study centres
knows as Accredited Institutions (Als) for academic courses. There are
also special centres called 'Special Accredited Institutions for
Education of the Disadvantaged®™ (SAIED), which cater to the needs of the
disadvantaged and differently abled learners. NIOS provides concession in

admission fee to girls, SC/ST students and children of ex-servicemen.
Statement

State-wise Gross Enrollment Ratio (GER) of classes IX-X (as on

30.09.2008)

S.No. States/UTs Classes IX-X (14-15 years)
1 2 3

1 Andhra Pradesh 65.11
2 Arunachal Pradesh 66.44
3 Assam 45.58
4 Bihar 32.38
5 Chattishgarh 70.80
6 Goa 75.52
7 Gujarat 58.77
8 Haryana 59.55
9 Himachal Pradesh 99.81
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33 Delhi 71.07
34 Lakshadweep 49 .82
35 Puducherry 104.26

India 59.82

Proposal to amend Right to Education Act

1801. SHRI TARIQ ANWAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there is a proposal to amend the Right
to Education Act;

(b) if so, the reasons therefor;

(c) whether it is also a fact that schools have been protesting

against it; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) The amendments have been proposed in light of various
representations received by the Government from organizations working for
the welfare of children with disabilities and from minority educational
institutions, and the recommendations contained in the 223rd Report of
the Departmentally related Parliamentary Standing Committee which had
examined the Right of Children to Free and Compulsory Education
(Amendment) Bill, 2010.

(c) and (d) The Government is not aware of any protests by schools
against the proposed amendments to the Right of Children to Free and

Compulsory Education Act, 2009.
Recognition of Madarsa degrees for enrolment in universities

1802. SHRI TARIQ ANWAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether it is a fact that Government is planning to recognise
qualifications from Madarsas for the purpose of enrolment 1in all
universities on the pattern followed by minority institutions like Jamia

Millia Islamia, AMU, etc.;
(b) if so, the details thereof; and
(c) the reaction of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The certificates/qualifications of
the State Madrasa Boards which have been granted equivalence by the
corresponding State Education Boards to that of their Secondary and
Senior Secondary qualification have been equated with corresponding
levels of the Central Board of Secondary Education (CBSE), Council of
Board of School Education in India (COBSE) and other School Examination
Boards, for the purpose of employment and entry to higher levels of
education. Necessary notifications have been issued by Ministry of Human

Resource Development and Department of Personnel and Training.
Misuse of Right to Education Act

1803. SHRI MOHD. ALl KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Right to Education Act is being misused iIn some

States; and

(b) if so, the details thereof and its implementation status

especially in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No case of misuse of the Right of
Children to Free and Compulsory Education (RTE) Act, 2009 has come to

notice.

(b) The States/UTs have undertaken the task of implementing the
provisions of the RTE Act, 2009. Several States, including Andhra
Pradesh, have issued instructions/Notifications for (i) banning private
tuition by school teachers, capitation fees, corporal punishment,
detention, and Board examination till completion of elementary education
(ii) prescribing the number of working days for schools and (iii)

notifying the State Council for Educational Research and Training (SCERT)
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as the academic authority for the curriculum and evaluation procedure
etc. Some States have notified the State Rules under the RTE Act. The
Central Government has released Rs.66000.00 Lakh to Andhra Pradesh State
during 2010-11 under Sarva Shiksha Abhiyan.

The Central Government has taken several steps for implementation of
the RTE Act including (a) notifying the Central Right of Children to Free
and Compulsory Education Rules, 2010; (b) notifying the National Council
for Teacher Education (NCTE) as the academic authority under section
23(1) of the RTE Act and the National Council of Educational Research and
Training (NCERT) as the academic authority under section 29(1) of the
Act; (c) constitution of a National Advisory Council (NAC) under section
33(1) of the Act; (d) harmonization of norms of the Sarva Shiksha Abhiyan
(SSA) with the provisions of the RTE Act and revising the SSA Framework
of Implementation; (e) laying down the minimum qualifications for a
person to be eligible for appointment as a teacher in schools; (f)
consultation at various Tforums with the State Governments and other
stakeholders regarding implementation of the Act (g) revising the fund
sharing pattern between the Centre and State Governments for implementing

the SSA programme as per the RTE norms.
Commercialization of education

t1804. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government 1is contemplating to set up an effective
regulatory authority for control of Government on arbitrariness and

profiteering of educational businessmen;
(b) the action plan for institutionalizing vocational education;

(c) the action taken by Government on report of Kakodkar Committee;

and

(d) whether Government is considering to allow admission of fifth
pass students in graduation and admission of science graduates in

engineering, directly?

t Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Government is of the opinion that a law
prohibiting unfair practices in higher education could minimize cause for
arbitrariness and profiteering, and consequently, has introduced The
Prohibition of Unfair Practices in Technical Educational Institutions,
Medical Educational Institutions and Universities®™ Bill, 2010, in

Parliament, on 3rd May, 2010.

(b) Government has initiated a process for developing a National
Vocational Education Qualifications Framework (NVEQF) to put in place a
nationally recognized qualification system, covering schools, vocational
education institutes, polytechnics, colleges and institutions of higher
education. The concept of the framework was discussed in the meetings of
State Education Ministers, held on 14th December 2010 and on 20th
January, 2011. Under the centrally sponsored scheme of" Vocationalization
of Secondary Education®, financial assistance is made available to States

to introduce vocational stream at the secondary stage.

(c) The Government has not received the Report of the Committee

constituted under the chairmanship of Dr. Anil Kakodkar.
(d) There is no such proposal at present.
Drop-Out of Students

1805. SHRI AVTAR SINGH KARIMPURI: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the drop-out rate in primary, upper primary and secondary
schools in rural and urban areas in each State/UT during each of the last

five years till present in the country, gender-wise;

(b) whether Government has carried out any study on drop-out rates

amongst girls in the country;
(c) if so, the details thereof; and

(d) the steps taken/proposed to be taken by Government to check the

drop-out amongst girls in schools, especially in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) Drop-out rates for the Classes 1-V,

Classes 1-VIIIl and Classes
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I1-X, for boys and girls during 2004-05. 2005-06, 2006-07, 2007-08 and
2008-09 are given in the Statement (See below). Drop-out rates for Rural

and Urban areas are not available separately for these years.

(b) and (c) The Government has assessed the reasons for drop out or
discontinuation and 1is published 1in National Sample Survey Report,
"Education in India: 2007-08, Participation and Expenditure". As per the
Report, during 2007-08 major reasons for dropping-out or discontinuing

education among female aged 5-29 years are as follows:
i) Financial constraints -18.1%.
ii) Child not interested in studies - 16.4%
iii) Parent not interested in studies - 14.5%
iv) Completed desired level/class - 12.2%
v) To attend other domestic chores - 10.2%

(d) The Right of Children to Free and Compulsory Education (RTE) Act
2009, which became operative with effect from 1st April, 2010, provides
that every child in the 6 to 14 age-group shall have a right to free and
compulsory education till completion of elementary education. Framework
of Implementation of Sarva Shiksha Abhiyan, a flagship programme for
universalization of elementary education, has been revised to correspond
with the provisions of the RTE Act 2009 in terms of provisioning for
additional teachers, classrooms and facilities in schools, as well as

quality interventions.

Kasturba Gandhi Balika Vidyalaya Scheme provides for setting up of
residential upper primary schools for girls from SC, ST, OBC and Muslim
communities. The scheme provides for a minimum reservation of 75% seats

for girls from SC/ST/0BC and minorities communities.

Further, Scheme for Setting up of Model Schools at block level is
under implementation since 2009-10, Rashtriya Madhyamik Shiksha Abhiyan
has been launched for universal access to seconday education and Girls*
Hostel Scheme supplements the need of girls of secondary and senior

secondary school .
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Statement
Drop-out rates in primary, upper primary and secondary schools in each States/UT in the country for last five years

(A) Dropout rates in School - 2008-09 (Provisional)

S_No. State/UTs Classes 1-V Classes 1-VIII Classes 1-X

Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 16.03 15.05 15.55 39.97 41.35 40.65 60.12 61.38 60.73
2 Arunachal Pradesh 41.80 39.71 40.84 44._87 43.31 44 .16 63.39 62.43 62.95
3 Assam 0.00 0.00 0.00 68.21 68.35 68.28 78.47 79.55 78.97
4 Bihar 38.86 34.65 37.11 60.16 55.41 58.33 81.03 82.21 81.50
5 Chhattisgarh 26.16 26.91 26.52 37.86 37.19 37.54 - - -
6 Goa 0.00 0.00 0.00 0.00 0.00 0.00 36.20 32.93 34.61
7 Gujarat 39.11 3.30 25.87 46.36 40.75 44 .29 56.24 62.25 58.84
8 Haryana 10.51 - 5.20 20.60 1.50 11.93 36.31 23.77 30.50
9 Himachal Pradesh 2.25 3.61 2.90 - 0.89 - 17.63 21.93 19.73
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1 2 3 4 5 6 7 8 9 10 11
24 Tamil Nadu 1.52 0.80 1.17 0.00 0.00 0.00 40.90 35.17 38.14
25 Tripura 24.64 20.07 22.49 49.49 45.53 47.61 71.68 70.33 71.04
26 Uttar Pradesh 37.61 32.61 35.29 52.79 25.98 42.69 35.51 25.38 31.64
27 Uttarakhand3 35.84 31.82 33.90 24.74 27.08 25.91 - - -
28 West Bengal 28.82 26.81 27.84 60.88 57.69 59.33 70.42 73.77 72.00
29 A&N Islands 13.61 10.05 11.89 13.66 16.91 15.22 26.78 26.19 26.50
30 Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 0.00 8.67 3.45
31 D&N Haveli 16.71 24.64 20.56 53.20 64.99 58.68 65.49 72.07 68.54
32 Daman & Diu 0.00 0.00 0.00 4.29 14.89 9.32 34.52 30.95 32.87
33 Delhi - 7.80 0.50 14.86 20.17 17.44 29.60 35.23 32.34
34 Lakshadweep 8.84 3.10 6.02 18.23 7.17 12.98 27.06 34.88 30.74
35 Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 8.36 3.28 5.91
India 26.68 22.90 24.93 44.89 38.86 42.25 55.82 55.95 55.88

I-Included in Madhya Pradesh, 2-Included in Bihar, 3-Included in Uttar Pradesh- for Classes I-X
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(B) Dropout rates in School - 2007-08

S.No. State/UTs

Classes 1-V

Classes 1-VI1l1I

Classes 1-X

Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 19.10 18.48 18.79 47.74 49.78 48.75 62.30 64.00 63.13
2 Arunachal Pradesh 39.68 42 .59 41.04 48.09 47.87 47 .99 63.67 62.21 63.00
3 Assam 2.87 7.64 5.25 69.73 68.81 69.30 80.11 80.18 75.68
4 Bihar 44 .61 49.68 46.89 71.83 68.79 70.69 82.76 85.71 83.93
5 Chhattisgarhl 30.68 32.77 31.69 - - - - - -
6 Goa 0.00 0.00 0.00 -1.51 4.21 1.24 41.97 35.56 38.86
7 Gujarat 28.60 24.79 26.95 44 .48 53.02 48.22 57.53 61.19 59.11
8 Haryana 0.00 0.00 0.00 4.53 8.75 6.50 33.99 39.15 36.43
9 Himachal Pradesh 1.63 4.35 2.93 0.00 0.00 0.00 26.14 34.23 30.21
10 Jammu & Kashmir 0.00 0.00 0.00 40.89 39.99 40.50 63.62 64.48 63.99
11 Jharkhand? 12.66 5.49 9.40 - - - - - -
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1 2 3 4 6 10 11

12 Karnataka 9.14 8.31 8.74 33.08 34.77 33.89 49.93 48.85 49.41
13 Kerala 0.00 0.00 0.00 0.00 0.00 0.00 1.54 -2.59 -0.50
14 Madhya Pradesh 0.00 0.00 0.00 45.95 46.28 46.10 66.00 73.68 69.39
15 Maharashtra 17.73 20.17 18.89 28.34 32.82 30.48 43.41 49.15 46.17
16 Manipur 35.80 39.25 37.49 41.03 42.88 41.93 47.91 40.83 44 .60
17 Meghalaya 37.20 35.51 36.36 62.51 58.34 60.43 76.78 75.50 76.14
18 Mizoram 47.85 47.65 47.75 64.26 61.06 62.75 72.13 67.94 70.16
19 Nagaland 36.76 39.21 37.95 46.84 46.44 46.65 74.58 73.39 74.00
20 Orissa 24.35 21.92 23.19 62.62 59.71 61.34 65.07 64.27 64.70
21 Punjab -2.88 3.10 -0.07 25.58 26.52 26.02 49.95 50.04 49.99
22 Rajasthan 45.46 47 .86 46.57 62.21 62.52 62.33 70.19 73.58 71.45
23 Sikkim 26.21 12.54 19.67 68.13 61.65 64.93 80.63 79.30 79.98
24 Tamil Nadu 8.12 8.87 8.48 9.48 8.67 9.09 38.88 36.51 37.73
25 Tripura 24.34 20.57 22.57 55.33 54.15 54.77 73.48 73.35 73.42
26 Uttar Pradesh 36.28 31.25 33.94 34.57 18.99 28.64 34.01 24.05 30.19
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27 Uttarakhand3 21.84 17.63 19.81 - - - -
28 West Bengal 36.52 35.18 35.87 64.96 62.70 63.87 71.38 74.40 72.80
29 A&N Islands 9.73 11.20 10.45 17.19 14.44 15.90 32.39 30.30 31.38
30 Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00 35.66 41.52 38.46
31 D&N Haveli 13.08 24.11 18.51 24.54 46.73 34.87 52.67 62.14 57.04
32 Daman & Diu 14.11 19.22 16.54 11.51 17.67 14.34 31.83 29.47 30.69
33 Delhi 0.00 0.00 0.00 0.00 0.00 0.00 33.84 38.38 36.04
34 Lakshadweep -3.51 9.22 2.59 0.00 0.00 0.00 26.26 35.67 30.74
35 Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 5.16 -0.94 2.19
India 25.70 24.41 25.09 43.72 41.34 42.68 56.55 57.33 56.71

(-) means required data for calculation of drop-out is not available. Negative drop-out is due to lateral entry or repeaters in school

1-Included in Madhya Pradesh,

2-Included in Bihar,

3-Included

in Uttar Pradesh- for Classes I- VIII & Classes I-X
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(C) Dropout rates in school - 2006-07

S.No. State/UTs

Classes 1-V

Classes 1-VI1l1I

Classes 1-X

Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 23.66 24.38 24.02 55.68 57.85 56.74 62.40 64.81 63.57
2 Arunachal Pradesh 30.90 29.75 30.38 53.94 54.16 54.04 66.97 66.84 66.91
3 Assam 45_.66 42.79 44 .27 72.69 74.68 73.56 78.18 77.14 77.72
4 Bihar 49.65 54.10 51.63 76.03 76.23 76.11 83.95 86.99 85.14
5 Chhatti sgarh:L 23.07 27.57 25.27 - - - - - -
6 Goa -13.42 3.08 -5.48 -6.17 2.42 -1.98 42.71 36.85 39.86
7 Gujarat 21.71 30.10 25.66 45.17 54 _59 49.29 56.70 58.54 57.48
8 Haryana 11.54 6.62 9.31 0.00 0.00 0.00 42.50 4426 43.34
9 Himachal Pradesh 6.06 7.50 6.75 3.22 5.88 4.50 25.37 31.04 28.17
10 Jammu & Kashmir 13.70 11.01 12.48 44 .12 36.98 41.18 62.08 61.45 61.81
11 Jharkhand? 40.51 43.44 41.86 - - - - - -
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1 2 3 4 5 6 7 8 10 11
27 Uttarakhand3 19.71 17.47 18.63 - - - - -
28 West Bengal 30.90 29.36 30.15 63.01 59.54 61.37 70.98 73.55 72.15
29 A&N Islands 5.80 6.97 6.37 8.18 9.84 8.98 26.32 26.11 26.22
30 Chandigarh 0.00 0.00 0.00 -2.91 1.92 -0.64 21.20 16.98 19.26
31 D&N Haveli 27.45 41.27 34.28 34.26 55.35 43.98 66.72 74.99 70.47
32 Daman & Diu 4.20 6.02 5.05 11.80 13.90 12.77 42.42 44 .27 43.33
33 Delhi -5.66 3.97 -1.04 20.67 26.39 23.49 31.39 39.30 35.31
34 Lakshadweep -1.43 1.21 -0.24 0.00 0.00 0.00 32.70 41.21 36.75
35 Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 13.13 5.87 9.68
India 24.57 26.75 25.60 46.44 45.22 45.90 58.61 61.50 59.88

(-) means required data for calculation of drop-out is not available. Negative drop-out is due to lateral entry or repeaters in school

1-Included in Madhya Pradesh,

2-Included in Bihar,

3-Included

in Uttar Pradesh- for Class I-VIIl & Classes I-X
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(D) Dropout rates in School - 2005-06

S.No. State/UTs

Classes 1-V

Classes 1-VI1l1I

Classes 1-X

Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 24_64 24.87 2475 57.81 60.40 59.07 62.24 65.20 63.67
2 Arunachal Pradesh 37.10 39.13 38.02 54 .05 54.19 54.11 69.01 71.78 70.25
3 Assam 49.71 45_.56 47.78 72.60 74.60 73.48 76.97 76.26 76 .66
4 Bihar 47 .37 45.25 46.55 72.30 75.00 73.37 81.40 85.64 83.07
5 Chhattisgarhl 35.24 35.13 35.18 - - - - - -
6 Goa -4_46 5.52 0.37 1.99 8.08 4_.95 44 _36 41.22 42 .84
7 Gujarat 39.62 17.82 31.58 42 .57 51.45 46.41 58.57 62.59 60.27
8 Haryana 7.27 3.14 5.40 7.80 13.79 10.63 41.21 43.77 42 .37
9 Himachal Pradesh 10.03 11.40 10.69 8.70 13.02 10.82 0.00 0.00 0.00
10 Jammu & Kashmir 16.34 5.31 11.58 44.13 28.45 38.14 65.61 61.31 63.88
11 Jharkhand? 48.55 52.22 50.18 - - - - - -
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1 2 6 10 11

12 Karnataka 16.65 14.25 15.50 44 .34 45.37 44 .83 61.58 60.04 60.86
13 Kerala 0.00 0.00 0.00 0.00 0.00 0.00 7.44 2.42 4.98
14 Madhya Pradesh 1.70 -1.39 0.29 42 .22 42.45 42.32 61.33 69.91 65.01
15 Maharashtra 2.32 8.22 5.14 24.42 22.49 23.50 49.08 53.85 51.36
16 Manipur 29.84 32.36 31.06 36.34 35.56 35.97 44 .42 39.09 41.91
17 Meghalaya 42.81 41.95 42.38 65.96 62.06 64.02 78.66 77.53 78.09
18 Mizoram 33.91 28.96 31.58 66.20 63.40 64.86 75.64 71.59 73.73
19 Nagaland 37.38 39.53 38.43 37.45 38.77 38.10 65.99 64 .99 65.51
20 Orissa 46.06 34.53 41.20 64.83 59.49 62.63 67.87 60.85 65.03
21 Punjab 25.71 21.33 23.66 31.42 34.71 32.98 45.82 46.25 46.02
22 Rajasthan 57.20 45.94 52.84 55.72 64.64 59.47 71.36 81.80 75.73
23 Sikkim 22.66 12.71 17.84 65.95 60.30 63.17 83.79 81.37 82.63
24 Tamil Nadu 0.00 0.00 0.00 20.84 23.45 22.11 43.60 41.20 42 .45
25 Tripura 28.94 28.56 28.76 56.83 54.82 55.88 74.50 75.31 74.89
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26 Uttar Pradesh 20.15 -7.42 9.76 42.99 38.53 41.25 39.66 48.34 43.02
27 Uttarakhand3 23.44 31.40 27.42 - - -
28 West Bengal 37.67 39.73 38.67 61.16 63.88 62.45 72.82 77.68 75.12
29 A&N Islands 11.27 11.83 11.54 10.55 14.46 12.44 34.19 32.19 33.24
30 Chandigarh 0.00 0.00 0.00 41.34 40.12 40.79 17.23 16.94 17.09
31 D&N Haveli 19.81 29.76 24.44 30.94 51.10 40.24 53.24 66.80 59.39
32 Daman & Diu 0.58 4.75 2.56 3.15 11.87 7.34 33.03 36.86 34.87
33 Delhi 0.98 9.48 5.10 12.54 20.22 16.34 46.37 46.15 46.26
34 Lakshadweep 8.39 11.95 10.08 5.89 9.42 7.57 23.99 18.10 21.17
35 Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 17.52 9.55 13.69
India 28.71 21.77 25.67 48.67 48.98 48.80 60.10 63.56 61.62

(-) means required data for calculation of drop-out is not available. Negative drop-out is due to lateral entry or repeaters in school

1 -Included in Madhya Pradesh,

2-Included in Bihar,

3-Included

in Uttar Pradesh- for Class I- VIII & Classes I-X
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(E) Dropout rates in school - 2004-05

S.No. State/UTs

Classes 1-V

Classes 1-VI1l1I

Classes 1-X

Boys Girls Total Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8 9 10 11
1 Andhra Pradesh 31.77 32.14 31.95 57.72 61.08 59.36 62.30 65.24 63.69
2 Arunachal Pradesh 45.86 48.01 46.85 63.23 61.90 62.63 69.59 72.30 70.79
3 Assam 51.58 48.34 50.07 72.41 74.60 73.38 75.18 74 .69 74 .96
4 Bihar 53.37 48.62 51.59 73.57 76.44 74.69 81.46 85.64 83.06
5 Chhattisgarhl - - - - - - - - -
6 Goa 0.00 6.26 2.43 4.28 9.69 6.90 42 .66 38.52 40.65
7 Gujarat 35.72 34.27 35.09 43.63 50.00 46.34 58.01 61.05 59.29
8 Haryana 5.04 4.54 4.81 19.86 29.61 24.51 28.01 37.72 32.48
9 Himachal Pradesh 5.78 9.82 7.74 13.48 18.36 15.89 0.00 0.00 0.00
10 Jammu & Kashmir 40.92 31.80 36.92 39.72 37.02 38.57 54.63 52.53 53.75
11 Jharkhand? - - - - - - - - -
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1 2 3 4 5 6 7 8 9 10 11

27 Uttarakhand3 - - - - - - - - -

28 West Bengal 43.23 44.10 43.65 63.70 63.55 63.63 75.92 80.34 78.03
29 A&N Islands 4.03 3.36 3.72 8.98 12.03 10.44 38.55 35.30 36.97
30 Chandigarh 1.46 3.91 2.59 17.03 9.14 13.40 17.69 15.63 16.73
31 D&N Haveli 21.37 36.10 28.23 44 .81 60.55 51.95 64.23 70.60 67.06
32 Daman & Diu 1.51 0.06 0.84 12.91 21.29 17.03 41.62 45.36 43.43
33 Delhi 0.00 0.00 0.00 27.71 28.53 28.12 45.04 48.84 46.92
34 Lakshadweep 0.77 14.51 7.62 2.91 31.24 16.41 19.16 18.57 18.88
35 Puducherry 0.00 0.00 0.00 0.00 0.00 0.00 18.24 15.47 16.89

India 31.81 25.42 29.00 50.49 51.28 50.84 60.41 63.88 61.92

(-) means required data for calculation of drop-out is not available. Negative drop-out is due to lateral entry or repeaters in school
1-Included in Madhya Pradesh,
2-Included in Bihar,

3-Included in Uttar Pradesh
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Centralised kitchens in Mid-Day-Meal Scheme

1806. SHRI TARINI KANTA ROY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the policy of Government regarding centralized kitchen in Mid-

Day-Meal Scheme;

(b) whether Government has received any complaint regarding quality

of food provided by the centralized kitchens; and

(c) whether it is a fact that centralized kitchens are against the
very purpose of the Mid-Day-Meal Scheme, to provide locally available

freshly cooked food to the children?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI) : (a) and (c) The policy of the Government is
that Mid Day Meal (MDM) is to be cooked locally in the school premises
either through Self Help Groups or through the personnel engaged by the
School Management Committee constituted under the Right of Children to
Free and Compulsory Education Act, 2009 or any other equivalent Committee
responsible for implementing the scheme. However, for urban areas, where
there is a space constraint for setting up individual school Kkitchens,
the Guidelines provide that a Centralized Kitchen could be set up for a
cluster of schools where cooking can take place and the cooked hot meal
may be transported under hygienic conditions through reliable transport

systems to various schools.
(b) No, Sir.
Setting up of schools under PPP Model

1807. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether with a view to promote private sector participation in
the education sector, any proposal to set up some schools under a new PPP

model for 2011-12 is under active consideration of Government;

(b) whether any time-frame has been set up for its implementation;

and

(c) if so, the details of the scheme and the financial implications

involved, if any?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) The centrally sponsored scheme to
set up 6000 model schools at block level as benchmarks of excellence was
launched in November, 2008. Out of these, 2500 schools are proposed to be
set up under Public Private Partnership (PPP) mode in blocks which are
not classified as educationally backward. The modalities for setting up

schools under PPP mode are yet to be finalized.
Filling up of vacancies of teachers in Kendriya Vidyalayas

1808. SHR1 SHADI LAL BATRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of Trained Graduate Teachers (TGTs) and Post Graduate
Teachers (PGTs) in the Kendriya Vidyalayas and Navodaya Vidyalayas in the

country, State-wise, especially in Haryana;
(b) whether there is acute shortage of teachers iIn these Vidyalayas;
(c) if so, the details thereof; and

(d) the steps taken by Government to fill up the vacancies of

teachers in these Vidyalayas?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) The State-wise details of Trained
Graduate Teachers (TGTs) and Post Graduate Teachers (PGTs) in the
Kendriya Vidyalayas (KVs) and Jawahar Navodaya Vidyalayas (JINVsS) in the

country are given in the Statement (See below).

(b) and (c) 9.91% of teaching posts of TGTs and PGTs in KVs were
vacant as on 1.3.2011 and 17.98% of teaching posts in JNVs were vacant as
on 31.12.2010. The recruitment of teachers is a continuous process as
vacancies keep on arising due to opening of new schools, upgradation of

existing schools, retirement and resignation etc.

The details of vacancies of TGTs & PGTs in KVs and JNVs are as

under:-
KVs (as on 1.3.11) JNVs (as on
31.12.10)
S1. Category No. of No. of No. of No. of
No. sanctioned vacant sanctioned vacant
posts posts posts posts
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1. TGTs 11202 604 4990 807

2. PGTs 8801 1380 4047 818

ToTAL 200003 1984 9037 1625
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(d) Vacant posts are Tfilled up from time to time. In addition,
Vidyalayas also appoint teachers on contract basis against available
vacancies of teachers so that the studies of students are not hampered

pending recruitment of regular teachers.
Statement

The number of TGTs and PGTs in KVs and JNVs in the country, State-wise

SI.No. Name of State In position as on

In position as on

1.3.2011 KVs) 31.12.2010 (JINVs)
TGT PGT TGT PGT
1 2 3 4 5 6
1 A& N (UT) 20 18 53 36
2 Andhra Pradesh 496 266 203 143
3 Arunachal Pradesh 78 58 76 33
4 Assam 484 371 199 168
5 Bihar 420 242 250 223
6 Chandigarh - - 10 9
7 Chhattisgarh 226 143 108 83
8 D&N Haveli 10 7 - -
9 Daman & Diu 5 0 18 6
10 Delhi 927 673 20 18
11 Goa 33 33 18 9
12 Gujarat 445 278 146 92
13 Haryana 262 226 155 137
14 Himachal Pradesh 46 40 96 73
15 Jammu & Kashmir 326 133 86 84
16 Jharkhand 236 196 127 115
17 Karnataka 404 249 248 164

330



18 Kerala 401 327 135 102
19 Lakshdweep 5 0 - -
20 Madhya Pradesh 501 550 394 302
21 Maharashtra 747 433 286 171
22 Manipur 36 37 78 65
23 Meghalaya 62 55 39 35
24 Mizoram 24 16 21 5
25 Nagaland 20 23 47 14
26 Orissa 284 251 197 139
27 Pondichery 23 12 - -
28 Punjab 250 153 147 119
29 Rajasthan 694 568 267 256
30 Sikkim 16 17 32 25
31 Tamil Nadu 466 239 - -
32 Tripura 40 37 26 19
33 Uttar Pradesh 1483 985 525 475
34 Uttarakhand 501 378 87 69
35 West Bengal 627 407 89 40

ToTAL 10598 7421 4183 3229

Polytechnics in Maharashtra

1809. SHRI PIYUSH GOYAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the number of functional polytechnics 1in the State of

Maharashtra, district-wise;

(b) the number of polytechnics sanctioned/proposed to be set up in

the State, district-wise;
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(c) the present status of such polytechnics and time-frame to

complete these projects; and

(d) the steps that are being taken by the Union Government to
upgrade and expand these institutions in the backward areas of

Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) As per the information given by
the All India Council for Technical Education (AICTE), 634 AICTE approved
polytechnic are functioning in the State of Maharashtra. The district-

wise data are not maintained.

(c) and (d) Under the scheme of "Sub-mission on Polytechnics under
coordinated Action for Skill Development” one time financial assistance
of Rs. 12.30 crore per polytechnic is provided in instalments to the
State Governments for setting up of new polytechnics in unserved and
underserved districts of the country subject to State Government
providing free of cost land, meeting 100 % recurring expenditure and also
non-recurring expenditure beyond Rs. 12.30 crore, if any. Under this
scheme, the Central Government has provided financial assistance to the
tune of Rs. 14.00 crore in the State of Maharashtra for setting up of two
new polytechnics in the districts namely Akola and Hingoli. These
polytechnics are being set up by State Government and are at various
stages of construction. Under this scheme, financial assistance is also
provided to upgrade infrastructure facilities of existing diploma level
public funded polytechnics by modernization and removal of obsolescence
and creating infrastructure facilities for introduction of new diploma
courses subject to a maximum of Rs. 2 crores per polytechnic. An amount
of Rs. 4.30 Crore have also been released for 31 polytechnics during the
years 2009-10 and 2010-11 in the State of Maharashtra.

Setting up of girls® hostels in Jharkhand

1810. MS. MABEL REBELLO: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to answer to Unstarred Question 569 given
in the Rajya Sabha on 12th November, 2010 and state:

(a) whether the Ministry has sanctioned 426 girls®™ hostels for

educationally backward blocks in eleven States excluding Jharkhand;
(b) if so, the reasons therefor;

(c) whether Ministry has sanctioned the proposal for setting up of
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81 hostels received from the State Government of Jharkhand;
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(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) Under the Centrally Sponsored
Scheme 'Construction and Running of Girls® Hostel for Students of
Secondary and Higher Secondary Schools™, 426 girls®™ hostels were
sanctioned in eleven States during 2009-10. The proposal from State
Government of Jharkhand was received in the Ministry in the last month of
the financial year, i.e. on 18.3.2010 and hence could not be taken up for

appraisal and sanction.

(c) and (d) The proposal of State Government of Jharkhand for setting
up of 81 Girls®™ Hostels has been cleared "in principal” subject to the

State Government furnishing revised building design.
(e) Does not arise.
Financial and other irregularities in AMU

1811. SHRI MOHAMMED ADEEB: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether an inquiry into the alleged financial and other
irregularities in Aligar Muslim University(AMU) has been going on for

quite some time now;
(b) the reasons for unduly long time being taken in it; and

(c) the steps taken/being taken to conclude the inquiry at an early

date so as to bring the culprits to book?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) and (c) The reasons for delay inter alia, include large volume
and complexity of complaints as well as counter complaints, a number of
contesting parties and the procedure. Now, the committee has been asked

to complete the inquiry by 15.3.2011.
Condition of government school buildings

1812. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:
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(a) whether Government is aware of the condition of Government

schools which are being run in dilapidated buildings in the country;
(b) if so, the details thereof, State-wise;
(c) whether Government has conducted any survey in this regard;
(d) if so, the details thereof; and

(e) the action taken by Government for improving the condition of

these Government schools in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (d) As per Seventh All India School
Education Survey conducted by National Council of Educational Research
and Training, with reference date 30.9.2002, the status of buildings in

government and local bodies schools are as under:

Type of Total No. No. of No. of No. of No. of No. of
Schools of schools schools schools Schools schools
schools with with partly with in in
pucca pucca kuccha tents open
building building building space
Govt. School 520560 415252 68054 21494 825 14935
Local bodies 292783 245865 29425 8734 932 7827
schools

The State-wise figures are given in the Statement (See below).

(e) Under the Sarva Shiksha Abhiyan (SSA), a fund of Rs. 150 crore
per annum is made available for major repairs of school buildings. This
amount is proportionally distributed among States as per the number of
schools. The list of schools requiring such repairs is provided by the
districts is incorporated in the Annual Work Plan and Budget by the
States/Union Territories. Under SSA, financing for reconstruction of
dilapidated primary and upper primary school buildings was discontinued
from 01.4.2008, but has again been incorporated in its revised norms,

which would be effective from 01.4.2011.

Rashtriya Madhyamik Shiksha Abhiyan (RMSA), meant for universalizing
access to secondary education, also allows for major vrepairs of
government secondary schools. Under the scheme, for major repairs, there

is provision for grant upto Rs 4.00 lakh per school. During 2009-10 and
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2010-11, assistance has been provided for major repairs to 3608 and 4084

schools respectively under the scheme.
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Statement

State-wise status of Government and Local body schools in the country (as on 30.9.2002)

S.No. State/UT Pucca Partly Pucca Kuccha Tents Open Space
Total
Govt. Local Govt. Local Govt. Local Govt. Local Govt. Local Total Total Total
School Body School Body School Body School Body School Body Govt. Local Govt.
schools body & Local
schools  body
schools
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
1 Andhra Pradesh 5492 56880 820 2468 778 1684 157 210 828 5596 8075 66838 74913
2 Arunachal Pradesh 912 18 367 4 410 3 0 0 42 0 1731 25 1756
3 Assam 12105 2143 15191 3951 4843 2212 220 59 291 38 32650 8403 41053
4 Bihar 38905 69 8553 18 2038 9 42 0 3414 10 52952 106 53058
5 Chhattisgarh 19104 31 8905 7 1912 1 0 0 0 0 29921 39 29960
6 Goa 1043 3 10 0 6 0 0 0 2 0 1061 3 1064
7 Gujarat 827 24043 101 5814 19 417 3 94 8 357 958 30725 31683
8 Haryana 12238 132 140 2 3 0 1 0 160 0 12542 134 12676
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15
25 Tripura 1753 16 525 2 735 7 0 0 0 0 3013 25 3038
26 Uttar Pradesh 83270 16037 1448 364 165 31 31 4 1885 323 86799 16759 103558
27 Uttarakhand 13986 144 411 9 118 0 10 0 384 2 14909 155 15064
28 West Bengal 329 34924 31 12168 3 2943 0 118 0 658 363 50811 51174
29 A&N Islands 258 1 28 0 33 0 4 0 2 0 325 1 326
30 Chandigarh 106 1 1 0 1 0 0 0 0 0 108 1 109
31 D&N Haveli 194 5 5 0 10 0 0 0 1 0 210 5 215
32 Daman & Diu 88 0 1 0 0 0 0 0 0 0 89 0 89
33 Delhi 1071 1224 228 215 3 4 33 54 8 9 1343 1506 2849
34  Lakshadweep 35 0 1 0 0 0 0 0 0 0 36 0 36
35  Puducherry 382 1 25 0 26 0 0 0 0 0 433 1 434
ToTAL 415252 245865 68054 29425 21494 8734 825 932 14935 7827 520560 292783 813343
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Grants for minority education

1813. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the proportion of the total budget earmarked for education in

2010-11 that has been targeted for minorities; and

(b) the actual amount of funds released through the UGC to the
Central Universities in the year 2010-11 with the aim of promotion of
education among minorities, over and above the normal plan grant and the

details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (@) and (b) The schemes of the Ministry of
Human Resource Development amenable to earmarking of financial and
physical targets for minorities have been implemented to ensure maximum
school access and eliminating infrastructure gaps in Minority
Concentration Districts (MCDs). Kasturba Gandhi Balika Vidyalayas (KGBVs)
have been operationalised in all MCDs, Rs.447875.36 1lakhs have been
allocated to 121 MCDs/Areas under Sarva Shiksha Abhiyan (SSA) in 2010-11.
100% allocations under Scheme for Providing Quality Education in Madarsas
(SPQEM) and Scheme  for Infrastructure Development of Private
Aided/Unaided Minority Institutes (IDMI) are targeted for minorities.
Whereas University Grants Commission (UGC) does not earmark budgetary
allocations separately for minorities, under the Scheme of Setting up of
Model Degree Colleges in 374 educationally backward districts, 64 MCDs
have been identified. Aligarh Muslim University (AMU) has been granted
Rs.3500.00 lakhs over and above the General Development Grants for
establishment of campuses at Murshidabad (West Bengal) and Malapuram
(Kerala) and Rs.2615.00 lakhs to Maulana Azad National Urdu University to

implement the recommendations of Sachar Committee.
Promotion of girls® education

1814. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the proportion of total education budget that would probably be

targeted for the girls® education in the country;

(b) whether the scheme to promote secondary education among girls
through deposit of a sum of Rs. 3000 for girls passing class VII

continues till date;
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(c) if so, the amount of funds that have actually been spent on this

scheme in all the States, as on date;

(d) whether separate fund has been earmarked for construction of

hostels for girl students passing Class VII;

(e) if so, how many of such hostels have been commissioned, so far;

and
() the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) The gender budget constitutes about 33%

of total budget of the Ministry of Human Resource Development.

(b) The Centrally Sponsored Scheme called "National Scheme of
Incentive to Girls for Secondary Education”™ was launched in 2008-09
covering all SC/ST girls and all the girls of Kasturba Gandhi Balika
Vidyalayas (KGBV) who complete class VIIl successfully and enroll in
class IX in Government, Government-aided and local body schools. A sum of

Rs. 3000/- is kept as a fixed deposit in the name of the beneficiary.

(c) Under the scheme, a sum of 189.76 crore has been sanctioned to

the various States till date.

(d) to (F) Under the Centrally Sponsored Scheme for "Construction and
Running of Girls®™ Hostel for students of Secondary and Higher Secondary
Schools®, launched in October, 2008, financial assistance is provided to
the State Governments for setting up and running girls® hostels in 3500
educationally backward blocks (EBBs) in the country for girl students of
classes 9 to 12. There is an allocation of Rs.2000 crore for the scheme
during the 11th Plan. A statement indicating State-wise and year-wise
details of number of hostels sanctioned and funds released during the

years 2009-10 & 2010-11 is given in the Statement.
Statement

State wise and year wise details of Number of Girls Hostels

Sanctioned and Funds releases

SI.No. State No. of girls hostels sanctioned Amount Released during
in 2009-10 and 2010-11 2009-10 and 2010-11

1 2 3 4

1 Himachal Pradesh 5 0.96

341



2 Madhya Pradesh 30 5.74

3 Rajasthan 186 50.97
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1 2 3 4

4 Punjab 21 8.03
5 Mizoram 1 0.19
6 Chhatisgarh 74 14.14
7 Arunachal Pradesh 5 0.96
8 Karnataka 62 10.56
9 Tamil Nadu 44 8.42
10 Jammu & Kashmir 18 3.44
11 Bihar 92 17.59
12 West Bengal 0 0
13 Gujarat 0 0
14 Orissa 0 0
15 Nagaland 0 0
16 Uttar Pradesh 0 0
17 Maharasthra 0 0
18 Jharkhand 0 0
19 Uttrakhand 0 0

ToTAL 538 121.00

CVC report on fake institute in IIT Kharagpur

1815. SHRI SHIVANAND TIWARI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that no action was taken on the report of
CVC concerning action against the officials of 11T Kharagpur for running

fake institute in the campus;

(b) if so, whether Government proposes to take action against erring

officials who did not act on the communication received from CVC; and

(c) if so, the details thereof indicating the names of officials

responsible for not taking cognizance of the communication of CVC?
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) No Sir.

(b) Complaint from Central Vigilance Commission has been referred to
CBI on 10/1/2011.

(c) Not applicable.
Setting up of new Kendriya Vidyalayas

1816. SHRI KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the total number of Kendriya Vidyalayas in the country, State-

wise;

(b) whether Government has any proposal to set up such new schools;

and

(c) if so, the details thereof, location-wise including in
Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) At present, there are 1064 functional
Kendriya Vidyalayas (KVs) in the country. The State-wise details are

given in the Statement-1 (See below).

(b) and (c) During the year 2010-11, approval was given to open 107
new KVs. The orders for opening of 91 KVs during 2010-11 have already
been issued as given in the Statement-11 (See below). The opening of the
remaining KVs and their locations depend on the viability of the
proposals from the sponsoring agencies including commitment to provide
required land for construction of permanent building and the availability

of adequate number of children of specified categories.
Statement-1
State-wise number of Kendriya Vidyalayas functioning in the country

(As on 07.03.2011)

SI. No. Name of State Number of KVs
1 2 3
1 A& N (UT) 02
2 Andhra Pradesh 52
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Arunachal

Pradesh

13
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1 2 3
4 Assam 53
5 Bihar 42
6 Chandigarh 05
7 Chhattisgarh 27
8 D & N Haveli 01
9 Daman & Diu 01
10 Delhi 42
11 Goa 05
12 Gujarat 44
13 Haryana 28
14 Himachal Pradesh 22
15 Jammu & Kashmir 35
16 Jharkhand 32
17 Karnataka 39
18 Kerala 34
19 Lakshdweep 01
20 Madhya Pradesh 90
21 Maharashtra 56
22 Manipur 07
23 Meghalaya 07
24 Mizoram 04
25 Nagaland 05
26 Orissa 53
27 Pondicherry 04
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1 2 3
28 Punjab 47
29 Rajasthan 61
30 Sikkim 02
31 Tamil Nadu 39
32 Tripura 09
33 Uttar Pradesh 102
34 Uttarakhand 43
35 West Bengal 57
Total 1064

Statement-11

List indicating the names of 91 Kendriya Vidyalayas opened during the

year 2010-11 out of the sanction of 107 Kendriya Vidyalayas

SI.No. Name of Kendriya Vidyalayas Name of State
1 2 3

1 AFS Darjeepura, Distt. Baroda Gujarat

2 Freeland Ganj Railway Colony, Dahod, Distt. DahodGujarat

3 Koppal, Distt. Koppal Karnataka

4 Davangere, Distt. Davangere Karnataka

5 Shimoga, Distt. Shimoga Karnataka

6 Ezhimala, Kannur Distt. Kerala

7 CRPF Peringome, Kannur Distt. Kerala

8 Kanhagad, Distt. Kasargod Kerala

9 Chenneerkara, Distt Pathnamthitta Kerala

10 KPA Ramavarmapuram, Distt Thrissur Kerala

11 CRPF Bangrasia, Bhopal Distt. Madhya Pradesh
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2

3

12

13

14

15

16

17

18

19

20

21

22

23

24

25

26

27

28

29

30

31

32

33

34

35

Raisen, Distt Raisen

Betul, Distt. Betul
Burhanpur, Distt. Burhanpur
Harda, Distt. Harda

Kutra, Distt. Sundargarh
No.2, Cuttack, Distt. Cuttack
Bhanjanagar, Distt. Ganjam
Murgabadi, Distt. Mayurbhanj
Sonepur, Distt.Subarnapur
Deogarh Distt. Deogarh
Jajpur, Distt Jajpur
Digapahandi, Distt. Ganjam
Aska, Distt. Ganjam

Nuapada, Distt, Nuapada

CISF Mundali, Distt. Cuttack
Nayagarh, Distt. Nayagarh
Barimul, Distt. Kendrapara

Khariar, Distt. Nuapada

KV No.5 Kalinga Nagar, Bhubaneswar, Distt Khurda
KV No.6 Pokhariput, Bhubaneswar, Distt. Khurda

Mahuldiha, Rairangpur, Distt. Mayurbhanj

Sahibganj, Distt Sahibganj

Mohali, Distt. SAS Nagar Mohali

BSF Fazilka, Distt Ferozepur

Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Madhya Pradesh
Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa

Orissa
Jharkhand
Punjab

Punjab
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1 2 3

36 BSF KMS-Wala, Distt Firozpur Punjab

37 Reona Ucha, Distt fatehgarh sahib Punjab

38 Ubhawal, Distt Sangrur Punjab

39 CRPF Saraikhas, Distt Jalandhar Punjab

40 BSF Bhikiwind, Distt Amritsar Punjab

41 BSF Amarkot, Distt Amritsar Punjab

42 Bangana, Distt. Una Himachal Pradesh
43 Virudhunagar, Distt Virudhunagar Tamil Nadu

44 Perambalur, Distt Perambalur Tamil Nadu

45 Karaikal, Distt Karaikal Puducherry

46 Khicharipur, Distt East Delhi Delhi

47 Bhakli, Distt Rewari Haryana

48 Bageshwar, Distt Bageshwar Uttrakhand

49 Gopeshwar, Distt. Chamoli Uttrakhand

50 Tamulpur, Distt. Baksa Assam

51 Udalgui, Distt. Udalguri Assam

52 Rangiya, NF Railway Rangiya Assam

53 Nalgonda, Distt Nalgonda Andhra Pradesh
54 Kothuru, Distt. Neliore Andhra Pradesh
55 CISF Bhilai, Distt Durg Chhattisgarh
56 Bijapur, Distt Bijapur Chhattisgarh
57 Umaria Distt Umaria Madhya Pradesh
58 MalanjKhand, Distt. Balaghat Madhya Pradesh
59 No.3 Katni, Distt. Katni Madhya Pradesh
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2

3

60

61

62

63

64

65

66

67

68

69

70

71

72

73

74

75

76

77

78

79

80

81

82

83

No.2 Satna, Distt. Satna

No.2 Chhindwara, Distt. Chhindvvara
BSF Ramgarh, Distt Jaisalmer

BSF Campus, Distt Raisinghnagar
Khetri Nagar, Distt Jhunjhunu
Deogarh, Distt. Rajsamand

BSF Khajuwaia, Distt. Bikaner

BSF Sunderbani, Distt Rajaouri.
BSF Humhama, Distt Budgam
Quaziabad, Udipora, Distt Kupwara
Aminoo, Distt. Kulgam

BSF Krishna Nagar, Distt Nadia
BSF Raninagar, Distt Jalpaiguri
BSF Gandhinagar, Distt Coochbehar
Tarakesiwar, Distt. Hooghly
Bolpur, Distt Birbhum

BSF Aradhpur, Distt Malda

BSF Baikunthpur, Distt. Jalpaiguri
CRPF, Allahabad, Distt Allahabad
Etah Distt. Etah

Mahobai, Distt Mahoba

Hathras, Distt Mahamaya nagar
Chero, Salempur, Distt Deoria

CRPF Teligaon, Distt Pune

Madhya Pradesh
Madhya Pradesh
Rajasthan
Rajasthan
Rajasthan
Rajasthan
Rajasthan

Jammu & Kashmir
Jammu & Kashmir
Jammu & Kashmir
Jammu & Kashmir
West Bengal
West Bengal
West Bengal
West Bengal
West Bengal
West Bengal
West Bengal
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh
Uttar Pradesh

Maharashtra
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1 2 3

84 Nanded, Rly. Campus, Distt Nanded Maharashtra
85 BSF Chakur, Distt Latur Maharashtra
86 Aurangabad, Distt Aurangabad Bihar

87 Harnaul, Distt. Nalanda Bihar

88 CRPF Jhaphan, Distt. Muzaffarpur Bihar

89 Champhai, Distt Champhai Mizoram

90 BSF Taliamura, Khasiamangal Tripura

91 GC CRPF Agartala Tripura

Education of children in Naxal affected areas of Jharkhand

1817. SHRI KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that due to Naxal movement in the State of
Jharkhand the minimum education level is getting affected in the remote
tribal belts; and

(b) if so, the measures taken by Government to ensure necessary

education to the children of the affected families?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) State Government of Jharkhand has
reported that education level is not getting affected in the remote

tribal belts due to Naxal movement in the State.
Shortage of teachers in schools and colleges

11818. SHRI RAM JETHMALANI :
SHR1 RAVI SHANKAR PRASAD:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that shortage of teachers is being felt in

the education system of the country;

(b) if so, the reaction of Government thereto;

t Original notice of the question was received in Hindi.
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(c) the shortage found in school and college education system during
the year 2009-10;

(d) whether any time has been set to tackle this shortage; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) Yes, Sir.

(b) to (e) The position with regard to shortage of teachers and
action taken to address the issue at elementary, secondary, higher and

technical education level is given as under.
Elementary Education

After the Right of Children to Free and Compulsory Education (RTE)
Act, 2009 became operational, the requirement of additional teachers to
meet the norms of pupil teacher ratio (PTR) was assessed at 5.08 lakh, to
be recruited in a phased manner over a period of three years from the

date of commencement of the RTE Act.

In 2010-11, 4.55 lakh teachers have been sanctioned under RTE-SSA
programme and States/UTs have been advised to fill up all the existing

teacher vacancies expeditiously.

Till 2009-10, a total of 12.82 lakh teacher posts were sanctioned
under Sarva Shiksha Abhiyan (SSA) programme. 11.13 lakh teachers have
been recruited till 30th September, 2010.

It is expected that the shortage of teachers will be tackled in the

next two years.
Secondary Education/RMSA

Rashtriya Madhyamik Shiksha Abhiyan (RMSA), a newly launched
programme meant for Universalisation of access to secondary education
inter alia, envisages recruitment of additional teachers to improve pupil
teacher ratio and provision for subject specific teachers. Teachers are

also provided for new schools sanctioned under RMSA as per norms.
Higher Education

There is shortage of faculty in the Central Universities. Out of
13514 sanctioned teaching posts, 4662 posts (34%) are lying vacant

as on 31.3.2010. The government has tried to address the
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shortage of faculty. As a short term measure, the age of superannuation
of teachers has been enhanced from 62 years to 65 years and the salaries
and other allowance as well as growth path for those engaged in classroom
teaching has been made more attractive in order to retain and attract
bright persons. As a long term measure, the Government/UGC has taken a
number of steps, some of which are enhancing rates of Junior & Senior
Research Fellowship, allowing faculties to share the consultancy charges;
strengthening science based education and research 1in universities;
allowing Universities to engage adjunct/guest Tfaculty/faculty on
contractual basis to meet the shortfall; enhancing the quantum of
research grant to Universities aimed at encouraging research; introducing
Bose fellowship aimed at strengthening research background of the
distinguished faculty serving in India and; disbursement of grant for

presentation of research papers in international fora/conference etc.
Technical Education

There is a gap between the sanctioned strength and the faculties in
position in most of the Centrally Funded Technical Institutions (CFTIs).

The details of vacant posts in technical institutions are as follows:

SI. Names of the Institutions Sanctioned In Vacancy
No. Faculty Strength position

1 2 3 4 5

1 Indian Institutes of Technology (11Ts) 4712 3198 1514

2 Indian Institutes of Management (11IMs) 555 455 100

3 National institutes of Technology (NITs) 4632 2950 1641

4 Indian Institutes of Science Education 300 210 94

& Research (IISERs)
5 Indian Institute of Science, Bangalore (11SC)518 360 158

6 Indian Institute of Information and 207 137 70
Technology (111Ts)

7 School of Planning & Architecture (SPA) 171 90 81
8 Indian school of Mines, Dhanbad (ISM) 275 172 103
9 Sant Longowal Institute of Engineering 180 131 49

and Technology (SLIET)
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1 2 3 4 5

10 National Institute of Training & 84 50 34
Industrial Engineering (NITIE), Mumbai

11 Central Institute of Technology (CIT), Kokrajhar 37 19
18
12 North Eastern Region of Science & 220 148 52

Technology, ltanagar (NERIST)

13 National Institute of foundry & forge 42 29 13
technology, Ranchi (NIFFT)

14 National Institute of Technical Teachers*® 181 109 72
Training and Research (NITTTR)

Shortfall of teachers under SSA

1819. SHRI T.K. RANGARAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the sanctioned number of teachers under Sarva Siksha Abhiyan

(SSA);
(b) the shortfall of teachers under SSA; and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) Till 2009-10, a total of 12.82
lakh teacher posts were sanctioned under Sarva Shiksha Abhiyan (SSA)
programme. 11.13 lakh teachers have been recruited till 30th September,
2010. After the Right of Children to Free and Compulsory Education (RTE)
Act, 2009 became operational, the requirement of additional teachers to
meet the norms of pupil teacher ratio (PTR) was assessed at 5.08 lakh, to
be recruited in a phased manner over a period of three years from the
date of commencement of the RTE Act. In 2010-11, 4.55 lakh teachers have
been sanctioned under RTE-SSA programme. Recruitment of teachers,
sanctioned under SSA, is undertaken by the State Governments/UT
Administrations. For expediting recruitment, SSA undertakes periodic
monitoring with the States in the Quarterly Review meetings. States/UTs
have been advised to Tfill up all the existing teacher vacancies

expeditiously.
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Misappropriation of UGC funds

1820. SHRI SANJAY RAUT:
SHR1 GOVINDRAO ADIK:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of funding schemes and proposals of University
Grants Commission (UGC) for various colleges and universities in the

country;

(b) the amount allocated during the last three years, particularly

in Maharashtra;

(c) whether Government has received any complaints about the
misappropriation of funds by any college and university during the last

three years;

(d) if so, the details thereof and Government®s reaction thereto;

and

(e) the details of measures taken or proposed to be taken for the
proper implementation of UGC"s proposals and its funds by the colleges
and universities for the all-round development of students of the

country?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) and (b) According to the information
furnished by University Grants Commission (UGC) the details of UGC
schemes are available on the UGC website www.ugc.ac.in. The grants
released during the last three years i.e. 2007-08 to 2009-10 under all
UGC Schemes to the Universities and Colleges in Maharashtra are Rs.
10574.17 Lakhs and Rs. 3434-70 Lakhs, respectively.

(c) and (d) According to the information furnished by UGC, three
complaints have been received regarding misappropriation of funds from
Dr. Chitalange, Savitribai Phule Mahila Mahavidyalaya, Washim,
Maharashtra; Shri Balasaheb Baburao Jambhulkar, Maharasthra; and Shri
Ravindra N. Sabarwal, Gujarat. On receiving the complaints, the Vice-
Chancellors of the Universities concerned have been requested to enquire

into these complaints.

(e) The UGC has framed guidelines for proper utilization of grants
released under various schemes to the Colleges and Universities. Every

year, Utilization Certificate, Statement of Expenditure and the Progress
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Report in respect of Physical Performance are required to be submitted to
the Commission. Further grants are released only on receipt of the
requisite documents. UGC also sends Expert Committees for on-the-spot

enquiries, if required.
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Inquiry into corruption charges

t1821. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI :
Will the Minister of RAILWAYS be pleased to refer to the reply to
Starred Question 444 given in the Rajya Sabha on the 10th December, 2010

and state:

(a) when Railways had ordered a vigilance enquiry regarding certain
decisions taken during the period extending from the year 2003 to 2008
after receiving information about some allegations in this regard and

against whom the enquiry had been ordered; and

(b) by when the said enquiry has been ordered to be completed/will

be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) and (b) The Vigilance Department of Railways was seized of
the allegations pertaining to 2003-2008 and a vigilance inquiry was
instituted in 2010. Besides, a reference has also been made to CBl for

conduct of further investigations. Its outcome is awaited.
Rail projects in the country

1t1822. SHRI BRIJLAL KHABRI:
SHRIMATI MAYA SINGH:
Will the Minister of RAILWAYS be pleased to state:

(a) the number of projects in the country sanctioned in various

zones by the Railways during the past one decade;

(b) the number of such projects which are still incomplete after

starting;

(c) whether any action has been taken against any officer/contractor
for failing to meet target fixed at the time of beginning of the project;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) to (d) Information is being collected and will be laid on
the Table of the Sabha.

Lack of facilities at railway stations

11823. SHRIMATI MAYA SINGH:
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SHR1 BRIJLAL KHABRI:
Will the Minister of RAILWAYS be pleased to state:

t Original notice of the question was received in Hindi.
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(a) whether it is a fact that the passenger facilities at various
railway stations in the country, where many trains stop, are ignored and
there is even no shed available for passengers to protect them from sun

and rains;
(b) if so, the number of such stations;

(c) whether any proposal 1is being considered to provide shed,
sufficient number of chairs for passengers, drinking water and other

facilities at such stations; and
(d) if so, by when the set target is to be achieved?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (&) No, Sir.

(b) Does not arise.

(c) Passenger amenities are provided commensurate with the category
of station. Augmentation/upgradation of passenger amenities at stations
is a continuous exercise and works in this regard are undertaken

depending upon the need and volume of the passenger traffic.

(d) Improvement of passenger amenities at all stations 1is a
continuous process. All the essential amenities including platform
shelters, seats, potable water, etc. as per norms have already been

provided at all stations.
Concessions to senior citizens and handicapped persons

1824. SHRI A.A. JINNAH: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that senior citizens, handicapped persons
of all categories and some others have been granted concession while

travelling in Express and Mail trains only;
(b) if so, the reasons therefor; and

(c) whether Government proposes to amend the rules and grant similar

concession in passenger trains also?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKD): (@) and (b) No, Sir. Eligible categories of passengers can
avail concession even while travelling by passenger trains. However, the
concessions granted for passenger trains are calculated on the basic

fares applicable for Mail/Express trains.
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(c) No, Sir.
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Rail projects in Tamil Nadu

1825. SHRI N. BALAGANGA: Will the Minister of RAILWAYS be pleased
to state:

(a) the status of new, on-going and pending projects of doubling,

gauge conversion, etc. of rail lines in Tamil Nadu;

(b) whether many projects are pending due to inadequate allocation
of funds;

(c) if so, the details thereof with allocation and expenditure for

the last three years, project-wise; and

(d) the steps taken by Government to expedite the completion of
projects?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) Status of new ongoing and pending gauge conversion,
doubling, etc. of rail lines falling fully/partly in the State of Tamil
Nadu is as under:

SI. Project Status and target date for
completion

No. wherever fixed

1 2 3

Gauge Conversion

1. Dindigul-Pollachi-Palghat & Podanur-Coimbatore (6 Km) section
Pollachi-Coimbatore (224.88 Km) commissioned. Work on Dindigul-
Palani (58 Km) is expected to be
completed during 2010-11 &
Pollachi-
Palghat (58 km) is also being
expedited for completion during
2010-
11.

2. Madurai-Bodinayakkanur (90.41 Km) Work on major bridge taken up.

3. Manamadurai-Virudhunagar(66.55 Km) Earthwork, bridgeworks and ballast

collection have been taken up.

4. Mayiladuturai-Karaikudi & Mayiladuturai-Tiruvarur (38 km) is
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Tiruturaipundi-Agastiyampalli expected to be completed during
2010-
(224 Km) 11. Material modification for
Needamanglam-Mannargudi has been

taken up.

362



1 2

3

5. Quilon-Tirunelveli-Tiruchendur
131

& Tenkasi-Virudhunagar (357 Km)
(61

expected

6. Tiruchchirappalli-Nagore-Karaikal

Tiruvarur-

(200 Km) with extension of Naga-

pattinam-Velankanni-Tiruturaipu
Velankanni
via Tirukuvalai (43 Km)

Karaikal

completed

Doubling

ndi

1. Chengalpattu-Villupuram (103 Km)

ballast

2. Chennai Beach-Attipattu 4th lin
(22.1 Km)

has

3. Chennai Beach-Korukkupet 3rd Ii
(4.1 Km)

has

4. Tiruvallur-Arakkonam 4th line
(26.83 Km)

e

ne
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Virudhunagar-Tenkasi-Sengottai

Km) and Tirunelveli-Tiruchendur

Km) and Quilon-Punalur (45 km)
sections have been commissioned.

Tirunelveli-Tenkasi (72 km) is

to be completed during 2010-11.

Tiruchchirappalli-Thanjavur-

Nagore section has already been

commissioned. Nagapattinam-

new line is completed. Nagore-

new line is expected to be

during 2010-11.

Earthwork, bridge works and

collection have been started.

The work involves exchange of
railway land at Royapuram with

Chennai Port Trust and the same

been processed.

The work involves exchange of
railway land at Royapuram with

Chennai Port Trust and the same

been processed.

Final location survey has been

completed. Land acquisition papers



5. Villupuram-Dindigul with
taken
electrification (273 Km)

6. Attipattu-Korukkupettai 3rd line
(18 Km)

Ennore-

stage

have been processed.

Final location survey has been

up-

Work on Korukkupet-Ennore (12 Km)

section has been completed.

Attipattu (6 Km) is in advanced

for completion.
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(b) No, Sir.
(c) Does not arise.

(d) However, Railways have huge throw-forward of ongoing projects
with limited availability of resources. The projects are progressed as
per availability of resources and priority being given to the projects
which are nearing completion. To expedite completion of projects, a
number of initiatives have been taken to generate additional resources
through non-budgetary measures like Public-Private Partnership, funding
by State Governments and other beneficiaries. To reduce delay on account
of land availability, security issues, forestry clearances etc meetings
with State Government/Central Government Officials are held from time to
time. Contract conditions have been modified to bring efficiency in

contract management, and field units have been further empowered.
Khurda road - Bolangir rail link project

1826. SHRI RUDRA NARAYAN PANY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Government has not accorded sanction

on the Phase Il i.e. 36-112 kms. of the Khurda Road - Bolangir rail link

project so far;
(b) if so, the difficulties faced in this regard; and
(c) if not, by when the next phase of work is going to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (@) to (c) No, Sir. The work from Km. 36 to 112 of Khurda Road
- Bolangir new line has been sanctioned and is progressing as per the
availability of land, resources, etc. No target dats for completion has

been fixed yet.
Introduction of 1st class AC Coaches

1827. SHRI M. V. MYSURA REDDY: Will the Minister of RAILWAYS be

pleased to state:

(a) the operational, commercial constraints that Railways is facing
problems in introduction of AC 1st class coaches in at least Super Fast

trains running between New Delhi and Visakhapatnam;

365



(b) whether any study has been conducted about the operational
problems and commercial considerations 1in introducing AC 1st class

coaches in trains between Delhi and Visakhapatnam;
(c) if so, the details thereof; and

(d) if not, the reasons for not introducing AC 1st class coaches in

the trains between Delhi and Visakhapatnam?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (d) Attachment of coaches including AC 1st Class coaches
in trains is a continuous process on Indian Railways and is done keeping
in view the traffic pattern of different class of passengers, operational
feasibility, commercial viability and competing demands. Attachment of AC
1st Class coaches in trains running between Delhi and Visakhapatnam has

not been found operationally and commercially feasible at present.
Construction of budget hotels in Punjab

1828. SHRI BALWINDER SINGH BHUNDER: Will the Minister of RAILWAYS

be pleased to state:

(a) the names of places in the State of Punjab where Railways has
given land on lease to the private parties for constructing budget hotels
and for carrying out other activities, to be specified and the conditions

of the lease;

(b) whether Railways land for such purposes in the State is still

available;
(c) if so, the names of places where it is available; and
(d) the time limit to complete the job?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (d) Budget hotels are planned as a part of World Class
Stations (WCS) and Multi-functional Complexes (MFCs) proposed to be set
up on railway land at identified stations subject to their commercial
viability. Amritsar and Ludhiana have been identified for development as
WCS and Anandpur Sahib, Bathinda Cantt, Ludhiana and Patiala stations
have been identified for development of MFCs in the State of Punjab. At
present, no railway land has been leased to the private parties for

construction of budget hotels in the State of Punjab.

Kotipalli-Narsapur rail project
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1829. SHRI NANDI YELLAIAH: Will the Minister of RAILWAYS be

pleased to state:
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(a) the details and status of the request of Andhra Pradesh
Government for releasing Rs. 695.00 crores in phased manner for
Kotipalli-Narsapur (57.21 kms) railway project, indicating year-wise

release of funds;

(b) the reasons for delay in releasing funds for this project which
aims to improve connectivity with Central Delta and reduce the distance
between Kakinada (East Godavari district) and Narsapur (West Godovari

district); and

(c) the time schedule set for completion of this project and whether

progress on it is not behind the schedule?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) The latest anticipated cost of the project is assessed as
Rs. 1047.31 crore. Government of. Andhra Pradesh has agreed to bear 25%
of the cost of the project. During 2009-10 and 2010-11, Rs. 36.01 crore
and Rs. 15 crore were allotted for this project. However, there has not

been release of matching amount from the State Government.

(b) and (c¢) Indian Railways has huge throw-forward of ongoing
projects with limited availability of resources. Since the State
Government has not released any funds towards the project, no time
schedule could be fixed for completion of the project. Project is

progressed as per availability of resources.
Freight carrying capacity of trains

1830. SHRIMATI T. RATNA BAI: Will the Minister of RAILWAYS be

pleased to state:

(a) the steps taken to increase the freight carrying capacity of

trains;

(b) the strategy being planned by Railways to increase its revenue

from freight; and

(c) the details of revenue earned from freight services for the last

three years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (&) The following steps have been taken to increase the freight

carrying capacity of trains:

(i) Induction of open and covered wagons of new design which have

better pay-to-tare ratio and higher carrying capacity per rake.
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(ii) Upgradation of existing types of wagons to increase carrying

capacity.

(i) Introduction of longer freight trains on trial basis to

improve throughput.

(b) Strategy adopted include rationalization of freight structure,
levy of demand management charges like busy season charge, congestion
charge for traffic, dynamic pricing policy for export iron ore and

freight incentive schemes etc.

(c) Details of revenue earned from freight services for the last

three years are as given below:

Year Amount (Rs. in crore)
2007-08 47434.90
2008-09 53433.42
2009-10 58501.68
2010-11 (upto Jan® 11 approx.) 50494 .43

Status of gauge conversion works

1831. SHRI ANIL MADHAV DAVE: Will the Minister of RAILWAYS be

pleased to state:
(a) the status of gauge conversion works across the country;
(b) the State-wise list of such projects currently under progress;

(c) whether it is a fact that about 44 acres of Railway land was

transferred to Government of Maharashtra in Amravati district; and

(d) if so, the steps that Government is taking to retrieve it and

start the gauge conversion work?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) to (d) Information is being collected and will be laid on
the Table of the Sabha.

Earning and operational expenses

1832. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is a sharp decline in the earnings as well as an

369



increase in operational expenses of the Railways;
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(b) if so, the details thereof;
(c) whether this has pushed the Railways to near bankruptcy;
(d) if so, the factors responsible for this state of affairs; and

(e) the steps taken by Government to improve its Tfinancial

situation?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) and (b) No Sir, there is no sharp decline in the earnings.
They are expected to grow by 8.8% in 2010-11 compared to 2009-10. The
operating expenses of the Railways have increased marginally to Rs.67,000
cr. in the Revised Estimates, 2010-11, an increase of Rs. 1,190 cr. i.e.,
1.8% over 2009-10.

(c) No, Sir.
(d) Does not arise.

(e) Railways are making all-out efforts for augmenting traffic
earnings and containing operating expenditure. The efforts made by the
railway inter-alia include introduction of new trains, rationalization of
fare and freight structure, better asset management etc. to capture more
traffic. Besides, initiatives are also being taken to generate revenues
through commercial utilization of land, publicity etc. On the expenditure
segment, railways are continuously striving for containing the

expenditure through austerity and economic measures.
Performance of freight business

1833. SHRI PARIMAL NATHWANI: Will the Minister of RAILWAYS be

pleased to state:

(a) the targets set for moving freight by Railways during last five

years;
(b) how far these targets have been achieved;

(c) whether there has been a sharp decline in freight business
during 2010-11;

(d) if so, the reasons for this decline; and
(e) the steps taken to improve the situation?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) and (b) Details of originating freight loading targets and
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achievements during last five years are as under:
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(In million tonnes)

Year Target (Budget Estimate) Achievement
2005-06 635 667.39
2006-07 726 728.77
2007-08 785 79421
2008-09 850 833.31
2009-10 882 887.99

(c) to (e) The freight loading target for the current financial year
i.e. 2010-11 had been fixed at 944 million tonnes. The originating
freight loading achieved up to January 2011 was 755.97 million tonnes
which is 25.01 million tonnes more than corresponding period of last

year .

The freight loading was affected primarily on account of negative
growth in lron ore. lron-ore growth was affected on account of extraneous
factors like the ban on exports in Karnataka and Orissa. Target fixed for
loading of Iron-ore up to January 2011 was 116.74 million tonnes. As
against this target, the loading was 97.27 million tonnes which is a

shortfall of 19.47 million tonnes.

Efforts were made to improve loading in other commodities like Coal,
Fertilizer, RMSP except Iron ore, Container and Foodgrain which
registered a growth of 6.33%, 11.29%, 13.74%, 8.13% and 14.24%
respectively up to January 2011. As per current trends, Railways is on

course to meet freight revenue targets.
Laying of third rail line between Porbandar-Surat and Surat-Hawrah

1834. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government has any proposal for laying a third rail line
between Porbandar-Surat and Surat-Hawrah of West-East railway freight

corridor and passenger railway tracks with major linking of Dahej SEZ;

(b) if so, the details thereof and whether any physical survey has
been conducted with feasibility report and any land has been acquired so

far; and

(c) by when the said work is likely to be started and completed?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKID): (a) No, Sir.

(b) and (c) Does not arise.
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Cancellation of trains due to fog

1835. SHR1 JAI PRAKASH: Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that every year more than 40 trains have to
be cancelled due to dense fog in North India, leading to loss of revenue

as well as inconvenience to passengers;

(b) if so, whether Government is engaged in the research of some new

technique to overcome this situation;
(c) if so, the details thereof; and
(d) the annual loss of revenue to Government?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) Yes, Sir.

(b) and (c) Railways is undertaking trial of a fog safe device which
is a portable device to be carried by loco pilots and alert the driver

about approaching signals and is likely to give better speed to trains.

(d) The data of loss due to late running of trains or their

cancellation due to fog is not maintained.
Rail projects in Madhya Pradesh

1836. SHRI RAGHUNANDAN SHARMA: Will the Minister of RAILWAYS be
pleased to state:

(a) the details of the rail projects running in Madhya Pradesh;
(b) whether all these projects are running behind schedule;
(c) if so, the reasons therefor; and

(d) the details of steps taken by Government to complete these

projects in time?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) Presently, 5 new line, 5 gauge conversion and 4 doubling

projects falling fully or partly in Madhya Pradesh are in progress.

(b) and (c) No, Sir. However, some projects are trailing behind
schedule due to delay in land availability, forestry clearance and

constraint of resources.

t Original notice of the question was received in Hindi.
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(d) Railways have huge throw-forward of ongoing projects with
limited availability of resources. The projects are progressed as per
availability of resources. To expedite completion of projects, a number
of initiatives have been taken to generate additional resources through
non budgetary measures like Public-Private Partnership, funding by State
Governments and other beneficiaries. To reduce delay on account of land
availability, security issues, forestry clearances etc. meetings with
State Government/Central Government officials are held from time to time.
Contract conditions have been modified to bring efficiency iIn contract

management and field units have been further empowered.
Allocation of budget for North-eastern railway

1t1837. SHRI MOHAN SINGH: Will the Minister of RAILWAYS be pleased to

state:

(a) the budget allocated for North Eastern railway for the year
2010-11 as per target and the amount out of this budget spent on targeted

schemes and the amount diverted towards other items;

(b) the extent to which the projects to be completed in the fixed
time-frame got affected due to diversion of grants and the quantum of
escalation of estimates of expenditure of these projects due to delay;

and

(c) whether the power of diversion within the prescribed budget has

been given to zonal officers?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) and (b) The Budget allotment amounting to Rs. 622.35 crore
has been provided to North Eastern Railway for the year 2010-11 for the
Plan-Head new line, gauge conversion & doubling. Out of which an
expenditure of Rs. 551.95 crore has been incurred upto February® 2011. No
funds have been transferred from targeted projects to non-targeted

projects on North Eastern Railway.

(c) There is no power with the zonal Railway for diversion of fund

under plan head new line and gauge conversion.
Doubling of Gorakhpur-Bhatni rail track

1t1838. SHRI MOHAN SINGH: Will the Minister of RAILWAYS be pleased to

state:

t Original notice of the question was received in Hindi.
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(a) by when the target of doubling of Gorakhpur-Bhatni rail line was

supposed to be completed and the reasons for delay;

(b) by when the construction of Bhatni-Thave new rail line was
supposed to be completed and whether the required land for this propose

has been acquired;
(c) if not, the reasons therefor; and

(d) by when the project of doubling of Burhwal-Barabanki rail

section of North-Eastern railway would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) Doubling of Gorakhpur-Kusmahi-Chauri Chura section (24.54
Km) has been completed. Further, doubling of Chauri Chura -Bhatni (45.86
km) has been taken up and is likely to be completed by March® 2012. The

project is progressing as per availability of resources.
(b) Bhatni-Thawe new line is not a sanctioned project.
(c) Does not arise.

(d) Doubling of Burhwal-Barabanki section (29 Km.) has been taken
up. Burhwal-Jahangirabad section (19 km) is expected to be completed by
March® 2012 and target for remaining section of Jahangirabad-Barabanki
(10 km) has not been fixed.

Train accidents due to unmanned level crossing

1839. SHRI T.M. SELVAGANAPATHI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that accidents at unmanned level crossings

in the country have increased during the last two years;

(b) if so, the total number of accidents reported at unmanned level

crossings across the country, place-wise; and

(c) whether it is also a fact that due to increase in the volume of

rail traffic, unmanned level crossings have become accident prone areas?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) The number of incidents of trespassing at unmanned level
crossings caused due to negligence of road users decreased from 65 in
2007-08 to 62 in 2008-09 and then increased to 65 in 2009-10. In the
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current year Tfrom April 2010 to February 2011, such incidents of
trespassing at unmanned level crossings decreased from 58 to 39 in

comparison to the corresponding period of the previous year.

(b) Zone-wise and year-wise number of unmanned Ilevel crossing

accidents occurred during the last two years is given below:

Rai lway No. of Accidents at Unmanned Level Crossings
2008-09 2009-10 2010-11 (upto February)
Central - - 1
Eastern 1 - -
East Central 3 4 5
Northern 3 15 7
North Eastern 11 8 4
Northeast Frontier 1 5 2
North Western 11 1 4
Southern 5 9 3
South Central 4 4 3
South Eastern 1 4 4
Western 9 6 5
East Coast 5 1 -
South Western 1 4 1
West Central 2 1 -
North Central 2 2 -
South East Central 3 1 -
TOTAL 62 65 39

(c) No, Sir. Various steps have been taken by the Railways to
prevent such incidents at the unmanned level crossings which include
ensuring availability of basic infrastructure at level crossings, public
awareness and publicity campaigns through electronic and print media,
mass messaging (SMSs) to educate the road users, joint ambush checks with

involvement of civil authorities to check
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the erring road users, progressive manning, provision of subway at
technically feasible locations, construction of diversion road upto
manned gates/grade separators (ROB/RUB), closure of such unmanned gates

which are having negligible Train Vehicle Units (TVU), etc.
Charging different rates of licence fee

1840. SHRI K.E. ISMAIL: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a Tfact that the licence fee on gross sales
turnover 1is being charged at different rates from the book stalls
operating in Railways by unemployed graduates, maj ar bookstall

contractors and philanthropic and social organizations; and

(b) if so, the details thereof and the reasons for charging

different rates from different categories?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) and (b) As per policy guidelines, the licence fee for
bookstall/trolley/counter table etc has been revised with effect from 23-
07-2006 at the rate of 12% on gross sales turnover per annum subject to a
fixed minimum amount according to the category of stations for major
bookstall contractors and unemployed graduates except philanthropic and
social organizations. The license fee for bookstalls by philanthropic and
social organizations is fixed at the rate of 2.5% on gross sales turnover
per annum since they have to sell their own publications only and are not
allowed to sell periodicals and magazines which are permitted to other

bookstall licensees.
Modernisation of railway stations in Tamil Nadu

1841. SHRI PAUL MANOJ PANDIAN: Will the Minister of RAILWAYS be
pleased to state the action taken by Government for modernization of

Palayamkottai and Armuganeri Railway Stations in the State of Tamil Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): Augmentation/upgradation of passenger amenities at stations is
a continuous exercise and works in this regard are undertaken depending
upon the need and volume of the passenger traffic. All the essential
amenities as per norms have already been provided at Palayamkottai and
Armuganeri stations. Various works such as platform fencing, new water

supply line for supply of drinking water
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from Tambaraparani river to station and two new toilets at Palayamkottai
station and new counter for Unreserved Ticketing System booking facility,
two new toilets, new water cooler at Armuganeri station have been
completed in the recent past. In addition, works pertaining to extension
of platform to hold 24 coaches capacity and provision of platform shelter
for 6 bays on platform No. 1 including face-lifting work at Armuganeri

station have been taken up.
Making Tirunelveli railway station a model station

1842. SHRI PAUL MANOJ PANDIAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government will consider a proposal for making the
Tirunelveli railway station in the State of Tamil Nadu as a model railway

station; and

(b) whether Government will upgrade the Tirunelveli railway station

as a modern railway station?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) and (b) Tirunelveli railway station has already been

upgraded under the Model Station Scheme and Modern Station Scheme.
Rail projects declared during 2009-10 and 2010-11

1843. SHRI PRASANTA CHATTERJEE: Will the Minister of RAILWAYS be

pleased to state:

(a) the number of railway projects declared during 2009-10 and 2010-
11;

(b) the quantum of land needed for completion of these projects;
(c) whether Railway has already acquired the land;
(d) if so, the details of land acquired so far, project-wise;

(e) whether necessary cash compensations have been given to all land

loosers, project-wise;

() whether Government will agree to give employment to at least one

family member from the land looser families;
(g) if so, the details thereof; and
(h) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
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SOLANKI): (@) to (h) Information is being collected and will be laid on
the Table of the Sabha.
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Laying of foundation stones for rail projects

1844. SHRI PRASANTA CHATTERJEE: Will the Minister of RAILWAYS be

pleased to state:

(a) the names of the railway projects for which foundation stones

have been laid during 2009-10 and 2010-11;

(b) whether necessary clearances from Planning Commission and

Ministry of Finance have been obtained for all these projects; and

(c) if so, the dates of clearance from the Planning Commission and

the Ministry of Finance?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (@) to (c) Information is being collected and will be laid on
the Table of the Sabha.

Survey for Chandigarh-Baddi rail route

1845. SHRI KALRAJ MISHRA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether any survey Tfor rail 1line has been done between
Chandigarh and the industrial area of Baddi in Himachal Pradesh; between
Yamuna Nagar in Haryana and Paonta Sahib in Himachal Pradesh; and between

Dehradun in Uttarakhand and Paonta Sahib in Himachal Pradesh; and

(b) if so, by when the work on these rail routes would be started;

and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1I BHARATSINH
SOLANKI): (@) Details of surveys conducted/being conducted to provide
rail connectivity between Chandigarh and Baddi, Yamuna Nagar-Paonta Sahib

and Dehradun and Paonta Sahib are as under:

Nomenclature Survey Cost assessed Rate of Remarks

of survey completed in(Rs. in crore) return

1 2 3 4 5
Chandigarh- 2005-06 328.00 (-) 6.91% Work included in
Baddi new Budget 2007-08.

line (33 km)

Chandigarh-Dehradun 2002-03 604 .00 (-) 17.03% Project shelved
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due

via Jagadhari to its
unremunera-
(Yamuna Nagar) and tive nature.

Paonta Sahib - 217 km
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Ghanaul i-Dehradun

via Baddi, Jagadhari Survey work is in
progress.

(Yamuna Nagar)

and Paonta Sahib - 267 km

(b) and (c) Chandigarh-Baddi new line work is not progressing as the
State Government of Punjab and Chandigarh Administration are unable to

provide land for the work. The other projects are not yet sanctioned.
Private train between Mumbai and Shirdi

1846. SHRI GOVINDRAO ADIK:
SHR1 SANJAY RAUT:
Will the Minister of RAILWAYS be pleased to state:

(a) whether Government has received any proposal to operate a

private train between Mumbai and Shirdi to reduce the travel time;

(b) if so, the details of the proposal and the salient features

thereof;
(c) whether Government is seriously considering this proposal; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (d) No, Sir. At present there is no such proposal under

consideration.
Shortage of doctors at railway hospitals in rural areas

1847. PROF. ANIL KUMAR SAHANI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is shortage of doctors and lack of adequate health

facility at smaller railway hospitals in rural areas;
(b) if so, the measures taken by Railways to address the problem;

(c) the number of posts of doctor lying vacant in railway hospitals

in rural areas and steps taken to fill them urgently;

(d) whether there is any proposal to make it mandatory for doctors
to serve rural areas for a fixed period of service and if not, the

reasons therefor; and
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(e) the action taken to provide adequate health Tfacilities at

smaller railway hospitals in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) to (e) No, Sir. As on date there are 30 vacancies all over
Indian Railways iIn Health Units/ Sub-divisional Hospitals which are
located in under developed areas. These vacancies are not perpetual and
are being continuously manned by deputing doctors from Head-quarter
Hospitals in these areas. These vacancies are being filled up by
appointing Contract Medical Practitioners and by Union Public Service
Commission selected panel of doctors (fresh panel of 205 doctors is
presently under posting). These Health Units/Sub-divisional Hospitals are
having adequate facilities such as availability of medicines, X-ray and
Lab facilities and services of Visiting Specialists. There is also a
panel of Referral Hospitals for seeking emergency and Super-specialty
treatment. Up-gradation of facilities is a continuous effort. In the
Budget of 2011-12, it has also been announced to provide 20 Medical Road
Mobile Vans at different locations to provide easy access to medical
facilities in remote & inaccessible areas. Presently there is no fixed
tenure of rural posting for doctors as services are being satisfactorily

managed by need based transfer and posting of doctors.
Use of surplus railway land

1848. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the Minister
of RAILWAYS be pleased to state:

(a) whether a proposal has been received from Nagpur Chamber of
Commerce Ltd. (NCCL) regarding use of surplus land available with
Railways in major cities for construction of Budget Hotels and
Restaurants on build-operate-transfer basis Tfor the benefits of the

commuters;
(b) how much surplus land is available with Railways at present; and

(c) whether Government would agree to the proposal of NCCL in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (@) No proposal has been received from Nagpur Chamber of

Commerce Ltd. in this regard.

(b) Indian Railway network occupies a land area measuring about

10.65 lakh acres. Ninety per cent of this land is directly under railway
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tracks, yards, workshops and allied infrastructure. The
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vacant land, measuring about 1.13 lakh acres is mostly in the form of a
narrow strip along tracks which railways has been utilizing, or plan to
utilize, for its expansion in the Tform of doubling, third line,
quadrupling, gauge conversion, freight corridors, vyard remodeling,
traffic facility works, workshops, etc and for servicing and maintenance

of track and other infrastructure.

Railway also plans to utilize its vacant land, not required for its
immediate operational use, for setting up of rail coach and component
factories, loco component factories, wagon factories, coach
rehabilitation and wagon repair workshops, multi-model logistic parks,

auto hubs, cold storage and perishable cargo centres, etc.

Vacant land not required by railway for 1its immediate future
operational needs is also utilized for commercial development, wherever
feasible, for the interim period, through a Statutory Authority namely
Rail Land Development Authority (RLDA).

(c) Does not arise in view of (a) above.
Railway line projects in Rajasthan

1849. DR. GYAN PRAKASH PILANIA: Will the Minister of RAILWAYS be

pleased to state:

(a) the present status of new ongoing railway line projects in the

State of Rajasthan;

(b) the details of funds sanctioned, released and spent for these

projects during last three years till date;

(c) the total additional funds required for completion of each of

these project;

(d) the time schedule fixed for completion of these projects,

whether it has been adhered to; and
(e) how much cost has escalated due to delay, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) to (d) The details and status of new ongoing projects
falling fully/partly in the State of Rajasthan (included in Railway
Budgets 2007-08, 2008-09 and 2009-10) are given as under:
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SI. Name of the Year of Anticipated Fund Released/ Additional Status & Target

No. Project (Length in inclusion in Cost Spent fund required Date of compleltion
kms) Budget (Rs.in crores) Rs. in crore) in crore) (TDC), wherever fixed.

during last three
years i.e. 2007-08
to 2009-10
1 Alwar-Harsauli doubling (34.86) 2007-08 90.79 65.75 25.04 Completed.
2 Harsauli-Rewari doubling (39.35)2007-08 110.95 72.28 38.67 Overall Physical
Progress-68%. TDC-
2010-11.

3 Sadulpur-Bikaner & Ratangarh- 2007-08 695 579.7 115.3 Ratangarh-Bikaner
Degana with MM of Ratangarh- (141.06 Km) completed.
Sardarsahar gauge conversion Sadulpur-Ratangarh &
(438) Ratangarh-Degana:

completed &
commissioned.

4 Jaipur-Ringus-Churu & Sikar- 2008-09 653.54 2.25 651.29 Sikar-Churu (90.46

kms)

Loharu gauge conversion expected to be
completed
(320.04) during 2011-12.

5 Suratpura-Hanumangarh- 2008-09 449 0.5 448.5 TDC for Sriganganagar-
Shriganganagar gauge Hanumangarh (67 km):
conversion (240.95) 2011-12.

6 Ahmedabad-Himmatnagar- 2008-09 742 .88 3.78 739.10 Work taken up.

Udaipur gauge conversion
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(299.2)

7 Bangurgram-Ras new line (27.8) 2008-09 144 .57 0.01 144 .56 Overall physical
progress-1%.
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Efforts are made to complete works as per the targets, wherever
fixed.

(e) Railways have a huge throwforward of ongoing projects with
resources constraints, as a result of which the projects take relatively
longer time for completion. This coupled with other reasons e.g. delay in
land acquisiton, forestery and environment clearance, escalation, change
in standards of construction and technology, scope of the work and
conditions of the areas etc. during the intervening period, lead to

increase in cost of projects.
Pending railway projects in Kerala

1850. PROF. P.J. KURIEN: Will the Minister of RAILWAYS be pleased

to state:

(a) the details of the pending rail projects in the State of Kerala

and the anticipated time of completion of each ongoing project;

(b) whether Government is taking steps for formulation of a new
Peninsular or Coastal Railway Zone, covering the State of Kerala and
adjacent areas to ensure better development of rail transport in the

region;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) Details of the ongoing projects falling fully/partly in the
State of Kerala alongwith status and target date for completion, wherever

fixed are as under:

S-No. Project Status and target date for
completion,

wherever fixed

1 2 3
New line
1. Angamali-Sabarimala (116 km) In view of the resolution passed by

Kerala Legislative Assembly and
objections of Forest Department,
Angamali-Sabarimala line has been

terminated at Azutha. Work on this
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new line is held up due to public

protest and recent Court orders.
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3

local

2. Tirunavaya-Guruvayur (35 km)
On

survey

public protest. State

Gauge Conversion

1. Dindigul-Pollachi-Palghat and

Pollachi-Coimbatore (224.88 km)

Palani

expedited

2. Quilon-Tirunelveli-Tiruchendur

and Tenkasi-Virudhunagar

(357 km)

expected

Works

also

Doubling

Representations received from the

people have been examined in
consultation with the Ministry of
Environment & Forest. State
Government is yet to hand over

required land to Railways.

Alignment of first 8 km finalised.

balance portion, final location

is held up due to

Government requested for necessary

assistance.

Podanur-Coimbatore (6 Km) section

commissioned. Work on Dindigul-

(58 Km) is expected to be completed
by March, 2011 & Palani-Pollachi-
Palghat (58 km) is also being

for completion during 2011-12.

Virudhunagar-Tenkasi-Sengottai (131
Km) and Tirunelveli-Tiruchendur (61
Km) and Quilon-Punalur (45 km)

sections have been commissioned.

Tirunelveli-Tenkasi (72 km) is

to be completed during 2010-11.

on Punalur-Sengottai Ghat section

taken up.
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1. Mulanturutti-Kuruppantara (24 km) Land related papers

submitted to State
Government. Bridge works on certain

stretches taken up.

2. Chengannur-Chingavanam (26.5 km) Land related papers submitted to

State
Government. Bridge works on certain

stretches taken up.
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3. Kuruppantara-Chingavanam Final location survey completed.
Land
(26.54 km) related papers submitted to State
Government.

4. Ambalapuzha-Haripad (18.13 km) Final location survey taken up.

Land
related papers submitted to State
Government.

5. Calicut-Mangalore (221 km) 218 km commissioned. Netravati-
Kankanadi (3 km) is expected to be
completed by March, 2011.

6. Cheppad-Kayankulam (7.76 km) Earthwork, minor bridges have been
completed. Major bridge and track
linking are in progress. Expected

to be
completed by March, 2011.

7. Mavel ikara-Chengannur (12.30 km) Due to local resistance, works are

in

8. Cheppad-Haripad (5.28 km)

progress with police protection.

Due to local resistance, works are

in
slow progress. Earthwork completed
recently.
9. Emakulam-Kumbalam (7.71 km) Preliminary arrangements are being
made to take up the work.
(b) No, Sir.
(c) Does not arise.
(d) New Zones are set up keeping 1in view Tfactors like size,
workload, accessibility, traffic pattern and other

operating/administrative requirements,

etc. consistent with the needs of

economy and efficiency, without any regional considerations.

Further,

various Committees 1i.e.

the issue of setting up of new Zones has been examined by

Railway Reforms Committee (RRC) & Advisors®
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Committee and none of these committees recommended setting up a separate

Zonal Railway in Kerala.
Wagon factory at Cherthala in Kerala

1851. PROF. P. J. KURIEN: Will the Minister of RAILWAYS be

pleased to state:
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(a) the present status of the Wagon Factory at Cherthala in Kerala,

which was announced in the Railway Budget 2007-08;
(b) whether any Joint Venture in this regard has been set up;
(c) if so, the details thereof;
(d) whether final approval for the project has been given;
(e) if not, the reasons therefor; and
() by when Government proposes to complete the project?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (&) A memorandum of Understanding (MOU) has been signed between
Ministry of Railways and Government of Kerala for forming a joint venture
company to undertake manufacture of coach & wagon components at Cherthala

in Kerala.
(b) No, Sir.
(c) Does not arise.
(d) No, Sir.

(e) and (F) In view of the upgraded technology being adopted by
Railways now, the business plan is being revised to bring it in line with

the current needs of the Railways.
Rail projects in Maharashtra

1852. SHRI PIYUSH GOYAL: Will the Minister of RAILWAYS be pleased

to state:

(a) the details of pending and ongoing railway projects for the

State of Maharashtra;

(b) the details of rail projects sanctioned for the State during

each of the last three years;

(c) the amount sanctioned for each of these projects and the present

status of each of them;
(d) the number of projects running behind schedule in the State;

(e) the details thereof and the reasons therefor; and
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(f) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) There are 4 new line, 3 gauge conversion, 2 doubling and 2
Metropolitan Transport Projects (MTP) falling fully or partly in the

State of Maharashtra are in progress. No project is pending in the State.

(b) and (c) Details of railway projects sanctioned during the last
three years in the State, allocation of funds during 2010-11 and with

their status are as under:

*(Rs. 1In crore)

SI. Name of the Year of Outlay Present status and target
No. ongoing project Sanction during wherever fixed
2010-11*
1 2 3 4 5
1. Wardha-Nanded 2008-09 40.00 Estimate sanctioned and
work
taken up.

2. Ratlam-Mhow- 2008-09 40.00 Estimate sanctioned and
work

Khandwa-Akola taken up.

3. Pen-Roha doubling 2007-08 49.00 Earthwork, bridge work
taken

up-
4. Mumbai Urban 2008-09 150.00 Work included in the Budget
Transport Project 2008-09 and work taken up.
(Phase-11)-Rail
component
5. Daund-Gulbarga 2009-10 0.00 Work included in
doubling and Pune- Supplementary Budget 2009-
10.
Guntakal electrification Final Location Survey
in
progress.
6. Godhani-Kalumna 2010-11 1.00 Work included in
Chord Supplementary Budget 2010-
11.
Preliminary: activities are
in
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progress.

7. Kalumna-Nagpur 2007-08 10.00 Final Location Survey
doubling completed. Earthwork &
bridge

work taken up.
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1 2 3 4 5

8. Udhna-Jalgaon 2008-09 30.00 Estimates sanctioned.
doubling with Earthwork & bridge work
electrification taken up.

9. Daund-Manmad 2010-11 3.35 New work included in Budget
incl. Puntamba- 2010-11.

Shirdi electrification

10. Gondia-Ballarshah 2010-11 3.35 New work included in Budget
electrification 2010-11.

(d) to () Railways have huge throw-forward of ongoing projects with
limited availability of resources. The projects are progressed as per
availability of resources. To expedite completion of projects, a number
of initiatives have been taken to generate additional resources through
non budgetary measures like Public-Private Partnership, funding by State
Governments and other beneficiaries. To reduce delay on account of land
availability, security issues, forestry clearances etc. meetings with
State Government/Central Government officials are held from time to time.
Contract conditions have been modified to bring efficiency in contract

management and field units have been further empowered.
New rail line between Aligarh and Kasganj

1853. SHRI MOHAMMED ADEEB: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there was a proposal to lay a new rail line between

Aligarh and Kasganj;
(b) if so, the details thereof; and
(c) the progress made so far in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (a) to (c) A survey for construction of new line from Aligarh-
Kasganj was completed in December® 2007. As per survey report the cost of
construction of 63.48 km long line was assessed as Rs. 292.51 crore. The

updating of this survey report has been taken up.
Superfast trains connecting metro cities with Guwahati

1854. SHRI KUMAR DEEPAK DAS: Will the Minister of RAILWAYS be

pleased to state:
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(a) whether Government will propose superfast overnight express
trains or Duronto Service between Guwahati-Mumbai, Guwahati-Chennai and

Guwahati-Howrah in 2011-12; and
(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) and (b) At present, there is no proposal to introduce new
Superfast Express train service, or Duronto service, between Guwahati-
Mumbai, Guwahati-Chennai and Guwahati-Howrah due to operational and

resource constraints.
Construction of ROB in Gujarat

1855. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that Government of Gujarat has submitted a
proposal for construction of 15 Railway Over Bridges (ROBs) at the busy

level crossings; and

(b) if so, the present status of the proposal and by when the
proposal is likely to be cleared by Government for construction of above
mentioned 15 ROBs?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) and (b) Yes, Sir. The proposal was for construction of 15
Road Over Bridges (ROB) on Annuity based Model.

However, so far Road Authority of Gujarat has submitted only six firm
proposals with necessary undertaking for cost sharing and consent of
closure of level crossing gates. All these six proposals have already

been sanctioned/proposed for inclusion in Railway Works Programme.
Inadequate train facilities in Saurashtra region

1856. SHRI KANJIBHAI PATEL: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that very inadequate train facilities exist

in the Saurashtra region of Gujarat;

(b) whether it is also a fact that various organizations/sections of
people have been making representations to Government for providing

adequate train facilities In the Saurashtra region; and
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(c) if so, the concrete steps being taken by Government for

improving train facilities in the region?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (a) to (c) Representations from Hon"ble Members of Parliament/
Ministers/ organizations/associations/different levels of state
government for train services are received at various levels of railway

administration.

However, trains are not introduced on a state/region wise basis but
on the basis of traffic demand, operational Tfeasibility, commercial

jJustification and availability of resources and is a continuous process.
World class station projects

1857. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of RAILWAYS be

pleased to state:
(a) the status of the World Class Station(WCS) project;

(b) the name of Stations across the country which were selected for

this project;

(c) the details of the budget allocated for this project and the

amount spent so far; and
(d) by when this project is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHR1 BHARATSINH
SOLANKI): (@) Bidding process for world class stations in PPP mode is
initiated after Master Plan and Feasibility Report is prepared and in-
principle approval of local bodies is obtained. In view of the experience
gained as regards consultancies for preparation of Master Plan and
Feasibility Report for New Delhi, CST Mumbai and Patna, a review of

policy for engagement of Consultants has been planned.

(b) Stations identified for development into world class stations
are Agra Cantt, Ahmedabad, Ajmer Jn., Allahabad, Ambala Cantt, Amritsar,
Anand Vihar, Baiyapanahali, Bangalore City, Bhopal, Bhubaneswar,
Bijwasan, Bolpur, Chandigarh, Chennai Central, CST Mumbai, Ernakulam,
Gaya, Goa, Gorakhpur, Guwahati, Habibganj, Howrah, Jammu, Jhansi, Jaipur,
Kanpur Central, Kharagpur, Kolkata, Kozhikode (Calicut), Kota, Lucknow,
Ludhiana, Majerhat, Mangalore, Mathura, Nagpur, New Delhi, New
Jalpaiguri, Patna, Porbandar, Pune, Puri, Sealdah, Secunderabad, Surat,

Thane, Thiruvananthapuram, Tirupati and Varanasi.
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(c) World class railway station projects are primarily envisaged
through private investment and Government funds are required only for
preparatory works such as consultancies for Tfeasibility reports and
advisory services, for which funds are allocated from time to time, as

per requirement from Revenue.

(d) Work at site shall commence after award of concession to the
concessionaire and financial closure by the concessionaire. After award
of concession, completion of project is likely to take 5-6 years due to
complexity of work and necessity to undertake the work while keeping the

station operational.
Holiday special trains

t1858. DR. YOGENDRA P. TRIVEDI: Will the Minister of RAILWAYS be

pleased to state:
(a) whether Railways ran "Holiday Special®™ trains this year;

(b) if so, the number of trains operated and the number of

passengers benefited by them; and

(c) the details of places of arrival and departure of these trains
in the country and the percentage of passengers travelled by these

trains?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) Yes, Sir.

(b) About 36161 trips of special trains ran from April 2010 to
December 2010 to clear extra rush of passengers across the country.
During this period around 57 lakh passengers travelled by these special

trains.

(c) No consolidated separate data for arrival and departure of
special trains in the country is maintained. However, the number of
reserved passengers travelled by the special trains during the above said

period were around 2% of the total reserved passengers.
Information regarding vacant seats in running trains

t1859. SHRI RASHEED MASOOD: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that the Government has formulated a policy

so as to enable the passenger to know the number of vacant seat in mnning
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trains;

toriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(c) by when this policy would be made operational?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKD): (a) to (c) Following measures have been taken by the Railways
to provide information about the number of vacant accommodation in

trains:

(i) Vacant accommodation available iIn trains in various legs is displayed

along with reservation charts.
(ii) Introduction of Hand Held Terminals as a pilot project on few trains.

(iii) Display/Announcement at station/Passenger Reservation System
(PRS) centers regarding details of trains having vacant accommodation

available for booking.

(iv) Dissemination of information regarding availability of vacant berths

at current counters.
Entertainment during travel in local trains

1860. DR. YOGENDRA P. TRIVEDI: Will the Minister of RAILWAYS be

pleased to state:

(a) whether commuters on central local trains in Mumbai can look

forward to some entertainment while travelling;
(b) if so, by when and how; and
(c) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH
SOLANKI): (&) Yes Sir.

(b) and (c) An Agency has been awarded a contract recently by Central
Railway to install, operate and maintain LCD television at its cost and
display approved programmes & advertisements on 24 Electrical Multiple

Unit (EMU) local trains of Mumbai Division.
(MR. DEPUTY CHAIRMAN in the Chair)
STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

MR. DEPUTY CHAIRMAN: Statement by Minister correcting Answer to

Question. Shri Arun Yadav.t
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE MINISTER
OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI ARUN YADAV):
Sir, 1 lay on the Table, a Statement (in English and Hindi) correcting
the answer to Unstarred Question No. 480 given in the Rajya Sabha on the
25th February, 2011 regarding "Selling of Ghee and Dhara products at MRP

at Mother Dairy Outlets."

PAPERS LAID ON THE TABLE
Outcome budgets (2011-12) of various departments in the Ministry of HRD

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND THE MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL): Sir, 1 lay

on the Table, a copy each (in English and Hindi) of the following papers:

(a) Outcome Budget, for the year 2011-12, in respect of the Department of
School Education and Literacy in the Ministry of Human Resource

Development; and [Placed in Library. See No. L.T. 4242/15/11]

(b) Outcome Budget, for the year 2011-12, in respect of the Department of
Higher Education in the Ministry of Human Resource Development.

[Placed in Library. See No. L.T. 4243/15/11]

I. Reports and Accounts (2009-10) of various Limited Companies and

related papers.
11. Accounts (2009-10) of NIPER, Mohali and related papers.

I11. Report and Accounts (2009-10) of KRIBHCO, New Delhi and related

papers.

IV. Outcome Budget (2011-12) of various Departments in the Ministry of

Chemicals and Fertilizers

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SHRIKANT JENA): Sir, I lay on the Table:

I. (1) A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,

1956:
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(a) Eighth Annual Report and Accounts of the Brahmaputra Valley
Fertilizer Corporation Limited (BVFCL), Dibrugarh, for the
year 2009-10, together with the Auditor®s Report on the
Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above

Corporation. [Placed in Library. See No. L.T. 4096/15/11]

(ii) (&) Thirty-second Annual Report and Accounts of the Hindustan

Fertilizer Corporation Limited (HFCL), NOIDA, for the year
2009-10, together with the Auditor"s Report on the Accounts
and the comments of the Comptroller and Auditor General of

India thereon.

(b) Review by Government on the working of the above

Corporation. [Placed in Library. See No. L.T. 4097/15/11]

i) (@) Annual Report and Accounts of the Brahamputra
Cracker and Polymer Limited, Dibrugarh, for the year 2009-
10, together with the Auditor®"s Report on the Accounts and
the comments of the Comptroller and Auditor General of

India thereon.

(b) Review by Government on the working of the above

Corporation.

(c) Statements (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed

in Library. See No. L.T. 4096/15/11]

I1. A copy each (in English and Hindi) of the following papers:

@

(b)

Annual Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), S.A.S. Nagar (Mohali), for the
year 2009-10, together with the Audit Report, under sub-section
(4) of Section 23 of the National Institute of Pharmaceutical

Education and Research Act, 1998.

Statement giving reasons for the delay in laying the papers

mentioned at (@) above. [Placed in Library. See No. L.T.
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4098/15/11]
I11. A copy each (in English and Hindi) of the following papers:

(i) (@) Thirtieth Annual Report and Accounts of the Krishak Bharati
Cooperative Limited (KRIBHCO), New Delhi, for the year
2009-10, together with the Auditor"s Report on the

Accounts.
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1v.

VI.

VIl

(b) Review by Government on the working of the above

Cooperative.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (@) above. [Placed in Library. See No. L.T.

4535/15/11]

(i) Outcome Budget, for the year 2011-12, 1in respect of the
Department of Fertilizers in the Ministry of Chemicals and

Fertilizers. [Placed in Library. See No. L.T. 4100/15/11]

(ii) Outcome Budget, for the year 2011-12, 1in respect of the
Department of Pharmaceuticals in the Ministry of Chemicals and

Fertilizers. [Placed in Library. See No. L.T. 4250/15/11]
Accounts (2009-10) of 11T, Roorkee and related papers.

Reports and Accounts (2007-08, 2008-09) of various NIT"s and related

papers.

- Reports and Accounts (2009-10) of various foundations, universities

and related papers.

Reports and Accounts (2009-10) of various IIM’s and IIT’s and related

paperts.

Reports and Accounts (2009-10) of various Pratisthan, Trust,

University and related papers.

Reports and Accounts (2008-09, 2009-10) of various Sarva Shiksha

Abhiyan®s SSAs and related papers.

. Report (2009-10) of university of Hyderabad, Hyderabad and related

papers.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT

(SHRIMATI D. PURUNDESWARI): Sir, I lay on the Table:

A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 23 of Institute of Technology Act, 1961:

(a) Annual Accounts of the Indian Institute of Technology, Roorkee,

for the year 2009-10, and the Audit Report thereon.
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(b) Statement giving reasons for the delay in laying the papers
mentioned at (@) above. [Placed in Library. See No. L.T.

4258/15/11]

I1. (1) A copy each (in English and Hindi) of the following papers,
under sub-section (4) of Section 22 of the National Institutes

of Technology Act, 2007:
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Giii)
)
(av) (@
®
o~ @
)

Annual Report and Accounts of the National Institute of
Technology, Kurukshetra, for the year 2008-09, together

with the Auditor"s Report on the Accounts.

Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 4067/15/11]

Annual Report and Accounts of the National Institute of
Technology, Surathkal, Karnataka, for the year 2008-09,

together with the Auditor®s Report on the Accounts.

Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 4068/15/11]

(@) Annual Report and Accounts of the National
Institute of Technology, Raipur, for the year 2007-08,

together with the Auditor®s Report on the Accounts.

Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 4065/15/11]

Annual Report and Accounts of the National Institute of
Technology, Raipur, for the year 2008-09, together with the

Auditor®s Report on the Accounts.

Review by Government on the working of the above Institute.

[Placed in Library. See No. L.T. 4066/15/11]

Annual Accounts of the Malaviya National Institute of
Technology, Jaipur, for the year 2008-09, and the Audit

Report thereon.

Statements (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed
in Library. See No. L.T. 4422/15/11]

111, (i) A copy each (in English and Hindi) of the following papers,

under sub-sections (3) and (4) of Section 24 of the Auroville

Foundation Act, 1988:

@

Annual Report and Accounts of the Auroville Foundation,

Auroville, Tamil Nadu, for the year 2009-10, together with
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the Audit Report.
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(ii) A co

Statement by Government accepting the above Report.

Statement (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed

in Library. See No. L.T. 4255/15/11]

py each (in English and Hindi) of the following papers,

under sub-section 3 of Section 29 of the Babasaheb Bhimrao

Ambedkar University Act, 1994:

@

()]

©

Gii)

Annual Report of the Babasaheb Bhimrao Ambedkar University,

Lucknow, for the year 2009-10.

Review by Government on the working of the above

University.

Statement (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed

in Library. See No. L.T. 4058/15/11]

A copy each (in English and Hindi) of the following papers,

under sub-section 4 of Section 31 of the Central Universities

Act,

@

®

©

2009:

First Annual Report of the Central University of Tamil

Nadu, Thiruvarur, for the year 2009-10.

Review by Government on the working of the above

University.

Statement (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed

in Library. See No. L.T. 4453/15/11]

(iv) A copy each (in English and Hindi) of the following papers,

under sub-section (4) of Section 35 of the Visva Bharati Act,

1984:

@

(C))

Annual Report of the Visva-Bharati, Santiniketan, for the

year 2009-10.

Review by Government on the working of the above

University.
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1v.

(c) Statement (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed

in Library. See No. L.T. 4055/15/11]
A copy each (in English and Hindi) of the following papers:

(i) (@) Thirty-fifth Annual Report and Accounts of the Indian
Institute of Management (1IM), Bangalore, for the year
2009-10, together with the Auditor®s Report on the

Accounts.

413



®
©

an @

(C))

©

(C))

av) @

()

o~ @

(C))

i) &

(C))

©

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (i) (@) above. [Placed in Library. See No.

L.T. 4064/15/11]

Forty-eighth Annual Report and Accounts of the Indian
Institute of Management (1IM), Ahmedabad, for the year
2009-10, together with the Auditor®s Report on the

Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (ii) (@) above. [Placed in Library. See No.

L.T. 4063/15/11]

(@) Annual Report of the Indian Institute of

Technology, Kharagpur, for the year 2009-10.

Statement by Government accepting the above Report. [Placed

in Library. See No. L.T. 4262/15/11]

Annual Report of the Indian Institute of Technology, New

Delhi, for the year 2009-10.

Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 4052/15/11]

Annual Report of the Indian Institute of Technology,
Kanpur, for the year 2009-10.

Statement by Government accepting the above Report. [Placed

in Library. See No. L.T. 4051/15/11]

Annual Report of the Indian Institute of Technology,
Bombay, for the year 2009-10.

Annual Accounts of the Indian Institute of Technology,
Bombay, for the year 2009-10, and the Audit Report thereon,
under sub-section (4) of Section 23 of the Institutes of

Technology Act, 1961.

Statement by Government accepting the above Report.
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(d) Statement giving reasons for the delay in laying the papers
mentioned at (vi) (b) above. [Placed in Library. See No.

L.T. 4050/15/11]

415



V.

VI.

()

@

®

©
@

an @

()

(C))
©

®

©

@

(C))

©

Annual Report of Maharshi Sandipani Rashtriya Veda Vidya
Pratishthan, Ujjain, for the year 2009-10.

Annual Accounts of Maharshi Sandipani Rashtriya Veda Vidya
Pratishthan, Ujjain, for the year 2009-10 and the Audit

Report thereon.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (vii) (@) and (b) above. [Placed in Library.

See No. L.T. 4059/15/11]

Annual Report and Accounts of the National Book Trust, New
Delhi, for the year 2009-10, together with Auditor®s Report

on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (viii) (a) above. [Placed in Library. See No.

L.T. 4049/15/11]

(@) Annual Report and Accounts of the National
University of Educational Planning and Administration
(NUEPA), New Delhi, for the year 2009-10, together with the

Auditor®s Report on the Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (ix) (@) above. [Placed in Library. See No.

L.T. 4257/15/11]

Annual Report and Accounts of the Sarva Shiksha Abhiyan,
Union Territory Mission Authority, Andaman and Nicobar
Islands, for the year 2009-10, together with the Auditor’s

Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers

mentioned at (x) (@) above. [Placed in Library. See No.
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L.T. 4053/15/11]
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(C))

©

av) @

(C))
©

™~ @

(C))

©

i) (&

Annual Report and Accounts of the Sarva Shiksha Abhiyan
State Mission Authority, Manipur, for the year 2008-09,

together with the Auditor®s Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (xi) (@) above. [Placed in Library. See No.

L.T. 4054/15/11]

() Annual Report and Accounts of the Sarva Shiksha
Abhiyan of the U.P. Education for AIll Project Board,
Lucknow, for the year 2009-10, together with the Auditor®s

Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (xii) (a) above. [Placed in Library. See No.

L.T. 4044/15/11]

Annual Report and Accounts of the Sarva Shiksha Abhiyan
State Mission Authority, Nagaland, for the year 2008-09,

together with the Auditor®s Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (xiii) (a) above. [Placed in Library. See No.

L.T. 4047/15/11]

Annual Report and Accounts of the Sarva Shiksha Abhiyan
(SSA), Uttarakhand Sabhi Ke Liye Shiksha Parishad,
Dehradun, for the year 2009-10, together with the Auditor®s

Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (xiv) (a) above. [Placed in Library. See No.

L.T. 4046/15/11]

Annual Report and Accounts of the Axom Sarba Shiksha
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Abhijan Mission, Guwahati, for the year 2009-10, together

with the Auditor"s Report on the Accounts.
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(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (xv) (@) above. [Placed in Library. See No.

L.T. 4045/15/11]

VIl. (a) Thirty-fifth Annual Report of the University of Hyderabad,
Hyderabad, for the year 2009-10.

(b) Review by Government on the working of the above

University.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (xvi) (@) above. [Placed in Library. See No.

L.T. 4056/15/11]

Outcome Budget (2011-12) of DIT in the Ministry of

Communications and Information Technology

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS AND THE
MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): Sir, 1 lay on the Table, a copy (in
English and Hindi) of the Outcome Budget, for the year 2011-12, 1in
respect of the Department of Information Technology in the Ministry of
Communications and Information Technology. [Placed in Library. See No.

L.T. 4069A/15/11]

I. Notifications of the Ministry of Communications and Information

Technology
I11. Report and Accounts (2009-10) of BSNL, New Delhi and related papers.
111. Report and Accounts (2009-10) of MTNL, New Delhi and related papers.

IV. Outcome Budget (2011-12) of DOP, Ministry of Communications and

Information Technology.-

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): Sir, on behalf of Shri Sachin Pilot, 1 lay on
the Table:

I. (1) A copy (in English and Hindi) of the Ministry of Communications

and Information Technology (Department of Telecommunications)
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Notification F.No.116-1/2010-MN, dated the 24th November, 2010,
publishing the Telecommunication Mobile Number Portability
(Second Amendment) Regulations, 2010, under Section 37 of the

Telecom
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Regulatory Authority of India Act, 1997, along with delay
statement. [Placed in Library. See No. L.T. 4281/15/11]

(ii) A copy each (in English and Hindi) of the following

Notifications of the Ministry of Communications and Information
Technology (Department of Posts), under sub-section (4) of
Section 74 of the Indian Post office Act, 1898:

(1) S.0. 10 (E), dated the 4th January, 2011, publishing the
Indian Post Office (First Amendment) Rules, 2011.

(2) G.S.R. 63 (E), dated the 3rd February, 2011, publishing the
Indian Post Office (Fourth Amendment) Rules, 2011. [Placed
in Library. See No. L.T. 4282/15/11]

(1) A copy each (in English and Hindi) of the following papers,
under sub-

section (1) of Section 619A of the Companies Act, 1956:

(a) Tenth Annual Report and Accounts of the Bharat Sanchar
Nigam Limited (BSNL), New Delhi, for the year 2009-10,
together with the Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L.T. 4071/15/11]

. (&) Twenty-fourth Annual Report and Accounts of the Mahanagar
Telephone Nigam Limited (MTNL), New Delhi, for the year 2009-10,
together with the Auditor"s Report on the Accounts and the
comments of the Comptroller and Auditor General of India
thereon.

(b) Review by Government on the working of the above company.
(c) Statements (in English and Hindi) giving reasons for the delay

in laying the papers mentioned at (1) above. [Placed in Library.

See No. L.T. 4027/15/11]

A copy (in English and Hindi) of the Outcome Budget for the year

2011-12 in respect of the Department of Post in the Ministry of

422



Communications and Information Technology. [Placed in Library. See

No. L.T. 4280/15/11]
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Notification of the Ministry of Agriculture.

Reports and Accounts (1987-88, 2008-09, 2009-10) of \various

corporations and related papers.

- Report and Accounts (2009-10) of VGI, New Delhi and related papers.

Outcome Budget (2011-12) of the Ministry of Agriculture (Department

of Agriculture and Cooperation).

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND MINISTER OF

STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES (AOR 3M%9T Ied)
AT, ﬁﬁmﬁ‘@awaﬁmwmé\:

A copy (in English and Hindi) of the Ministry of Agriculture
(Department of Agriculture and Cooperation) Notification No. G.S.R.
55 (E), dated the 31st January, 2011, publishing the Guar Grading and
Marking Rules, 2011, under sub-section (2) of Section 3 of the
Agriculture Produce (Grading and Marking) Act, 1937. [Placed in
Library. See No. L.T. 4230/15/11]

(1) A copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act,

1956:

(i) (a) Twenty-second Annual Report and Accounts of the Bihar State
Agro Industries Development Corporation Limited, Patna, for
the year 1987-88, together with the Auditor®s Report on the
Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Review by Government on the working of the above

Corporation. [Placed in Library. See No. L.T. 4226/15/11]

(ii) (@) Annual Report and Accounts of the Lakshadweep Development
Corporation Limited (LDCL), Kavaratti, Lakshadweep, for the
year 2009-10, together with the Auditor®s Report on the
Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Statement by Government accepting the above Report. [Placed
in Library. See No. L.T. 4001/15/11]
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(@) Fortieth Annual Report and Accounts of the Andhra
Pradesh State Agro Industries Development Corporation
Limited, Hyderabad, for the year 2008-09, together with the
Auditor®s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
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(b) Review by Government on the working of the above

Corporations.

(c) Statements (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed

in Library. See No. L.T. 4002/15/11]

I11. (1) A copy each (in English and Hindi) of the following papers,
under sub-section (4) of Section 62 of the Indian Veterinary

Councill Act, 1984:

(a) Annual Report and Accounts of the Veterinary Council of
India, New Delhi, for the year 2009-10, together with the
Audit Report.

(b) Review by Government on the working of the above Council.

(c) Statement (in English and Hindi) giving reasons for the
delay in laying the papers mentioned at (1) above. [Placed

in Library. See No. L.T. 4229/15/11]

IV. A copy (in English and Hindi) of the Outcome Budget, for the year
2011-12, in respect of the Department of Agriculture and Cooperation
in the Ministry of Agriculture. [Placed in Library. See No. L.T.
4228/15/11]

Outcome Budget (2011-12) of Ministry of Planning (Planning Commission)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, 1 lay on the Table,
a copy (in English and Hindi) of the Outcome Budget, for the year 2011-
12, in respect of the Ministry of Planning (Planning Commission). [Placed

in Library. See No. L.T. 4153/15/11]

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
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THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, 1 beg to announce
that the Government Business in this House for the week commencing 14th

March, 2011 will consist of following:

1. Consideration of any item of Government Business carried over from

today"s order paper.
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2. Consideration and return of the Appropriation Bill, 2011 after it is
passed by the Lok Sabha.

3. Discussion on the working of the Ministry of Minority Affairs, Tribal

Affairs, Defence and Civil Aviation.

4. Consideration and passing of the following Bills, as passed by the

Lok Sabha:

(a) The Orissa (Alternation of Name) Bill, 2010;

(b) The Constitution (113th Amendment) Bill, 2010;

(c) The Repatriation of Prisoners (Amendment) Bill, 2010; and

(d) The State Bank of India (Subsidiary Banks) Amendment Bill, 2010.
THE BUDGET (GENERAL) 2011-12 - contd.

MR. DEPUTY CHAIRMAN: Now, the debate on further discussion on Budget
(2011-12) to continue. Shri Mysura Reddy to continue his speech.

---(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): Sir, are you going to adjourn at
5.00 o"clock today?

MR. DEPUTY CHAIRMAN: We have to conclude the debate today.
---(Interruptions)... We will try.

SHRI S.S. AHLUWALIA: Sir, on Friday, after 5.00 p.m., how can we
stay? We have to go. Kindly see the Members®" presence, Sir. After a few

minutes, you will find that there will be a very few Members.

ot 3uwemafy : oY §, I ST L. . (cEaue). ..

o TH.wH. @A o AT, A€, @ AG § W A A9 ek AR, S HRA
@l ERE H dr ARA & A& Wl gl ... (FIURT). . .

AN Iywsmafd : g7 T & [ Still one-and-a-half hours remain.

Please.

SHRI S.S. AHLUWALIA: Sir, just to ensure quorum, | have to sit here.

At 3ymsfd : U™ g9 O o §&T A ... (S@EUE) ... Okay; Shri Mysura
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Reddy .

SHRI M. V. MYSURA REDDY (Andhra Pradesh): Sir, profits of

undertakings, which are
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engaged in generation, distribution and transmission of power are to the
tune of Rs.8763 crores, even after seven years®™ and one more year"s

exemption.

As for exemption in customs duty on gold jewellery and diamonds, the
revenue forgone is Rs.48,708 crores. This would be used by people
belonging to the rich and privileged sections of the society. Diamond
merchants also have their money stashed away In countries serving as tax
havens. Sir, there is no need for granting exemptions for such people. 1
don®"t understand how the cement industry has been affected by the global
slowdown. The stimulus has been given on excise duty exemption, which has
been reduced to 8 per cent; and 4 per cent reduction has been given in
CENVAT beyond March, 2009. But if you look at the price of cement from
2006 till today, it has been around Rs.2500 per metric ton. The cement
industry is in boom and is earning huge profits, but the benefits of the
stimulus have not been passed on to the common man. 1 would request the
Finance Minister that all these exemptions and incentives, through which
we have forgone revenue, must be levied. The document on the revenue
forgone shows figures from 2006. At least now these can be reviewed and

weeded out so that there can be some revenue mobilization.

Coming to the PPP mode, wherever it 1is, whether it 1is in
infrastructure projects, gas exploration, education or in health, the
Government enters into MoUs with consigners on the basis of the cost of
the project and the expenditure of the project. This is actually where
corruption takes place. What is the use of handing over PPP mode projects
to the regulator after having entered into agreements with consigners?
This is like putting the cart before the horse. There is no benefit to

the public.

Coming to inflation, Government always says that food inflation is
the main cause of inflation. But | would like to quote the RBI report of
2009-10 which says, ""The average growth rate in foodgrains production at
1.6 per cent during 1990-2010 trailed behind the average population
growth of 1.9 per cent. This has been reflected in the decline in per
capita daily net availability of foodgrains.”" Sir, this means that the

reason behind inflation is the negative growth in food production. This
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is the main cause for food inflation and the rise in prices of essential

commodities.

Sir, the hon. Finance Minister allocated the "lucky® three hundred
crores of rupees for six programmes. 1 would like to analyze one

programme here, and that is of promoting 60,000 pulses
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villages. For each village, it comes to about Rs.50,000. This amount
would not be enough even to conduct field demonstrations in ten plots of

one acre. The remaining five programmes are also like this.

The Economic Survey and the Budget highlighted the problems of
agriculture sector. But if you look at revenue allocation, investment in
agricultural sector, including the RGKY, 1is only 1.17 per cent of the
total Budget. This means that the UPA Government has failed in
translating the solutions of these problems into action-oriented

strategies through adequate Budget allocations.
Now, 1 come to the 59th Report of the National Sample Survey.
MR. DEPUTY CHAIRMAN: 1 think you must conclude.
SHRI M.V. MYSURA REDDY: Sir, I am concluding in a minute.

An estimated 27 per cent of the farmers did not do farming because it
was not profitable. In all, 40 per cent felt that, given a choice, they
would take up some other career. This is the situation prevailing in the

agricultural sector.

So, where agriculture is not profitable, the Government must take
appropriate measures to make agriculture profitable. In spite of that,
the Government is controlling the production cost of the agricultural
produce. They have not taken up all regulatory measures in agricultural
inputs like seeds, Tfertilizers and pesticides. This is the fate of
agriculture. So, the policies of the UPA Government are like that they
are very much interested in increasing the list of Forbes, but not aiming
at decreasing the BPL list. It is not inclusive growth. It is a primitive

type of growth.

o sygamafa - A TRl gEEl e 9 TR fAse @ wE d

At TerEhfa s (FER) @ 8% &

it Tefta yaw ®& ([FER) : W, ToEfa # 9 e af W& & Pea o §
st swgafa - 3R TS IS W@ 2

st Teelifa yaE @ Yedag 3qEdEfd FAgled, # HUe ATEIH ¥ FH Foic W drelel
é&%@@ygﬂﬁlﬁuﬁmm§%mm%%@;ﬂﬁﬁﬂxmmwm
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| FIT TF Telr ST & AR R g AN A T§ T TAC W GET ST §? FHP aR A
& el B eR wer arfgel s
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e U & & X H glar g 3R dd & IR # & I a1 g1 FAgled, S UHTHAT g, 39
THUFAAT T AR T F §¢ FX &1 dIeT FAifh fSdar AT 8T &, 98 TS corporate
body & ot § 3R corporate body & g & @Afad &=y &, sHifov o saa s
ST & T TE AT § T corporate body 3R ThRUAE 3@ ¢y F AU wRE Fg AE
g, ¥ & & fv 5gd o ¢ AT was @ g v Al A @ w9e g § AR
T TAU W ;T S & A RY § & 587 @6y § S fGur & sen aige) # 5@
SofC YO & AEIH ¥ IOW fAded AT A & gewr At H IR g A www A
9gd IF HR QT ¥, 36 9 F gA R FE0 ARl AT, 56 Sofc H rerarSy
ahy F S gAY gee f TS § - 3w Aed 1500 YT A d@E 3000 IHC H A
= g, 3R o9 F AT 750 FU F s 1500 FAU fRAT AT § - IO% U A
#N S gegate & o 1 # IUh ACTA A TE FEAT AN AT g H 3000
TIT G, dfod AN ABRAT T (@A AMETI PR AT 3og TWHR Ay o @ ar g
ghar § B 3 AR 3fte afewr s\ wY, e I§ 30 o A ST g IS Hq
Ay foar, sE% AU A Sgd-9gd Yegara|

SHRI PIYUSH GOYAL (Maharashtra): Mr. Deputy Chairman, Sir, underneath
the gloss and glitter of the 2nd fastest growing economy lies another
India of about 330 million BPL families and the largest number of
mallnourished children in the world. It is in this background that the
nation expected a visionary Budget to alleviate the misery of poor
Bharat. On the contrary, the Budget has let down the aam admi and become
an exercise in financial engineering as | will attempt to decipher in the
next few minutes. The Union Budget is not just a statement of accounts.
It should not just contain statistics. It was intended to reflect the
vision and foresight and statesmanship and should hold a promise of a
better tomorrow for the millions who reposed their faith iIn the UPA
Government. The hon. Finance Minister is a veteran and he gave great hope
to all of us. Unfortunately, this Budget belies all such expectations. It
is devoid of any vision, foresight, focus, statesmanship initiative or

drive.

Sir, this has been a missed opportunity. As India enters the last
year of the Eleventh Five Year Plan, we see that almost on all
parameters, this Government has failed. In the power sector, where the
target was 78,577 MW, they only managed to achieve 32,000 MW. 1In
Highways, 35,000 kms. roads were to be built but only 7,736 kms. have

been built. With regard to crude oil production,
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which was slated to be 187 million tonnes, only 130 million tonnes could
be achieved. Coal production against a target of 680 million tonnes,
reached only up to 319 million tonnes. In case of major ports, against
the targeted handling capacity of 511 million tonnes, they handled only
297 million tonnes. What has been the performance of this Government?
Sir, for everything that we ask a question about, they only go back to
the NDA performance and juggle with figures and statistics to try and
jJjuxtapose part of the performance vis-a-vis the NDA performance. One
would ask them, what they did for fifty years of governance. Sir, out of
sixty years, they ran the Government in this country for fifty years and

what have they given us to show to the world in terms of performance.

Sir, | think, it is time that this Government announces performance
audits of all the schemes that it is undertaking by private initiative,
by private participation to understand where we are going wrong. They
really have no concrete blue print to achieve literacy, education and
health care for all. It is not just mere statistical Budget provision

that is going to solve the problem.

One senior colleague mentioned about Mahatma Gandhi National Rural
Employment Guarantee Act, and, he mentioned that this scheme is providing
employment to the people of this country. Is that the sort of employment
that this Government wants to give to the people? Another senior
colleague from the Treasury Benches himself raised a question two weeks
ago, and, said that the Government should focus on creating assets and
not just give a dole to the people working in MGNREGA. Where are the
assets being created? Look at the performance of NDA. They created
infrastructure; they gave jobs to people in creating assets. It was not
like distribution of MGNREGA funds. Sir, they are boasting of the
performance of MGNREGA. Look at the performance. So far, as on 9th March,
2011, the total sanctions under MGNREGA come to Rs. 35,850 crores. Out of
this, only in the last 68 days, from 1st January to 9th March, Rs. 20,864
crore have been sanctioned, and, possibly disbursed in the last few days.
How is this money ever going to reach the common man? It is a complete
farce. They are talking of schemes but they are not being able to
implement those schemes on the ground, and, if giving 40-50 days of

employment to the poor people is their idea of giving employment and
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uplifting the poor people, 1 think, it is a very sorry state of affairs

of the UPA Government®s performance.
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Sir, they talked about eradicating black money and coming out with
schemes to take care of black money. Recently, in a press conference,
Hon"ble Finance Minister said that they collected 34,500 crore through
the Director General of Income Tax, International Taxation. Sir, 1 went
into the books a little bit and found that it was routine tax collection
comprising international companies, transfer pricing, foreign bank
branches, TDS or withholding tax on foreign remittances, and, Flls short-
term capital gains tax. It had nothing to do with the black money. This
was not a part of the collection out of any significant effort to go
after black money or foreign accounts. In fact, the money that they have

collected from foreign accounts is less than Rs. 20 crore.

Sir, 1 would also recommend that this Government comes out with a
blue print of how all procurement processes in this Government are going
to take place, and, how the Government is going to allocate natural
resources. It is time that we make a policy on this. We should announce a
transparent price discovery mechanism through e-auction for all purchases
by the Government and for allocation of natural resources, be it
spectrum, be it oil and gas reserves, be it coal, be it iron-ore, or, be
it Government land etc. All Government resources should only be allocated
by a transparent e-procurement process, where everybody has a right to
participate, rather than fudging and doing the kind of things that we

have seen this Government doing in the last few days.

I am very worried about a provision in this Budget, which, 1 think,
is an amnesty scheme in disguise. The hon. Finance Minister is on record,
and, 1 believe, hon. Prime Minister is on record saying that they do not
want to bring an amnesty scheme as it is a disincentive to honest

taxpayers.

But, they have brought in a provision by which dividends repatriated
from overseas subsidiary will be taxed at a reduced rate of 15 per cent
against 30 per cent. What is this method of giving this amnesty? Any
company can be incorporated overseas in less than 48 hours and move their
funds from wherever they are in tax havens into that company by way of
commission or any entries and repatriate that into the country as a

dividend at 15 per cent. So, this is an indirect amnesty scheme that this
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Government has introduced. 1 believe, it 1is important that this
Government bring out safeguards to make sure these dividends are out of
genuine income, they are out of sustained income over the last few years
and check the source of this dividend to make sure this 1is not

surreptitious money which is being brought in in the garb of dividends.
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Sir, the SEZ policy of this Government has been completely flawed
from day one. The NDA brought in the SEZ concept as a means to bring
export competitiveness in India, as a means to develop the backward
regions. What is this Government doing? They have made it a real estate
play. You now have SEZs in Gurgaon; you have an SEZ in the municipal
limits of Mumbai. You have a 20-acre IT SEZ within Mumbai at Powai. Is
that the type of development for which we are giving tax concessions to
SEZs? Then, this Government changes its policy every few days. You might
have read in the papers today, the Commerce Ministry and the Finance
Ministry as parrying. The Finance Ministry first gave all the concessions
to SEZ and now they are withdrawing all the concessions. They are
bringing in MAT. They are brining in Dividend Distribution Tax for units
and developers of SEZ. 1 think, it is time this Government focus on
stable long term policy and attack the misuse. If at all they want to tax
SEZ developers, tax the real estate developers, not the genuine
infrastructure developers in backward regions. You have to differentiate

between the two.

Sir, there is an amount of rupees 2.48 lakh crores held up in tax
litigation. This Government is on record saying that tax litigation is
one of the biggest problems and the largest litigant is the Government.
Why does the Government not come out with schemes, fast track or special
courts, at least, for the large cases? There is a tendency, Sir, in the

Government revenue department - just slap a case, slap a tax or a

penalty. St & g9 3 fAUer Swam| g&sT arf 39T SA & &

That has also become a tool to extort and harass people. So, 1 think,

there should be some accountability on litigation also of the Government.

There is a lot of talk of computerization of the tax department which
started in 1991. We have been hearing of it for twenty years and till
today 1 have not received any assessment through the computer. Refunds
are a big problem. Tax credit on TDS is a big problem. 1 think, this

Government should focus to sort out this computerization problem.

Sir, 1 have an important observation to make on the misuse of DTA
Treaties, especially through Mauritius. | can understand if Mauritius is

the originator of capital and bringing it into India, giving tax
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benefit for that is understandable. But when Mauritius or other such
Treaties are being misused only as a pass through vehicle, when actual
funds are coming from some other domain into Mauritius and then are
brought into India, this is just round tripping of funds or using
Mauritius Jjust as a pass through. | think, Government should
differentiate in this respect. Give the tax benefit to Mauritius. | have
no problem. But it should be only for genuine funds coming from those
countries. Wherever it is used, as a pass through, there should be a tax
levied. 1 am often told that there is a foreign relations issue. If at
all Mauritius earns some money out of being used as a pass through, it
will be 100 or 200 or 300 million dollars. Our country will be better off
giving a grant of 300 million dollars to Mauritius, one time or every
year. But they will probably earn billions of dollars of tax revenue
which are going in the garb of tax treaties for so many years. Especially
in the case of FllIs money coming into India, | think, some sort of

control should be done so that this misuse can be stopped.

Sir, they have imposed one per cent excise on 130 items. | don"t know
what revenue they will get, but certainly it will create a lot of
problems for assesses, registration, returns, audit, etc. Transaction

cost will go up. So, they must re-consider that one per cent excise.

In the power sector, there is no long-term philosophy, no reform. In
fact, the money that was allocated last year has not been used. | don"t
know what this Government plans to do for the power sector. ...(Time-bell

rings)...

Tourism is completely denied anything. There is no focus on tourism.

There is no future for tourism.

Sir, they have talked of reforms in the GST and tried to attack the
NDA Government. The Fiscal autonomy of States has to be protected,
especially from the effects of natural calamity. There should be some
method to protect their fiscal autonomy. 1 don®"t think any State is

against it as long as their genuine concerns are taken care of.

Sir, one important thing that | want to talk about is inflation. My
senior learned colleague tried to attack and paint the NDA regime with

the same brush as the UPA regime. 1 went into complete statistics. The
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WP1 in the previous Congress-led regime from 1991-96 grew at an average

of 9.3 per
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cent. It was the NDA which through sheer fiscal prudence brought it down
to 4.9 per cent. We reduced the WPl inflation to half. Then this
Government came in again, and again the inflation started inching up. Its
average for the last seven years that they have been in power is 6.2 per

cent.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PIYUSH GOYAL: Sir, just look at food inflation. In the NDA
Government, the food inflation on an average was 3.5 per cent. But during
the seven years of this Government, food inflation has been in the
average of ten per cent and if you take the last five years, it is twelve
per cent. It is a very disturbing feature. This Government is answerable

to the people of India for the kind of inflation that it has caused.

Sir, the last point that 1 want to make is this. This Government has
given us a Budget which is not honest in its figures. Last year"s Budget
Estimates and Revised estimates have gone up by ten per cent. If you see
the Budget Estimates, it was ten per cent over the actuals of the
previous year 2009-10. The overall increase is twenty per cent and now
they say that they will contain the expenditure increase at 3.5 per cent.
It is just humanly impossible. What are they going to cut back on? They
have not provided for oil subsidies adequately; they have not provided
for food subsidy; and they have not even provided for Food Security Bill.
I believe this fiscal deficit is a threat. It will go up by at least Rs.

2 lakh crore.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PIYUSH GOYAL: The spending of the Government will go up in the
coming year. The interest rates will rise and money supply will be
tightened with Government being a big borrower. There is a severe threat

to the people of this country.
MR. DEPUTY CHAIRMAN: Please conclude.
SHRI PIYUSH GOYAL: Sir, 1 think the numbers just don"t add up.

MR. DEPUTY CHAIRMAN: Please conclude. There are other three Members

from your party to participate in this discussion.
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4.00 P.M.

SHRI PIYUSH GOYAL: The plans are not known. The policies are not

credible.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PIYUSH GOYAL: Sir, 1 only hope that the hon. Finance Minister

has a solid plan to achieve his target.

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, 1 stand here to support the
Budget. This time it appears that the Bill has provided with some inbuilt
silencers, because even Ahluwaliaji®s reaction was very mild. In fact, he
was speechless after the Budget was presented. Normally the Opposition
leaders pounce upon the Budget. This time it appears they were having
tough time locating words. In fact, they were taking shelter somewhere
rather than facing camera. This was the nature of this Budget which gave

pleasure to the people of this country.

Sir, one of the important aspects, which have been tackled by this
Budget, is this. We have always been saying that if we stress on pulses
and edible oil, then a large part of our export bill will be reduced and
economy can be stabilized. | welcome the Budget proposals for the growth
of pulses and self-sufficiency. For this, an amount of Rs.300 crore has
been reserved. For palm oil, again, an amount of Rs.300 crore has been
reserved. And for vegetable clusters, again an amount of Rs.300 crore has
been reserved. Rs.900 crore have been reserved for these three items.

This will pave the way for stabilization of our economy.

Another important feature of this Budget is that Small Industries
Development Bank of India was given Rs.4,000 crore last year. Now this
sum has been increased by Rs.1,000 crore. This is going to help self-help
groups in a tremendous way. Today self-help groups have come to fore and

they are playing an important and vital role in running the economy.

In fact, 1 would like to suggest - 1| have suggested earlier also -
today, Self-Help Groups are not registered. They are just noted down in a
notebook of a Department. But, since we are spending crores of rupees
through Self-Help Groups, it is high time that we maintain, at least, a

register under Societies Registration Act or a special legislation be
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enacted for the purpose of Self-Help Groups
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because in future crores and crores of rupees are going to be spent not

only through NGOs, but also through Self-Help Groups. Therefore, it is

absolutely essential.

Sir, now, 1 would like to mention one vital provision in the Budget
which 1is affecting Goa. Sir, the duty on iron ore export has been
increased to 20 per cent. We have no objection in general but iron ore in
Goa is a low grade iron ore which has no market in the country. Nobody
can use it. It"s only in Goa that this type of ore is produced. And,
therefore, in case this increase is made applicable to all types of ores,
then, low grade ore of Goa will also be covered and Goa will be highly
affected. Now, Sir, somebody has suggested to the Government to prepare
pellets, pellets out of low grade ore. Sir, out of low grade, no pellets
can be prepared. It is not feasible technically. Goa had a plan for
preparing pellets which has now been closed for various reasons.
Therefore, this concept that pellets can be prepared out of low grade ore
is not correct. Secondly, Sir, what is the consequence? Sir, roughly
about 20 per cent of Goa"s population directly or indirectly depend upon
these iron ore activities. About 15000 trucks are operating for
transporting iron ore from one place to the other. You can imagine the
situation of the families which will be affected. We are not bothered or
concerned whether mine owners would get profit or not. They can manage
themselves even with higher duty. They can manage themselves. But, what

about these families who will be affected? That is the question.

Sir, last time, there was a proposal that the Government proposes to
amend Financial Rules. Sir, you are a Chartered Accountant. You are also
aware of the fact that how the problems arise. A good proposal was made
that a committee will be constituted - | think it has been constituted -
to examine all the rules which deal with finance. Sir, if these rules are
amended or if new rules are made, you can have timely completion of
projects. Today, delay in projects cause thousands of crores of rupees.
Therefore, it is high time that these Financial Rules are amended. Sir,
constructions are going on. Thousands of crores of rupees are spent. But,
under which law? It is spent under CPWD Manual and State PWD Manual.
These Manuals are only instructions. They are not laws. We don"t have a

law dealing with public construction and issues like how to go about it,
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how to issue tender, etc. Have we any law? In the last 5-6 years, we have
spent thousands of crores of rupees only under executive orders.

Therefore, it is high time that this law is made to regulate this.
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Side by side, Sir, 1 would say that e-governance is very important.
Today, if an officer finds some objection in a file, he will just note
and send it back. Till the time the file comes back to him, already 5-6
months have gone. In the era of e-governance, everything can be done
through email, fax and other electronic medium. They can be used and
answers can be obtained. But, nobody obtains answers on email. They put
it in the file; they write letters. Then, they get a reply after two
months. Therefore, e-governance is very essential for timely completion
of projects and for timely disposal of works. This should be taken into

consideration.

Sir, 1 would like to mention one more aspect. We have a number of
Central schemes. Central schemes should be there. We have Central scheme
on Central List, State List and even on Concurrent List. But, what
happens when a Central scheme go to the States? Unfortunately, whichever
Government it 1is, the Central schemes are converted into their own

schemes.

Different names are given. If a Government which belongs to some
other party is there, that party does not even mention that these funds
have come from the Central Government. They misguide the people. They
rename the schemes. Therefore, Sir, some way has to be found out to see

that the Central Schemes are not tampered with.

Sir, 1 would like to mention that the Rehabilitation and Resettlement
Act, 2007 which is a very important Act should be enforced at the
earliest. We have a national rehabilitation and resettlement policy. We
have the Land Acquisition (Amendment) Act, 2007. These three documents
constitute a very important revolutionary step in the matter of land
acquisition because they contain certain provisions, Sir. If some land is
required, then an impact assessment has to be made. If some land is
required, then jobs are to be ensured to the people of the area wherein
the project is conning up. If some land is required, then alternative
agricultural products are to be given to those who lose their
agricultural lands. If somebody loses his house, he is to be given a
house plot, Sir. All these provisions are there in these three documents.

Therefore, i1t 1is absolutely essential that the Land Acquisition
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(Amendment) Act 1is brought into force along with all other things as
early as possible. MGNREGA he has criticised. Let somebody say or let the
hon. Member say that you scrap MGNREGA. Will you dare to say that? | can

understand you find flaws; | can also see some flaws.
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But if you criticise iIn a manner saying that this Bill or this
legislation is totally bad, that is a totally different thing. Then, Sir,
some amendment is required to be made in MGNREGA so that even clerical
jobs are covered under this law because not all can do agricultural jobs.
In middle class families, there are people who are unemployed. Therefore,
this should be considered. Also, the aspect about corruption needs to be

taken care of.
MR. DEPUTY CHAIRMAN: Please conclude, Mr. Naik.

SHRI SHANTARAM LAXMAN NAIK: Sir, 1 will finish it in two or three

minutes.

The Right to Information Act which we have brought in has given the

status of an MP/MLA to every citizen of this country. gda &g, even you

can say, "t0 3&'{§# AR " We have done in such a manner that today, people

are questioning us everywhere, in every State, in every mohalla. We don"t
mind it, but this is the right that we have given to the people of India
and we are now bringing the Whistleblower Act. If anybody in the
Department finds something wrong going on or some kind of corruption
going on, he can point it out and he would be protected. This is the
second revolutionary legislation, Sir, that we are bringing. We won"t
care what consequences we have to face. When Rajivji gave voting rights
to people at the young age of 18, many people questioned that. Rajivji
said, "If a boy of 18 years can go to Himalayas and take bullets on his
chest, can he not walk a few kilometers and cast his vote? If a young
girl of 18 years can rear a child and bring him up, can"t she go to the
polling booth and cast her vote? Can"t she decide?" This was the logic
that was given. In the same way, revolutionary steps have to be taken.

---(Time-bell rings)...

Sir, the last point I would like to mention is about the PPP mode.
Public Private Participation is the order of the day. Projects are
carried out on BOT basis. Now, what is this concept? We really don"t know
from where this has come, but it is in force. Therefore, some sort of
legislation to regulate public private participation is essential so that
all the projects which are covered under the PPP mode are carried out

smoothly.
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s e 03 () ¢ = psS) JaepS- Gy cafnl (5l ol 5> s
o Cutiud S GalS o gy @l WS S Gl Jgs (K g 0aili s
o Wy e s s s 0w S s>
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MR. DEPUTY CHAIRMAN: Now Shri Om Prakash Mathur. There are eight more
Members to speak. If you take five minutes each, then we can complete it

by 5.00 p.-m.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, give them Tfive to seven

minutes. Only one Member from our side has to make a maiden speech.
MR. DEPUTY CHAIRMAN: There are two maiden speeches.

SHRI S.S. AHLUWALIA: You can give them at least 10-12 minutes.

MR. DEPUTY CHAIRMAN: 1 don”t mind. d & gH 5.15 d& d& SUa?
A TH.TE. IEeatadar @ Sl &, §4 5.15 d% I3 G|
AN sqgsmafa @ S 2

A 3T g WYY (TSI 3uEAfT S, #H sE goic W PRer ey, sederd
Td ASGQ B ek died drel Sole AT ) 36 dolc # 3A e, fRae, e, #Hsiey
F v IR W oo # @ o g # O aRdw § e €, e deu PN @ § P
A v & R A Rar o $N &, FifF I Sgd caww AT g AT faed w4 S
F IE ToIC AN FH H & & F NP @ ¢ Ood 5 aof § g7 a9 #§ T @
oA 3T W@ § AR @R F g1 gl AR aEl & S WA e G AR 3 @ E
3R, 3R AR AT S W@ & TAT TS F A Tg WHR S & AL & W@ §| 5T @ F
fT F§ R F Ot T W-T8 FW N @ @ @

3YFAATT ST, TWHR & 3o 3MHsl HI SATENT & &g PR Hg dadhl Je 3RS
W §, A 98 FFEE gt g1 oot § R 30 WER A J3 et A R @ B WER
AT &1 TE WHR R F Ifd Fdeerdled ok 3T W 1 IR Fgl T elelal giar g,
WHR F oAie AL-ggd Gereh &, IwaUT 9§ hAEA F Pg Wag AG R g1 T TER
T arial § R # gege g W@ € 3R O veR @ ¥ SEZ s+ @ § aur aedewor @
T &, 3G WG 9 § T 3 A T A fhaEt @ @t & v S gee o Aieer
g Suaf|

3ggaafa S, AR AT J@cd 9T #9 of Toeue ¥ 39 & 38 ToIede &
9gcT 3rToT 3 § 3R 9 A §gd e B o €1 A 9o @ % Mo R doeue &
e off WAredt o &, SEl 3 3uans aHeT &, 38 SET & - @it &
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Glier g1 gfar R &, QU Rgede X & oer g8 S i @l ®@ § 3 @ & fav
Sl A S @Y E1 JH orar g R 6 A A
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s T 370 golc F 7 N TS &) 37 Ioic H A= B U T arel wor Hr WAT T
§ g & AT g7y W S w9 a9 wewm, 30 3 ufdwd ey o fEmm war g1 A v
A § 6 frae T Ao @A @ ardlr @ g §, afed RRae @ qe g a8 ¢
& Bl fhae && wof ol g8 Fol 3 fhdell Wear ¥ Aelm, @6 IR & Toc H I
o € FEr AT g1 A US AT ¥ A § F A & @l du & A, afew iR
It o T Bt g1 3PN frae @ ®iar w6t §, @ fRee @ ol @1 w-tamE,
Aol - g 3 g9 O & &ar o w3 gl # 3roe Aad ¥ WER # eAT 39 3R
feemar At § % 38 99 & a9R F aR & Roga wam g R mr g1 dR-oR e
& T A AN T W g, TR NG TN T FHT N SeE SEZ FT W} §, FEr
Shopping Mallsﬁﬁ%lﬁmmﬂﬁﬁwﬁwméﬁ?aﬁﬂwmﬂ
gl Ga el B 3TAET Fem? FhREET fr AT 30T hand to mouth g W &, 3T 3Tk
U A T § IR ASIGIA IoAR IcHdT I & TIC FAR gl 95 @I &l FH Ao
3EIRT & dgd § fF FE 2 At o, w5 4 RRAE F 3eAgAr el A 39S ATEIH
T Fgal § F 30T AT F WeR 3d ant ag o & Rar &= 3k 539 soc &
AETH A T o Reid A, suR $o gawdr Kl

suEsafa Sff, # 3% AEIH @ 3H 91 ¥ IR €A e Gwedr g B e 5w
YR 3MeFENEROT §¢ T B, AgUMOT 9¢ @I &, 3Hh GRUIAEIRY W & fav @ieew
Aoy A AT W N W U F AAETT F AF ¥ N W HCEAR H FEFA 39
WHR & TJomdT &, 36 W7 T F JAT Asfart 3R ARt Fr AoT-sgre sverar &
HERT S @7 § AR 3¢ 99R R o @1 €1 589 afdew Aogy &1 ol & 3 @ 8
IHEOT-T 36 ATl & A AWM AT, 9T 761 Hedl 98T & g afFd o 380 Fshd &
TAR TSERAAT FGIeAT IMEN I AT S, 3oTh A H ol FCAR & 3T golgel A ol
fear 1 S AREer Ao S, T IS RE T ST § P R ToET FH 3 CHA
F P CHAET AE FEal, FET dF SHH AH CAET @ I ¥ 39 fFEn #Rv F o9
TR & 319 AT #F FA1 Hel I §2 319 FA AleAT el & AH FH 39T T HCAR
& fou & W} &2 M 3 ST & feded & R ... (cHawe) ...

AN Aew qEfad Qo) ;Ao H Siaer afedr e ge W@ §, 3o Sfear
FET A8 T T B ... (FTIUTT) . . .
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At T gFrRr AYT - Ferlwar S, 9 AT AR A A el & 6 et A
HTAR gl #erarsT # S SCER g W@l § ... (FUaUR) ... 39 €O AT R 9§ 39

AN T ST § ... (AU ...

AN IgEwamfa - 3T S Seer g, 339 Sfew 3§ S5 T OoSdT w T

.. (ZEau). . .

St 3T gehTr AYT : IOl T % gAR o fdea A, S el Tw. e AR
A wiSatde feafis Af-Tda & S gem@ Re §, 378 38 Sier Sman e aReer
#Hrom S, 3 dF practical AT §1 T 3@ W €O {oiv AR F@HR S AU 71T
IO o=l & IRY & & 3T sHer S Hfrwl

3uEAfa AR, W frae & A% smelfas A @1 aed a8 ¢, e @@
gAY HEFfA &1 FIAIAT HAH & A¥F WER 9 § F9 1952 H Yo7 T fF “What is
your culture”, d Wedl & Sd& AT fF "Our culture is agriculture”, 3R 3=
g4 agriculture & $eld ST I g1 37 §H WWGR Yol H ¥ T §| 3R 39 TWER
geof &I AT A7 o &, dl 3T 37kl a1d H 3 aF I W@ Agriculture 3R Fae
W AIET @ €O Q0| AT YA =l & Fgal & fob T Tl 9T AT F S9180]
3ERIEOT 3R HFASIEOT S A uedl F 3UAET FE JAT TG FRAET FTHAT Ao
ST 3ot fA T WlieT o T@T & 3R S T & W E, I el d §, df 3¢ 53 F
g & gH W ga S g1 IR, A, 3ehTe 9 I[SINT S IeRRT IR qAA ¢

3qEadfd AQled, §H 38 9fARd ¥ 3cUleed gig W I S AT dIMRT, Afther
I T @A AT R A T S e Sifdw EREem §1 3Ed HARE AR ¥ 38% doR
B & TRl g1 Fehall @1 oRNAR IEGTh @Wiel & T & §f 1 3ol FACA giel o
@ B s qEEfae gerdt & 3uEer § Feax o A g W § 38 e 7 a-
AT G ugel T W & ARIA ¥ qOT T A1 fF o9 & & e Feaw ¥ s genfad
g 9T ¥, SEF FOT FROT §? IAS HROT H AR AT F g cate qaERe @Rl @
39ANT g I@T 7| Ig o gt T T uoe ¥ [ou & U s ¢ Iodr §, 39 T @
A & FE @ I gl

3UEAITT ARG, H IR ARAA F WHR F O Tear § 57 S A
HffAE @ F g & H FIS TawEAT 7 fFA sHA AOFF 3T F, FHR
S9d gHA Fs AT A 82 3H Soic H 3H A @ HIS WcHEA IR F e oh A€
frar s B
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3UFAfa ARleT, 3T TS & 63 ay¥ o1 Y gor fr 39 yiderd Wiagy T &
g & giaer grca 7@ ¢ 3R 62 gfderd adl & FW 3ua & fawy H cgaEw @ R
FY 3usT HIAEUT H AT FWEN FAEAT AH FH W AT § Fao aof AT

3ugeatd Agled, # Ok ARIA ¥ Th O AR fAded e AgIml TS Hi
TN &aNT A e el aordd ot & F& Fel § vh 95 @ FAgeaql A, At
F st T Ao, FH Y H IR f S A WHX A 38 AN B Fer GAr g1 5w
AT WHR A $H AT F 3T S A S A, FG AP A= 3 @ & po Ade
gl T Al o 39 vy #H Fg 9= fgar, 39 AgHAT ¥ 99 A &, 399 oo & 34
ATl T 33 §&d H 3T fGAr = g1 A ed Ry aordt off gawr Afedt & S f
St A grer # S o, # @ W@ § % 3% v Rod dw ot F v o 9w Al
e amar g1 3R 38 o fr FHe Rifa gl 3R fRae @ gl feen, o saw ARaa
T8 U A gURrr | AT, WER F AW G B RWE AL g FH IR A
€T AT HT AWE T8l §1 36 PR H CA Tl i G 761 &l $H WHR F &I AT
37 g oot & WE ¥, N W U F qoOm W, SN W U A A W @ &,
S ATA ¥ day-to-day ©ierel & W@ &, 30 AR eI §, free i 3R eaer a8
¥ AT g e ¥ B 39 Ao @ T R S

3UEHTIT ARG, qEY Had I §HEN RAe & @S 95 § B a9 Il et
¥ S & 96 AU FH FIN T §, BHA SR A o S & AU 3uesy & g,
AP WHR FHIA Heg T BVoT FA g FASA Hed o AW & @y vk oemar gl
Mg gofaar s, # oA eaT feerer aEar § % 99 96R ¥ 3§ 9K aeR & aR A
g ¢, 39 IR &H, B 3@ Ao F agFasl §) 30F T of Ao dar gaw gem R AW
B # ofr aoRT dar g3 ¥l FEA fhEe fhdem #e A g3, FE A AREOT Aom Sh
SAd § 3R 39 o St §| Fged, # Useue @ Inar g # gad Bew & adl s,
FAIfF MU A FAT W g&er o & § H IO Feer ae § 1966 F FgEd
7eg AfAfa & gue A &, FomAEd F 39 ufdded # wer o1 B N 3cqre qur
FUR P T doRN §, o FEE F d W wEd B A qur 3R fqew f AR
Il W  URUTHSRS 39 g1 IS qo A A # @d W wEd @lie & grur &
dr g T A ¢, 3T 63 I H NS aF §H FHH TF WU &g o A T 9w g
AT, H MUk AHA UgST IEEROT SR K Sl WA §, Fih A JoedE A
3T § 3R TS H G IR ST h FAT F A o

462



3TTOT g3, BHe o e g8, ekl $EF WY Th o1d IR Sisen =edr § R Ioed &
fraEr & faw TF o wor 3R TS Y T WA ToT FE TER F FI? 3G F AN W
Rurael & ggel Aoy A & ToeU H SR HA YE Y IA AT, Afhed WHR H AR
¥ @le &@l W Gdd Hed W a0 TG AdFR T IR H | 91 e HFA AT
aae €, FE YER @ A oOd §, W oF AT ST §, Ig FHAS H L H
g1 foraem aorT der ghm, fREe # RRdel SoT @lee g, IE A G ST I,
A F R TST WER 7 A Fo 200 F3 TC allot U, SEfE fhae & 3R
AT SOR N HIAT HT A SINIT ST, o ATHA 4000 F5 H SoRT fhareT Hr der
g3 AT allot fohaam fhar, A 200 s AR 3aH IROMA @ g3m? F§ & SR
A Hed 880 TUU ¥ fawar aran, Afe fRareT @1 3dem SSRT 600 ¥WT 3R 600 T9T
T o A & ama F duen usTl R A 3R, WA W gF dON g 99 9, R 3 A
IR 37 %, e R, 3@Fr sorr g8 =, safav fFae & af I\ 3R a1, el ¥
T| # IUE A A AT § F T For A WA do F, TN Fo AT W & 4,
T ®A Al ¥ I GATAT g gEN? &1 §A ISl O IE g1 FHS U T gH &N
Tl §, Fae & TR @leeT §7 3T WS #d, W9 Sl dg o, dfdd da-
i, de-dE, Tue-guE iy gy el fhae I @1 § # A facd e & S
U FEaT AT § T MY HAS AN F IeEI0N AT, FET Thdd I FHSA Hed &
&g @er e R fBRE 9ER ¥ 3 AR gEl g, 36 RO JFE 3o ST, FEA
R g7 &er @ifeul

3uEeIid Heled, #H 3UH ARIAA F TH ad IR e wenm wgenm R omer o
YRR A P o ARy, P o haedl g e YR #RaT §, 3T Wsde R R
g, @ 9Ee 38 W I W AR IR A A5 I aF FA §, dAfd IS 63 AT
AT & ae o, Tk fohaT @a off QEr §, S MO 39S T Hed oF g A Heha|
3G 3 F Hed qEY AT dT T §1 SHR AG1 IR JHAe g, 98 A AT AGT A
HHdT 3N 397 1 Hed 98 I A X Hehll FAT §A 30 A= 1 38R 33U & Hed
TE ool Hha? AT, AV HUF ARIA ¥ 56 GEN ¥ e § & g oW e
I & WiRU| 3R 58 e #1, $6 HARAaY H GG Sl &, Tgl & fham=i o
FHRERTCT S g, dr U AfREd ®0 & 56 fearer H Riar wer gen)

sgaeafa FeteT, & Towde § Iar § AN AR ARmEer S @t 3§ A uar g,
S8 9R @ #AAGT S A U Al JoT ARG H Fo ST A o, A gER, H A
Wﬁﬁmmmgﬁmaﬁg@mmsﬁmalﬁammﬁ
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S, # 398 TE fAdes R @R gl

464



#gleT, sianfoe e & S & FoH 99 Ued & WY-TY H&I AN S o7 gAR Y
grEr Far &1 39 @R o o ToeUE & Ty i R g IS 3T Uledl @ oRg
HEGRATSN €T &1 39 Ui 1 927 fawe oRfEufoar & @gf @t @ 99 & oo & fav qf
TE W & Fod W AR @eolr osar &1 TG« # @R 70 gfded sdid dark zone @r
Fufa & §, fda 5@ g9 # 39 dark zone & &% & & v, died & gl & g
& & AT S Ao, FS wauE, HS dar 7@ 2w =7r g

#eley, Mod dMe-ar avf & AR ATT 7 S g7 ANoT A FEd § B F @ I
SEr, A FE F gE B o Sh, e el Sf, e A IoRwE # Rl o
M3 g o ush @y §, 39 RwEd ar omW, reor Aler g 3w Qv # gF ue Oy
@3 g, Afthe Roserlr & fov gw aofc 3 o a8t Fer v gl

3qEHala Agied, A oRAeEmtt & v @9 wed @ dur feEm drm, e i
FH YT FAT AT, Afhed FAT AR SN, 38 Toic H A & fAv dar &t 8, HH 39k
ATETH W FgaT ¢ [ 3T A & fow R SAFaasy|

RIET, W WA F 3GAR H WE.MS.uA. ¢, AfkT W asLamsuA. F v sw
g5 § P Awon A8 oS ¥, 4 B RS gEue G ¥ U F LIS H
eyorr T S, SR el # St w9v Ru arw, afdd Suqr g d. & v v 9
F o gaue 7 ¢ Rod soc # @ A fed @ St SR # Fedee #e
Tl T a1 FE A, AT 3T T P gau AEF §| AT, ToRUH Hed & v
I GHE FoG ¢l TRUW H & # HA®F tourist inflow ¥, ofed a8l W wdea
w1 o @, 306 O g0 Soic A Fo ot A€ R g R 39 A, # ud AveaA @
Wma#wﬁé&mm{%&ar%mﬂaﬁmﬁﬁma@am
g, 3¢ O 7 HY FAR U F R & A A7 fFAe §1 oR 3R AgIFT ST
g, @ 38F WUR ¥ AT & g sEfow dy F S@ aelr At & R ud
TATASAT # HN T 30T H FACA Har ST IR P A gdrea wrfdwar & sme, w76
ar 3 e o fasf@d @ 1 arar w, fhame T McAgea3i F AT Ak qIw| 3
#, 9. dfeare 3UeAT & faORt # wEd gu A I
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99 AT H& fF g WA H URN AR GT T FA Hr GAfa ;T Shafeafa, g @+
TRl TUT TSR @ Alefehel™ & MUR Seleh] Tofell TR HT SMT| 39 FT Srelel
& fow waw fear, s8F fov Sgd-sgd gl

At 3gmemafa : A AT AT §37| IS I 9T Ade w1 TAT g

A o s g GRIOM) : gegag ITEAMfa Aged, a@ i ¥ 3 S9ic W gdm
g @ A T AT @ET A TE AW @ T AT ¥ seie Woud A g, afew
ITA & Tl gFde & o fea-fed RoRume 9w & o1 & § 3R g aruwr
ol W 0 Trariead g1, 98 dolc W HAT oFY, ITg @A drell a1d Al| g olc Th a3 &
FHdr fca # F, v Reafdeaa seered, gud @9 N AqARa g o B qwma &
3R Ao |fear o, S gde B osewer €, % meffare @ semn g sEfow @ o A
& 3R 3@ W T FEN § AN IAR FO GIHGH B G, IeThl STAT BT h SEA w2
wfAar §1 golc AT §a1 o1 7 §ART & el @er AT 3R A 3T Fgl e ST g,
3 Ao AR HET gl Al faver Y A v @ @ g R A gU oawd F e yeR
YA Feo# R el N Slhell ¥l o1 Tg & & Al 9&7 3l Tl el & R &
AT @ & AR fAuer € gU Fel Y 919 FT W@ ¢ A9 P & 6 A@ dore R o
TER # EF A ¥l # suw T awa gu AR e FN Aeew 1 WA W gr A
FEgaT TEAT § o FE Folc & YHR § 8 §, T ol Rl Tk T H AG, ERX HRAGY
F O, 3 e F ¥ ARG, §3 IR-UX F AGT & IR F Fgl TN Tg FeT I H
AW H A HAGAT Ml F FST /=1, Tg U9 §, THH Fls GGl AL g1 AT FTgi-TaT
fauer fr AR §, T o 53t 91d W T W § & em ag O §, oww A e @@
wRIET g W@ §, A e # FwW fAd @ § Alew, Uew Soic F Mem #F @ wuw
g & ROE ¥ aaa aF U1, 39 36 YIS §3F9 & AT ABH 124, 150 3HR 160
TIU o H AT T B HY Tg Fea H 4 HgHH & W@ ¢ gRAOT wER A ew A
179 ¥9T yfafeeT & e ¥ da a¥ & f&ar §, S @R #Raay #A wew dfUw g S
Fgd & & wew & fgem & fav, @r%ﬁm%ﬁvma@m?,mmaﬁ
I o F fT AET sgd SR ¥l AT 5@ Ao A, S A neoiw Aew AA oA
Ay e gssT &1 Ueddlc FTAT e §, IE H Uh Ied o A aqeer § fo Srehr
vl & HEg A 8 s wiel w3 179 T fafes
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& REE § ANl F A7 A 0| FEleT, GE AN ah F HAY A ad A F
TSy aHE & AT A S IR g6 §, & WA § IoFhl AT 1500 AT F TG
3000 &K e amam § IR Foud F ANCT 750 IIT ¥ g 1000 FIT H fEam aram g
FEeT, RAOT WER & 3000 F g 3/ 5000 FIC & fear &1 gRamom # eearsr &
gHd & AU dde e goIR H S9TE UM golR HR fedr I g 3R 3A% gow & faw dae
T goR X Im arr §1 O Ig v qEen € T R 9eR ek @9 & 39 sEvals A,
38 FEHRAT FI, 3T AH AGHT H &5 39 a0 § AR A FEm g1 PR gAR fauer &
et qur gAY qEdr Ueenfaes wifidal @w w9 fF gd o 3w qu & Rew & v deee
T § A 9% A fF gA o Imad € 5 w9 & ARAAY FAT @1, a A A9 A"
HFPRIcHS F&AT gHIT| ThRIcHS AT & U5 d Fg Tohd ¢ o §H 39T Toball § of 39 AR
oo § AR -3 gona §1 AT 5w o T A S @ gena A R SN I ARE
g 3R 5 goa & 3@ aoic A nffd fRar Smu 3R 3E@ 3 # IR IA e F e
A AT, A FE A TF A § F ARAa¥ FR gue g § AR SR 70 Wi e
Ma F T S N W A A F AT S og@d aRwsdia €, 3 R FH R W@ R
dftheT 3T foe T @71 §3M? §H 63 Wl § Tl T ¢, o9 Y A g3, S fawrw
3T I B WER A fhar, FEE ait A fhar, AR o9 o fawer Fear & maw g ar
30 wer & 3R g A S udha fEar g1 safaw dmen ghm & o3mw smesr &, e
e &1, A g9 & R R @ [@ea & o fFe geR & 3@ gg 3men Ao &
3G Shaet g FHR & weh glawsd & qof

ARG, 3PR §A AW & wiidem® & F1 T §, &4 33U ol § o 39S Fe &
T 38F S IR §, AR FH FAT @M I FA HA @ h? HI-3T6ll Seg T 3eh
W g3 T, MIBA ol AR MBA §a9 & aIg gH 397 Bod & aF FoF 7 v 7
gl ar 38 fov T Wraew gem R F AMsEa FE S| AU UE & Y § S oalsmEa &
& ot & el maeadar §, @ 38F ITER & 3 SIS &ee, o dgr S el
O U defel A g1 SUeT| 3R THh ool # foder ot dcer ghom, df 388 S
Jgi 3 Red fRar AU, 3@ WT AT d U6 X% 3% I@EE W @dl A 30T,
grEde o &a IR AR R YER @ Us ghawr B I3l 3@ geR S gH ST R W©
§ ag AN & Hg F Sean|

HEled, M WA 9Ed & FTOF @ W § TO S F AUl A", S oof e @
T § U @fesE 3R pE W 40 WHE § IW AHA g A1 §, 386 fow Far fpar
SU? 30 solc H S wiauTel fohar arr § 98 W &1 fhaer & dsoll @d ¥ gda @
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37 §¢ ST, 3EH IUEcal SR F R 96 & JhR § gisolal @, g 3% fav T@
FET AN WA HT TN IRAT AR 3ER v Do wen gen F Sde fed 98 ©
3R 3A §¢ ST 3R dE A e OF 9T Tl AT, SEG I AG F A A
HIIET B, $HY A AGAT H BrIEr gem 3R @ gl B TE SET g B g TER
e el

ARG, AEIE B g9 AT A A| HEIS FAT §? 6T 4 ded § [ g fB3AE U
TS HT FITT &, T6T & ST @O B A Fr & AR AT g B A Fw ¥ O3eR
3T W @ 2010 F FwIR IC 20.2 ATl TS Wad, 2011 H T 9.5 W 37 7T gl Ig
mgmwwgm%mmmésmsﬁ;ﬁﬁaﬁagmzmmwwaﬁaﬁ
HEr A GAT g AT A 3EA o R A I3 IR gH AT @ FE Fhd § T gA Afd
WA W, BH O & WY e R GAR WA, FAR N W@ 4 R 3 g e A
AR M R T IR T T Fga R @ § aw & = ® & 3ugemufa
AgleT, o ¥ Afaw % § I gA O F VT Fw oW ©® §, O g7 v I iR
Ao gl wH.TE. . B ad gg N, tH.TE. WL F U A oF GEen A8 & Fhdl
g €7 g ThdT & 1100 & AT, & 1100 & T & AT & R U & v i
HIEC I NSFRMT TTT-379T §| 3R TSRASST 3Tl Hie el e 3R 30% e &
e & fear S A g fREe 3Ue U FRIETT gASEm| 3 A% Ui Wl # RSB
eI 3 I Bl g€ FA AL I I &, 6 FASN § T WA UF <o Jau g @ I
g, Ol # W ae A § A e Shed Y YR ¥ 8% aXE ¥ IR §E| 3P g
Tg T € F I3 el N s @ 3ENT @, O g 3% v At A oo
BT, & fRErEr 1 Al oot & g g8 soie A WE wE I fF Sl a9 wel g,
3MAH AT R FUE A U FgT 70 6 3R T 9% F Foft o § IR R oA @ 4T
al 4 YT STWC [N, TE O &l AT SHY AIST IR Tol| IS T ARGAY T
e 8, @ w R B Siaeh gl disderet aeelt, 3aam & g& ey grem

AN Iqgsfa © 39 3T FACT FRTI

Aty o w0 W, A Q) fAde A wHATd R g W, H W F IR H Fger
ARITM| FELT HT ST FolC &, & 26 §oIR FUF H gl AN 3 120 3 g, o 58&
T 26 goIR aRIZ T FAT gRN? TE URNMA FIOT 8T &l 3 solc H Ig & fear & &
IRFAIEeh Hex, gided g & §, 34 W Ifag &g oem fear §1 & 3mus #measw &
WHR § Y RAT I o 8T |

469



TGeHe gifedee T giaem A & Fehcdh §, T8 W Wisde TR I € R IR 4 Fo A
F 3ToF ¢, o 3B FG QfOV| 3R WY @AW FE F RN A AG oiforwl St wfew

mm:mmwm|ma§awmmm%|mw
e

A W A F ;T AN T AR W o, HEG W @ fradr frdel e
g, 3R ag g & ¢ 3N o d%ad I & FUE T W §l ... (FFAURT) ... N S
giftuece a1 sEeRes deX g 3R ag d%as TRAT & gUE & W §, 9@ F e &
TR &I WA H @ &, ol 3P FO J F6 Wedledl Aol @Ifew, 38 W @f4w g
SET ORI ATl ... (FAT #Y ") ..

AN IqEsfy : 33U gH R & §EY o o 39 88 SEUl e
9. 3rereT &I - oY, 3ft AT Bee & gEy SEh g

AN ggamafa - W T A8 WRa & F 3 BEe & fHr § I 30 Bee g §

.. (Fgauw) . ..
W, e AT @ORIA) : W, 300 gew & Aee # gAg aieh gl

it suwamafa - 3l 30 Ade & THY F IR-UT &y S §1 udr S8 Aeed
B A E| ... (FAUM)... Toliel, 3T s RAT, doll 9% Hfoed g aer
qrEar|

aﬁana‘rmw:m,ﬁagaﬁa@mﬁa@w%mfﬁmmaﬁl

o symamafa @ 3 FF e, S Q@ EAT AT S ol

ot o o w W, H RET B oad R I L (GFAUE) ... W, H g
mwwﬁmﬁg,wmﬁmmﬁg@mﬁmwmgl Ugdie|

AN Iqgsfy : gegac| Ay AT [E

A A R (Fey ww) - swwwmefd S, fed # S qamr gega see ay
2011-12 & &Sy & #H & & afeh Q qu F A @ AR § A 3T A ool g
HEHE F @ B AN F Ugd AR I & A AREn’t & gAe A 93 dud & ae
30 foT T ST ¥ & & F 3wt Avear @wfed i #1 3w glwa 98, @ A,
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SR TS 0 dolc A @ S AV o1, ofehed {5 disT &

471



6 38 aoic o ARant & IeeEr fr 7§ A 3wN ad ARt ¥ wERT 3 W &
A A, it A ot & @el aFansi A o & @l geest W oI aa & g
g gue ¢ & o @1 AR d@Fd 9 a7 g1 dofc F ol 3 et T FEr S €,
AfFaT g Fae TER W gl F

SoEHafa S, A, wSemN 3R el el &Y AT e & AR AFell @Y, Harer
F Red S ¥ gon & A ¥, W ARG B AR S AR T whT FEEE &
3o F 3@l o af A 3R AR § Aena 9= F v FS suar snfew R § 3R
a8 FE O AT TAN A FA 386 A G Fa gl FAH ST A gger o AGWS F
Farel W FET ¥ B g FS AT gFr A& §, T 30F @ o § BEF FRoT AGS
9 Bl 30 e H AT T ITed g g9 A o AN & W@ §1 S a1 H I Serd g
e #4r Sf 92 IqUS & WY Fed g U A g A o & g9 § K I grveran 3R
RIS ¥ Auea & ufy iR &

#gled, facd # St & #gT § & 3o fU o &1 3MichsT smoaemelr g1 #q o @
aia &1 gelt € 6 3 sreemelr § 3R A wEar § & Seav o 3¢ smegerel sew, ofdhe
e s &1 v 3a% gy F &, O gl 9% g A §, 39 do¢ F AewA §
STt 3maiamat @1 ot fhe §, 3% fU I i Oe ORT oaY 3T 1 FAN o A
3mel Ty Aot & &, IR F TR a9 FE O Tg doic 3¢ TEART & A T P
Tg vl fEefa § % Afent & HROER & AR AR @eEd g f oad @S
& S &, ofFw gt Fo G §1 5@ doic # AREnt F v W& gmuw R ST Fwd
g, oFd 9 ISR Gedee o Fehel off, Afhed VAT Fo A fRAr g1 fed @ oS A
ar ARemt A o F TG W H o TR A FEsh F TR w99 F v
FUG AT AN R Iegiel IS FRIGAN K AT H g N E, FE ool H oA
¢ 3N 3uF U g SeX Gelr o &, bt I ST g3 Al ~geiaiA Foigl & o &A F
FETE F AW F AR S FAFAN F A B 4@y gu, F AT Bed w N A
Yg AdIgIE HH W FHH UG o el H 3G A g gl

3egiel gest & fAU a I A ge & §, Ak wgl W oo ARent @ sw glwr &
afaa & fear &1 o glawn wgd g8 el W O, 3@ A\ & gH e o aE & g w3
g1 Afgensit & @efos g s gar vem w&, 3¢ Mearfed & & 9fd aoe i e
¥ G gl
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TE HW Y TgA g Al FGS 9@ g M Fr ARG Ted off B & sreh Eeh
T, IHH I AT N TEEh g AR qR-ais @ e e, ARt F fw
QI ST BIT AT| AT TH Fofel 7 37 T & & WS A & o o §g Swear| # A7 o &
3IE WA g S T G A W W &, FE T I WiOT A @ A€, 9 39 I H

& W |

30 doic # 3egiel Iaael # O a% § g Fradr afdw S denm §, 3§F fav
W 3mrE § R 9 SO arug of, FEif AT g A W@l AR 3 3eer F I gl 3k
Y T SAE FSC AR A geml WRaR F TR a=3 dAR g, ofy SR @
Reder AR g, fhd 3T dFhell® F ARG & M9 g1 98 30 Tz H [ar =78t
e &, safaT AR & F T A ARRe” vfafaar Hr R #)

e # S A 130 @ISt W S vHFERSA-PC a9H o §, 30 oY A sl 3R
Tg 3T A A e FHE KON IA FET T AT F S T TG F aH sed I
RS & &, @ HT 5T W AF @U@ W A SN F FEA § B EH AP AeRor W
AR W # F§ FE A § fF AT W AR WA ¥ Fo A& gen, afcw I 5w
e F FE W FeH IoW| H Fo AR N TAGIF TEAT F T FEHA H A5 AN
aﬁa@ﬁa@#m@zﬁ%wmﬁgﬁa@mn%ﬁ,mwmﬁgﬁaﬁj
forrer frar @ 3R Ao @@ o FF W@ ff & Amr SN, 3@ o @ v o @ g et
AR 3R @z S AR @ smEe s & fow sh g 3vw SeEl & #Hg e gsem|

Afgem3t F AT gender budgeting & S I T &, ﬁ%mﬂl@jﬁﬁ?gender
budgeting & ATA §gd foam ST & 3R @mar off sga fohar siar ¢, A 8@ soic @
FE REA exclusive T & AR W @I g w&i g Q@ adi <ar g1 sua Afgemsit
& OFAs AAET, AR AR e S R Fare §, Ocad & St @ 57 @9 Fart
¥ wa% gl o AR g7 gRARad fear smen ar B el & graue & AfRent @ s
® A EAGEN FoA AW G, Al W FT AG G §l Tl F AR AT FHR
& S @Rl B, 3@ a7 3@ @l @ o @t Rar @ @l 81 safor # sme weel
IR wger TEI H Soie w1 oImen owwr, H Io7 A Sh & ARIA F YU o A Feed
e § & soic 1 M oEwr, 9Ue @1 3 v §, qu v Imeh e Afgensit & fov
yadTied # AR & #@Sedt & gender budgeting Fr wuarar #r &, ggi o I w@m
ST =ifge
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5.00 P.M.

& wfgemst & e @ gaufad IR 39 7 & @ & @& § @ F& H G o 3w
Fef o AfRemt & B F v o= g @ &1 AT 3@ @AF T & SET iR F
3w a8 AR A-@-wy 3% @Eifoieh gReT Yo e e Afafamat @ oad
T F drelT @1, o Afganst & gfa @A @ S @ g, 39 @ # §gae 3 8§,
ARG @& A A O & gh IR TFAE g & 3R g7 S Afgen aufadaor &t
I FA §, 3Tl FUFAROT g1 Foh| Gagarg|

A sgmsmafa ;A 3eE 3l @l TE AU maiden speech §, WAfFeT 3T aFd &

T ™|
it e el % (ISEURT) - IUEHITY Agiew, F Imer € ¥ SAEr FAE oFm

AR, # HUF AEIH § YU o § IHeeoe 112 & Heddld HI-4T H S @l-
SEr @ g, 36h TS wA F U @er gan g, 3 T@Ed wA F T @en gan gl
AhdT H I P ol WHR Folc T 3T &, aF 399 3Wr i end a7 axhr § 3k i
F e, S 3O IUAA Wl §, 9 3UAUdA Idis St 81 S 39l Idrs S
g, ar ufauet 38# HfAAT @eer aar g1 98 E s Wuw §, dfed St gAR #Hg ded
3UR ¥, R 3 9 @ @ &, o 38 v & F & FhdT §, FeA F AW
T g1 Y & fu e e sy o 761 §, dfe Ry wter , F=ifn By &
g1 # 3@ Solc i 3H T F AW WEdr g 6 S #Gs &, S Har THA §, T T
AL &, TH AN §| 3H S0 H Fiof AG FEdl, Bl ¢ TPR FA? TN FER A
g, of awgat & 3mgfd ¥ sHE FFEer A F 9w R Seen HR 5w | & s
frar ST 5 e B AR @ R o w9 ¥ A A @ Rar smweml @ gl &
qE 3T, NE qEe Iv, Afrd Rod a¥ #Ra el e e 8.6 W@ UrEn| HSr
% HeEg, S {3 q@ A1 @ A, FAN fAeE X 8.6 FT W U, N SHSAI U ST
W o AR X AT & F & FRoT AN AW W 5.4 ® 9, @ 3or gl

gAa fFES &1 S Folaee fRar B, 3@F FROT & g Faww & oafa @ gdsa 7
FHIAT @ &, 3R YT SR b &I AT g & MU A FgeT ol aeTHaT & o
TSl 3H Foic H AN AWAE W F gde @ v §, 39 e J qo fraw @
X ¥, AT I S WRR b W R @ a4 msv, F 3R gwd e @
fe@rer argdr g1 MU, H IR FEH F FY
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ferara =mgar g1 AT S, S Soie F dwex H o Afgen @FdOT @ AR gl
0 gFRm A 3E doic F I AR N SETAR A @S &ar ¥ quAs F @ F wN
St 9HqE Uvg 3R 'R geww §, W) aeder @1, foea g, Wan g, wiw g ar A e,
w%wmmﬁm@rawﬁrﬁaﬁwm%lmﬁﬁma@m
frar &, ofhe 3o R w & &am

# arEar § 5 gANT 3URd orar oA @S @, A e areh A, 9§ e W,
9 Hod & HeEdl W AN 30 WER W A & T .. (FFaus) ... IR Fg 76 & &,
g F guel HA A 3R AU & facad Ff F qur fr oafa fr, qur F sy B ww qar 3k
& & fau @em gH I8 S @ usan f AN fgreg A e & @wa aw ag o
ST sE% T a5 @ N aEEar §1 gER T & v a5 @ @ 3madsdr §
gIelifh 3= SH dga wor ¥, Afer 3nN g 34 et i Re N ST g, ST aw
330 T AT qge ¢

HAfve wdes feed & S ad & 78 §, e e # R sHiee & S
grond §, 36 9R H Ao N OHRAA g3 {1 WO $H A F Right to Information
f&ar, Right to Work f&am, Right to Education f&ar 3R 31 3m9 Right to Food &=
ST El sHH # JfaTea HA A gl

Al Ig ¢ T §5 MW FEl A? §5 W FHN Al g A o9 A & AT gEHR
I &, 38 GAT Reqrde F G Wood Helel Aerar §, ofker o aF s ad
&l # 3@ sic A facd FA SN A o3H G H Heleesd AT AEAT §, S Tge welr
T Fd6T AT, Wfhd H9 @rer = AR §3 favad & A d@er R fF 300 IS w9
IfaRed AR 3T & v @ smwem oyt & QT 9’ a3 A F AR oo § At
ﬁ?rrrrlﬁaﬁwﬁﬁwéerﬁagmﬁagm%m?w-mwé&raﬁwaﬁ
3TaRTRar oY U, WIS SFAC AL RAT ST ... (GgaueT). ..

Nt TgarrEor qifer - 300 S F FAT gEM?

ot anF el TF ;A IRY T TEA § W 300 W3 F AR HAH serw
STl gad AT 39 s Ry HfFT AR F Far § .. (FFauE) - ..

A FEAREEr Gfer ;- A O AsT T §, FEOT §H Fo A& FEA

AN Iggafy - 39 ST, BT A9 HfFw)
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ot e el @k : MU dhad AR AT § IR FHS IH U A THRICHR YaTa Y
T W o & JaE fhar § ... (Faume) ... Tl @ I gy, SAR @ A SR
.. (CUAYIA) . .. SORT 3FER A o=l & der giar &1 Teot aF 3nushr Faikar & der @t
ol &, ofhed I JoRT Fgr dar gem? ¥ SaR e dor gen? Ig e 7 der geml ag
Easr 5 39 300 W3 9T Y §, afFa 3 st so fow #ga & 3k & o =g
3T HAT AEAT § fF $H Fgram Fw gl

# ww ard AR wenr = § 3 KIB # RUE w¢, 3@ RAE A 3@ @ &
sifas Teama frar & 3R g8 RO warfa @1 g €1 e Stemert 3R aremst @ 3 ik
§H O 9T A, 3§ WHR A ARG AW A ST @ YT A 3T @A § Shr @Y, e
o AT # F M a0 I T T T dF 3% FROT gAR @ T dgergr a1 3R gy
ECICE]

IUFAITT HElC, TS TS 50% Golgel ol AT fordm &iar o1, & fRdee e agar
g T amer & 25,000 IMdl & IR # Wm § R 3o AT Ao foar sweem, fadw dar feaw
SEaTT| ofehed, &R, 39 &bl & ©: o adl & ok 8 @i, sl & Regeae aefdar
gl U U¥elc Wolge & ®T H ol & g A Amr 3T gl AT dea § R osue o od
et T HET S ARl HFE WSH F AAS F 246 @@ e F@l dar g3 iR 5H SN
39 166 o T H TG WA o W §l H A9 Ades aam e g 6 oo e @
oI F FH & & T FER AG A A IS A§ oW F el WERe H wgar § 3R
W%mmﬁmﬁ?mwﬁaﬁq@awélmmmﬁsﬁmmaﬁ
¢, gud # w@rId A R g

Sifaeh Wl o1 AT 3T ST AT 30 & YoA: 3R Wfle @ g, 39 @nr dle ©
g 3R el # o i W §I TH-TUE SuaEd 1 919§ Fel dgd &, 3FE 10-20
el Tgol FSF IPEAT ST AT, AT [A: FHW doic H gH SMfad @ @ & &, aow
3R SaR fe@ré &r §1 Al HRAX AR St gART Sgd ol Fae g, 366 v Hde &1
F T H 4 I@ 75 IR FUS FUT F Sl IdUH FATNT fOcad & o o fFar &, 39%
fov ag s fRamer a3 &Im, Imeffare Il A S, Tg e fewrs A€ &l aF
H golc # & RwS &ar ¥ uE REs a1 § 5 R Fas & guiaeor Far S, ar
380 Fid aiflead gRM? A F Yool G Hlledd ofgl 81, Sied dg hdle oTllead
gl 3R Wl omenfead grefr, forEehr 39 &1d e =@wd gl
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e qataer 3 fReafdeare o s 3@ gRa Fifa & e &1 # fbed #H, woe a1
¥ R gue FA S @ Y e W g deer d W g, O gerd @ # s
g, 8 W ol IR FAY faRafdederd e Sar &, o Rer # 3ua sgd Fo e €,
PR arsY # o favafacarey & Smgwem, o 3@ &Sy oRar &1 sed e gem st oiar
SaATHC F A7 W sfeawr S & FFe # R wellg o & SHEe # g7 39 Rew & g
rar wa &, fafaduor (?) fGar w=a o § §e¢ W U 90, I TA.F.T. F WER
3 A 30 S, %mm@mzmaﬁ%,ﬁmmmﬁmmil
3R ¥ T YE W A S A 3@ &Y oA 1 A g e

T, HUSRUT & G & TR A &1 A T S| 39 A2 T. f WHR A0
d9 W FEFET FERT & AT TH.H.IAES. g, 2004 & I HRAME fraet dre #
frdes #a aedr § F 9% 1.7 a@ AftE @ ff R e AT T wWER F e
H uh.drmS. & FAE RAaeh &) TS F? ST 4 @ 70 gOR ARw oI & WA @
TS §l FEA qEhvT e F KR/ HewT §, S AHGA Sqege F Rl Ag HI gIH? TE
Z.h.T. F AT H A g FE L W0 AR F A F g A9 R e
@ g A 3R 3 IR R @ &ar #

# W e T Ul § T o9 favdg e dwe & @R @ IR W@ AT, 39
Fad - 9Rd ARad ¥ ¥ & g @ear §, ofed 3 ag O U g, S A%
37 § 3R 39 Av Tsg T dkd dAlsiae 1 3MST 39 TS F 9 45 WA Fael g,
38 B IR RS §1 38 AR N NERIASAT §, 3§ Uhfodd a HT naedmar § IR
38 foRr S Fr aIEdr g1 #A ARG H G9H 991 dred 45 AT AlSlael B aRE SART
AT AR g

TsT THRT T 5T Foic N &1 oy AT S &, 37 3ucfeual &1 & o far rar
g, FIf% T &Rl H 23 Wae HaRaFd o & 77 2 9@ 1 §9IR 753 HI5 9T
TT WHRT H RU o &, o @ A F1 gar g2 oo a¥ fhaar far e R
a¥ 3d TR & 13 g 300 13 FOU &, st wued A & f&F, @ v A A
IR @ @ A R 3R 3@ 13 g 350 FIT TAC @A SHET AW FAT glaT 8?7 SHe
AN 7 TLHLT. B IR §, F LNT. i wEN §, 39 g & sfagw # uwe we
oY ST U U WSERT @ AN AT AT Anl gunl AN o AR fed & o wea €,
qAY &1 Jerss A, fF F9 gA 3culed dE WUl ol HEINS H OFHEel N AR A
ﬁmwwmﬁlﬁwmm$wa@vmm§mmwﬁm
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AT AR gl H AT FifeT K HMUA H ST FAT e g1 H S By AT RAr Arger
gl # Sewdr # a1d AT dEdr §, Akl Shvad d9 e, S9 AT WER FEAT
FEM F T T TR § B AW ToT WHERT F Y FERA| IS WEN 38 7S
SHIEAT T AR 3M9h SFH IAACT A 9gfd A Sgelll A &1 $& a1l R fARad &7
¥ AT gdr &, dAfhd 39 g W g AifSw, sue 7 s W e fifse ik
Ocd 7l St W faeaw AfST F 3 U FF afd S arer aoic &1 oD & a5 e
H g PR i 8 § F e # der uq A 3R Av7 g9 @@ 25 d@ T w1 ASS
e

A=AR, H fAded e dear § 6w qw vk @ Ao WS WY W e F
sugsmata §1 TgT F AS AR A A1 1950 FH FORE N 7 W 9fdF W F ww A
FE M| 3egiet TATROT & @R T R® AR AT 41| 38 TR & ax F 15 I0ET 1957
N 3H U & Yg YU HA, IS SaEIATSl #Agw, S 50 Reqrae F fAwfad Regedet
gt WEd A, A AEF A @ 9F @ AR wE & oR@eEw @ & frogroar
IeAF g, g 3R Hedihad AT IS IR IFR F wHRor H e & @@ gHm ar
e ghftl ot duadfa Geen & S St & T 91d & A IR sEH e T\
TEEOT & F F THER fFAT ATl g wEr o B 3R TS genh €, @ 6 uguur &
gl USIM| SFhIEdl TG & TACAeSer, shd et St & 1985 FH S W@, Ieei 3°
fergeciel #1 2@r, 3 Regerde & THROT A AN B oa@r, weod gu favd @ &,
SFRIAl TE AT WE @, A5 FATST A RE @ HR AT F AT A NG @
Iogiel el AT o 3R g Regrarr 1 Q7 & &, o gHA 39 AR & T gl de
3 oI & Hollh 3T IAT AT AR 3TST s@Hhr Tsg & #Agh, dfcsh glarar off &pR X @
g1 IS quH & 9fose FEd § 6 3R e AAReaw R Refoew 7@ odr, o e 3w
Seeld gU AR # fARad ¥ F g gA% 30T 31 Swem, IS # Regrd gad 3y

31T S|

# faea 70 S & ey e Ao R fRe & AR # o S drr @, 3E faw
feegEdl MUl Urgde T &1 AT & w1, Sfesw yiduer & oot o A & A 37§
& fIT M gegare S 81 MU geeRdl 3R EEARRT F IX A o A g1 3 Serer
FHEem WAz i HiFed iR a9 Srwema BiFcdl @ §1 R 3d% IR FH A S g,
ar gt R gEadR o U RIgd & gHer §1 F 3@ A F o gwer g1 o gER
T WY fFA=t & dol A AG FAT, TE 3AR §F ATl WU W R & T, v zad
foT Regrar mus areare FT @ 2|
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# gured # S @ 3R IO fAded FEA GRar § 6 IR SRR W gl
SRR SUM, 3R 38 3N @0 @0 Sen, o fr @esd @ siffv, Alwsd wig
FAAT I | PR 3H FeerAr B QEE § Regeae @ #fea Reaweh §, @ & T FE
T g §AP TTY ST Y39m 38 9O & Ty F gemfes 3R anfds a3 & v &
Y FAT AT §1 FHITSIS &1 H g 65 F 60 I¥ @ A & ¥, IR 1 A
60 g9k ¥ 1 o@ 80 golR o fewr$ &ar ghem 3 g9t & faw 200 & 500 @i &ar
gIeTT| JMeTerarsy hr Afger AT S @S g &, A Rws & g1 ... (@aumE). ..

At Igmsmafady - 3RF el RS, ...(EauE)... 3% 3w R fRaer @A
TIRM? FifR Tg T TH FET T FH gAT 16 e RF & 3R ok o 16 fAee @
T g

At 3F el TF : AFGT 3UTHUTT HeleT, H 3MUS MU H el Hwem T 39
faRare & WY Ui FET F g & TR W, e & yue # 6Rd & qhausd aHee
F I F Ig FEa § & T F AFo@d F oher [y R 3k Ry #Fow & &R
AG A, o B v gl o Sl g1 O IR gHEA wgIe A osH ad W FER
AT 939, SigT H 39N traditions §, SET F HUA Fe §, ST A H G g,
T W AN EAUH FHAE H AT AN T dRd € AR AR IS FERT TS
Fdedd §e7 IAT g SRS H PR dlehd & TTY 3T &, df 50 T W AT 929 3R
et off |/ aur fuRuURBT 3R Foid 1 58 AR & SiUa &1 HIRT F Y, a ol
grem|

sugHmafa off, # g soic & FAIA Far gl H uw I § F IO AN 3w
g5 1 FWEA F F Hawy A AR H 3 Aemd § v & fed A S #oaga-
9 HINGAE AT AR § I F IFAG B ST @bl 1 & A9 IFAE FAT
3N 3@ e A ToreuE o ¥, Sfgl W uEw B waAr §, Sl Rem & w Y, AR 9w
o JHfaRed aear §, @ 38 Jfevl 39 A-SF & AfaRed g7 §, T gErdr &E &
fov sfafea & &, @ Weaw o @ go yfofea A @war §, safr o
e 7 3R o Smen B H I\ e St H 3H Ad F @Y FOA ad A ORRH & g
o fram i@ g Abrar §, o 38 aifear fach €, # wear § & 5w a9 # anfear e
I g, FE A gar g, Afher g, U U H UH g, 70 oot @ afomr e
Yogdic|
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#ft Seav RiE (EREOM) - 3TEHMiG S, F NUF ACTA & 5@ Folc F GHIAA HLAr
gl FEAT facd @ Agley A S aoic 9U fRAT §, 9% U I e H Soic §, IS
& a1 goic § 3R U F X g A #, W FHE H AU TG eA o Parw awwar
g, 39 UE ¢TI TR I gl A 39@HEfa S, 3T gAR A F Fer 5O
#r aRenoT S wifRwl # IR ACIH § U Sd Fwen 6 fREe @g @, S ey &
Tl F FH T &1 TH Afed g TG o HIE A dor § A1 oo F dor § AT HaS H
Yot & 3R 3TF TH @ FHS &, A Fad JH@T IR IR FoATE THAR &
FgoIaT Sk A6 &1 I TE UAT A & F FiT @ wOA FiT T o 7 S Swed| Faer
FETST W Aferh g "fFAE" FgeaE 6 A8 &1 fRae a9 §, S ' B T
# @l # Gl e §, FSEAT T H GEA F FHedT § AN 3EF TA-Ied 389F AT
et &\ R € # AT fed @ AT & Afed A Fg 91d @ Gedr § 6 s
TS @ TE, 3 A F MG 39 HEH F ITH AT ¥, St TG, o @ gEE A
aagm%,sﬁwsﬁwwmwmhﬁmgﬂmﬁmﬁm,ﬁmﬁw
39S, S 3EH Il gHeR ¢, d6 @ Ued ¥ sH(AU ARG w® S &, FifE 9F 39
ST @1 Afoes g g1 safer RRaert f g scoeR I8 el aIiRT - St 3mesr
HRA AT &, HIA ETY & Well Il 8, 38 "ThA HTA WRT| Wy HE H TH Hiold
gol fpar AU T @ fREET We Ay B, Wi 98 o W Wl Al @1, deq & S
el ST, HieHSY ST, Jed ST, a6 &R qof &9 & &S| 31, 3p<sa S o &er o
fF S afea Fa a7 @ &, 39 W 3TH 99 A& § W wH, A 3R G F A
W A N g I &oAl, SHMAAA H dearT & &l AR AFaar g1 1 rer ol Reafa am
a$ ¥ R HREOT @ S NUR S A g, 3HEG RO 39 AR @aol @Hery & or
FEeld X I &1 HNET T WA F 3UW F A@CN AT @ I gl IRETOT A
aET FAS & dfad AR qd-Fue @HeE & fou & g o, Ak s/ IS TR
MR g1 f@r arm gl A IRer & Aeg A g, Afd Sifd 3R @ F 3w T A
IREUT & gheR &, foeih o offH g &, Toeh 9 U A &1 gEA Sia Ay Hr
I1d FAEr glelr ATl S A § I Qyar §, I 3k ofa w5 o g, # & e &
fow 3meetor @
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mrmg,mmmmﬁmmlwwa@waﬂ%m
U ¥ 3 T F o g & 3R Few FAeaar & 3VER | Saw o ugde dwew €,
31 Wigde AF A WM WHRT o ARG @6 A H ggd FIR FH, W IE FAC
Tisde dFeX gl AT ursde dFX dF ¥ dAr oar g, dfeud oar §, @R & A @
de 3 dar oar § 3R WER dF 7 oA §1 IR 3EA AREIOT ¢ g, aF s8Y Ig &
dgd dfad WAl A AT facd Al AT @ &R A9 ¢ 6 aede dkd A q@
3RETOT ] fohar STl 08 I el & AR fAeRm 3R 3EeEd a3k e
S & aistart & Sof @ feem F el sHd TRl @ Fo gear A@ &1 3R e
ST o T @ gER 0T e F a5 Ted fHoeh, safeT sEE qid o R Sl

HEeT, FRA©T F U F FRT F A § AR TgT A HOHESR Fl YT A
g & faw & wdc & doic &1 9@ S A5 YId gl H Ao AT A oAS § qed
g i g & 6 Wd & ARy A s gRaon &1 & wde & R g1 ¥ sgd Rahw
g

ARley, # YR AETA ¥ A€ Feol A § F AN qU F HW oG ThS doR
$F ¥ 3T GO S A HEA o ¥ @i Rar vl R o A w7 oEE S E,
S o g &, Sff JE-wdf A seied v § IR Sk qder @At @ @ wrowe
A AT §, 3o¢ doR A dic & AU IS & e F FET ST AT, 3W GAI FH O
g, & o 3R A dT F WM R A 39 3T ST 9, FifR FAEed g 99 TS,
fhed e TF NG FHET g I, fAEF FROT UE @ T 5 3R 3R IR gar
R @ e grar

W, Yod # A W Y Feo g o W I A T e §RF v
g Sfa 3R SegfRd Seenfa & St der €, 3¢ Yo A1 9 W § A sEd
HE W B & @l R AR A QIR o B STen, o WK 1 5 ave ¥
W & A ASIST desl @ w9 SMUN| AT Ig AR § 6 5H deU H @ war woaA
3¢ Tdle & & A

HEIGT, TSl M6l & A H R Jog=l g @l §, o/ HROT A I 3MEEr Fecdr
ST W 8l 3R WHR SH Yo¥el HI AUshell dGl &, of PR adl # ool A Jobad &
tdfe ¢ 3R AR o 7gE 36 Relgd Az & d8d TF HAT AT & FAL F ARG ol
&ar AU, SE8 IS Them, FHE A d M@ FA geN AR EG AT F X fGww
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gl # 9§ Rl § 6 P WHR FHH XA 9] M
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WS Y g gRRT B @l ThE ¥ SE o MR RS B AR Bear €, W
$HH OF] F H SlEl 90 991 Fioels Ig ¢ [ U UAT 3 WEHAT aF, S e
e # WS ¥, 30 IF ggadr A gl IS o Fears ¥ § 6 9w %A ) ure-ew W
F 9 AT gl AR Sgrdl # S U™ §, of durd §, S ' e §, 3 afRwar
m%aﬂwmpﬁﬁwa@g@%‘lwaﬁm, dr.dram., wE.Eem. 3k
A F TFR A N L (@HT B Ed) ... W, A BE vk Bee ol 37 TR #
3T 3TR dgl deh TImT T ST, 3afor 39 4 FI T@Er adeh § oeTaT S|

Heled, o= AN fhar ¥, AU H o T AqEOT T §, W 5@ Hib W H
facd #0 #gled @ H@n 6 gRAOT & @A eI @ S0l AR FgT Ao, TR, forelr
& fAU AF 1 yaue FA g, SAAT AN HOR G AT § R g dorr S| e A
# 50 golc & GRS AT § AR facd #N AQeT A gedag o g, o7 fee<!

31, Regaest gt (FEg weRr) @ ARG IUEHYT FEled, Usd TIT H A F
SIe A Tgell IR Solc T A Seld F AR Aer g, 36 AU H 3R gegare S gl

Feled, A facd #H ST & e F #AX S g ar IR S Soic smwor e A
AT, A e 3pE, aRuEadr, & S B e AR AR & e S Seic @ o g,

AT 3UEHNI ARleT, §ART AT SR, St & & T &, 9@ & HRAT Seldr
9iét & FEATAT ETET, Sl 5§ & & GFEATT g &, WeTd o o, gt & el
e e o, AT o Fo W At # 3R P B oA w@gl deen smawEs e
AT AR ARG ¢, FhifR I yew H UH 9l & gH@ § IR FARN wew H yg Fer
ST & &F F T 3cT ded €, IR-SR deg § 3R SR & Sea &, safor e e
T F T T A ¢ T A ¥ 3 Tt e awor R, wgd fege weww €,
TER ® IF §, # e ff B T s A T weer &, IRdr A6 i ane
A AR FT AU FT &N, AIMG ALY GG A FeAdT H 3qAT o A FAfE Ay
Ve # SEHEIS HWE FHd Sid, Seera, PUog o sk e &R, g e
3% STVOT F U PG T S FAN WA B I F v ey, Rawdr g, w e
5@ & W T
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Igi Fgl US T ¢ [ 3o HINUT Al F qST UH oA H U il & FRAA F w7 A
T [T A AT I HINOT H SAET W Segiel FS FGAl B IUANW &, FAih I THRR
g, OfoT FI&A F IR H 3egia TgT SAGT &gl 3eglel TI-8: aEn & e Faw & ag
¥ @ AT, d@ A @A 3wl 3aor fear R oAfger O @ O Rega @ @, # 3R
aT ¥ WeAd gl Afen gufT ¥ W M B Few wdw ARer IR F U F AW a7 W
¢, ST gAY Wy A ARG A W ¥ PN F AT Wy QM F AR v W P,
safar AfRaT T W § & 3% T FORT § WA/ FEER # q§ ged FW
g W ¢, AT AT I W ¢, T I T g1 qAU 3ol Her o gar A W A T@
a1 off ool W &, HET GGU HT AT A @ ¢ FIh T@T H WHR A T A@ garst
A SR ol I ST gl A, oAfehed 3MaT ... (SFTUWT) - . .

M FgaAREOT IO - ag feeell FT @IR AT ... (SHAYURT). ..

1. Regaed @t @ 39 ganit & dear & §, sefav gar A w1 g g 9a o H
A gl

Nt TgaARer wfr @ g ool N F@ER U1 T Reer HF A W A

.. (SgEUR). . .

31, Regasd et - ot F TR F FEr o F e T @ g I8 9 o
A § 6 AYd Wy &1 fREe U @ g FElE 8,053 fRAEl A gk FREdE A
AT $F| ... (CHAYUIT) . .. Segiel Hgl & TIHR BT WT &l ... (STAUA) . ..

AN Arr e @ I8 7T 9T & NOE § I 3T dolc W O T &2

.. (SgEUR). . .

3. Romaed @t o o der sEfdT g9 e U3 @ ¥ Aew wewr o s g
# fowwr § 3R # sEwr yfafafica & g1 .. (cEEum) ...

A FgARIr wIfer - AT 3l el SugHE Shdl ... (SgEu) . ..
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AN sygsmafa - wifor S, 3o STl g 35T A § a1 7YYy A2

1. faorgeesl wmt o Few gew of g &wr w1 REwn ¥ R A 3@ wew @ Il g,
SHfT A Fided ¥, A Gl § & H 306 SN A g5 W, W@ A A S @& g, @
YT B S A dlem & 3R A @A e ¢ @ g1 RAe Hoad F F R @
s fhaeT A T ¥ FifF 50,000 & Fof F gg W ar ¥, s@fdT 8,053 fRamt &
AT &, 413 FAET & 3T a¥ IcHGAT | ... (STAYUA) ... AT STTHI
AT, 50,000 FoAl ATH A aIF A & ... (WIUR) ... T§ AN WHR § oma ar”
gfaerd 1 & 3@ Fol &t HT AT H §l FES fav #H ol eq #H S &1 w@wa
A §, I8 Ui IR oFFd N § AR R TG fHEEl F SAEr A B
e #gled, # AT f@ed @0 N & A Fo adt B IR IANT A g A
S| &7 & 3mch §, 98 STereR Y Ju= &7 TET & QW U H ey F 70 giawd §
Iftw @eg 3R AR & fav $ w AR axar g1 Aer guadi@ dsem & 2007-2012
& ggd el gt F P &F F gid a¥ IR gfded & Arsen deg H Jelem # 2.03 glderd
@1 fashE &T wred @ Y| 2007-08 # ¥ &1 F 5.8 gldwd 1 AR b a3 wred
d, qufy el @ awf A 3@ 3T gig A A d@C @ S FHr, GEE 2008-09 H
ﬁwamo.lmwlmmmaﬁrmwgm%,mwa&
234.47 TS e e &1 RFS 3cUes g3 A1l $6H St HROT §AC 7T §, 3@A S
BRe 3cuiee & o 7 fRige 3¢ §, 9% #AEAd: fdege, UM, Sg 3R TeA & Icured
# Al H FNOT G ¥ A STEI AR, # AT Red o @ e @ 3N
IR e Tgdlr, # FAifR o o & amhr §, a8 foewa 3R o @ oRar B s
WAl A NI g Sel I Bl AW A Fw & FROT SO & oA § e A€ gan
3R 3cued TG B § 3AR 3% Hed F 3G A g Foml AU faed A Sh @
Y § F 3E 3T el F IW AT § A GO o AUl $ER W& Wy
Teliael AMHT & FRUT o RE & & & eI sgerd 31 @M §, 3HH Fg 95 o § R
soil & udeor g afRy, SEd fFaEl # ¥ Tar & B 3 ¥ F IR Ha W@
B 39S S0, ST 3TH U e g AR 37 3AH 3uS F TG oneT B AT
3ggadfy Hele, TERIfAE 3ER @1 S ey sEaAe S|l & el R om W@ g,
380 foet gfafest Sl 1 3N AT TWeA @i ST W ORI IS g8 3R el §gd O
CAET & T IMARIRAT HEGH & W g S R § N IURA Wl F FW o ;er ¥
SAET €A &oF & 3MaRIFAT ¢l 3
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FART JfeardT serer &, S 9g8T W §, 98 aW IWURa @ & IR Glar §, Fife ag
W S O A Sde gloud BeE @ifge, 3o glaud 3°% g A8 §1 A 3mus
Aegd ¥ e § & S aot amuRa @dt ) St e AT 3 & 3 A 8, 3%
FW T €T &4 H IaRTHRaT § O AR S Ifandy deer ¥, 9% e o of
W|m,mﬁ§ﬁm@mwmagﬁaﬁew%wﬁsmﬁ%rmmﬁ%,m
TE A & R wEdl @ W gAT at B aEEar @t &, 39 add oSt @@ g gl
38 FROT BHA Al @ S § A AP F FROT A Felle g S &1 FEA AT
g fAde § & sorher 3y @ # Fg A S sgawAr § - drip irrigation ar
sprinkler system &, 38% FIW W&HR & AGT H SAGT €A ol ATl B ha,
St i ar IR drar & frae €, 3R 3aw A i amyfas glawr sueey gl o
HYAT el T ddF q N G| AR 3YEAATT Fgled, AU TF 3R deT § fF
et FA e & RF-gfaefe arex daa A fRar o @ 81 % W@ & § o YWeas @
T qod o W@ & 9 gA Il i Aoty fAamet &, =g 99w 7 ar &l &
A F WA § A GAd §, A F$ W &7 § el 9gd weh A1, Afar a F e
25-25, 30-30 83 UFCH, TSI H Gelel Fh St A3S dleX §, 3HA o fo¥shreld T @
g ofhed 38 Rarsl & cgaer &g s & 761 & W@ &1 v A fHdes § 6 are
Ranfoier 7 cgaear @ g aiRT, SEY F W@ 7 & & 98 9o arR [{h a6l § IW
@ SEfAT §F Rl F URl # oSO A S FEIEA g, G Wh F R @, aw
e F cuaE @, g agd Sd ¥l TSl & A o # dewn weh B 5 awic
& S afdw 39w §, 3G g T AR

MR. DEPUTY CHAIRMAN: Please conclude.

31, Regaedl @t @ 3R 3@ FE F 9T Swem o eT & o seret d9 &
HEIT ¥, 3TF 91¢ 37 W 3N #R g9 safer AU PN § B 5§ W e & Ry

Heled, $wel Usal & WY H 3H Folc F FAGA I gl IO qY wHT 3w, Sk
foT & oy sgd M €
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MR. DEPUTY CHAIRMAN: The Discussion on the Budget (General) 2011-2012
has concluded and the reply by the Finance Minister will be on Monday.
The House is adjourned to meet on Monday, the 14th March 2011 at 11.00

a.m.

The House then adjourned at thirty seven minutes past five of the clock

till eleven of the clock on Monday, the 14th March 2011.
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